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1
LOK SABHA

Twesduy October 5, 1982/ Asvina 13, 1904

(Saka)

The Lok Sabha met ar Eleven of the Clock

[MR. SPeakER in the Chair)

INTRODUCTION OF NEW MINISTER

THE MINISTER OF PARLIAMENT-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): Sir , I have great pleasure in
introducing to you and through you to
the Hous:, my colleague, Shri N.K.P. Sal-
ve, Minister of State, who is in indepen-
dent charge of the Ministrv of Informa-
tion anl Broadcasting.

wewm wew WT g1 A
CILL U o S

SHRI SATYASADHAN CHAKRA-
BORTY: We used to play cricket together,
Shri Salve and myself.

MR. SPEAKER: You play now?

PROF. MADHU DANDAVATE: He is
the opening batsman,

WS WEEW . Tl 8 s
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MR. SPEAKER: Now Questions. Shri S.
Narsimha Reddy.

SHRIMATI PRAMILA DANDAVATE:
Sir, Question Nos. 21 and 32 are identical.
[ would request you to take them up to-

gether,
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AN HON. MEMBER: Yesterday, Prof.
Madhu Dandavate also did it.

SHRIMATI PRAMILA DANDAVATE:
What can be done? They are identical.

PROF. MADHU DANDAVATE: If my
wife follows me, why do you object?

MR, SPEAKER: In that case, my per-
mission is “Yes",

SHRI SATYASADHAN CHAKRA
BORTY: If your permission is “Yes”, why
should we follow Prof, Madhu Danda-
vate?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI N. K P.
SALVE): I for myself can never refuse
anything to Mrs. Dandavate.

MR. SPEAKER: All right, Let us take
it up.

SHRI KRISHNA CHANDRA HALDER
Sir, kindly permit me to ask a supplemen-
tary.

MR. SPEAKER: You will b: the last,

ORAL ANSWERS TO QUESTIONS

Oral Answers (o—Questions Impact of
failure of INSAT—IA on Telecasy of
Asian Games

+
121. SHRI G. NARSIMHA REDDY:
SHRI RASHEED MASOOD:
Will the Minister of INFORMATION

AND BROADCASTING be pleased to
state:

(a) whether the failure of INSAT-IA
will upset the plans for country-wide tele-
cast of Asian Games;

(b) whether any alternative arrangements
are being made to make good the loss; ond

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF NFORMATION AND
BROADCASTING (SHRI ARIF MOHA-
MMAD KHAN): (a) and (b). The
INSAT-IA having become non-operational,
alternative arrangements are being made
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for countrywide telecast of the  Asian
Games

(¢) For this purpose, a TV transponder
of the International Telecommunication
Satellite (INTELSAT) is being hired and
sOMme necessary cquipment is being pur-
chased so as to cnable all the  existing
{twenty) and proposed (lwenly onc) cent-
res to telecast Asian Games. The total
cost of the alternative arrangement is
cstimated at Rs. 2.30 crores with a foreign
cxchange component of Rs. 2.06 crores.

SHRI G. NARSIMHA REDDY: The
hon, Minister in his reply has stated that
arrangements are being made.

SHRI GEORGE FERNANDES: Sir, the
answer to guestion No. 32 has not been
read.

T WERE: 32 %7 W 99
ER i il

Impact of failurc of INSAT-IA on Radio
+
*32. SHRIMATI KISHORI SINHA:
SHRMATI PRAMILA
DANDAVATE:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether there is any impact of the
failure of INSAT-IA on Radio transmis-
sion;

1b) whether any steps have been laken
10 assess this impact; and

ic) if so, the details thereof?

FHE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI ARIF MOHAM-
MAD KHAN): (a) to (c). Ten Stations of
All India Radio were receiving signals from
INSAT-IA. Consequent on INSAT-TA
hecoming unoperational, they have reverted
1o short-wave airlink relays,

"SHRI G. NARSIMHA REDDY: Th:z
hon. Minister in his reply has stated that
arrangements are being made. 1 would
like to know specifically from the hon.
Minister wlether the final agreement has
been reached in respect of hiring INTEL-
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SAT and, if so, what is the period for
which it is being hired and how much is
going to paid as hiring charges.

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI NXK.P.
SALVE) We have entered into a
final arrangement for  hiring a TV
transponder  from the  International
Telecommunication Satellite. the dura-
tion of the agreement is going to
be one year and the hiring charges Rs. (.9
crores—Rs. 1,82 crores in terms of rupees
and Rs. 0.19 crores in terms of dollars.

SHRI G. NARSIMHA REDDY: May I
know whether it is possibe for usc to con-
tinug the hiring of INTELSAT till INSAT-
IB becomes operational?

SHRI N. K. P. SALVE: I am afraid, the
question is hypothetical.

AN HON. MEMBER: The answer could
also be hypothetical.

SHRI N. K, P. SALVE: At this stage,
the question is hypothetical.

SHRIMATI  KISHORI SINHA:  The
hon. Minister has stated that Government
have mde arrangements for telecasting the
Asian Games  through INTELSAT. I
would like to know whether there is any
proposal for using INTELSAT for network-
ing of radio programmes.

SHRI N. K. P. SALVE: At the moment,
we will be confining the use of INTELSAT
to TV only. .

SHRIMATI KISHORI SINHA: How do
Government  propose to achieve this net-
working of radio programmes?

SHRI N. K. P, SALVE: On the failure
of INSAT, cerlain radio stations, which
were receiving signals through INSAT,
have reverted to short-wave transmission.

SHRIMATI KISHORI SINHA: Is it a
fact that the AIR engincers have suggested
during the discussion of the INSAT pro-
gramme that equally good results could
be obtained by extending micro-wave links?
If so, do Government propose to extend
the micro-wave links to reach out to all
stations?
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SHRI N. K. P. SALVE: Technically we
were advised, the transmission through
satellite will always result in superior re-
ception.

SHRIMATI PRAMILA DANDAVATE:
Mr. Speaker, Sir, I would like to ask
whether it is a fact that when INSAT-IA
was lavoched, the manufacturers of
INSAT-IA, Ford Aerospace and Com-
mpnjcation Corporation, had given a
timely warning that the fuel was in excess
of what was required. Then why was it
launched? Is it one of the reasons for its
failure? Who was responsible for taking
the decision of launching the INSAT in
spite of the warning? What will be the
total cost including Rs. 2.50 crores, which
will have to be borne for utilising the ser-
vices of American and Russian Satellite
and the total cost of manufactiring a
new satellite?

woqn WBYaw : 48 @ A &
gY Y aF § wifan gdawe 7 0

It was dealt with yesterday in the Calling
Attention motion.

SHRIMATI PRAMILA DANDAVATE:
But he did not answer,

AN HON. MEMBER: It is not pertain-
ing to his Ministry.

SHRI N. K. P. SALVE: So far as it re-
lates to the technical aspect of INSAT,
technical reasons for its failure, the cost
factor etc., I should have very much liked
to answer the hon. Member, but it is en-
tirely outside the purview of my Ministry.
Some other Ministry will have to unswer
it some day. As to the hiring charges,
1 have already given the figures. It will
cost us 1.82 crores in terms of rupees for
one year's hiring of the TV transpounders
which we are hiring.

SHRI KRISHNA CHANDRA HAL-
DER: Sir, I would like to know whether the
Government is aware that some scientists
have said that due to sabotage by CILA.,
the INSAT-IA has become non-function-
ing? _

MR. SPEAKER: Again the same ques-
tion, the same answer.

SHRI KRISHNA CHANDRA HAI.-

DER: What s the reaction ¢f the Govern-
ment and whether the Gévernment  has

ASVINA 13, 1904 (SAKA)
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decided to institute an inquiry by compe-
tent sciemtist? if so,. when the Inquiry
Committee will be formed and when the
Government expects to receive their re-

port?
MR. SPEAKER: Now Question No, 22-
Shri Mool Chand Daga.
ISAAY AT W IST ATqrAay
Araeint & fof q@
+
t22. st & W M :
ot wew fagrdt o

aar fafe, =q'q Wit w19
gar frafafas s awi® am
faaoor @ e 9T WA # FAv
s f& .

(%) ssaam =@Tag ¥ qar
T@% S99 SEEd ¥ A
& fFy wfemr § ok 7 foawr
Tra & for w@ § ; Wik

(@) wn wias wwg  dAx
Fae M@ feGr @i fra @
F oA FTOT § 0

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI GHULAM
NABI AZAD): (a) and (b). Thrre are at
present 4 vacant posts of Judges in tha
Supreme Court. The dates on which the
last 4 Judges retired from the Supreme
Court are:

1. Shri Justice V. R. Krishna Iyer,
15.11.1980.

2. Shri Justice R. S. Sarkaria, 16.01.1981,

3. Shri Justice A. C. Gupta, 1.01.1982.

4, Shri Justice A.D. Koshal, 7.03.1982.

The question of filling up the vacancies
in the Supreme Court is engaging the at-
tention of the Government,
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Oa 15.09.1982, there were 94 posts of
Judges to be filled in the High Courts. A
statement showing their break-up, High
Court-wise and the dates from which the
vacancies arose is laid on the table of
the House. The President has approved
the appointments of 11 persons. The re-
quisite notifications have since issued in
respect of 2 persons on 27-9-1982 and of
4 on 1.10.1982, The notification in 1es-

pect of the other 5 names approved will
issue shortly.  With these appointments

OCTOBER 5, 1982
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lloflheﬂwunciﬂwdlhlvebmﬁl-
led.

The procedure for making appointments
is complex and long drawn out as various
Constitutional authorities have to be con-
sulted and careful consideration has to be
given by the President before making ap-
pointments. Some proposals have been
received from the States and are engaging
the attention of the Government In
several cases proposals are awaited from
the States,

Statement

Vacancies of Fudges to be filled in various High Courts as on 15-g-1982

SL Name of High Court
No.

Vacan- Date from which vacancics
cies shown in Col. § have arben

1 Allahabad

2 Andhra Pradesh

3 Bombay

4 Calcutta

5 Delhi

§

17 26-12-1980
7-02-1981

19~04-1981

5-05-1981

1-08-1981

:31?"'?33!.

a~a5—1982
7-07-1322
1982
10-09-1g982
_ 14-09-1082
(Regardihg remaining 4 posts
see foot note)

2 18-01-1982
2g-03-1982
20-12-1981
3 m-m—lggl
11-08-1982

(Regarding remaining 2 posts
sce foot note)

9 23-11-1979
23-11-1979
20-08-1982
20-08-1982
20-08-1982
20-08-1982
22-01-1982

1-03-1982
1-07-1g82

S =+
7-06-1981

11-09-1981

- I

s

1-08-1980 '
(Re; remaining 1 post sce
foat pote i 4
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] 3 ¢

i G;dtrl_t . . . . . . . L 13-08-1982
3 Himachal Pradesh . . . . . L t1-01-1980
9 Jammu & Kashmir . . . . . 3 23-02-1980

(Regarding remaining 2 pasts
sce foot note)

10 Karnataka . . . . . . 1 (See foot note)

a1 Kerala . . . . e . 5 1-08-1980
1B-01-1982
22-04-198a

(Regarding remaining 2 posts
see foot note)

Madhya Pradesh . . ‘ . . Tt 10-01-1981

2-09-1981
1-05-1982
27-05-1982
27-05-1982
23-07-1982

) 31-08-1982

(Regarding remaining ¢ posts
see foot note)

13 Madras . . . . . . . 5 21-01-1981
. 07-1981
10-1981

8-12-1981

29-12-1981

14-09-1979
4-05-1

. 14 1-01-1981
,  15-06-1981

1-09-1981

2-11-1981

1-n1-1982

20-02-1982

12-03-1092

11-07-1982

. . mmnge)mﬂmug 6 posts soe

16 Punjab & Haryana . . . . . s 10-06-1982

rding remaini
(R;:?foo: Eotc) o s

‘Norst—Those are fresh sanctioned with cffect from the dates filled,
are yot to be Glled far the first time. oy e ey
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o) Aww IMT: A T
YW ¥ IO MR ¥ AP A
M€ 1 F oF I q= oAIEAT
Eloamgama gwim 3 & oo
qIr ¥ g WWEE ¥ 6 A9

75 g9 qFEX e q® §

IoaW [TET H 48,643 HHIA
dfer § sk v Aqwew dfew W
F ag ol HIOEl 0% dag AT

“The situation in regard to pending
cases in higher courts of the country
*could not have been described in a more
apt way than the observation made the
other day by the Supreme Court Judge
Mr. ‘Justice B, 8. Venkataramiah—if Rs.
1000 crores of taxes are statyed by the
court, the loss of interest to the Gov-
ernment will amount to Rs. 3 crores.”

ik ot gim F § fR @
Wy @ § W @ FEm wfem,
AT R ¢ | giw AR ®
IAT F ANEE FH ¥ 1980

The question of filling the vacancy
in the Supreme Court is cngaging the
attention of the Govarnment.
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PROF. MADHU DANDAVATE: That
is the question about the stay of the Jud-
ges.

SHRI JAGAN NATH KAUSHAL: This
is a question of the stay of the revenue
of the State.

FH a@ FAAE @@ A TG
T & 5 1980 ¥ am oiw
¥ ourcHea el gu § | @ SEe
qafe® § oF 4@ e WiEeT
g & 1980 % ax ghw wE &
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, “The Supreme Court on Friday asked
the Union Government to explain why

' s0 many vacancies of judges in various

High Courts have remained unfilled for
a long time—the period some time ex-
iend to between two and three years.”

" sax F41 far —

“The procedure for making appoint-
ment is complex.”
1979 ¥ S99 T aw=irw §
i oag aed e fey wee @y

™
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SHRI RAM JETHMALANI: There is
no takrgo. I am only very humbly re-
quiring som information

Will the hon. Minister tell us whether
the policy of appointing one-third Judges
from outsdde in every High Court and
having a Chief Justice from outside has
been finally accepted by the Government
and whether the Government has, at the
same tims, given up it policy of seek-
ing committed Judges?  Pleas; also tell
us to what extent the implementation of
new policy or the giving up of old policy
is responsible for delay in appoiniments
Is it true that you are pot able to fill up
the vacancies because you are not accept-
ing the ~dvicz of thy Thizf Yotz o the
matter of appointments and you are look-
ing out for committed Judges?

SHRI JAGAN NATH KAUSHAL: I
totally repudiate the insinuations whicl(
have been, unfortunatcly, made by my
bon. friend. So far as th= question about
the policy of appointing Chief Justice {rom|
other States is concernzd, that policy is
the policy of the Government. The mo-
dalitics only may be have to be settled.
Otherwise, the Government stands com-
mitted to the policy of baving Chief JYus-
ti® from other States. The Government
also stands by the policy of having one-
third Judges from outside. But about
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this insipvation that we are not appointing
people only becanse of this policy, 1 just
fail to follow what is the sequence between
the twe.

SHRI RAM JETHMALANI: It is very
simple. You are not able to get Judges
from outside to be appointed in th: other
High Courts.  You are not talking about
commirted Judges;

You are not talking about ong third
Judges from outside.

SHRI JAGAN NATH KAUSHAL: |1
have repudiated all these insinuations
which you ure making,

SHRI RAM JETHMALANI: In making
already 11 appointment. have you appoin-
ted people from outside?

MR. SPEAKER: He has replied to all
this.

SHRI RAM JETHMALANI: Has
the Government finally given up its policy
of appointing committed Judges? He has
not answered that.  That is the most im-
portant part of my question.

MR. SPEAKER: He has repudiated that
in his terms.

SHRI RAM JETHMALANI: If h: has
repudiated, 1 will be very happy. Has he
done it? '

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): The whole country has to be
committed to the Constitution.

staft faget wyE@: W@
FAn qgd 1 fa@ wsr WA §,
ITIIT S, AL 11 AqEF aEr §,
£a @37 o & 7Ye w7 77 9%
FH A ¥ A7 foiy o w@aw
g1 NNT, FTHT FH F JAl
LNERGANE I+ I SR S E i
!N FN T3 X QO B TN ? F47
st F1778 T 997 98 £777 T@r
wrar § fr ot WA qQ awmar
g ¥, 3:3 W wqv7 fear g ?

WA WHIT D AFWAT T AT
T ¥ |

ASVINA 13, 1904 (SAKA)

Oral Answers 18

Y WTATE WIOAR : FI oF WET
qIX T ATTAF Y, Wi ATANG HeFT
237 9T AYC HIQ HF W Ig
qar w4ar f& 7ad & sqer FRAQ
EC I T B -

DR. SUBRAMANIAM SWAMY: The
question is about women. How can he
talk about nazar maro?

N ST RS 0 gAI0 gaen
g ag wfer @ ¥ & ma qid-
FE A7 Ffaqsw g fad @
Fif fame feqr o arfs 1 @id-
FRE AN TX &7 4F 1

(“)"f“’@r?ﬁmqm
Feor g ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS

(SHRI VIJAY N. PATIL): (a) Ordinarily,
the telephone facility is sanctioned at a
place if the scheme is financially viable.
However, a morc liberal policy is followed
for sanction of long distance public tele-
phones in backward, hilly and tribal areas
Criteria applicable to hilly areas are givea
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in the statement laid on the Table of the
House.

¢(b) and (c). Once a long distance public
calf office is sanctioned according to the
prescribed criteria it is pow the mormal
practice to open it in a Branch Post Offi-
ce in hill or other rural arcas.

Statement

Statement regarding policy for sanction of
long distance public telephones in hilly

1. Long Distance Public ‘Telephones ‘at
following category - stations are opened
irrespective of loss and condition of mini-
mum revenue.

. District Headquarters.

. Sub-Divisional Headquarters.
Tehsil Headquarters.

. Sub-Tehsil Headquarters.

. Block Headgquarters.

. Places with population 2500 and
above. :

1I. The facility -is also provided in hilly
areas at the following category of stations,
if the anticipated revenue is at least 10
per cent of the annual recurring expendi-
ture;

. Places with Police Stations under

Sub-Inspector of Police or abave.

2. Out of way places (beyond 40 Kms.
radial distance from existing exchange).

3, Tourist|Pilgrimage centres Agricul-
tlural|Irrigation Power Project sites and
townships.

111, All other places, not covered by
above categories can be provided with
Public Call Offices on Rent and Guarantze
basis.
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Sarin Committee Report on Telecommauni-
cations

*24, SHRI R. N. RAKESH: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) what are the reasons for inordinate
delay in implementin gthe Sarin Commit-
tee recommendations regarding separation
of Telecommunication Service from the
Postal Service;

(b) whether a numbcr of Social Or-
ganisationg and the Trade Unions have
sent representution in  favour of and
againgt the Sarin Committee recommenda-
tions.

(c) whether Government propose to ac-
cept the rccommendations in parts or as
a whole; and

(d) by what time a final decision is
likely to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N, PATIL): (a) The re-
commendations regarding  seperation of
Telecom. service from Postal S:rvice have
far rcaching implications and will have
wide impact on the two scrvices. All as-
pects have thercfore to be examined and
gone into in great detail and depth before
ariving at final decisions. These recom-
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mendations are still under consideration
of Government.

(b) No Social Organisation has made
any writlen representation on the subjest.
According to written communication on
record, the recognised Federations of
Trade Unions have not opposed, in princi-
ple, the question of bifurcation,

(c) These recommendations are  still
under consideration of the Government,

(d) The intention is to arrive at a final
decision as early as possible,
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Creation of Additional Power Generafing
Capacity

25. SHR] K. RAMAMURTHY:
SHR1 R. L. BHATIA:

Will the Minister of ENERGY be plea-
sed to state:

(a) the steps being taken to accelerate
the creation of additional power generating
capacity in view of the fuct that in 1980-81
and in 1981-82 the shortfall in achieve-
ment was about 32 per cent;

(b) the steps that have been taken to
eliminate the managemen; deficiencies in
the State Electricity Boards; and

(c) details of plans that have becn for-
mulated to commission 16000 MW in the
remaining period of the Sixth Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHR1 VIK-
RAM MAHAJAN): (a) 1o (c). A state-
ment is laid on the Table of the House.

Statement

(a) to (¢). The total addition of power
generation capacity planned for the Siath
Five Year Plan was 19,66 MW The achie-
vement in 1980-81 has been 1823 M.W.
In the second yead 1981-82, the achievemnt
has been 2,175 MW. An additon of about
3,500 MW is scheduled during 1982-83, It
is  ancicipated that the total addition of
new  generating capacity during the Sixth
Plun will be of the order of 14,00 M.W.

In order to speed up the completion of
the various power projects, various steps
have been taken up by the Govt. With a
view to remove bottlenecks, the moni-
toring of the projects has been cooside-
rably stepped up. Construction monitoring
directorates have been set up in the Cen-
tral Electricity Authority to closely moni-
tor the wvarious activities of the projects.
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Coordination and review meetings are
regularly held in the CEA with the
Project Authorities equipment suppliers
and manufacturers, construction agencies
etc. A close watch is Kept on all cons-
traints for corrective action. CEA’s senmior
officers visit project sites and take up the
matter with the appropriate authorities for
removing the bottlenecks, Review meetings
are also held in the Department of Power
for appropriate action with the State
Government as well as the level of the
Union Government, Meetings with the
Power Ministers of Stutes are also taken
by the Minister of Energy at which the
commissioning of ongoing power projects
is reviewed for taking remedial action.

For improving the management at  the
project level, detailed guidelines have been
issued to the State Electricity Boards in
July, 1980. Thesc guidelines intey alia
include various networks and formats for
keeping all the activities of the projects
under a close watch.

For effective coordination and timely
receipt of equipments and materials and
for availability of the require inputs from
the project authoritics, a system of harmo-
nograms has been introduced from last
yvear. The future commissioning program-
me will be coordinated by the project
authorities according to these harmono-
grams,

Lastly, lack of smooth flow of funds to
State Electricity Boards is (emerging as a
major factor) also delaying implementaion
of projects.

SHRI K. RAMAMURTHY: Mr. Speak-
cr, Sir, the target of Sixth Five Year Plan
or the additional creation of emergy was
envisaged at 19,666 M.W. Even in the rep-
ly which the hon. Minister has given hc
agrees that during the Sixth Plan period,
it will be of the order of 14,000 M.W. So,
the rest of the 5,000 and odd M.W. will
not be achieved during the Sixth Five Year
Plan. So, 1 would like to know whether the
target of the Sixth Five Ycar Plan will
be achieved hundred por cent or it will be
brought down to 14,000 M.W. only.

SHRI VIKRAM MAHAJAN: ' Sir, it
is true that there are slippages. But, these
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slippages have been comparatively much

léts. But, st the same time, we'hope that |

spnce the power shortages are coming down
fast from 16 per ceat in 1979-80 to 8 per
cefit this year in spite of our not achieving
the target, we will be able to cut short
the power shortage.

SHRI K. RAMAMURTHY: Sir, the
Ministey has given a satisfactory reply
about minimising the shortages in power.
But my question is whether the Sixth Plan
target will be achieved or not. Since the
has agreed that it will not be achieved, my
quesion stands that the shortfall in achie-
vement in power generation wil be of the
order of 32 per cent whatever may be the
target. My second supplementary is this.
The Regional State Electricity Boards
have been formed to coordniate the work-
ing of the State Electricity Boards. I would
like to remind him that when I was sitting
on that side, in the Sixth Lok Sabha, 1
have ,put a quesiton about the Siemen's
deal about the purchase of sophisticated
machinery. Now, I came to know that
the Northern Regional Electricity Board
have refused to undertake or sign such a
confract. But, the Ceatral Electricity
Authority has oompelled them to sign such
a contract for the purpose of the sophis-
ticated machinery. It is a overburden on
them. These are the bottlenecks which
the Regional Electricity Boards are facing.
In such a casc, may { know whether the
Governmen; wil] come forward and say
that' overburdening the State Electricity
Boards with the purchase of sophisticated
machineries and other things - will be
removed by them so as to achieve at
least this 14,000 M.W. capacity envisaged
in the Sixth Plan.

SHR1 VIKRAM  MAHAJAN: The

purchase of sophisticated equipmeat is -

necessary for better flow of power. We
have fully agreed with CEA on this issuc.

SHR1 K. RAMAMURTHY: Is iy a
fact or not tha; the Northern Regional
Electricity Boarq has refused to sign that
confract?

SHR1 VIKRAM MAHAJAN: As far
as I know, there j§ no such refusal.

SHRI R. L. BHATIA: Sir, on the 13th
Sﬂl'(ﬂn!m Shri Shiv .Shapkar made a
statement that most of the problems fac-
ing the power sector today were attribut-
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able to the managerial deficiencies. But,
on 17th September, Mr. Vikram Mahajan
made a statement that some time back the
Government has evolved a comprehensive
scheme for. maximising the power genera-
tion at the plants already in operation and
also the early commissioning of the new
units. The statement which has been given
today in answer to our question says that
there has been complete coordination now
and all the difficulties have been solved
and there has been improvement in the
power sector.

May I know from the hon. Minister
what is the average capacity utilisation at
the existing level of thermal, hydro and
nuclear power after introducing a compre-
hensive scheme which you have said and
what improvement has taken place?

SHRI VIKRAM MAHAJAN: We arc
folowing a two-fold strategy in maximis-
ing the power generation. Ouy short-term
strategy is to maximise the power genera-
tion from the existing power stations. We
have evolved a programme and two
or three basic points we have introduced.
Firstly, we are sending our experts to each
power station in the’country repeatedly to
identify the problems and find solutions;
sccondly, we have evolved a scheme of
giving refresher course training at the plant
site levels themselves, Thirdly, wherever
we have found that there are deficiencies
in the equipment, we have called the
manufacturers to come ang remove
the defects. This strategy has paid
dividends and from 1979-80 the in-
crease in Thermal power generation in
1982 is 35 per cent more. This is the stra-
tegy: which has paid . dividends and
we intend to folow the same strategy
so far as the capacity utilisation is
concerned. The plant load factor when we
took over was 43 and odd per cent. Today
the plant load factor is 50 per cent. (In-
terruptions) Tt is true that there are excep-
tions and one of the exceptions is West
Bengal. As far as Gujarat is concerned its
Thermal power generation itself s
40 pe-cent higher than 1979-80, It is a
temporary shortage which Gujarat is fac-
ing because of failure of monsoons; other-
wise performance-misc Gujarat is practical-
ly at the top in power generation.

Therefore, the point that 1 am making

. is that so far as the short-term strategy is
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concerned it is paying dividends and the
long-term strategy is to add as fas; and as
much capacity as possible within the
shortest possible time. For that purpose,
1 have enumerated, in my answer the de-
tails and if the House desires I will read
them out. We have started mo-itoring of
the projects; coordination mec ings are
being held regularly; we are sending teams
of officers to visit the project sites so that
they can find out the problems and re-
move the bottlenecks, Then we are having
review meectings. The slippage has come
down. In 1979-80 the slippages were to the
tune of 37 per cent. Now, they have
come down to 33 per cent. These achieve-
ments are there, In 1979 the shortages
were 16 per cent. Now, they have come
down to 8 per cent.

DR. SUBRAMANIAM SWAMY: Sir,
this question was about the creation of ad-
ditional power generating capacity but so
far the answers have been more on the
efficiency of the generating ‘capacity al-
ready there. 1 would like to draw the
attention of the Minister to the fact that
that even on present reckoning the shortfali
of generating capacity is of the order of
5,700 MW. So, 1 would like to know
whether they are presently engaged in
large-scale wide search for foreign colla-
boration in setting up additional power
projects during the Sixth Five Year Plan?

AN HON. MEMBER:
from USA!

SHRI VIKRAM MAHAAN : So far
as the foreign equipment is concerned it
depends on the terms that are offered, We
have reccived certain offers and they are
under our consideration.

Particularly

DR. SUBRAMANIAM SWAMY: Are

you negotiating with UK or other coun-
tries?

SHRI VIKRAM MAHAJAN: There are
about eight to nine countries who have
made differen; package offers, They are
under our consideration and we have taken
no decision on them so far.
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Lastly, the lack of smooth flow of funds
to State Blectricity Boards is emerging as
a major factor also delaying implementa-
tion of Projects.
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This major actor has now emerged.

A IAFT ¥ & far v &
Fen yEAT 5T § 7

e 3o feal & ol syt
it fqaerr Fmfm s & YAro@
3y &1 & wET ¥ ayd ot
qdl F % ¥ wEx ¥ wif o,
7 CHT T T=MA WA qBR
* amy § foagid folt sofel oY
feaet frafor &< & qrac &
KX sr/%da aw gy on @ §°2



33 Oral Anawers ASVINA 13, 1904, (84K A4) Oral Answers 34

afi-wl NN faat W o
& o weara wigd FwA wiar ¥
fo ag fags famtor < 3 wmsr
¥ wrgy §, wuHr <z faew w5y
1 wrgy §, T™ 9T ;T MoOA
sk fase faar g7

u{l W< AEFE AE S T G
e ®& F Wi ¥ AN g
YAl VWH WYdi | I qevH
gar ¢, I9F W9 TwIT ¥ ¢ §

ar gt ¥ @G &7

ot faw Wglow : Agl oF BN
® g4 g, TEHd T3 wE) g
wET ® TAHT g, AL Ffow
o @ T ¥ sqmerdeemy ww
Wed fal 9T WR v e
T ord | Igd fax gwa cwifa
wdma & vy freed foq & fag
W g W BF TRl g fw o@m
dar w1 wHA |

BT d WITY FT YA §, qAA
gaer Wt wgr ¥ fa Wiy wad wrE-
¥was qTEAER T FfAA WX
34 v g7 3o flfgwess o1
g WIT I44 <wwarea %0 ¢ fs mgam
T eF s & for <gn ) @
IR HwgEne TM 0

gl aF 4iEqy & WrEAT dw}
1, ¥@IT & ) Afa & &
fuaar gad cafaw fwec 7 sodAr )
AT TG 4 FUTE viaT e
W OUWTH ..

(eawerver)
oY faww wgrowr @ ¥ wwiw ¥

@3, Wy wif § g, ow @
2173 LS~—2, i

¥R W W FT AT, WTOEr
ww wgi vt @ qo difad

gt &F Fafed AT FT FHR
¥, Tm fEEw w dview gfrew
W ¢ 139 €3y ¥ JAgT T A
gd wer ¥ fo @@ [T W
¥ uratr =y fag weAz W}
g9 | W@t aw st ® Dfa R}
BAX TEA AW oF 0% wIAr fedlaw
#&Y forar &, w@d wiafam o g,
IYD ATZ B W AT gET fe T
srEas femoy gax faar g

gl AW FI-EAAC WT H4H R,
ag ware wvEr wfagg % we-
frs gHoff ¢ *THT qgqT |

st s wAarE - wdlfira fyas
gqd #& wa g ?

st faww wgrem o Tt Y
ol ¥

Setting up of T.V. Station at Ahmedabad

+
*26. SWAMI INDERVESH;:

SHRI BHERAVADAN K. GA-
DHAVI:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) by what time Television Station
would be set up at Ahmedabad;

(b) whether the Television Station at
Ahmedabad would be in a position to tele-
cast programmes upto District Banaskems-
tha in North Gujarat; and

(c) if not, what are the plans to cover
this area under T.V. Programme and by
whay time it would.be covered?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATIION AND
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BROADCASTING (SHRI ARIF MOHA-
MMED KHAN): (a) The construction of
the Centre at Ahmedabad which was star-
ted in January, 1982, is expected to be
completed in 1984-85.

(b) and (c). Banaskantha is at a dis-
tance of about 130 Kms. from Ahmedabad
and would be outside the 70 Kms. service
range of the transmitter at Ahmedabad.
Provision of TV service to this district in
future, will depend on the availability of
resources,
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Supply of Coal to Powey Units in States

*27. SHRI NAVIN RAVANI:
SHRI CHINTAMANI JENA:

Will the Minister of ENERGY be
pleased to state:

(a) whether it is a fact that almost all
State Ministers and Chief Mipisters at the
Power Ministers’ Conference had observ-
ed that power generation had suffered due
to the bad quality of coal supplied to ther-
mal stations;

(b) if so, what are the findings in this
regard; and
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(c) what steps are being taken by Gov-
ernment to supply sufficient quantity of
good quality cpal so that the power gene-
ration may not suffer? B

THE MINISTER OF STATE .IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) to (c). A state-
ment is laid on the Table of the House.

Statement

(a) to (c). A number of Chief Ministers
and Power Ministers of States made the
observation at the Power Ministers’ Con-
ference held at New Delhi on 27-8-1982
that power generation had suffered due to
unsuitable quality of coal supplied to ther-
mal power stations. But this is only one
of the factors. There are many other fac-
tors also.

However, the Government is aware of
the need to ensure coal of requisite qua-
lity to thermal power stations, The coal
supplies are being continuously monitored
in terms of both quality and quantity.
Joint sampling of coal by the Coal Com-
panies and power station authorities is in
vogue at several locations, An important
measure being taken for improvement of
quality of coal supply is the installation of
coal handling plants at the coal mines, in
a phased manner. Government have also
recently constituted a Committee under the
Chairmanship of Shri Mohd. Fazal, Mem-
ber. Planning Commission, to examine,
inter-alia, the requirements of coal for
thermal stations in qualitative terms and
recommend specific measures for improve-
ment, wherever, necessary.

SHRI NAVIN RAVANI: Sir, the hon.
Minister in his statement has replied to
parts (a) to (c) of my question that “a
number of Chief Ministers and Power
Ministers of States made the observation at
the Power Ministers’ Conference held at
New Delhi on 27-8-1982 that power gene-
ration had suffered due to unsuitable
quality of coal supplied to thermal power
stations. But this is only one of the fac-
tors. There are many other factors also.”
May T know from the hon. Minister what
are the other factors for the bad perfor-
mance of the power stations? In this con-
pection 1 will read out an extract from
the Hindustan Times——
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“While the Central Ministers criticised
the performance of the State Electricity
Boards (SEBs) und asked the Govein-
ments to improve their functioning, the
States in turn, passed the buck to the
Centre contending that mamy of the pro-
blems could have heen averled had bet-
ter quality coal been made available.”

Which are the other factors which stand
in the way of normal performance of the
power staiions? Who is responsible for
this—Cenire or the States?

SHRI VIKRAM MAHAJAN: As 1 said
in the muain answer, it is true that to a
certain extent, the quality of coal does
affect the power genecration, This is only
one of the factors. There are many other
factors which we have elucidated earlier.
To enumerate a few them are like the
question of proper management at the
power station and the question of mainte-
nance of power plants is also there. These
are some other factors which also affect
generation of power.

SHRI NAVIN RAVANI: 1 would like
to know whether the State Ministers in
charge of Power demanded that spare pasts
for their thermal power plants in the States
be imported if necessary for emergency
purposes. What are the policies to be
adopted by the Centre?

SHRI VIKRAM MAHAJAN: Most of
the equipments which are being used are
of the indigenous manufacture by the
—Bharat Heavy Electricals, I. L. K. Kotah,
etc. We have asked the concerned manu-
facturers to manufacture the spare-parts
also along with the equipment and they
have assured us that a certain capacity will
be kept for manufacture of spare-parts.
Similarly, in the case of imported equip-
ments, we are trying to create a Central
Store which will have certain spare-parts
which are of day-to-day use and similarly
we are trying to tie-up with the foreign
manufacturers to give us spare-parts wher-
ever imported equipment is being used.
These are the basic steps and so far as the
import duty is concerned, in hard cases,
Wwe try.to help them by taking up their
cases with the Finance Ministry,
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WRITTEN ANSWERS TO QUESTIONS
Unsafe Coal Mines ig the country

*28. SHRI SATYASADHAN CHAK-
RABORTY: Will the Minister of ENER-
GY be pleased to state:

(a) the number of coal mines in the
country which are unsafe;

(b) the locations of those coal mines;
and

(c) steps Government propose to take
in this regard?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) to (c). There
are no unsafc mines in operation. If at
any time a mine or any part of a mine is
considered unsafe, D.G.M.S. issues a pro-
hibitory order under section 22(3) of the
Mines Act and mines so declared unsafe
are not worked til Ithe hazards have been
removed.

Studio for Leh Station of AIR

*29. SHR1I P. NAMGYAL: Will the
Minister of INFORMATION  AND
BROADCASTING be pleased to state:

(a) whether it is a fact that the LEH
Station of ALLR. has only one studio
which is utilised for broadcastnig news
reviews, Music, Plays, recordings and
other miscellaneous programmes;

(b) whether it is also a fact that due to
absence of additional studio facilities, Jack
of new monitoring equipment and facili-
ties, adequate transport facilities, lack of
essential studio equipment, inadequate office
and residential accommodations etc.
smooth functioning of the Station has been
affected;

" (c) whether Government will take im-
mediate Steps to build an additional studio
and provide essential equipment and im-
portant facilities for proper functioning of
the station; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI N. K. P.
SALVE): (a) Yes, Sir.
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(b) and (c). No, Sir. The smooth func-
tioning of the station has not been affected.
However, to meet the growing programme
needs, a separate play back studio has been
sgoctioned and s kikely to be commis-
sioned this year.

(d) Does not arise.

Private Sector’s Participation in Power
Generation

*30. SHRI JAI NARAYAN ROAT:
SHRI CHITTA BASU:

Will the Minister of ENERGY be pleas-
ed to state: '
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(a) whetheér private secior has agreed
to participate in power generation; and

(b) if so, the” details thereof and its
terms and conditioas?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) and (b). Gov-
ernment of Bihar and Government af
Karnataka had written to the Central Gave
ernment indicating that certain private seo-
tor companies had shown interest in parti-
cipating in power generation. The details
of the offers indicated by them are as
follows:—

Capacity
Name of private Company of power Location
project
Govt. of Bihar . . Tata Iron & Steel Co. 260 MW Jamshedpur
Bihar Caustic & Chemicals
Ltd. 130 MW Palamau
Government of Karnataka Ballarpur Industries 50 MW Dandeli Dam

Kirloskar Group of Industries 3 Micro

and others.

On River Kaveri
hydel units  and its canal.
totalli

3.25 .

The State Governments concerned have
been advised to send detailed projecy re-
parts in regard to the above projects in-
cluding the details of modalities of fund-
ing of the projects by the private sector to
enable the Central Government to examine
these proposals in greater detail.

2. The following two proposals received
from existing private Sector companies are
under techno-economic examination in the
GCentral Electricity Authority:—

(i) Proposal from M/s Calcutta Elec-
tric Supply Corporation for installation
of 2x60 MW units as replacement of

some of their exisiting units.

(ii) Proposal from M/s. Tata Elec-
tric Companies for installation of second
unit of 500 MW as replacement of
3x62.5 MW old sets.

Bringing Public Sector Enterprises under
MRTP Act

*31. SHRI BHOGENDRA JHA: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) whether the Monopolies and Res-
trictive Trade Practices Commission has.
recommended bringing Public Sector enter-
prises within the purview of Monopolies
and Restrictive Trade Practices Act; and

(b) if so, the details thereof and Gov-
ernment’s reaction thereto?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) Yen
Sir.”

(b) The MRTP Commission while com~
menting on the Sachar Committee’s recom-
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mendation in this regard has suggested
amendment of section 3 of the MRTP
Act, 1969 so as to provide that the MRTP
Act_shall apply to (i) any undertaking
owned or controlled by Government com-
pany; (ii) any undertaking owned or con-
trolled by the Central
‘State Government;

Governmer:* or
and (iii) any under-
taking owned or controlled by corporations
(not being a compahy) established by or
munder any Central or State Act provided,
however, that the Central ‘Goverment, in
«consultation with the MRTP Commission,
may exempt any such undertaking from
the application of this Act. However, it
had further been stipulated that Chapter
111 of the Act essentially comcerned with
substantial expansion, setting up of new
unBlertakings and amalgamation & merger
etc. was not apply to to these categories
of undertakings. In addition, the Com-
mmission had also recommended that under-
takings the management of which has been
taken over by any person or persons in
pursuance of any authorisation made by
Central/State Governments should
«come within the purview of the Act.

also

These suggestions were duly considered
but not found accep'able as even under
the existing dispensation, the functioning™
and managemeni of the public sector un-

dertakingg in all, its material aspects is

under the constant scrutiny of the Gov-

ernment and thereby also subject to the

usual Parliamentary scrutiny. It was,
therefore, not considered necessary to sub-
ject fhese undertakings to any further in-
quiry or sorutiny by the MRTP Commis-

sion.
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Loss to Communications due to floods
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*33. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whether any assessment has been
made of loss to communications suffered
by Government due to floods in the coun-
try during the current year;

(b) if so, the details thereof; and

(c) what steps are being takem to meet
the situation?

THE MINISTER OF COMMUNICA-
TIONS (SHRI A. P. SHARMA): (a)
Yes, Sir. .

(b) A statement showing the details of
damages to telecommunication lines and
equipment in Orissa, Bihar, N.E. Region
and the progress of restoration of services
is attached.

On the Postal side a loss of Govern-
ment money and property amoumting to
about Rs. 6000/- has been reported so far
in Orissa. -

(c) Suitable and adequate steps have
been taken at the affected places to meet

the situation with the help of local admi-
nistration.

Speedy action has also been taken up
for restoration of the communication in
the affected areas. Major part of the resto-
ratioh work has beem completed except in
a few places where water logging has ham-
pered ‘the restoration work. This work s

also likely to be completed by the engd of
October, 1982,
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Statement
Sl Description of telecom. 2ssets/services affected Q:;':cu:c? mu:a —
Ne. ;ﬁ’-:gao
Orissa
1 No. of telephone exchanges submerged/affected
by flood water. 22 19 3
2 No. of local telephones interrupted 1178 1043 rgs.
3 No. of trunk circuits out of order 40 22 18
4 No. of LDPTs out of order. 65 41 24
5 No. of telegraph circuits out of order . 19 13 6
6 Overhead alignment in main and branch routes :
washed away ‘ . . 890 Kms 320 Kms 570 Kms
% No. of Telephone instruments lubmerg'cd in ﬂoocl
water . . 200 120 8o
8 Cable failures due to lng-rea of water into Joi.nu
and potheads . 8o DPs 55 DPs 25 DPs
Bihar
1 No. of tclephone exchanges affected . . 1 1 ..
2 Number of trunk lines affected . . 3 3
3 No. of LDPTs affected . . . 50 a5 25,
North Eastern
1 No. of telephone exchanges affected 1 1 .
2 No. of trunk alignments affected . 7 7 .

3 No. of railway alignments affected

—

Increase in duration of Radio and TV
Programme

*34, SHRI BHEEKHABHAI: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is a fact that number of
All India Radio listeners and TV pro-
gramme viewers have approached the Min-
istry to increase the duration of broadcasts;

(b) if so, decision taken by the Gov-
ernment in the matter; and

(c) what facilities for viewing the TV
are contemplated to the weaker sections of
the society during Asian Games?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI N. K. P,
S.ALVE): (a) Occasionally listeners and
viewers do request for increa%e in the
hours of transmission. !

(b) From time to time, the hours of
transmission have been increased, keeping
m view the demand and the available
facilities.

(c) It has been decided to provide live
telecast of the Asian Games to various
parts of the country including far flung
areas. Twenty low power transmitters are
being installed for extending TV coverage
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of Asian Games to areas where TV ser-
vice is not available at present, The VHF
community sets imstalled by the Central
end State Governments will enable the
viewers to see the Asian Games,
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Labour Ministers Conference held in Sep-
tember, 1982

*36. SHRI MOHAMMED ASRAR
AHMAD:

SHRI RAMAVATAR SHASTRI :

Will the Minister of LABOUR AND
REHABILITATION be pleased to lay a
statement showing:— ’

(a) whether a Labour Ministers Confe-
rence was held in the month of Septem-
ber, 1982 at New Delhi;

(b) if so, the subjects discussed;
(c) what decisions were taken;

(d) how these decisions are to be im-
plemented and when; and

(e) whether States have sought funds to
enforce Minimum Wages Act on 50-50
basis, if so, the details thereof and the
decision of Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRIMATI MOHSINA
KIDWAI): (a) Yes, Sir.

(b) and (c). A statement giving details
of subjects discussed and the main conclu-
sions/recommendations of the Conference
thereon is laid on the Table of the House.

(d) Government have noted_them for
apprupniate wnd expeditions action,
(e) There were suggestions for assist-

ance from the Central Government for
strengthening the implementation machi-

nery.
B Statement

The Conference discussed the following
items of the agenda.

(1) Implementation of 20-Point Pro-
gramme in so far as it related to (a)
Minimum Waes for  Agricultural
Workers; and (b) Bonded Labour;
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(2) Implementation of Labour Laws
voncerning Inter-State Migrant Workers,
Contract Labour, Gratuity, Workmen's
Compensation and Bonus;

(3) Steps taken for expediting the
disposal of cases in Labour Courts and
Industrial Tribanals;

(4) Working of the Employment
Bxchanges and Industrial Training In-
stitutes;

(5) Report of the Committee on ex-
tension of Minimum Wages Act and the
determination of criteria for minimum
wage; and

(6) Implementation of the Central
Government's orders on Palekar Tri-
bual’'s Recommendations.

The main conclusions|recommendations
inter-alia, related to (1) immediate revi-
sion of minimum wages for agricultaral
workers wherever it was already due, (2)
strengthening of the inspection machinery
for securing implementation of minimum
wages for agricultural workers by devoting
special attention in areas where there is
concentration of agricultural workers
belonging to scheduled castes or scheduled
tribes or which are low wage pockets and
a Central Scheme for assisting the States
for funds for strengthening the machinery.
On the question of bonded labour, the
Conference emphasised the urgent need to
continuing the fresh efforts for identifica-
tion, release and - rehabilitation, prompt
submission of the utilisation certificates
and expeditious release of grant for re-
habilitation assistance and efforts to bring
about a better and permanent rehabilita-
tion by pooliag resources from the different
sources.

The Conference emphasised the need
for securing effective implemenation of
labour laws concering inter-state migrant
-workers, contract labour, gratuity, work-
men’s compensation and bonus, The Con-
ference also recommended that all efforts
should continue to be made by the Centre
and the States Governments to ensure
speedy disposal of pending cases in Labour
Courts|Induostrial Tribunals,

The Conference approved the proposals
of the dinistry of Labour to secure im-
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provement in the working of the Employ-
ment Exchanges and working of the In-
dostrial Training Institotes.

The Conference also endorsed the pro-
posals for extention of the Minimum
Wages Act to certain employmenty to be
included in the Schedule to the Minimum
Wages Act.

On the question of implementation of
Central Government's orders on Palekar
Tribunal’s Recommendations the Confe-
rence emphasised the need to secure full
implementation of the Central Govern-
ment's orders, prompt investigation on the
cases of non-implemeation und referring
the cases of retrenchment etc, for adjudica-
tion in cases where conciliations have
failed.

Enquiry into Fire at Bombay High
Complex

*37. SHRI SANAT KUMAR
MANDAL :

SHRI B. D. SINGH:

Will the Minister of ENERGY be pleas-
ed to state:

(a) whether any high-level enquiry has
been conducted into the recent SJ. 5 oil-
well blow out and fire which reduced the
multi-million dollar “Sagar Vikas” of the
Bombay High complex to debris;

(b). if so, the outcomg thereof;

(c) the total amount paid by the Insur-
ance Company and the expenditure incur-
red on controlling the blow-up operations
and capping of the oil-well and to the US
Experts; and

(d) the prevemtive measures taken to
avoid such mishap?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) and (b). A
Committee which™ includes experts of the
Planning Commission and Oil India Ltd.
together with experts of the Oil and Natu-
ral Gas Commission has been set up to go
into this matter and the report of the Com-
mittee is awaited, -

(c) Pending the assessment of loss by
the Insurance Surveyor and settlement of



the claim, the Insumance Company have
‘made an ‘On Agcount’ payment of US
«dellars 4 million and Rs. 72,95,720. So
far US dollar 1,543 million has been paid
to M/s. Red Adair & Co. towards the
service charges of their experts. The total
expenditure on controlling the blow out is
being calculated,

(d) what further preventive measures
need to be introduced will be determined
as soon as the report of the Enquiry Com-
mittee has been recéived and examined.

Number of workers in Asiad Projects kiled
and injured

*38. SHRI NARAYAN CHOUBEY:
‘Will" the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) how many workers were killed and
how many injured when engaged in various
construction sites such as stadia, roads,
over-bridges, fly-overs etc. in connection
with Asiad in Delhi;

(b) how many of them or their depen-
dents have received compensation and the
total amount involved; and

(c) what arrangements, if any, have
been made for rehabilitating the dependents
of the dead and imjured workers by Gov-
-ernment?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL): (a) According to avail-
.able informatiom, 12 workers have died
and 29 were injured.

(b) The dependents of 4 persons have
been paid compensation amounting to
‘Rs. 69,600/- ‘through the Commissioner of
Workmen's Compensation. In two cases,

the compensation amount has been depo-’

sited with the Commissioner and it will be
paid to the dependents shortly, In another
two cases, the Commissioner has directed
. the Contractor to deposit the amount of
compensation immediately. In the remain-
ing 4 cases, the question of payment of
compensation amount has been taken up
with the Insurance Company with which
‘the workers were insured. So far as the
injured workers are conc¢erned, the som-
Ppensation amount is paid direct, The par-
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ticulars of payments made a're not, there-
fore, readily available.

(c) Under the existing law, there is no
provision for rehabilitating the dependents
of the dead or the injured workers.

Arrests for Murder of Auditor of BCCL

*39. SHRI KAMLA MISHRA MA-
DHUKAI_!: Will the Minister of ENERGY
be pleased to state:

(a) whether culprits responsible for the
murder of an auditor from Calcutta while
going through the accounts books of Bha-

rat Coking Coal Limited have been arrest-
ed;

(b) if so, the details;

(c) whether four BCCL officers had

sought anticipatory bail in this connec-
tion; and

(d) if so, the details thereof?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) and (b). Oae
employee of BCCL has been arrested by
the Police in this connection. He has been
placed under suspension by the Company.
The case is still under investigation by the
Police,

(c) and (d). Six officials of BCCL had
sought anticipatory ~bail from the Ranchi
Bench of Patma High Court on 20-5-1982.
The order of the High Court was that
these officials were not to be arrested
pending disposal of their petition. The
petition was finally heard on 1-7-1982 and
it was dismissed. .

National Programe on T.V.

+40, SHEY SUNIL MAITRA:
"~ PROF, RUP CHAND PAL:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government have introduc-
ed Nasional Programme over the television
which is telecast simultaneously by all the
T.V. Centres in the country; and



5! Written Answers

(b) whether this has in any way affected
the telecast of States own cultural pro-
grammes?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI N. K. P,
SALVE): (a) Yes, Sir, the National Pro-
gramme introduced with effect from
15-8-1982, was being simultaneously tele-
cast from all Doordarshan Kendras before
INSAT-IA became inoperative on 6-9-1982,
Now it is being telecast from the twelve
transmitters connected by micro-wave cir-
cuits. .

(b) The total telecast time of the TV
centres has been increased to avoid re-
duction in the telecast time of the re-
gional programmes. The timings of the
National Programme have also been fixed
at 8.30 p.m. to 10.00 p.m. in order that
out of the prime viewing time of 2 hours
(7.00 p.m. to 9.00 p.m.) 1-1/2 hours are
made available for regional programmes of
the respective Doordarshan Kendras.

Boycott of National Tripartite Confer-
ence of Trade Unions

208. SHRI RAMJIBHAI MAVANI
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether it is a fact that some Trade
Unions and organisations boycotted and
protested against the Labour Conference
held recently at Delhi;

(b) if so, the reasons therefor;

(¢) the names of the trade unions and
organisations which have boycotted and
protested against the same;

(d) the names of organisations whom
Government invited and sent invitation;
and

(e) the action taken against those which
have boycotted, protested and not partici-
pated?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMA VIR): (a)
to (¢) Yes Sir, The AITUC, CITU, HMS
V), BMS, UTUC, UTUC(LS) and TUCC
boycotted the Conference objecting to the
operation of the PEssential Services Main-
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tenance Act, the National Security Act and
asking for the review of the Industrial
Disputes (Amendment) Act, 1982, the
Hospitals and other Institutions (Settle-
ment of Disputes) Bill, 1982, the Trade
Union (Amendment) Bill, 1982 and the
Payment of Wages (Amendment)  Bill,
1982. They also alleged that the Govern-
ment was anti-labour.

(d) A statement giving the names of
the workers and employees organisations
invited is attached.

(e) Government regretted that inspite of
a personal appeal by the Labour Minister,
the trade unions boycotted the conference.

Statement

Names of the Organisations which were
Invited to Attend the National Labour
Conference on 17-18 September, 1982

1. Employers Organisations:
(i) Employers’ Federation of India.

(i) All India Organisation of Employ-
ers.

(iii) All India manufacturers Organisa-
tion,

(iv) Standing Conference of Public En-
terprises.

2. Workers' Organisations:

(i) Indian National Trade Union Con-
gress.

(ii) All India Trade Union Congress.

(iii) Hind Mazdoor Sabha (Vashist
Group).

(iv) Hind Mazdoor Sabha (Kulkarni
Group).

(v) Bhartiya Mazdoor Sangh.

(vi) United Trade Union
(Lenin Sarani).

Congress

(vii) United Trade Union Congress.

(viii) National Front of Indian Trade
Unions,

(ix) Centre of Indian Trade Unions.

3. Special Invitees:

(i) National Labour Organisation,
(ii) Trade Union Coordination Cenire.
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Surprise Check by Delhi Postal Circle to
Find Unlicensed T. V. and Radlo Sets

209. SHRI MOHANLAL PATEL :
SHRI NAVIN RAVANI :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether Delhi Postal Circle has
made a surplus check to find unlicensed
T.V. sets and Radio sets in Delhi;

(b) if so, the number of T.V, sets and
Radio sets found unlicensed and the am-
ount collected in the shape of Licence fee
and surcharge;

(c) whether Government have made such
checking in other cities also to find un-
licensed T.V. sets and Radio sets; and

(d) if so, the results thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): (a)

Yes, Sir.

(b) The unlicensed Radio and T.V, scts
detected during surprise checks and the
amound of Licence Fee and Surcharge real-
ised thereon in Delhi Circle during the
last financial year (1-4-81 to 31-3-82) are
as under :---

No. of unlicensed Radio/T.V Rs.,
sets detected . . 32,909
Amount collected as licence

Fee & Surchtrge 7:93!346!60

(c) Yes, Sir.

(d) The total No. of unlicensed sets de-
tected and amount collected thereon in
Circles other than Delhi Circle during
the same period are indicated below :—

No, os unlicensed Radio/ Rs,
T.V sets detected . . « 4,009,231
Amount collected as

license fee and surcharge  1,08,48,880,55
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Thermal Plant in Tripura

211. SHRI AJOY BISWAS : Will the-
Minister of ENERGY be pleased to state:

(a) whether the Central Government
have received any proposal to set up a
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thermal Plan from the Tripura QGovern-
meat and if so, the details of the proposal;

(b) what are the reasons for delay in giv-
ing approval and providing money to set
up the said Thermal Plant; and

(c) expected time when the Central Gov-
ernment will give the technical and. finan-
cial approval to the scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) to {c). The pro-
posal for installation of 2x5 MW Gas-
turbine Power Station at Baramura

« (Tripura) has been accorded techno-econo-
mic approval by the Central Electricity
Authority at an estimated Cost of Rs.
463,00 lakhs. The scheme can be ap-
praised for investment decision only after
finanlising financing arrangements for it.

Proposal to instal a 500 MW station for
Bombay suburban electric supply

212. SHRIMATI USHA PRAKASH
CHAUDHARI: Will the Minister of
ENERGY be pleased to state:

(a) whether Maharashtra State Govern-
ment had forwarded to the Union Govern-
ment a proposa] to install a 500 MW sta-
tion for the Bombay Suburban Electric

" Supply; and

(b) if so, the reaction of the Unrion
* Government thereto?

THE MINISTR OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN ): (a) and (b). The
* Governmeny of Maharashtra had forward-
ed in June, 1979 the proposal to
Bombay Suburban Electric Supply Limi-
ted for installation of  2x210/1x500
MW. Thermal Power Station at
Bassein ;in Meharashtra. The proposal was
dropped in November, 1980 because coal
linkage could not be established and Bom-
bay Suburban Electric Supply did not
obtain clearance from Maharashtra State
Electricity Board as required under Sec.
44 of the Electricity (Supply) Act, 1948,
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Re-empluyment of Tetired persommel n
P & T Department
213. SHRI GHULAM RASOOL KO-
CHAK: Wil the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether the Posts and Telegraphs
Department proposes to re-employ retired
P&T, personnel; and

(b) if so, the reasons therefor and the
terms and condition for re-employment of
retired staff?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): (a)
Yes, Sir.

(b) Reasons for proposing re-employ-
ment.

Though a number of measures have
been taken to wipe out the arrears of rec-
ruitment and training in operative cadre in
P & T and has been observed that there
is a slight shortage of man-power which
affects efficiency of the service. Re-emp-
loyment of pensioners has therefore been
proposd as a shory term supplementary
measure to tide over the problem,

Terms and conditions for re-employment
of retired staff,

Retireg P & T officials of the clerical
cadres or higher non-gazetteq cadres are
posed to be re-employed for a sepicfied
period not exceeding one year at a time
subject to the following conditions:—

(i)The officials should have retired
from service without any stigma and
should have had a good record of ser-
vice,

(ii) The re-employmen; should not
normally extend beyond, the age of 60
years of the retired officials in excep-
tional cases, it may go upto an age-
limit of 65 years.

(iii) The re-employment will be only
in clerical grades of the operative cadres
in which there is a provision for direct
Tecruitment,

. (iv) Re-employment may be terminated
at any time on one months notice.

(¥) Reomployment will be kept to ‘the
minimum and will be subject to the ex-
teat orders of the Government in this
regard, .
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Technical training of workers seeking emp-
loymen¢ abroad

214. SHRI GHULAM MOHAMMAD
KHAN: Will the Minister of LABOUR
AND REHABILITATION be pleased to
state:

(a) whether it is a facy that a _lérge
number of workers going abroad face
hardships and inconvenience due to lack
of skill and training;

{b) whether any steps are proposed to
improve technical training and skill of
workers seeking employment abroad; and

{c) whether it is also, under considera-
tion to set up a welfare fund for overseas
workers; if so, the details in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRIMATI MOHSINA
KIDWAI): (a) Government is aware
of some. cases where workers have faced
hardships and inconvenience due to lack
of skill and training. Such cases occur
dus to non-observance of the norms of
recruitment by the Recruiting Agents.

(b) Yes, Sir. The steps proposed in-
clude skill upgradation programmes to be
undertaken by Industrial Training Institu-
tes for candidates sponsored by employers,

(c) The proposal is still in the initial
state of examination,

Bursting of LPG cylinders

215. SHRI ASHFAQ HUSSAIN: Will
the Minister of ENERGY be pleased to
state:

(a) are Government aware of the in-
crease in the incidents of bursting of LPG
cylinders used for domestic cooking;

(b) the details of these incidents for the
las; three years and months-wise figures
from 1st April to 30th September 1982,
death and injury figures may be given sepa-
rately;

(c) what are the main reasons for the
recent increase in these incidents; and
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(d) what preventive measures Govern-
ment have taken to check these inci-
dents?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) It has been reported
by the Chief Controller of BExplosives,
Nagpur, that no accident has so far been
reported to the Departmen; of Explosives
wherein the bursting of LPG cylinders used
for domestic cooking was the initial cause
of the accident.

(b) Bursting of LPG cylinders due to
involvement of cylinders with fire or ex-
treme heat, have, however, been reported
to the Department of explosive and the
number of such cases was as follows:—

Between 1st April, 1979
and 3ist March, 1982 2 . 2
Frow st April to
24th September, 1982 Nill

Four persons were injured but no one was
killed in the two incidents reported above.

(c) and (d). Do not arise.

Driling in Tapti Basin

216, SHRI R, P. GAEKWAD: Will
the Minister of ENERGY be pleased to
state: - LY

(a) whether the scheme regarding dril-
ling in the Tapti Basin is proposed to be
included in the ONGC programme;

(b) whether the ONGC had prepared
10-Year scheme for Gujarat State; and

(c) if so, what are the details?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL~
BIR SINGH): (a) Yes, Sir,

(b) Yes, Sir,

(c) Gujarat State comprises of three
basins, namely Cambay, Saurashtra and
the Kutch basins. ONGC has drawn up
plans for goe-scientific inputg in the form
of geological surveys, geo-physical surveys
followed by exploratory drilling for dis-
covering reserves of hydrocarbons in the-
State;
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Super Thermal Power Station for Delhi

217. SHRIMATI JAYANTI PATNAIK:
Will the Minister of ENERGY be pleased
to state:

(a) whether Government have taken
a decision to set up a super thermal po-
wer station for Delhi;

(b) if so, when such proposal is ex-
pected to be implemented;

(c) the location the super thermal po-
wer station proposed to be set up in Delhi;
and

(d) the progress made so far in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) to (d). A pro-
posal to set up a super thermal power
station near Delhi is under consideration
of the Government.
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Late [Receipt of Agenda of Tripartite
Labour Conference

219, SHRI R.P. YADAV: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state:

(a) whether it is a fact that no agenda
of the two-day tripartite labour conference
held on 16th and 17th of September, 1982
was received by some of the invitees till
15th September; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRIMATI MOHSINA
KIDWAI: (a) and (b). The Memoranda
on Agenda items were despatched by post
in two instalments, the first on 31.8.82
and the second on 6.9.82, Some invitees,
however, complained that they had received
them late or not at all,

Transmission of Telegrams in Ramanath-
puram District, Tamil Nadu

220. SHRI D. S. A, SIVAPRAKASH-
AM: Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) is it a fact that a teleprinter has
been brought to Paramakudi to transmit
telegramg in Ramanathpuram  District,
Tamil Nadu;

- (b) is it also a fact that the above tele-
printer is not functioning and that tele-
grams are transmitted by post; and

(c) if so, the reasons therefor?

THE MINISTER OF SATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): (a)
to (c). No, Sir. The Teleprinter though
sanctioned could not be provided for want
of space in the Paramakudi post office.
Because of occasional interruption on
Morse line, some telegrams were sent by
post. However, this was only tothe extent
of 0.03 per cent of the total traffic,
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Reorganization of Country’s Power
Supply System

221. SHRI T. S. NEGI: Will the Mi-
mister of ENERGY be pleased to state:

(a) whether Government propose to re-
©Organise country’s power supply system
(vide Indian Express dated 2nd Septem-
ber. 82);

(b) whether minimum returns are pro-
posed to be prescribed in keeping with the
IMF directives; and

(c) whether Government propose to ap-
ply uniform electricity rates throughout the
country both for domestic and industrial
purposes?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
BAM HAHAJAN): (a) At the Power
Ministers’ Conference held on August 27,
1982, discussions were held with the States,
inter alia regarding the need to strengthen
the organisational set up of the power sup-
ply industry at the regional level through
creation of statutory Regiomal Electricity
Authorities, Central ownership and opera-
tion on major transmission lines, introduc-
tion of statutory provisions to enabe the
Centre to pr:scribe minimum rates of fin-
ancial return and to fix inter-State tariffs
and for laying down modalities for filling
the top management positions in the State
Electricity Boards. While the concept of
establishing the National Grid was wel-
comed, a few States expressed their reserva-
tion in regard to some of the proposals.
The dialogue between the Centre and the
States will continue.

(b) There is no directive from IMF pres-
cribing minimum returns to be earned by
the State Electricity Boards.

(c) There is no such proposals under
consideration.

Commemorative Stamps to Honour
Freedom Fighters

222. PROF. NARAJN CHAND PAR-
ASHAR: Will the Migister of COMMU-
NICATIQNS be pleaged {o state:
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(a) whether the Working Group set up
by the P & T Department to consider the
relcase of a series of commemorative
stamps in honour of a number of Free-
dom Fighters so as to highlight the Free-
dom Struggle has since submitted its re-
port;

(b) if so, the main recommendations
made in the report and the action takea by
Government on these;

(c) the names of the Freedom: Fighters
who have been selected for this honour, al-
ongwith the States to which they belonged;
and .

(d) if not, the likely date by which a de-
cision in this regard would be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): (a)
Yes, Sir.

(b) to (d). The recommendations of
the working group are being examined.
Details could be furnished only after a final
decision is taken in this regard by the Phil-
atelic Advisory Committee and by the P &
T Department.

Absorption of Bombay High Gas
Uran Gas Turbine Project

223. SHRI V. N. GADGIL: Will the
Minister of ENERGY be pleased to state:

_(a) whether it is a fact that additional
four gas turbines under Uran Gas Turbine
Extension Project in Maharashtra can eas-
ily absorb gas and LSHS that will be pro-
duced by the Bombay High; and

(b) if so, whether Government propose
to place immediate repeat orders on M]s.
Kraft Work Union (KWU) of the West
Germany who are alreay mobilised in the
Uran site, particularly because the site or-
ganisation of KWU is scheduled to be
wound up in October, 19827

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VK-
RAM MAHAJAN): (a) and (b). The
present policy of the Government is that,
as far as practicable, gas should be utilised’
as feedstock for the production of fertii-
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izers, perro-chemicals etc, to the extent the
g8 canrot be used immediately for these
purposed, it can be diverted for other pur-
poscs such as power generation, etc., purely
as a fall-back arrangement on a temporary
basis till the fertilizers and petro-chemical
plants ar: ready to utilise it fully. Accord-
ing to a study made, some surplus quantity
of associated gas may be available for a
short interim period in the Maharashtra
Region.  Accordingly, the scheme for
installation of 4 additional power sets of
60 MW cach of Uran has been planned to
use both gas and LSHS to have operational
flexibility. Since the scheme has yet to be
techno-economically appraised, MSEB have
been advised 1o follow the normal pro-
cedure of import of power generating equip-
meni.

Telephon: Operators on Daily Wages in
Delhi Telepbone Office

224. SHRI SUBHASH YADAV:
SHRI SWAMI INDERVESH:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) wiether it is a fact that a large num.
ber of cusual workers are employed in the
office of General Manager, Delhi Tele-
phones as Telephone Operators on daily
wages fcr the last about 6-7 years.

(b) whether it is also a fact theat new
appointments as Telephone Operators have
been miade from the local market on the
same lines; and

(c) whether any time has been fixed to
make them regular and if not, the reasons
thereof!

. THE MINISTER OF STATE IN THE
MINISIRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): ‘(a)
to fc) Information is being collected and
will be laid on the Table of the House in
due course.

2173 L8—3.
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Capacity Utilisation of Power Plants
225. SHRI S. A. DORAI SEBASTIAN-

Will the Minister of ENERGY be pleased
to state: =

(a) what steps have been taken to reuch
at least 70 per cent capacity utilisation’ of
thermal and hydro power stations, since
during 1979-80, 1980-81 and 1981-82 fhe
capacity utilisation of both thérmal -and
hydro plants has not gone beyond 48 per
cent; and » &

" (b) the steps being taken to meet the
growing sup between supply and demand
of power in the couatry?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) In order to im-
prove the performance of thermal power
stations in the country, a number of mea-
sures have been taken, These measures in-
clude:— ’ (

(i) Assistance to State Electricity Bo-
ards to prepare and undertake plan; bet-
_terment programmes.

(ii) Adoption of preventive mainte-
nance techniques.

(iii) Arranging supply of sparc parts
from indigenous and foreign sources.

(iv) Arranging adequate quality and
of coal, .

(v) Setting up of task forces for 200§
210 and 110[/120 MW units to identify
deficiencies and prepare programme for
achieving early stabilisation and betier
performance.

(vi) Training of Engineers and épera-
tion and maintenance personnel for ther-
mal power plant.

As a result of measures taken so far, cap-
acity utilisation of thermal power plant im
the country has increased considerably.
‘The plant load factor of thermal powar
stationg achieved during the year 1981-82
was 46.8 per cent as against 44.6 per cest
during the year 1980-81. Further, fhe
plant load factor realised during the period
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Agril- September, 1982 was 48.3 per ceal
= compared to 44.7 per cent during the
eorresponding period last year.

Hydio power stations are generally de-
sigaed to provide peak support and the
paltern of generation varies with the season,
Therefore, capacity utilisation is not 2
sood parameter for getting the performance
of hydro power stations,

(b) To bridge the gap between require-
ment and supply, following actions are be-
img taken:—

() Expediting the commissioning of
additional generating capacity.

(i) Transfer of power from surplus
States to deficit States

' (i) Maximising generation from the
existing thermal projects.
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Negotiation with Bank for Upper Indravati
‘ Dam Project

- 228, SHRI RASABEHARI BEHERA :
Will the Minister of ENERGY be pleas-
ed to state:

(a) whether any negotiations are going
on with World' Bank for financing po-ver
project of Upper Indravati Dam Project of
Kalahandi, Orissa;

(b) if s0, the progress made wo far; and

te_) the amount required for the power
project of Upper Indravati Project of
Orisia, with details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (b) The
Upper Indravati Project of Oripsg (5X120
MW) has been posed for World Bank as-
sistance in the fiscal year 1983. In this
connection, a World Bank team visited the
project site from 31st January 1982 to 2nd
Feb, 1982 for the pre-appraisal of the pro-
ject. However, the project is yet to be ap-
praised by the World Bank, after which
the likely amount of Bank assistance etc.
would be known. The World Bank team
has already arrived in India for the ap-
praisal of Upper Indravati Project.

(c) The Iatest estimated cost of the
project chargeable to power, as on June
1982 is Rs. 277.26 crores. Item-wise break-

up of the cost is as under:—

Rs.in crore
1. 50% of the dam cost
charged to power
project . . . 73°55
TI. Givil Works . . 86-95
IIT. Electrical Warks . 11696
ToraL 277-26
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Mini Hydel Plaots

229. SHR1 V. B." VIIAYARAGHA-
VAN: Will the Minister of ENERGY be
pleased to state:

(a) whether there is any proposal bo-
fore Government to generate electricity
by installing mini hydel units utilising
canal water et. wvailubie in abundance in
different parts of the country;

(b) whether any scheme has been work-
ed out or is being worked out; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) to (c) 1n ths
20-point programme emphasis has been
laid on Mini/Micro Hydel Scheme. Conye-
quently, in the recent Power Ministers Con-
ference all the States have been requested
to send Mini/Micro Hydel schemes to the
Central Government before December, B2.
Chief Ministers are being addressed in this
regard. The Statc aujhorities have also
been requested to explore the possibility
of installing mini-micro hydel sets at the
existing/proposed dams, canal falls and at
the head regulators of the reservoirs from
where the irrigation canals take off. So far,
a number of sites have beem identified and
the details of the Mini Hydro Electric
schemes utilising canal falls in respect of
which Project reports have been received
in the Central Electricity Authority are
listed in the statement attached.

Present'y, two mini hydal scham:s wiilis-
ing canal waters and approved by the Plan-
ning Commission namely Ukai Left Bank
Canal Power House in Gujarat (2X2500
KW) and Ancopgarh Branch Canal in
Rajasthan (6X1500 KW) are under com-
struction in the country. In addition, three
mini hydel schemes on canal falls viz.
Dhansiri in Assam (19950 KW)( Dadu-
pur in Haryana (6000 KW) and Right
Main Canal in Rajasthan (6000 KW) have
been cleared by the Central Electricity
Authority and are awaiting approval of
the Plaoning Commission. ,
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Statement

List of mini H.E. schemes wtilising Canal installed capacity limited i which
. Mﬁf‘m{ been recesved " in_ the Cz: 15,0000 KW) for

L

R T
: Installed Cost
Scheme Capacity Rs. lakhs
S (No.
of Units,
Size of
. : Units)
1 2 N
Northern Region
Thhi . . . " N 7 Punjab . 2 %0570 125
Nidampur Do. 2%0°570 124
Rohti . ..~ Do. 2X0°570 128
. Dhariwal Do. 5x0:600 = 285
Daudhar Do. 3 %0570 170
Sabraon Branch
St. I (UBDG) . " Do. PH.T T 2x043 )
PH.II 1X0'43
PH. III 1X0°48 196
Kasur Br. Lower (UBDC) . Do. PH.I 2X0°43
Ir 2X043
11 1X0°43 233
Kunjar (MBU) (UBDC) Do. 5X0°43 239
Alilval © . Do. PH.I 2%0-43
137 .
I , 1Xo-47
Abohar Canal Project St. IT
Chupki . . N . N Punjab 5%0°390 - 208
Narangawal Do. I 5%0-8390 208
Sudhar * Do. 4X0-39 242 -
Jugal Do. .. 4%0°39 , M4
Dalla Do. 3 xo-39 190
Gholia .« . Do. 2 X039 130
Bhakra Main Line St. 1
Thablan .+ . . . Punjbd 22X0+338 L
Sauda Do . 15 X.0:338
Chanarthal .~ . Do ) . 16x0-332
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Pirgzpur . . . . -  Punjab I X 148

Sidhwan ' . De. 21X ‘144

Balpur Da. 18X0- 148

Rongla . . Do. 19X0-148

Fatchpur . . . . . Do. 17X0-144

Dedna e e Do. :zm:“ " Wi
Kotla Branch §t. 1

Dolowal Do. 5X0-390

Salal . . . Do. 5X0+390
Bhanbhapura Do. 5X0°390

Babanpur . . . . . Da. 4X0-390

Kia . . . Do. 3%0-390 1,508
Kheri Barota Mini Hydel Haryana 5X%1-3 | 440
Suratgarh . . . . Rajasthan ax1+5 301-2%
Belka . . . . . . UP 5X1 898
Bhira . . . Do 31 Ban
Babail . . . . . . Da. gxN2 Bs3
Blndho Do 4X1 1,118
Wiestern Region
*Tawa Left Bank Canal | . . . M.P. . * 4+3 1,129
Southern Region ' '

Kakatiya -'. = . . . . AP. ' x5 1,064
Canal PH

Kakatiya Canal Fecder Canal Micro _ ‘ _ .

Hydel .. . . . AP, . 4%X0°5 198
Mini Hydel Scheme on Maddura Branch
of Visveswaraih Canal Karnataka . . . . . IX2 258

Mallapur Hydel Scheme . .. . Do. ‘ | oaxX4's 1,081
Eastern Region

Pottern Small H.E. Project . . . Orissa | 4X1°5 557
Nerth Eagiern Ragion * ' :

sBardikaroi . . . . . Assam ' 405 (Total) 995

#Note: —Revised reports awaited.
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Preogramme “Press Comments” in Tamil
Exterual Broadcust to South East Asia

230. SHRI C, PALANIAPPAN: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is a fact that in the pro-
gramme “Press Comments” put out in the
Tamil External Broadcast to South East
Asia in the carly morning, no language
paper finds plv, :

£{b) if so, the reasons; andl

(c) whether Government propose in-
cloding comments from the language pa-
pers of the region in future so as to make
the broadcasts more meaningful to the
Tamilian Listeners?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI ARIF MO-
HAMMAD KHAN): (a) to (c). In the
Bxternal Services of AIR, a programms
entitled “Review of the Indian Press” is
broadcast in Tamil and in other langu-
ages. This programme is designed to pro-
joct the national perspective in its entirety
and iy based on the views expressed in the
National Press.

However, regional news of sufficient
importance also finds a place in this pro-
gramme. Moreover, AIR regylarly con-
sults the language news papers to project
the latest developments in the socio-cul-
toral, economic and literary fields im the
programmes broadcast.

Bonded Labour System in brick kiln
Industry and stone quarries

231. SHRI RAM VILAS PASWAN:
SHRI RAJESH KUMAR SINGH:
SHRI SUBHASH YADAV:

SHRI M, RAM GOPAL REDDY:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether it is a fact that Bonded
Labour System is still in existence in brick
kiln industry and stone quarries in various
parts of the country and if so, what are the
mames of such States where bonded labour
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system is still in existence in the said m-
dustries;
\b) whether it is also a fact that Ipter-

Departmental Working Group headed by
Labour Secretary recommended to the

. State Governmenis to make a pilot study

of conditions in brick-kilns industry and
stone quarries in their respective States to
determine whether conditions of bondage
existed there; and '

(c) whether reports from all the State
Governments have since been received and
if 50, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR):
(a) Atention of the Government has been

* drawn ‘to mews-paper reports alleging pre-
. valence of Bonded Labour System in brick

kilns and stone quarries in different States
particularly in the States of Haryana, Pun-
jab, Uttar Pradesh, West Bengal, Hima-
chal Pradesh, Jammu and Kashmir and
Tripura.

(b) Yes, Sir. Recently the State Gov-
ernments. of Uttar Pradesh, West Bengal,
Himachal Pradesh, Jammu and Kashmir,
Tripuma, Punjab ¢d Haryana have been
requested ot conduct Pilot studies in brick
kilns and stone quarries in their respective
States and take urgent steps to rehabilitate
the honded labourers wherever identified.

(c) Replies have not yet bsen received
from any of the State Governments.

liammmemlﬂb.s of National Tripartite
Labour Conference

232. SHRI J. S. PATIL:
SHRI RAM JETHMALANI:
PROF. RUP CHAND PAL:
SHRI AMAR ROY PRADHAN;
SHRI UTTAM BHAI H. PATEL:

Will the Minister of LABOUR AND
REHABILITATION be plecased to state:

(a) recommendations of the National
Tripartite Labour Conference held im New
Declhi in September last and action being
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taken by Govarnment i regard to éach
of these; and

(b) reasons given by the cight major
tradé unions which boycotted the Confe-
rence and Government'’s reaction to each
one of the reasons given?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRIMATI MOHSINA
KIDWAI): (a) A statement showing th:
conclusions of the National Labour Con-
ference held in New Delhi on 17th-18th
September, 1982 is laid on the table of
the Housc. [Placed in Library. See No.
LT-4535/82). . The Government have
taken pote of the conclusions.

(b) The AITUC, CITU, HMS(V),
BMS UTUC, UTUC(LS), and TUCC boy-
cotted the Conference objecting to the
operation of the Essential Services Main-
tenance Act, the National Security Act
and asking for review of the .ladustrial
Disputes (Amendment) Act, 1982, the Hos-
pitals and other Institutions (Settlement of
Disputes) Bill, 1982, the Trade Union
(Amendment) Bill, 1982 and the Payment
of Wages (Amendment) Bill, 1982. They
also ‘alleged that the Government was anti-
labdur However, the Government regretted
that inspite of the personal appea.l by the
Lapour Minister, these trade unions boy-
cotted the Conference.

Review of Ruaral Electrification Program-
mes

233. SHRI HARIHAR SOREN: Will
the Minister of ENERGY be pleased to
state: )

(a) whether his Ministry has made a
review of Rural Electrification Program-
mes in various States;

(b) if so, when was the latest review

- made;
' (¢) whether it is a fact that there is a
heavy shortfall in the targets for energisa-
tion of pump-sets under the above pro-
gramme in many States in the first two
yun of the current Plan;”

{d)ntno.themh!wlnrltapomle
therefor; and
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(e) the efforts made by Guwmm.nt to
improve the situation?

THE MINISTER OQF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAIJAN): (a) and (b). Review
of rural electrification programmes of
States is beimg carried out (i) by monitor-
ing monthly progress reports being receiv-
ed from the State Governments; and (ii)
through review of performance’ of State
Electricity Boards and Rural Electrification
Corpomtion, from time to time.

(c) and (d). During the first two years
(1980-82) of the Sixth Plan, the physical
achievement in respect of emergisation of
pumpsets by many States has been quite
satisfactory. Howaver, a few States have
witnessed heavy shortfall in achievements -
as against the targets, The main factors
contributing to the shortfalls are- briefly
mentioned below:—

(i) Lack of effective extemsion ma-
chinery for bringing honle the relatively
high benefit of electric pumpssts to the
prospective consumers.

._(ii) The high average cost of con-
necling a pumpst.

(iii) The inadequate and uncertain
power supply.

(iv) Inadequate Credit support from
institutional sources.

(v) Lack of coordination between
State Electricity Board and other Agen-
cies.

(vi) The acute backwardness of tri-
bal areas and lack of demand for pump-
set connections.

(e) Rural Electrification Programme is )
being accorded high priority. in the context
of New 20 Point Programme, The strategy
continues to be based on exploitation of
ground water potential to the maximum
extent possible. Continuous efforts are also
being made to increase power/gem€ration
and distribution facilitfes to meet the grow-
ing demand from time to time. The Goy-
ernment of India has advised all the State
Blectricity Boards/Electricity Departments
to ensure that adoquate power supply is
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approved|fit cylinders are filled with LPG
of correct weight and ‘are checked fer
leakages, etc., before despatch, =

(2) The oil companies have started re-
‘placing the existing ‘P’ type of valves
used in LPG cylinders with the new self
closing valve|pressure regulator,, system

83 Written Answers

made available to rural areas/agricultural
,operations. S

The Rural Blectrification Corporation
have alo effected various policies and ope-
rational changes to.enable the State Elec-
tricity Boards to improve their perform-
ance, The steps taken by REC are given

below: -

(i) Special emphasis on early execu-
~tion of on-going schemes ensuring ade-
. quate material supply.

(ii) Linking REC’s loan releases to
materials supply by making payments
directly to Suppliers through letters of
credits and ploughing back of unutilised
funds. .

(iii) Closing of pre-1976 schemes and
diverting the unspent funds to new sche-
mes covering the left-over works in the
carlier Schemes.

(iv) Close and regular monitoring of
power supply in different States with a
view to ensring at least a six hour
. power supply to agricultural consumers.

(v) Decentralisation of REC’s activi-

ties and strengthening of its field umits

" so as fo render them more effective

and participative in the timely implemen-
tation of schemes.

Cooking gas Cylinder Accidents

234. SHRI K. LAKKAPPA: Will the
Minister of ENERGY be pleased to state:

(a) safety sieps taken by Government in
the wake of recent tragic accidents due to
cooking gas cylinders;

(b) whether any guidelines have been
issued to all gas dgalcrs; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) to (¢). In order 1o mini-
mise the incidence of accidents involving
LPG (cooking gas) cylinders, the follow-
ing steps have been taken by the oil com-
panies and their distributors:—

(1) At the LPG bottling plants, checks
are intensified so as to ensure that only

which has an improvement over the
carlier design of the cylinder valve and
pressure regulator.

(3) A scheme for providing customer
education by way of  distribu-
tion of instruction cards on correct ways-
of using LPG, safe handling of LPG
cylinder and store, as well as briefing
by the distributors’ staff while installing
the cylinder equipment at the customers’
premises has been launched.

(4) A series of press advertisements in
newspapers|magazines and exhibiting of
short films on safe handling of LPG
equipment is being planned by the il
companies.’

(5) Distributors of LPG have been in-
structed to check each and every cylinder

for defects/leakage by soap solution test
before delivéry to' consumers.

(6) Training of delivery boys on con-
necting and disconnecting the cylinders to
the cooking system has been taken wp.

(7) Steps have been initiated to weed
out defective cylinders and  cylinder

equipments.

Acquisition of land for Construction of
Tilaiya dam in Bihar

235. SHRI ' KRISHNA CHANDRA
HALDER: Will the Minister of ENERGY.
be pleased to state: )

‘-(a) the number of persons whose land
had been taken away for the construction
of Tilaiya Dam in Bihar and who have
got employment in D.V.C.; and

(b) the. area of land which was taken
away for construction of the Tilaiya Dam
from Urwan Madankundi  Panchayat,
Bihar? ’

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY. (SHRI VIK-

RAM MAHAJAN): (a) and’ @1'. The in-
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formation is being collected and will be
laid on the Table. of the House,

into Complaints of
Exploitation of Migrant Labour

236. _SHRI JAGDISH TYTLER: Will the
Minister of LABOUR AND RFEHABILI-
TATION be pleased to state:

(a) whether Government have established
a joint team of officers who will now look
into the complaints of exploitation of mig-
rant workers by various contractors;

“(b) when this panel of experts will start
‘working;

‘" (c) whether this is a part modification
or step towards the setting up of a Migrant
Labour Board at the national level as en-
visaged in the Sixth Plan; and

" (d) the powers vested in this team for
ensuring that migrant workers were not
exploited with details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR ANp RE-
HABILITATION (SHRI DHARMAVIR):
(8) and (b). In order to obtain first hand

_ knowledge of the working and living con-
ditions of migrant workers and for redres-
sal of their grievances on the spot it was
-decided in the Labour Secretaries’ Meefing
held on 21st August, 1982 that two Study
Teams may be constituted in consultation
with the concerned Stats Governments,
who have been addressed in the matter. The
study teams will be constituted only after
hearing from the State Governments con-

cerned. )

c) Setting up of a  Migrant Labour
Board at the national and State level is
an independent issue and is being examined
separately in consultation with concemcd

Statc Govemmcnta.

(d) No powers have been vested in the
Study Teams as these are of a fact ﬁnding
aud recommendntory ngture.
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Amending Representation of the People
Acts 0 safeguard against defection, elc.

238. SHRI N. K. SHEIWALKAR: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) whether his Ministry propose to
bring amendments to the Representation of
the People Acts, during this Session;

(b) if so, what are the amendments hemg
considered;

(c) whether any amendment to check de~
fections and the “Aya Rams Gaya lea"
is in view;
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() whether any Provision is being made
for moeting election expenses by Gowern-
ment; and

(¢) what other important
.are being made?

amendments

THE MINISTER OF LAW JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (s) No, Sir.

(b) Does not arise.

(c) A proposal to check political defec-
tions is under consideration alongwith other
comprehensive proposals relating to electo-
ral reforms.

(d) A proposa! regarding shifting of
election expenses of candidates to Govern-
ment is under consideration along with
‘other comprehensive proposals for electo-
ral reforms.

(¢) The other important amendments to
the clection law under comsideration relate
.10 the maintenance of electoral rolls up-
to-date, avoidance of misuse of official mac-
"Rinery ut elections, reducing the scope of
eerrupt practices and .money powsr in
.elections, reduction of clection expenses,
reduction in votlng age from 21 years to
18 ‘years, and changes in the existing sys-
tem of adult franchise by adopting List
System or any other system in relation to
‘elections fo Lok Sabha and State Lepisla-
tive Aswemblies.
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Losses Suffred by State Electrichy_ Boards
doe to flood damage .

240. SHRI MANMOHAN TUDU: Will
the Minister of ENERGY be pleased to
state:

(a) the total loss incurred by State Elec-
fricity Boards of Orissa and other States
due to the flood damage caused to the
various power projects in those flood affec-
ted States;

(b) the efforts made by Government to
repair the damaged power projects of
Orissa and other States; and .

(c) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (8) to (¢}, The infor-
mation is being collected will " be
laid on the Table of the House.
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241. SHRI P. M. SAYEED: Will the
Minister of ENERGY be plefised to state:

(a) whether it is a fact tha there had
been all along power shortage in  the
country even after the monsoons;

(b) if so, what were the States most aff-
ected by power l!!ortage in August, Septem-
ber, 1982;

. (¢) whether in spite of efforts made by
the Minister and P.M. the shortage con-
tinued in almost States;

(d) what were the main causes for the
same;

(e) what steps were taken by Union
Govt. to meet the shortage; and

(1) by what time the power shortage is
expocted to be overcome and the total
loss suffered due to these shortage?

THE MINISTER OF STATE IN THE -

MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAIJAN): (a) The power posi-
tion in the country this year is much bet-
ter as compared to earlier years. At pre-
sent only a few States are suffering from
power shortage. The power shortage has
decreased during the months of August and
September, 1982 as compared to  the
previous months of the financial year.

(b) Rajasthan. Maharashtra, Bihar, West
Bengal and Orissa were affected by power
shortage during the months of August and
September, 1982.

(c) As a result of efforts made by the
Central Government and action taken by
the Boards, the shortages have considerably
decreased in most of the States.

(d) The main causes for shortage are:—

(i) Increase in requirement not match-
ing with the new capacity addition,

. (ii) Unsatisfaclory performance of
#ome of the thermal power stations in
the country.

(iii) Poor monsoon in some of the
Stats resulting in low hydro reservoir
Iovel
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(iv) Lower geaeration from !he Ato-
mic Power Plarts.

(¢) and (f). To bridge the gup between
requirement and supply following actions
are being taken:—

(i) Expediting the commissioning of
additional generating capacity.

(ii) Transfer of power from surplus
States to deficit States.

(iii) Maximising generation from the
existing thermal projects.
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Pending cases in Supreme Court and High
Courls :

91

7g w foar w f& areqe § |
Tafrfas s qoi-wfas s
244. SHRI SUDHIR  KUMAR GIRL:

farnf: sy, @ WR
5 v T @ ol Will the Minister of LAW, JUSTICE AND
wigs ga geft qa7 afva FQerd COMPANY. AFFAIRS be pleased 1o state:

(a) the total number of cases pending
& A | at present in the High Courts and Supreme
Court for more than ten years and the

(&) o & Ao * faear reasons therefor;
¥ F FA & fm & Ao H (b) the measures, which according to
QA Aifg 96T "9F SUET ¥y Government, would be appropriate to dis-
ﬁw&wﬁw{auwu‘aﬁi’ia@r{ pose of the cases within a period of six
. months; and
 wf fafow =W &1 ST
Frr e & fov o g | BEr (c) whether Government are ready to
. take those appropriate steps?
o § w9 AT quwar ¥ gfe-
TOX QA § T Wl T D COMPANY AFFAIRS  (SHRT
# Qo vl F fag &0 JAGAN NATH KAUSHAL): (a) to- (c).
M 999 #1 Ig § qgEar Ta The information in respect of the cases
Ty T o pending in the supreme Court and the
% m for wm-wfsq ;F!T High Courts for more than ten years as
T QAR g qfwd wfsa # furnished by their Registries is given in the
e g | . ] attached Statement-L. .

Many complex factors are responsible for
the accumulation of cases in courts. In
the circumstances, reform in judicial ad-

Super Thermal power project at ministration has to be a continuous process.

n As of now, the Government are not consi-
dering any proposal to differentiate cases

- pending for over 10 years and other pend-
243, SHRI D. P, YADAV: Will the ing cases. At any rate Government do

Minister of ENERGY be pleased to state: * o concider it feasible that the pending
cases, referred to above, could be disposed

(a) whether the Super Thermal Power of within a period of six months, Govw
Project at Kahalgaon i Bihar has  been ernment, however, continue to address it

under consideration of the Investment self to the problem of arrears. The
Committee of Government; and steps taken to reduce the pendency of
cases are given in the attached Statement
(b) if so, for how long and the present No. II.
position, with details thereof? - Statement.T

Cases pending for 10 years of more

THE MINISTER OF STATE IN THE
2045

MINISTRY OF ENERGY (SHRI VIK- Supreme Court
RAM MAHAJANY): (a) and (b). The pro- (As on 1.4.82)

posal of Natiopal Thermal Power Cor- ,

poration (NTPC) for setting up of Stage.]  High Courts —
(4X200MW) of Kahalgaon Super Thermal (As on 31.12.81) e
Power Station has been accorded techno- "
economic clearance by Central Electricity 1. Allahabad 815
Authority.  The project can be appraised 2, Andhra Pradesh’ ' ? L2

for investment decision only after neces-
sary financing arrangements are made, 3. Bombay 769
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4, Calcutta* b 7671
5. Delhi 1837
6. Gauhati ' Y66
7. Guijarat 19
8. Himachal Pradesh 123
9. Jammu & Kashmir 38
10. Karnataka* 6
11. Kerala —
12. Madhya Pradesh* ‘ 298
13. Madras 1
14. Orissa 51
15. Patna* 1864
16. Punjab & Haryana 217
17, Rajasthan* 280
18. Sikkim —_
Total: 14061

*Main cases only,

Statement-11
Steps taken to reduce Pendency
The following steps have been taken to

reduce pendency in High Courts and Sup- .

reme Court:—

(1) The Code of Civil Procedure was
amended in 1976 to abolish Letters
Patent Appeals from Judgement of
Single Judge of the High Court in second
appeal (vide section 100A).

(2) The Code of Criminal Procedure
based on the recommendations of the
Law Commission was enacted in 1973
and amended in 1978 and 1980.

(3) The Judge strength of the Supreme
Court has been raised from 13 to 17
cxcluding the Chief Justice with effect
from 31.12.77 by amending the Supreme
Court (Number of Judges) Act, 1956.

(4) The sanctioned strength of the
High Court Judges has been increased
from time to time.

(5) The Supreme Court rules have
been amended to vest more powers in
the Registrars and Judges in chembers so
that the time of the court is not wasted
in petty miscellaneous matters. .

(6) The Supreme Court have also
taken the following measures:
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(i) Priority is given to certain mat-
ters, ' .
(ii) Miscellaneous matters are fixed

P L

daily.

(iii) Writ petitions with identical
questions are grouped together and
batches running from 50 to 100 mat-
ters are listed together for hearing.

(iv) Other matters involving identi-
cal questions are also identified from!
time to time and put together and
efforts are made to see that such
groups are disposed of early.

(v) The Supreme Court Rules were
revised in 1966 providing for print-
ing of records under its own supervi-
sion. As that was also taking quite
some time the court of late has started
wherever possible dispensing with the
preparation of records and hearing the
appeals on special legve paper-book
itself .after the parties have filed their
counter-affidavits and affidavits in
reply. .

(7) Apart. from the above certain High
Courts are taking the following steps for
ensuring better disposal of cases:

(a) Cases involving common ques-
tions are being grouped by several
High Courts. .

(b) Matters fixed for hearing by
giving short returnable date.

(c) Dispensing with printing of re-
cords.

(d) Expediting and giving priority
to matters under certain Acts,

(8) The Government have also addres-
sed the Chief Ministers of States and
Chief Justices of High Courts in which
there is a heavy pendency of civil cases
over 5 years', old to consider appoint-
ment of retired judges under Article
224A of the Constitution.

(9) The Government have also appoint-
ed Law Commission (10th Law Com-
mission) to keep under review the sys-
tem of judicial administraion in  the
country. Among the terms of the re-
ference of the Law Commission are:
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(a) To keep under review the sys-
tem of judicial administration to en-
sure that it is respomsive to the re-
asonable demands of the times and in
particular to secure—

(i) elimination of deluys, speedy
clearance of arrears and reduction
in costs so as to securc guick and
economical disposal of cases with-
out affecting the cardinal principle
that decisions should be just and
fair;

(ii) simplification of procedure to
reduce and eliminate technicalities
and devices for delay w0 that it
operates not as an end in itself but
as a means of achieving justice; and

(iii) improvement of standards of
all concerned with the administra-
tion of justice.

(b) To revise the Central Acts of
general importance so as to simplify
them and to remove anomaulics, ambi-
guities and inequities,

(¢) To recommend toe the Govern-
ment measure for bringing the statute
book up-to«date by repealing obsolete
laws and enactments or parts thereof
which have outlived' their utility.
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Aromatics Project im Kernla

246. SHRI A. NEELALOHIHADA-
SAN NADAR: Will the Minister of
ENERGY be pleased to state:

(a) whether Government of India have
given clearance to the Aromatics Project
of Kerala;

(b) if 50, the details of the said project;
and )

(c) if not, the reasons for the delay in
giving clearance to the project?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL~
BIR SINGH): (a) to (c). Cochin Refineries
Limited has been asked to prepare a revised
feasibility report based on reliable cost es-
timates. The details of the project are yet
to be finalised.

Import of Low Power Receiver-cam-relay
System

247, SHRI ARJUN SETHI: Will the
Minister of INFORMATION AND:
BROADCASTING be pleased to state:

(a) whether Government have decided to
import low power receiver-cum-relay sys-
tema to provide TV coverage of the Asian
Games through INSAT to areas so far not
covered by the Doordarshan network; and

(b)iin,thoddaihrewdm;thopolicr
of Government in thig regard and tho
mameca of the countries from which Qov-
ornment have decided this system to be im-

ported?

THE DEPUTY MINISTER IN THH
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI ARIF MOHAM-
MAD KHAN): (a) Yes, Sir.

(& Government has decided to import
20 oumbers of 100 watt transmitters and
satellite receiving equipment to provide
Television gervice through satellite in areas

not available from indigenous sources with-
Jn the timeframe of Asian Games, it has
been decided to import the systems from
USA through the Electronics Trade and
Technology Development Corporation, a
public sector wndertaking. Thess receive-
2173 1S4
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cum-relay centres will be installed at the
following places and commissioned before
t}uAsimGn.meu:

Bhubneshwar
Gangtok
Port Blair
Gaubhati
. Imphal
10. Agartala
11. Shillong
12. Kohima
13. Itanagar
14. Aizawal
15, Deoria
16. Jammu
17. Indore

8. Suratgarh
19. Malda
20. Kakinada.

©ENAMAE WY~

Loss in Prodmction of Fertilisers

248. SHRI D. M. PUTTE GOWDA:
SHRI H. N. NANJE GOWDA:

Will the Minister of CHEMICALS AND
FERTILISERS bo plcased to state:

(a) whether due to a large number of
failures of equipment and associated pro-
blems, the fertiliser industry is suffering
hugs losscg in the production of fertilisers;

(b) whether the Fertilisers Corporation
of India and the Bureau of Public Enter-
prises have brought such problems to the
notice of Government during a national
workshop on after-sale-service; and

(c) if eo, what steps have been takes
by Government to make the fertiliser im-
dustry a progressive one?

- THRE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) and (b). In a national Work-
shop on after-sale-service organised by the
Fertiliser Corporation of Indja and Burean
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of Pub lic Enterprises, the frequent equip-
ment failures were highlighted as one of the
major causes for loss of production in
fertilizers, Government is fully aware of
the losses in production of fertilizers re-
sulting from equipment problems faced by
some of the fertilizer plants. These pro-
blems include failures of equipments, their
sudden breakdowns and inability to per-
form to the designed standards, either due
to inherent equipment and design defects
or due to wear and tear, particularly in the
old and ageing plants. Besides, nnstable
power supply and sudden power interrup-
tions also impair the efficiency of the equip-
ments.

(c) Various remedial steps like modifica-
tion|replacements of equipments, installation
of captive power generation facilities in
the plants affected by the unstable power
supply, etc. are being taken on a con-
tinuous basis to improve the production
performance of the fertilizer plants.

Special Broadcasts for Tamilians settled in
Mauritios and other parts of East and
Sooth Africa

249. SHRI M.SK. SATHIYENDRAN:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether it is a fact that there are at
present no special language (Tamil) broad-
casts for Tamilians settled in Mauritivs
and other parts of East Africa and South
Africa;

(b) whether the Tamilian of Indian
origin in that region are at present pri-

marily relying on Tamil broadcasts from

the External Services of Sri Lanka; and

(c) whether Government propose initiat-
ing language broadcasts (Tamil) to this area
in view of the fact that Tamilians constitute
a substantial part of the population of
Indian origin in that region?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI ARIF
MOHAMMAD KHAN): (a) Yes, Sir.
Mauritius and other countries in East
Aftica do mot constitute the AIR’s target
area for its Tamil Service.

() Government have no definite infor-
mation on this point.

(c) There iy no such proposal, at present,

OCTOBER 5, 1982
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251. SHRI K. T. KOSALRAM: Will the
Minister of ENERGY be pleased to state:

(w) whether the drilling work has been
«called off in Palk Straits; and

() it 30, the reasons thereof?

THRBR MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) No, Sir.

() Docs not arise.

y National Power Grid

252. SHRI NAWAL KISHORE
SHARMA: Will the Minister of ENERGY
be pleased to state: -

(a) whether the States have agreed on
the formation of national power grid;

(b) if not, the names of States which
have opposed the idea;

(c) what efforts have so far beer made
to persuade these States in this regard;
and

(d) what are the details of the changes
which Government contemplated in the
form of amendments to the Electricity
(Supply) Act?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) to (d). At the
annual Power Ministers’ Conference hcld
on August 26-27, 1982, discussions were
held, inter-alia,” with the States regarding
lhemdtoptwdcgreaupowmtothe
‘Centre for ensuring integrated operation
-of the regional power systems and the need
to strengthen the organisational set ; up
of power.supply industry at the regi
level through creation of Regional

«city Authorities (REAs) with statutory po-
wers. The Siates gemeorally welcomed the
«concept of establishing the National Grid
that would facilitate inter-State and inter-
regional power flows but some of them ex-
prossed their rescrvations jn regard to crea-
tion of the proposed Regional Electricity
Authorities. It js considtred necessary
to consult and evolve a consensus among
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the States before any action can he takea
on the creation of the proposed Regiogel
Electricity Authorities. The Centre s,
however, taking steps to establish major
mission lines which will in the long rus,
form part of the National Grid.

Pism to Increase Capacity Utilisation eof
Power Flants

253. SHRI GHUFRAN AZAM: Wil the
Minister of ENERGY be pleased to state:

(a) whether his Ministry has drawn up

actign plan to increase the capacily

sation of existing thermal power plants
in the country by 4 per cent in the next
two years;

() if so, what new improvements hav:
been provided for and guidelines issued by
kis Ministry in this regard; and

() to what extent the performance of
the Stats Electricity Boards could be in-
proved?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) Yes, Sir,

(b) The Ministry of Energy and Cedtral
Electricity Authority have been taking =a
number of measures to improve the perfor-
mance of thermal power stations. These
measures include:—

(i) Assistance to State  Electricity
Boards|Power Stations to prepare and
undertake plant betterment programmes.

(ii) Adoption of preventive main-
tenance techpiques reducing the outage
periods.

(i) Arranging spare parts from indi-
genous and ign sources. .

(iv) Arranging requisite quality aund
quumty of coal

W) Satlmg upuftulfmcuputhwhr
Wy for llOIlm and 200]210 MW nl!!s,
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(vii) Training of engineers and opera-
tion and maintenance of personnel of
the power stations,

(c) As a result of measures taken so far
the capacity utilisation of thermal power
plants in the country has increased consi-
derably. The plant load factor of ther-
mal power stations achieved during the
year 1981-82 was 46,8 per cent as against
44,6 per cent during the year 1950-81.
Further the Plant Load Factur realised

during the period April-Sept., 1982 was

48.3 per cent as compared to 44.7 per cent
during the corresponding period last year.
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Construction of T.V. Studio at Ganhati

256. DR. A, U. Azmi: Will the Minis-,
ter of INFORMATION AND BROAD-
‘CASTING be pleased to state:

(a) whether it is a fact that Doordarshan
-authorities have not yet constructed a
television studio at Gauhati, nor have the
transmission facilities that were supposed
to bring the North-East on the country's
T, V. map been provided;

(b) was there a proposal to give the
Tegion an INSAT-linked network so as to
enable the North-Eastern part of the coun-
try to watch the ASIAD on T. V;

(c) if so, the details thereof; and

(d) the steps taken to link ' the North-
East with Delhi and provide transmission
facilities at Gauhati in the absence of
a television studio?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI ARTF MOHAM-
MAD KHAN): (a) The T. V. studio and
related transmitting facilities at Gauhati
are planned to come up towards the end
of the Sixth Plan

(b) Yes, Sir.

(c) and (d) Low-power TV receive-cum
relay systems are being set up at Gauhati,
Shillong, Agartala, Imphal, Aizawal,
Kohima and Itanagar before the Asian
‘Games., The INSAT-IA having become
non-operational, these systems will tele-
«cast programmes including Asian Games
through the INTELSAT.

ASVINA 13, 1904 (SAKA)
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Power Generation Efficiency in Maguete
Hydro Dynamics System

257, SHRI SURAJ BHAN:
SHRI DAYA RAM SHAKYA:

.Will the Minister of ENERGY be pleas-
ed to state:

(a) is it a fact that power generation
efficiency goes upto 52 per cent in Magneto
Hydro Dynamics System as against 32
per cent of the conventional steam turbines
of thermal power plants;

(b) India’s plans for adopting MHD sys-
tem and progress made in this direction;
and

(c) by when a decision is expected to be
taken to instal MHD Thermal power
stations on commercial basis?

THE MINISTER OF STATE OF THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ELECTRONICS OCEAN
DEVELOPMENT AND THE DEPART-
MENT OF NON-CONVENTIONAL
ENERGY SOURCES IN THE MINIS-
TRY OF ENERGY (SHRI C. P. N.
SINGH): (a) Magneto Hydro Dynamics
(MHD) generators coupled to steam gene-
rators have potential of giving overall cycle.
efficiencies of more than 50 per cent com-
pared to much lower figures for conventio-
nal steam power plants.

(b) Under a programme sponsored by
the Commission for Additional Sources of
Energy (CASE), a pilot plant is being set
up at Tiruchirapalli in cooperation with the
Bhabha Atomic Research Centre and the
Bharat Heavy BElectricals Limited. This pilot
plant has a rating of SMW of thermal in-
put and will be operated with coal as basic
fuel. Most of the civil work and fabrication
of equipment has been completed. Winding
of the coils for the electromagnet has been
started. The plant is expected to be com-

missioned by 1983 end.

(c) The installation of commercial MHD
steam combined power generators will be
considered after operating experience is
obtained with thé pilot plant now being
set up.
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Miserable Condition of Migrant Labour in
Salal Hydro Electric Profect

258. SHRI RAJESH KUMAR SINGH:
SHRI INDRAJIT GUPTA:

Will the Minister of LABOUR AND
REHABILITATION be pleased te state:

‘(a) whether the attention of Government
has been drawn to the Press report appear-
ing in the “Indian Express” dated 26th
August, 1982 highlighting the miserable
condition of the migrant labourers from
different States who work on the Salal
Hydro Electric Project; and

(b) if so, what steps have been taken by
Government in the maiter?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI DHARMAVIR):
(a) Yes, Sir.

(b) A detailed report in the matter has
since been called for from the Government
of Jammu & Kashmir and the same is
awaited. On a petition filed by the President
of the People’s Union for Democratic
Rights, New Delhi in the Supreme Court
on the alleged prevalence of bonded labour
in the Salal Hydro-Electric Project, the
Court has directed the Labour Commis-
sioner, Jammu, to visit the site of the Pro-
ject and ascertain:—

(i) Whether there are any bonded la-
bourers employed on this Project and if
50, their numbers?

(ii) Whether there are any other mig-
rant workers who have come from other
States?

(iii) What are the conditions in which
the workers are living?

(iv) Whether the Labour Laws enacted
for their benefit are being observed and
implemented.

As the Supreme Court is seized of the
matter, fur'her action will be taken on the
findings of the Court.
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Estimated Coal Deposits

260. SHRI E. BALANANDAN: Will
the Minister of ENERGY be pleased to
state as to what is the estimated coal de-
posit in the country and its yearly utilisa-
tion?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI GAR-
Gl SHANKAR MISHRA): Coal reserves
in India as per the assessment (September
1978) made by the G.S.I. stand at 1,11,878
million tonnes. Annual Production of Coal
for the last five years is given below:

Million Tonnes
1977-78 — 10098
1978-79 — 101.95
1979-80 — 103.95
1980-81 — 113.96 .
1981-82 — 12490

Reduction in price of Cooking Gas

261. SHRI ANANTHA RAMULU
MALLU: Will the Minister of ENERGY
be pleased to state:
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(a) whether it is a fact that the price of
cooking gas has been reduced all over the
country recently;

(b) if so, to what axtent;

(c) whether it is also a fact that the

weight of gas cylinder has also been re-
duced and if so, to what extent; and

(d) what are the factors due to which
Government took such a decision?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) and (b). No, Sir. The
prices of cookings gas have however, been
revised under a rationalisation scheme. On
account of this, the end selling prices at
a number of stations have come down
while at a few stations ths prices have
gone up also.

(c) Yes, Sir. The weight of gas cylin-
dare has been reduced in respect of loca-
tions fed by Urban Liquified Petroleumi
Gas from 15 Kg. cylinder to 14.2 kg.
cylinder.

(d) The reduction in the weight of gas
cylinders has been dues to technical cen-
siderations governed by the change in the
composition of the Liquified Petroleum
Gas which is increasingly being produced
from Bombay High associated gas at
Uran.

Electricity Board’s failure to mobilise
resources for power Generation,

262. SHRI A, T. PATIL: Will the
Minister of ENERGY be pleased to state:

(a) whether it is a fact—(i) the State
Electricity Boards have, in general, failed
so far to mobilise and generate resources
expected of them during the Sixth Five
Year Plan;

(ii) they are indebted to other Publia
Undertakings; and

(iii) they are also indebted to private
sector manufacturers; and

(b) if so, what action do Government
propose to streamline their financial mana-
gement so as to make them the true instru-
ments to achieve the objectives expected of
them originally?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (b). The in-
formation is being collected and will be
Iaid on the Table of the House.
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Commerciah Utilisation of Telecommunica-
tion circuits of INSAT-1A .

264. SHRI NIREN GHOSH: Will the
Minister of COMMUNICATIONS be

pleased to state:
(a) whether there was to be commercial

utilisation of the teclecommunication gir-
cuits of INSAT-1A by the end of this year;

(b) if so, how many circuits were to
be utilised;
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(c) how many Bombay, Delhi and Cal-
culta were to get;

(d) whether the three metropolitan cities
were to be put on par in this respect; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): (a)
Yes, Sir.

(®) 1,400.

(c) 1,275,

(d) No, Sir.

(¢) The number of various circuits from
Delhi to various States Capitals are more
than those from Bombay and Calcutta.

Loss in Production doe to Strikes and
Lockouts

265, SHRI K. MALLANNA: Will the
Minister of LABOUR AND REHABILA-
TION be pleased to state:

(a) whether Government have made any
assessment regarding the production loss
suffered in the first six months of 1982
due to strikes and lockouts in the indus-
trial establishments; and

(b) the details regarding the loss due
to strikes and lockouts, Statewise, industry-

wise, separately?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI DHARMAVIR):
(a) and (b). On the basis of reports receiv-
ed in the Labour Bureau, statement I
and II showing the value of production lost
due to stikes and lockouts during the
period from January to June, 1982, State-
wise and Industry-wise are attached.

Statement-1

Statement showing the value of production
lost due to strikes and lockouts during

OCTOBER 5, 1982 -
January—June 1982 (P)—Statewise.
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SI. Name of the States/ Value of
No. Union Territories ﬁngrltc"::m-
in
)
1 Andhra Pradesh - 469 (129)
2 Assam * (1)
3 Bibar 135 (36)
4 Gujrat . . 1769 (g0)
$ Haryana . . . 2.39 (13)
6 Himachar Pradesh . P
7 Jammu & Kashmir .
8. Karnataka 3°68 (8)
9 Kerala . . 0°41 (16)
10 Madhya Pradesh 2°32 (44)
11 Maharashtra . 38+01 (34)
12. Manipur
13 Meghalaya
18 O . 036 (8)
16 Punjab .
17 Rajasthan - 0°23(8)
18 Sikkim; . —
19 Tamil Nadu 10° 79 (44)
20 Tripura .
21 Uttar Pradesh 173 (32)
22 West Bengal . 026 (40)
23 Andaman & Nicobar * (1)
24 Arunchal Pradesh
a5 Chandigarh . 007 (a)
26 Dadra & Nagar Haveli
27 Dc!hi’ . 026 (13)
28 Goa Daman & Diu . . ov01 (2)
29 Lakshdweep -
g0 Mizoram . ..
g1 Pondichery . 006 (4)
Total m




113 Written Amswers

(P ~Provisional.

{*)>—Below Rs. 50,000
{..)—Not available.
N.B. (1) Totals may not necessarily tally
due to rounding of figures,
(2) Figures in brackets indicate the No,
of cases to which the data relate.
Statement-I1

Statement showing the value of production
lost due to strikes and lockouts during jan-

uary—June, 1982 (P)

ASVINA 13, 1904 (SAKA)

Value of
production

lost (Rs.in

crores

Industries

Agriculture, Hunting,
Forestry & Fishing. . *(4)

1 Mining & Quarrying 5°13 (224)
2&3 Manufacturing 77* 13 (260)

4 Electricity, Gas & Water

5 Construction 014 (2)

6 Wholesale and Retail
Trade and Resturants
and Hotels. . . *qa)

7 Transport, Storage and
Gommunications. . 010 (4)
8 Financing, Insurance, Real
Estate and Bulmeu
Services. . . (1)

9 Community, Social and
Personal Srrvices. . * (3

X. Activities not a.dequatcly

defined. 1°g9 (25)

Y. Repair Scrvioca. . . —

Total 8452 (524)

(P)—Provisional,

(*)—Below 50,000.

(~—)—Nil.

N.B. (1) Totals may not necessarily tally
due to rounding of figures.

(2) Figures in brackets indicate the No,
of cases to which the data relate.
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Implemaentation of Payment of Bonus Act

266. SHRI AMAR ROYPRADHAN:
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether it is a fact that Governmemt
propose to undertake a review of the im-
plementation of the Payment of Bomus
Act by the States; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRIMATI MOHSINA,
KIDWAI): (a) and (b). There is no such
proposal. However, the working of the
Act, among others, was discussed at the
Labour Ministers' Conference held on the
16th September, 1982, It was emphasised
that the bonus be paid strictly in accor-
dance with the provisions of the Act.

(Sw maw) & g HATC w
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Forelgn Amsdstance for setting up Skx Gas
Based Fertiliser Plants

268. SHRI S. M. KRISHNA:
SHRI N. E. HOROD:

Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is proposed to set up
six gas-based fertiliser plants in the coun-
try with facijlity of plant credit from the
three leading foreign companies collaborat-
ing in setting up these plants;

(b) if so, the major details about these
proposals;

(c) the quantum of foreign aid to be
received from the interested foreign com-
panies and our contribution therein;

(d) when a decision is likely to be taken
in the matter;

(e) the places where these plants will be
put up; and :

() the criteria fixed for selection of
these places?

THE MINISTER OF CHEMICALS
AND FERTILIZERSS (SHR1 VASANT
SATHE): (a) to (¢). Locations of five of
the six additional gas-based fertilizer plants
have been decided. 'The one gas-based
fertilizer plant in Madhya Pradesh will
be located at Bijayapur (District Guna).
The four gas-based fertilizer plants in
Uttar Pradesh will be located at Babrala
(Badaun District) Aonla (Bareilly District),
Shahjahanpur (Shahjahanpur District) and
Jagdishpur (Sultanpur District). The
location of the onc gas-based fertilizer
plant to be set up in Rajasthan has not yet
been decided.

Details such as the ownership, the pro-
ject cost, the schedule of implementation
of these projects etc. have not yet been
firmed up. Financing arrangements for
these projects can be considered only after
a decision on these aspects is taken.

() The location of fertilizer plants is
decided upon taking into account such
factors as the demand pattern, availability

OCTOBER S5, 1982
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Allotment of Newsprint to Lacknow based
Newspaper Organlsationg

269. SHRI CHATURBHUIJ: Will the
Minister of INFORMATION AND-
BROADCASTING bg pleased to state:

(a) whether certain Lucknow based news-

paper organisations have opened their edi-
tions in other State Capitals; and -

() if so, whether they will be entitled
to allotment of newsprint?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION ANDv
BROADCASTING (SHRI ARIF
MOHAMMAD KHAN): (a) and (b). Yes,
Sir.

Short supply of power in Rajasthan

270. SHR1 RAM SINGH YADAV:
Will the Minister of ENERGY be pleasd
to state:

(a) is it correct to state that due to fre-
quent shut-downs in Atomic Power Plant,
Kota (Rajasthan) and abnormal lower
rate of generation of power at Gandhi
Sagar and Rana Pratap Sagar Projects at
Chambal, the State of Rajasthan has been
suffering regularly short supply of power for
more than two years;

(b) whether Rajasthan State has not
been getting its due share from the Satpura
(Madhya Pradesh) and Singrauli (Uttar
Pradesh) Thermal and  Super-thermal
Plants respectively; and

(c) what measures Government of
India have taken or intend to take to sup-
ply to the State of Rajasthan to meet the
basis requirements of farmers during the
ensuing rabi crop sowing season?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
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RAM MAHAAN): (a) The Rajasthag
State has been experiencing power short-
age.due to frequent outage of tho nudlear
units of Atomic Power Station at Kota and
fesser availability of power from Chambal
Hydro Complex due to sub-normal mon-
soons during 1980-81.

(b) Rajasthan has not been getitng its
full share in Satpura Thermal Power Sta-
tion. The short supply was of the order
of 1.14 MU per day during the year 1980-
81, 098 MU per day during the year
1981-82 and 0.90 MU per day in
1982-83 (upto August, 1982). However,
in September, 1982 Rajasthan has been
receiving excess supply from Madhya Pra-
desh against its share in Satpura. The
State is getting its full share from Singrauli
Super Thermal Power Station.

(c) All possible efforts are being made
to extend maximum assistance to Rajas-
than from the Central Sector thermal sta-
tion at Badarpur and Singrauli. Assistance
to Rajasthan is also arranged {rom U.P.

system.
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Nagarjuna Fertiliser Plant

272. SHRI P. RAJAGOPAL NAIDU:
“Will the Minister of CHEMICALS AND
"FERTILIZERS be pleased to state:

(a) whether Government are contemp-
lating to start Nagarjuna Fertilizers in
Andhra Pradesh; and

(b) if so, its position?

THE MINISTER OF CHEMICALS
FERTILIZERS (SHRI VASANT SATHE).
(a) and (b). An industrial licence has
already. been issued to M/s. Nagarjuna
Fertilizers and Chemicals Limited for the
manufacture of nitrogenous fertilizers at
Kakinada in Andhra Pradesh. The Gov-
ernment of Andhra Pradesh who are the
promoters of the company have yet to
finalise financing arrangements for the pro-
ject. The work on the project can com-

mence only after the financing arrange-
ments are finalised,

Approval of applications for expansion of
MRTP companies

273. SHR1 ERA ANBARASU: Wwill
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) the names of MRTP Companies
whose applications for expansion of instal-
led capacity have been recommended by
the MRTP Commission during the past
three years;

(b) the names of MRTP Companies
whose applications for expansion have
been approved on the basis of such re-
commendations of MRTP Commission dur-
ing the said period; and

(c) the names of such companies whose
cases are still pending with the Depart-
ment of Company Affairs?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGANNATH KAUSHAL): (=) to (c).

Ammmgmmumm
is annexed,
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*Strides in power preduction doring last five
months

274, SHRI BALASAHEB VIKHE PA-
"TIL: W’llthaMinlsterofENERGYbe
pleased to state:

{a) whether it is a fact that during the
"last five months the country has made rapid
-strides in power production in the coun-
itry;

(b) if so, the break-up of additional
*power gemerated under the Head, Thermal
‘Hydro and other souroes;

{c) which are the States where the pro-
‘gress in achieving the power target has
been very slow and much behind schedule;
.and

(d) the steps that are being taken to
‘have a close monitoring system and to
render timely assistance to the State Gov-
-ernments so that generation of power in
‘the country which is the yard-stick for any
progress in any country is stepped up
‘substantially?

THE MINISTER OF STATE IN THE ~

MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) During the
period April to August, 1982 the energy
-generation was of the order 53895 million
units which was 7.1 per cent more than
in the corresponding period last year.

(b) The category-wise details about the
-onergy peneration during April to August,
d982 are ag given below:—

1. Thermal 32103 MU
‘2. Nuclear 730 MU
3. Hydro . 21062 MU

Total : 53895 MU

(c) Only a few States arc behind sche-
<dule in achieving the power tarpets during
Aprfl to August, 1982. These are Har-
Yyana, Rajasthan, Bihar and Orissa.

(d}An\.lmhroistqutheheenuken
t6 bridge the gap between deemnd and
stpply in the csumiry. These measurcs
incleder—
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(i) Maximising generation from the
existing thermal generating unifs;

(ii) expediting addition to the generat-
ing capacity during the Sixth Plan pe-
riod; and

(ili) Arranging transfer of power from
surplus to deficit States.

Co-operation between India and Srilanka la
oil exploration

275. SHRI TARIQ ANWAR:
SHRI R. L. BHATIA;

Will the Minister of ENERGY be pleas-
ed to state:

(a) whether it is a fact that there is a
move for mutual co-operation in Palk-
Strait;

(b) whether an agreement has alrcady
been signed;

(c) if yes, the details of the agreement;
and

(d) if not, at what stage the matter

stands at present?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) Yes, Sir.

(b) No, Sir.
(c) Does not arise.

(d) Negotiations have been held bet-
ween Hydrocarbons India Limited (HIL),
a fully owned subsidiary of ONGC and
Cevlon Petroleum Corporation (CFC) and
the details are likely to be finalised short-
ly.

Tapping of pateral gas from Tripara

276. SHRI BAJU BAN RIYAN: Wil
the Minister of ENERGY be pleased to
state:

(a) the steps taken for tappiag nmtural
gus resources of Tripura; and
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(b) whether he is aware that the bases
were common to Tripura and Bangladesh
and the latter had already started using
the gas across the international border?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) So far the Oil and
Natural Gas Commission has drilled 8 exp-
loratory wells in Tripura as a result of
which presence of natural gas has been
established. Further exploration of the
different structures in Tripura is continuing
and depending upon the overall results, a
detailed programme of gas utilisation will
be drawn up. In the meantime the ONGC,
as a short term measure, has agreed to
supply some gas by mid 1983 to the Tri-
pura State Electricity Board for power
gemeration.

(b) Yes, Sir, We are aware that Bang-
ladesh is producing gas from their gas
fields across the border.

Organisation Cooperatives of Beedi and
Cligay workers

277. SHRI INDRAJIT GUPTA: Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) whether a model scheme for orga-
alting cooperatives of beedi and cigar
workers engaged in various States has been
prepared; and

(d) if not, the reasons for the delay and
tee oteps taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI DHARMAVIR): (a)
amd (b). The question of organising the
boedi and cigar workers has been engaging
the attention of the Government of some
timw, The Compact Standin Committee in
its meeting held on the 2nd February, 1982
had recommended that steps should be tak.
em %0 help the workers to organise them-
sclves appropriately in the form of coope-
ratives, The matter was discussed in a
meeting on 2nd July 1982 and accordingly
further follow up action for drawing up
Model scheme is being taken.

OCTOBER §, 1982
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Directive issmed by Swpreme Court for
filling wp vacancies of Judges of High
Cowrte

280. SHR1 HARINATHA MISRA: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

() whether the Supreme Court has
ssued any directive to the Union Govern-
ment with regard to existing number of
vacancies of Judges in the various High
Courts and how these are going to be fill-
ed up; and .

(b) if so, what is the directive and the
steps Government have taken or propose
to take in this connection?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): {(a) and
(b). On a Writ Petition filled by Shri
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Charan Lal Sehu secking inter alia a writ/
direction to the Union of India to appoint
89 judges in the various High Courts, the
Supreme Court has, in its order dated Ist
October 1982, desired to know from the
Union of India the reasons for which cer-
tain vacancies have remained unfilled from
one to three years, The Supreme Court
hes, in this order, directed the Union of
Indiato file its affidavit in reply within
three weeks and has further directed
that “in any event, the Union of India will
before the next hearing of the Writ Peti-
tion, file a statement setting on with re-
ference to each High Court the reasons
for which the vacancies have remained

unflied so long. The Wri; Petition is ad- Fg 7€ fessl wawfeor afve woR
journed to 3rd November, 1982"”. Neces-

D e 18 fear wmar & W wE Mm@ Wy
sary on is being taken e vern- :
ment. en by the Dovern g A gwrar & afwe T far-
A @y ¥ far o wEw eI
w g

da daww ¥ Tew Wl (s
awer wern): (%) of A | afy
wE, 1982 # A faeaigw Saw-
SE qg 9r 1§

() THFT qET FI FHA-
FREAE G| AT ) KT G-
v wd fes o (1) @
&Y 9 ") (2) e, 1982
& frag Fwi war qew & %€
gal %7 I&T v F F1oorgd | wMa-
fresqize 8 gue WX & fav oee-

NoTEs The information regarding the
order of the Supreme Court dated 1st
October 1982 is based on an uncertified
copy thereof as a certified copy has not yet

been made available. Wﬁ wr w1 g my &

far immE-dTgd & @iw e

FEATATT WTAYT TG FEaTay foew
® Wra W SNER YA W g
W
281. St TWRW WY : |l
€W WAl A8 AT ®I PAT FGA
(2) #a1 THGER-FTAYT  T4T
feeelt & &= TAFW AT T
FUT WA § AR wAw W@ FI

T8 T F 24 W Fiw WY ATEA
agt Forerd;

w) afz g, @ & vaw
§ W |1 g @
.

_1.p

Kt
F
4
%

qeT # oow g ow ow fedr faw
earfeer F # droren wn€ wf &

Gagdr feeelt Wi wegR ¥ ugd
sqrdr WX favagtg dwIT wiemw

¥ o gwt R

() s owa W T o &
¥ §WT Y& YT @ & WU o

Amendment to Employees Pmﬂdent Fund

Act

282. DR, KRUPASINDHU BHOI: Wil]

the Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whethey Government propose to
bring forward a comprehensive Bill to
amend ths Employees’ Provident Fund

Act;

(b) if so, the progress made in this re-
gard; and

(c) the time by which it will be brought
before Parliament, with salient features
thereof?
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TH MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRIMATI MOHSINA
KIDWAI): (a) Yes, Sir.,

(b) and (c). A Committee set up by
the Government of India in 1980 reviewed
the working of the Employees’ Provident
Fund Scheme and made a number of re-
commendations for amendment of the Act.
The recommendations of the Committee
have bene examined in consultation with
have been examined in consultation with
the Central Board of Trustees and eartain
proposals for amendment of the Act are
under consideration. A suitable Amend-
ing Bill will be brought forward, as soon
as the proposals for amendment are finali-
sed.

Setting up Mines in West Bengal

283, SHRI AMAL DATTA: Will the
Minister of ENERGY be pleased to state:

(a) whether Government have any plans
to start new mines in West Bengal if so,
how many and in what areas; and

(b) whether Government have taken
any steps for longterm improvemen: of
coal production and despacth from the
existing collieries in West Bengal?

TH MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA): (a) Yes, Sir. 9
new and 15 reorganisation mines are al-
ready working in the areas under Eastern

OCTOBER 5, 1982
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Coalfields Limited in West Bengal and 5
more proposals for new mines have been
submitted by Coal Company for future
needs.

(b) Yes, Sir. A number of existing
mines are being reorganised to improve
the production and despatch of coal from

these mines,

Scheduled tribe employees in A.LR,
Ranchi

284, SHRI N, E. HORO; Will the Minis-
ter of INFORMATION AND BROAD-"
CASTING be pleased to state:

(a) the number of Scheduled Tribe
employees of different categories in the
AILR,, Ranchi;

(b) the percentage of Scheduled Tribe
employees to the total dumber of emplo-
yees, category-wise in A.LR., Ranchi; and

(c) the reasons for shortfall of Schedul-
ed Tribe employees, if any, and the action
proposed to be taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI ARIF MOH-
AMMAD KHAN): (a) and (b). The
information regarding category-wise num-
ber of Scheduled Tribe employees at
AILR., Ranchi and their respective per-
centage is given below:—

S.No. QCategory Total No. of Percentage
number of  S.T.
employees
1 Gfﬂlm A Posts . . . . 4 .
2 Group B Posts 15 3 20%
. 3 Group C Posts 66 17 25°7
4 Group D Posts . . 28 11 39-3%
5  Saff Artists . - 35 3 8-5%
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(¢) There is no shortfall in the number
of Scheduled Tribe employees. However,
one Group ‘C’ post reserved for Scheduled
Tribes is vacant and action to fill up the
post has been initiated by the Station Dire.
ctor, All India Radio, Ranchi.

Offer to expand electricity generation from
Eutopean countries and Japan

285. SHR1 SUSHIL BHATTACHAR-
YA: Will the Minister of ENERGY be
pleased to state;

(a) whether a host of European coun-
tries and Japan have offered to erect power
plants in India in view of the Ministry's
efforts to expand electricity generation; and

(b) if so, what are their terms and suit-
ability for the country, taking into consi-
deration all factors relevant to -our present
economy?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (b), Various
offers from countries/overseas companies
have been received for supply of equip-
ment for power projects with possibilities
of financing, through Government Credit,
Suppliers’ Credit and commercial loans.
The details of these offers are given in the
statement laid on the Table of the House.
[Placel in Library. Sew No. LT-5436/
82]. No decision has been taken by Gov-
ernment on these proposals,

Impact of certain State Press Bills on the
free flow of information

286. SHR1 SATYENDRA  NARAIN
SINHA: Will the Minister of INFORMA-
TION AND BROADCASTING be pleased
to state:

(a) whether Government have assessed
the impact of the Bihar Press Bill and
two other Bills of similar nature of Orissa
and Tamil Nadu on the free flow of infor-
mamnandthe&eohmofﬁmhw.and

(b) if so, what are the details of the
assessment made in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
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BROADCASTING (SHRI ARIF MOHA=-
MMAD KHAN): (a) and (b), The Acts
amending the Indian Penal Code and the
Code of Criminal Procedure which corres-
pond to the Indian Penal Code and Code
of Criminal Procedure (Bihar Amendment)

Bill, 1982, have been in existence since
1960 and 1962, respectively, There is noth.
ing to indicate that these Acts have come

in the way of free flow of information and

the freedom of the Press. As the Bihar

Amendmhent Bill has created a controver-

sy, the leading Press associations in the

country were addressed recently to offer

their views on those provisions of the

Bihar Bill which, in their opinion, violate

the Constitutional guarantees of freedom .
of the Press or are likely to cause harass-

ment to the Press in its administartion and

on the grounds, if any, on which they ap-

prehend denial of fair trial. They have

also been requested to give their specific

suggestions to ensure that in the course of

administartion of the Act, the executive

does not misuse the powers under the Act

and the ftrial is fair.

Telephone Exchange in Assam

287. SHRI SONTOSH MOHAN DEV:
Will the Ministeyr of COMMUNICATIONS
be pleased to state;

(a) the total number of Telephone Ex-
changes in Assam;

(b) how many of them are automatic
and how many of them are manual;

(c) number of exchanges in Assam with
STD Service; and

(d) what specific plan the Ministry have
drawn up for the next five years to improve
the telephone services in the North Eastern
Region?

THE MINISTER OF STATE N THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): (a)
to (c). As on 31st March 1982, Total
Exchanges in Assam—152, Automatic Ex-
changes—124, Manual Exchanges—28,
Exchanges with STD—1,

(d)'l'hede.taﬂsarenvenmtheuuched
statement.
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Statement
?.

ANNEXURE
Tentative Plans for Development of Telephanes services in N.E.Region goom;riu'ng Assam,
Arunachal Pradesh, Manipur, Meghalaya, Nagaland, Tripura, Mizoram).

(1) New Exchanges: exchanges proposed for opening during
. .Prcmaining period of the Sixth Plan.

(2) Expansion of existing Exchanges: Plans have been drawn for expansion of

the following exchanges ptognuiv’;_li
dm next five years: GAUHATI,
8 G, DISPUR, DIMAPUR,
KOHIMA, AIZWAL are at present
MAX II Type exchanges, these will
be converted to Main Auto Exchanges
of Type MAX I. Generally other cxch-
anges will alsa be expanded subject to
build up of demand and availability
of equipment.

{(3) Automatisation: Existing manual exchanges at followin
places will be progressively convert
to automatic:

Main  Auto Exchanges (MAX I) planned
Dibrugarh, Tinsukhia, Jorhat, Nowgong,
Tezpur, Silchar, Agartala, Imphal.

Auto Exchange MAX II type planned
(at district headquarter towns)

Halfl ong, North Lakhimpur Khonsa, Jowai,
Tura, Villiam Nagar, Mokokchung,
Zumebhate, Kailashahar, Radhakishore
Pur, Tuecnsang.

(4) Trunk Auto Exchange (TAX) The existing TAX at Shilling is likely to
be expanded. New TAXs are proposed
at Gauhati and Jorhat. STD facilities
will be provided to more number of
district headquarters.

(s) ‘.{!I“:mtked Development of Secandary Area Integrated digital network has been planced
etwar

for Kohima, Mokokehung and Tuensang
districts.

(6) Transmission Plan in North-Eastern Circle; All the district hezdquerters in this Region
. are being connected ta respectively to
establish relinble communication, A wide

band microwave system connecting Shil-

long, Gauhati to Jarhat, Dibrugarh and

Tinsukhia is under execution. Augmenta-

tion of Jorhat-Dimapur-Imphal Micro-

wave system and Jorhat-North Lakhim-

pur-Itanagar UHF system is also ed.

A wide band micrawave system between
Shillong-Silchar-Agartala is also planned.

{7) Multi-access rural radio concentrator systems: Long Distance Public ma to be
. installed using these systems in
Imphal and Agartala.
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Agreement with Soviet Unlion for impart.
ing training in Mining to Indian workers

288, DR, VASANT KUMAR PANDIT:
Will the Minister of ENERGY be pleased
to state:

(a) whether it is a fact that an agree-
ment between the Soviet Union and India
has been reached to impart training in
mining to Indian workers;

(b) 1 so, the details of discussions held,
duration of the training and other details;
and

(c) whether the tarining will be impart-
ed in India or in the Soviet Union the num-
ber of workers to be sent for the purpose
in first batch, expected expenditure thereon
and how it shall be met?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA): (a) to (c). No,
Sir. However, discussions were held in the
first meeting of Indo-Soviet working group
on coal about arranging such training. De-
tails of training including duration are be-
ing formulated.

The training will be imparted in Soviet
Union. Expected expenditure would de-
pend on the number of trainees to be
eventually sent and shall be met by the
Coal India Ltd.

Research projects for Coal Production

289. SHRI B. R. NAHATA: Will the
Minister of ENERGY be pleased to state:

(a) how many and which research pro-
jects for coal production have been intro-
duced in the Fifth and Sixth Five Year
Plans, which of these projects have been
completed and when they were started
and completed;

(b) which new projects for research
have been introduced through CFRi,
CMRS, CMPDI and other research acade-
mic institutions and when; and

(c) what has been the result of thcse
new projects for research and investment
on them and the nature of the new pro-
jects?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA): (a) to (). The
information is being collected and will be
laid on the Table of the House,

Marketing of Spurious gas cylinders
290. SHRI TRILOK CHAND:
SHRI DAULAT RAM SARAN:

Wil the Minister of ENERGY be pleased
to state:

(a) whether the attention of Government
has been drawn to the press report appear-
ing in the ‘Indian Express’ dated 2Ist
September, 1982 regarding marketing of
spurious gas cylinders in the Capital by
some fake dealers posing as gas compa-
nie’s recognised distributors;

(b) if so, whether Government have
any machinery to know that only genuine
and authorised gas dealers market gas cy-
linders; if not, whether Government pro-
pose having such a machinery; and

(c) reaction of Government to (a)
above?

THE MINISTER  OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) to (¢), Yes, Sir.
The newspaper report appearing in the
Indian Express dated 21st September 1982
refers to the incidence of accidents involv-
ing cooking gas cylinders in the Capital
and has attributed this mainly as arising
from a circulation of spurious and stolen
cylinders which are handled by untrained
persons. The oil companies take all pre-
cautions to see that only the cylinders which
are duly certified by the ISI are procured
from the approved manufacturers. A con-
certed drive aimed at minimising the inci-
dence of accidents has been launched by
the oil companies by way of massive cus-
tomer education imparting better training
of the delivery boys in connectinng and
disconnecting the cylinders to the cooking
system, weeding out of defective cylinders
and cylinder equipment and improvement
in the handling of cylinders at the time
of loading and unloading into and from:



139 Written Answers

the trucks. The oil companies have fairly
well established field organisations who
are comstantly surveying the market and
keeping an eye on any un-authorised dis-
tributors of LPG. Police also are vigilant
in these matters. With greater availability
of LPG (cooking gas) and larger custo-
mer satisfaction, the incidences of such
malpractices will be reduced, if not allo-
gether eliminated,

Setting up a Bench of Bombay High Court
at Aurangabad

291. SHRI UTTAM RATHOD;
SHRI V. N. GADGIL:

Wil] the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased to
state:

(a) is it a fact that there has been a
demand from the people of Marathwada
region in Maharashtra for a Bench of
Bombay High Court at Aurangabad;

(b) is it also a fact that the Chief Jus-
tice of Supreme Court and Chief Justice
of High Court have cleared this case and
it is pending with the Central Government
for the last several days;

(c) is it also a fact that the Law Minis-
ter bad stated that the matter is under
comsideration; and

(d) if so, the action taken by Govern-
ment in the matter and where the matter
stands at present?

'i'HB MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHR1I
JAGAN NATH KAUSHAL): (a) Yes,
Sir.

(b) and (d). The former Chief Jusice
of the Bombay High Court had recom-
mended the establishment of a permanent
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Bench of the Bombay High Court at Aur.
angabad on condition that certain facilities
should be created before establishing the
Bench, The Chief Justice of India has
alko recommended the establishment of
such a Bench. The Union Government
have agreed to the creation of a Permanent
Bench at Aurangabad ang have addressed
the State Government regarding various
administrative arrangements that are requi-
red to be made.

(¢) Yes, Sir,

Power generation schemes forwarded by
Maharashtra

292, SHRI BALAKRISHNA WASNIK:
Will the Minister of ENERGY be pleased
to state:

(a) whether it is a fact that Govern-
ment of Maharashtra have forwarded to
the Central Government
‘for increasing the power generation capa-
city of the State; and

a few schemes

(b) if so, the results thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) Yes, Sir.

" (b) A statement showing the present
status of examination of the proposals in
the Central Electricity Authority is at-
tached. Various issues involved in the
proposals, as indicated in the statement,
are required to be reconciled before pro-
cessing them for technoeconomic clea-
rance by the Central Electricity Authority.
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Statement

Statement showing the t status of Hydro-clectric and thermal project reports received
from the Gavernment ofmnnsbm.

S.No. Name of Project Installed capacity Estimated Present status of scheme
(MW) Cost(Rs.
lakhs)
1 ] 3 4 5
HYDRO-ELECTRIC SCHEMES
1 Bhatsa HE Project IXIS=1 1205 Replies to comments of CEAf
e 3=15 3 g“’C on hydrological, plann~

ing and civil design aspects.
are th:m_\araitec:l _I%om the praject
authorities. The project repart
would need revisian after
basic studies are completed
on the basis of the comments

of CWC.
2 Khadakwasla HE Project 2xB8=16 1361 Do.
3 Dudhganga HE Praject 2X12=24 2086 The report is under apprai-
- sal in the CEA and CWC.

The clearance of the praoject
from the environmental angle
is also awaited from the Deptt.
of Environment.

1l. THERMAL SCHE MES

Chan T.P.S Exten- 1X500s= 500 21409 The scheme has been accorded
sion(St.-1V) (Unit 6) ' technoeconomic clearance by

CEA in June, 82 and recom-
mended to the Planning
Commission for investment

approval.

5 Dabhol(Stage-I) 2X210==420 19007 The scheme has been examined
in the CEA. Maharashtra

State Elecy. Board(MSEB)

has yet to furnish Environ-e
mental Impact statement to
the Deptt. of Environment and

also to confirm whether exami-
nation of the feasibility report

for coastal movement of coal

has been completed.

6 Khaper-kheda Extension 3x210mm630 35004 The prapasal has been examined
in the CEA. MSEB has vyet

to furnish confirmation reg.
required by State Water Pl-
lutiaon Board.

The Coal linkage for this scheme

has not yet been established

' clearance from Deptt. of
Environment is awaited.
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Completion of Ujani Thermal Power
Station '

293, SHRI BHAUSAHEB THORAT:
Will the Minister of ENERGY be pleased
to state:

(a) do Government intend to complete
the work of Ujani Thermal Power Sta-
tion in Sholapur district in Maharashtra
State during the Sixth Five Year Plan;
and ’

(b) if so, what steps Government are
going to take in that direction?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (b). The pro-
posal to set up a thermal power station
at Ujani in Sholapur district of Maha-
rashtra is not being considered for im-
plementation during the 6th Plan. The
above scheme can, however, be considered
thereafter along with other options avail-
able for benefits beyond the time-frame
1990-91. -

Amendment of Electricity Act

294, SHRI M. V. CHANDRASE-
KHARA MURTHY: Will the Minister of
ENERGY be pleased to state:

(a) whether Union Government are con-
sidering to amend the Electricity Supply
Act;

(b) if so, whether theé Centre has al-
ready circulated the proposed amend-

ments to the 34 years old Electricity
Supply Act;
L ]

{c) if so, what are the details of the
changes likely to be made; and

(d) by what time the final decision of
introducing the legislation in this regard
is expected to be made?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAIJAN): (a) to (d). At the
annual Power Ministers’ Conference held
on August 26-27, 1982, discussions were
held, inter-alia with the States regarding
the need to provide greater powers to
the Centre for ensuring integrated op-
eration of the regional power systems,
need to strengthen the organisational set

Writlen Answers 144

up of the power supply industry at (the
regional level through creation of Regio-
nal Electricity Authorities (REAs) with
statutory powers and the need to streng-
then the overall management including the
financial performance of the State Elec-
tricity Boards. The implementation of
these proposals will involve statutory
changes. Many States have expressed
their reservations in this regard. It is
considered necessary to consult and evolve
a consensus among the States, before any
action can be taken on this proposal.

Certain statutory changes have been
considered by the Govt. in consultation
with the States, regarding minimum rate
of return to be earned by the State Elec-
tricity Boards and introduction of a uni-
form commercial accounting system for
them. These are being processed for
further action.

Welfare legislation for bidi workers

296. SHRI CHINTAMANI JENA:
SHRT MOHANLAL PATEL:
SHRI K. A. RAJAN:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) the approximate number of bidi
workers in the country and their number,
State-wise;

(b) whether the Centre has urged the
State Governments to expedites informa-.
tion condition of bidi workers to enable
the Centre to review the implementation
of the welfare legislation for them;

(¢) if so, the names_ of those 'States
which have responded and the names of
such States as are yet to respond; and

(d) the details of the said welfare legis-
lation and planning of welfare measures?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR): (a)
A statement I is attached.

(b) to (d). A statement II is attached.
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Statement-I

Statement showing the number of beedi
workers {Including Gharkhata) in different

States

(in lakhs)
1. Andhra Pradesh 2.50
2. Bihar 3.50
3. Gujarat 0.12
4. Karnataka 3.00
5. Kerala 1.50
6. Madhya Pradesh 5.00
7. Mabharashtra 2.50
8. Orissa 1.60
9. Rajasthan 0.22
10. Tamil Nadu 2.00
11. Uttar Pradesh 4,50
12. West Bengal 4.50

Statement 11

There are two Central Laws which pro-
vide for welfare of workers in Beedi and
Cigar establishements., The Beedi and Cigar
Workers (Conditions of Employment) Act,
1966 provides for ths welfare of workers
in bidi and cigar establishments and re-
gulates the conditions of their work. The
Beedi Workers Welfare Fund Act, 1936
provides for financing of measures to pro-
mote the welfare of persons engaged in
bidi establishments. According to the Beedi
and Cigar Workers (Conditions of Em-
ployment) Act, 1966 the primary respon-
sibility for the welfare of the workers en-
gaged in the industry rests with the em-
ployers and its implementation has to be
secured by the State Governments con-
cerned, The Act requires inter-alia:

(i) Every industrial permises shall be
kept clean and free from offluvia arising
from any drain, privy or other nuisance
end shall also maintain such standards
of cleanliness etc, as may be prescribed.

(ii) The employer shall make in every
industrial premises effective arrangements
to provide and maintain at svitable points
conveniently situated, a sufficient supply
of cleanliness etc, as may be prescribed.

(iii) In every industrial premises suf-
ficient latrines and urinals shall be pro-
vided. )
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(iv) In every industrial premises
wherein more than fifty female emplo-
yees are ordinarily employed, there shall
be provided and maintained a suitable
room or rooms for the use of children
under the age of six of such female
employees, as creches,

(v) Every industrial premises shall
provide such first aid facilities as may be
prescribed.

The Beedi Workers Welfare Fund is in-
tended to supplement the efforts of the
employers and the State Governments 10
emeliorate the living conditions of workers
engaged in the bidi establishment. Under
this Act a Fund has been created which
is intended to be used for various purposes
specified therein.

The following welfarz measures have
been undertaken under the Beedi Workers
Welfare Fund Act.

(i) Provision of medical facilities;

(ii) Grant of assistance for construc-
tion of houses;

(iii) Grant of scholarships for child-
ren of bidi workers.

Organisation of infras-ructure for ren-
dering medical care has been given the
first priority and so far 78 dispensarics
have been sanctioned at places where the
concentration of bidi workers is of the or-
der of 5,000 or more. Besides, one 10 (ten)
bedded hospital at Mysore and a Chest
Clinic at Nimtita jn West Bengal ure also
functioning. For providing specialised
treatment to workers suffering from T.B.,
beds are reserved for them in T.B. hospi-
tals. The scheme also provides for payment
to the T.B. patients of subsistance allow-
ance of Rs. 50/- per month as diet charges
and aiso for payment of rail fare by second
class for going to hospital and return,

There are two housing schemes, namely
‘Build Your Own House Schems' and
‘Housing Scheme for Economically Weaker
Sections’ of bidi workers. Under the ‘Build
Your Own House Scheme’ a sum of Rs.
600/- is paid as subsidy and Rs, 900|- as
interest free loan to each worker for con-
struction of Houses. Under the ‘Housing
scheme for Economicaily Weakar Sections,
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a subsidy of Rs, 1500/- is paid to the state
Governments per tenement constructed by
them for the bidi workers.

Pending Applications for new telephone
coumections in each exchange in Delhi

297. SHRI MOHANLAL PATEL: Wiil
the Minister of COMMUNICATIONS be
pleased to state:

(a) the number of applications for new
telephone commections in each exchange in
Delhi pending as on 31st March, 1982;

(b) the target fixed as to by when these
cases will be completed;

(c) whether Government propose to
stop further registration till the outstand-
_ ing cases are disposed of; and
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(d) whether there is any proposal to
open more telephone exchanges in Delhi to
solve the problem; and if so, the details
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): (a)
and (b). The information is given in
Statement 1 attached.

(c) No, Sir. There is no such proposal.

(d) The plans for new exchanges and
extensions to existing exchanges upto 1985~
86 in Delhi Telecommunications are given
in the Statement III attached, subject to
availability of equipment.

Statement I

Statement of waiting list lx‘::ﬂgl-wl'“ as on 31-3-1982
probable year by which the waiting list is likely to be clear

NS:: Name of exchange l\ih:tliting Waiting list expected to be cleared by
2s on
31-3-82
1. Shahdara Fast . . . g106 1100 by lﬁz;a.o} and balance after 6th
4. Shahdara . 5198 700 by :98‘?1-‘8: and balance after 6th
9. Tis Hazari . . 5972 1983-84
4. Delhi Gate 4620  1984-85
5. Ghaziabad . . 1613 1982-83
6. Janpath 1582 1983-84
7. Secretariat 913 1983-84
8. Rajpath 1386 1983-84
9. Connaught Place 250 1983-84
10. Idgah 9875 1983-84
11. Jorbagh 5626 1983-84
12. Okhla 3472 1983-84
13. Hauz Khas 7429  1984-85
14. Chanakyapuri 2194 198384
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15. Nehru Place 2483 1983-84
16, Faridabad 2473 1000 lines by 1983-84 and balance after
6th Plan.
17. Badarpur . . 17 198283
18, Ballabhgarh 664 1983-84
. 19. Shaktinagar . . 11973 1984-85
20, Cantonment 674 1982-83
21, Karol Bagh 7349 1982-83
' a2, Rejouri Garden 10671  1984-85
¥ 23 Alipur . Current
24. Badli . . 225 1983-84
25. Janakpuri . 1334 100 lines by 1984-85 and balance after-
6th Plan,
26, Bahadurgarh . . . 200 1983-84
27. Najafgarh . . 109 1983-841
28, Nangloi . . . 234 1983-84
29, Narela . . 121 1983-84
i Statement-II
Installations scheduled for commissioning during 1982-83
81, Exchange No. of From To Remarks
¢ No. lines .
- A‘.-Ea;d_.é.;;;gu.
1. Shahdara East-II. 10,00 — Main
* 2. Ghaziabad-II 20,00 2000—4000 Extension
3. Faridabad . 1,200 3900—5100 Extension
4. Shahdara South 1,200 Do. Main
5. Shaktinagar-I 10,000 10000—20000 Extension
6. Tis Hazari-III 10,000 10000—20000 Extenions
7. Hauz Khas.I 16,00 5000—6600 Extension
Installation scheduled for commissioning during 1983-84
A. Local Exchanges.
# 1, Chanakyapuri-IT 10,000 — Main
2. Janakpuri . goo 2400—3300 Extension
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3. Cantonment . . . . 600 gooo——g600 Extension
4. Chanakyapuri-I . . . . 1,000 7400—8400 Extension
5. Hauz Khas-I . . . . 1,000 6600—7600 Extension
6: Tis Hazari-IV' . . . . 10,000 - Main
9, Idgah-IIl . . 10,000 - Main
8. Ballabhgarh . . . . 1,500 —_ Main
9. Shahdara East-II. . . 1,000 1000—2000 Extension
10, Janpath-IT . . . . ' 2,000 4000—6000 Extnesion
‘11, Karolbagh-IV . . . 10,000 — Main
12. Nehru Place-III . . . 10,000 — Main
13. Idgah-IV . . . . . 10,000 — Main
Tenlative Commissioning Programme for 1984-84
-A. Local Exchanges.
i. Badli . 200 400—600 Extension
2. Najafgarh - 200 300—500 Extension
g. Nangloi . . . . . 100 300—400 Extension
4. Narcla . . . . 100 600—700 Extension
5. Bahadurgarh . . . . goo Main
*6, Sena Bhawan . . . 10,000 Main
Kidwai Bhawan . . . . 10,000 Main
. Rajouri Garden-1IT . . 10,000 Main
9. Rajouri Garden-V . . . 10,000 Main
-0, Faridabad-II  , . . . 1,800 Main
Tentative Commissioning Programme 1984-85
A. Local Exchanges.
1, Tis Hazari-IV . . . . 10,000 10000—20000 Extension
2, Nehru Place -11I . . . 10,000 10000 —20000 Extension
3. Badarpur . . . . 1,200 Main
4. Badli . . . goo — Main
5, Faridabad-IT . . . 300 1800+2100 Extension
6. Ballabhagarh . . . 300 1500 —1800 Extension
7. Bahadurgarh Mandi . . 800 g00—12000 Extension
8. Shahdara South . . 15,000 Main
-g. Okhla . . . . 10,000 Main
10, Sluhimgn: . . . . 10,000 Main
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Power Position at the end of Sixth Plan

298. SHRI B. V. DESAIL: Will the
Minister of ENERGY be pleased to statc:

(8) whether Energy Ministry have assu-
red the Planning Commission that in
spite of downward revision in the power
generation targets, power shortages will
come down from 10 per cent at present
to about 5 per cent at the end of the
Sixth Five Year Plan;

(b) whether the Ministry had fixed a
plant-load factor target of 51 per cent by
the Sixth Plan;

(c) if so, whether in the current year it
was expected to go upto 49 per cent;

(d) whether up till now, not much pro-
gress has been made; and

(e) if so, the main reasons for this and
what steps have been taken by Govern-
ment to achieve the target as fixed by the
Ministry for the current year as well as at
the end of the Sixth Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) The ecnergy
generation during 1981-82 registered an
increase of 10.2 per cent as compared to
previous year, This has brought down the
power shortage in the country from 16.11
per cent in 1979-80 to 10.9 per cent dur-
ing 1981-82. It is anticipated that shortage
in the country will come down to 8.9
per cent during 1982-83. Every effort is
being made to reduce the shortage in the
country at the
Plan.

(b) Yes, Sir. It is likely to go up.
(¢) Yes, Sir.

(d) No, Sir. There is marked improve-
ment in the performance of thermal plants,
The Plant Load Factor of thermal power
plants achieved during 1981-82 was 46.8
per cent as against 44.6 per cent during
1980-81. The Plant Load Factor realised
during April-September, 1982 was around
49 per cent as against 44.7 per cent during

. the corresponding period last year.
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(e) Does not arise in view of reply to
(d) above,

Measures for Bettey Telephone Service

299. SHRI B. V. DES4L:
SHRE ARJUN SETHI:
SHRI H. N. NANJE GOWDA:

Wil] the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is a fact that the Posts
and Telegraphs Department has taken
several measures for better performance of
the telephones in the Capital and other
parts of the country;

(b) if so, what are the main changes
introduced by the Department to reduce
the complaints regarding defective instri:
ments and faulty connections;

(c) to what extent these measures have
helped and reduce the complaifts from the
subscribers; and

(d) what other measures are considered’
to make the telephone system 100 per cent_
foolproof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): (a)
Yes Sir,

(b) The following measures are being
taken to reduce the complaints regarding
defective instruments and faulty connec-
tions:— :

(i) An improveq telephone instru--
ments coded ‘677" is being inducted in
the network;

(ii) The telephone installation at the
subscribers' premises is being inspected
periodically and defective instruments
replaced;

(iii) Aluminium wires in the fittings at
subscribers premises are being replaced
by copper wires;

(iv) Overhead wires are being replac-
ed by insulated drop wires to reduce
their fault liability.
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(c) The number of complaints per 100
telephones per month has come down to
51.4 in the year 1981-82 from 57.3 in the
preceding year,

(d) To improve the subscriber satisfac-
tion and to reduce complaints, the Depart-
ment has started a scheme of daily check-
ing up of telephones working for public
utility agencies, hospitals, newspaper
agencies etc,

Discussions about Power Crisis in Delhi

300. SHRI B, V. DESAI: Will the
Minister of ENERGY be pleased to state:

(a) whether it is a fact that the Minis-
‘ter of State for Energy had discussions
with the officials of the Delhi Electric
Supply Undertaking in the first week of
September about the power crisis in Delhi.

(b) if so, what was the outcome of the

talks;

(c) whether the power crisis and short-
age still continue in Delhi; and

(d) what are the main reasons for this
power shortage and what steps the Union
Minister has asked the DESU to take to
meet the power shortage?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (b). A meet-
ing was held on 1-9-82 10 review the
power supply position in Delhi, Such
meetings are held every month and during
these meetings the decisions taken during
the previous meetings are reviewed.
Meeting which was held on 1-9-1982 re-
viewed the following items:—

(i) Steps taken by DESU to speed up
the repairs of faulty cables;

(ii) Review of progress of replacement
of under ground cables which were
identified to be having frequent faults;

(iii) Review of maintenance work 1o
improve the reliability of supply;

(iv) Action taken by DESU to

organise refresher courses to subordi-

nate staff;
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(v) Setting up Monitoring Cells in
each circle for breakdown upto 11 KV
level;

(vi) Up-grading of Central Control
Room to ensure prompt restoration of
supply in case of break down of 220
KV, 66/33 KV system etc.

(vii) Progress of installation of capa-
citors in DESU system to improve volt-
age conditions;

(viii) Review progress of inspection of
joints by Infra-Red Camera;

(ix) Regularisation of unauthorised
Electricity connections;

(x) Release of domestic connection on
production of santioneq Plans;

(xi) Provide better service in walled
city by augmenting transformation capa-
city;

(xii) Augmentation of generating
capacity in Delhi to make it self-suffi-
cient;

(xiii) DESU should increase break
down gangs for giving speedier attention
to consumer service;

(xiv) Daily inspection of cable and
boxes; and .

(xv) Prompt attention to complaints
about wrong billing. Such review meet-
ing have already shown results.

(c) No power shortage or crisis exists in
Delhi. In fact the position is much better
this year as compared to earlier years.

(d) In view of (c) abcwe. the question
does not arise.

Slippages in Implementation of Coal
Projects

301. SHRI B. V, DESAI: Will the
Minister of ENERGY be pleased to state:

(a) whether Government have taken a
serious view of the slippages in the imp-
lementation of coal projects;

(b) whether the Public Investment Be-:
and (PIB) has asked the Coal Depart-
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ment to go slow in posing mew projects

for financial approval;

(c) whether it is a fact that both the
Planning Commission and PIB have ask-
ed the Department to explain the reasons
for the mass-scale delays in the commis-
sioning of projects and cost over-runs;

(d) whether it is also a fact that De-
partment of Coal has convened a mecting
of senior officials from the Finance Min-
istry, Planning Commission, PIB and the
coal company chiefs to examine each of
the delayed projects individually and find
out the causes for delay;

(e) if so, whether such meeting had
taken place and what were the subjects
discussed and the decisiong arrived at;
and

(f) what are the main reasong for de-
lay in these projects?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI GAR-
Gl SHANKAR MISHRA): (a) Yes, Sir,
the Govt. is seized of the problem of
slippage in the implementation of coal
projects,

(b) No, Sir.

(c) to (e). PIB has asked for an exer-
cised to be carried out for working out
the contribution to the production and In-
vestment required during Sixth Plan per-
iod for different categories of mines. This
exercise has been carried out and is pres-
ently under Inter-ministerial discussions.

(f) Major reasons of delay in imple-
mentation of some of the projects, are as
follows ;=
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(i) Delay due to land not being
available in time and law and  order
problem,

(ii) Difficult geo-mining conditions
met during development of mines and|
or technology not available for work-
ing these deposits.

(iii): Non-availability of plant and
machinery in time.

Rural Electrification schemes and projects
to be taken up during 6th Plan

302. SHRI ASHFAQ HUSSAIN: Will
the Minister of ENERGY be pleased to
state:

(a) the progress of Rural Electrifica-
tion schmeeg in the country during the
last five years;

(b) the details of the projects to  be

_taken up during the Sixth Five Yeat Plan

and details of the projects already taken
up during the current ‘year; State-wise;
and

(c) what role the Rural Electrification
Corporation plays in this scheme and
how ity activities are co-ordinated  with
the State Governments; State Electricity
Boards and Corporations?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN). (a) During the last
five years, 92,146 villages were electrified
and 16,20,225 pumpsets were energised
in the country upto the end of March,
1982, The year-wise details of the pro-
gress are given as under:— ’

Year Villages electrified ~ Pumpsets energised
1977-78 © 14,518 2,66,911
1978-79 e e e 15,907 2,98,874
1979-80 17,029 3.67,053
1980-81 . 22,488 3,64,623
1981-82 . 22,209 3,92,762
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(b) The Sixth Five Year Plan
(1980-85) envisages electrification of ab-
out 1 lakh villages and energisation of ab-
out 25 lakhs pumpsets involving an out-
lay of Rs, 1821.83 crores. Rural Electri-
fication Corporation which provides finan-
ancial assistance to the States for imple-
mentation of Rural Electrification Prog-
ramme, envisages an outlay of Rs, 1173.40
crores for electrification of 98,000 villages
and energisation of 16 lakhs pumpsets
under their programme during the Sixth
Five Year Plan. During the first-two
years (1980-82) of the Plan period, Ru-
ral Electrification Corporation - have san-
ctioned 1871 Rural Electrification Schemes
with financiiil assistance of Rs. 466.25
croras for the electrification of 52,538
villages and energisation of 5.50 lakhs

pumpsets. The Statewise details are fur-
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(c) Rural Electrification Corporation
provides financial assistance to State Elec-
tricity Boards, Rural Electric Coopera-
tive Societies and in the States where
there are no Electricity Boards, to  the
State Governments, The Corpn. provides
finances against specific projects covering
a compact area. It helps the SEBs, etc.,
in formulating specific schemes, appraises
them and closely monitors the progress.
The Corporation has drawn up different
categories of schemes to guit the gpecific
needs of an area based on the level of
development and the scope|potential avail-
able for further development., For the
purpose of ensuring effective follow-up
and cordination the Corporation has
opened field units in the States. As far
as possible, the Corporation’s attempt is to
dovetail the projects sanctioned by it into
other sectoral area development  prog-
rammes being implemented by  various

nished in the attached statement, agencies,
Statement
Statement indicating the State-wise datails of schemes sanclioned during the period 1980-8B2 under
_ R.E.C. Schemes
Nsol: Name of States Efogzlh]:::‘es m:nj:‘é gf]l:;c I:tfm;{ctl
sanctioned to be to be
clectrified  encrgised
(Ras. in lakhs)
1 AP 169 3679 2343 69810
2 Assam 92 2500 2425 1194
3 Bihar 170 4717 8909 29620
4 Gujarat 91 2136 1926 31634
5 Haryana 70 817 @ . 10970
6 H.P. 23 830 1190

7 J&K 25 443 240 69
8 Karnataka 98 1990 1560 30900
9 Kerala 19 ' 420 @ 7280
10 M.P. . 218 6626 gbgs 64512
11 Masharasthra. 150 2547 2088 72140
12 Manipur 7 335 255 198
13 Meghalaya 199 180 .
14 Magaland 6 208 90 .o

@Al Villages have been eectrified,
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! 2 3 4 5 6
15 Orissa 75 2034 2748 12554
16 Punjab 66 2094 i 53796
17 Rajasthan 182 3458 3631 30457
1B Sikkim 9 356 126 -_
19 Tamilnadu 129 2330 @ 47414
20 Tripura 14 300 182 24
21 U.P. 245 6195 12142 84021
22 West Bengal . . 68 2321 2808 3559
ToTtaL 1871 46625 52538 55015

@All villages have been electrified.

Introduction of Teleprinter Service in
Urdu.

303. SHRI ASHFAQ HUSSAIN: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) linguage-wise details of the Teleprin-
ter service available in India;

(b) is there any teleprinter service in
Persian Script (Urdu) in India;

(c) if not, whether there is any program-
me befure Government to introduce tele-
printer vervice in Urdu (Persian Script);

(d) atc Government aware of the fact
that tel:printer; service in Persian Script
is working satisfactorily in Iran; and

(e) do Government propose to send tec-
hnical Experts to Iran to study the Persian
Script teleprinter service there?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI 'WOGENDRA MAKWANA): (a)
Teleprinier Service in Telegraph Offices is
available in English and Devanagari Seri-
pts only.

(b) No, Sir,

(c) Nu, Sir.

(d) Nu, Sir.

(e) Nu, Sir.

Profits/Losses of Fertilizer Plants set up in
Public, Private and Cooperative Sectors

304. SHRI ASHFAQ HUSSAIN: Will
the Minister of CHEMICALS AND FER-
TILIZERS be pleased to state:

2173 LS—6

(a) the profit and loss of the public sec-
tor Fertilizer plants in India for the last
ten years, unil-wise and year-wise;

(b) main reasons of loss in most of
these plants during the last two years;

(c) steps Government propose to take to
converl these losses into prolit; and

(d) the position of co-operative and pri-
vate sector fertilizer plants during these
years plant-wise?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) A statement is attached.

(b) The losses in most of the public
sector fertilizer plants are almost entirely
due to low capacity utilization, The low
capacity utilization in 1980-81 was due to
inadequate availability of coal and feed-
stock, .equipment and power problems.
In 1981-82, equipment and power pro-
blems were the major causes of low capa-
city utilization.

(c) Various remedial steps like modifica-
tion/replacements of equipments, installa-
tion of captive power generation facilities
etc. are being taken on a continuous basis
to improve the production performance
and financial results of the public sector
fertilizer plants.

(d) The information is being collected
and will be laid on the Table of the House.
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Renovation of Gorakhpur Fertillzer

305. SHRI ASHFAQ HUSSAIN: Will
the Minister of CHEMICALS AND FER-
TILIZERS be pleased to refer to the reply
given on 27-7-82 to Unstarred Question
No. 2702 regarding loss suffered by
Gorakhpur Fertilizers factory and renova-
tion of its machinery and state:

(a) what is the programme of renovatjon/
replacement of Gorakhpur Fertilizer Plant
in view of the fact that it was clearly stated
that the aged equipment would be renova-
ted/replaced for improving its efficiency
and capacity utilization;

(b) the steps proposed to be taken or
already taken to improve power position
and meet the inadequate availability of
inputs like Naptha and coal; and

(c) whether these steps will be able to
convert the loss of 641 lakhs for the year
1981-82 into profit?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) A global tender for replace-
ment of Air Separation Unit has already
been issued by Fertilizer Corporation of
India Limited and action for procurcment
of additional Oxygen Compressor and ad-
ditional Nitrogen Compressor is on hand.

(b) The Uttar Pradesh State Electricity
Board has been requested for improving
power supply to Gorakhpur Plant. The
Board has strengthened/improved the
Transmission Net Work. An additional
storage capacity for Naptha is being added.
Constant coordination ig being maintained
by the Fertilizer Corporation of India
Limited with Railways for the supply of
coal.

(c) . These steps are expected to yield
favourable results,

Bengali colture in National Programme on
T. V.

' 306. SHRI SANAT KUMAR MANDAL

, Will the: Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether in the new ‘National Pro-
gramme® launched upon by the Television
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Centres, adequate provision has been made
to project Bengali dances and music,
Bengali culture and other aspects of the
rich Bengali heritage; and

(b) if so, the broad outlines of such pro-
grammes which are being telecast under
this programme and which of them are
being processed produced by the Calcutta
T. V. Centre?

THE DEPUTY MINISTER IN THE
MINISTRY QF INFORMATION AND
BROADCASTING (SHRI ARIF MOHAM-
MAD KHAN): (a) and (b). The National
Programme carries selected items from all
the Doordarshan Kendras including Cal-
cutta on current affairs, music, dance,
youth programme, variety shows, etc.
which are selected on the basis of quality
of their production as well as their all
India appeal and thematic content. Due
representation is given to programmes in
various regional languages though the em-
phasis is on visuals.

During the period 15.8.1982 to 14.9 82
13 programmes/items produced by Calcutta
Kendra, with a duration of 5.10 hours
were telecast under the National Programe
iy .

Operation Mechanism of National Grid

307. SHRI SANAT KUMAR MAN.
DAL: Will the Minister of ENERGY be
pleased to state:

(a) whether the State have been asked
by his Ministery to give their formulae
regarding the operation mechanism of the
National Grid if the Centre's proposal for
the creation of regional electricity authori-
ties is not acceptable to them;

(b) if so, their reaction;

(c) why did the State Power Minister
oppose the Centre's proposal for creating
the Natjonal Grid at the recent Power
Ministers’ Conference convened by s
predecessor; and

(d) how the Central Government pro-
pose to move jn the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (d). At
the annual Power Ministers’ Conference
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held on August 26-27, 1982, discussions
were held, inter alia, with the States re-
garding the need to provide greater pow-
ers to the Centre for ensuring integrated
operation of the regional power systems
and the need to strengthen the organisa-
tional set up of the power supply industry
at the regional level through creation of
Regional Electricity  Authorities (REAs)
with statutory powers, The States gene-
rally welcomed the concept of establishing
the National Grid that would facilitate
inter-State and inter-regional power flows
but some of them expressed their reserva-
tions 4n regard to creation of the proposed
Regional Electricity Authorities. It is con-
sidered necessary to consult and evolve a
consensus among the States before any
action can be taken on the creation of the
proposed Regional Electricity Authorities
which will facilitate integrated operation of
the regional power gystems. The Centre
is however, taking steps to establish major
inter-State and inter-regional EHV trans-
mission lines which will, in the long run,
form part of the National Grid.

Indefinite Strike by Textile Workers

309. SHR1 NAVIN RAVANIL Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state:

(a) when the indefinite strike by textile
workers was started;

(b) the number of workers involved;

(c) the number of textile mills affected;
and

(d) what are the main grievances of the
workers?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRIMATI MOHSINA
KIDWAI): (a) to (c). The strike by
textile workers of Bombay called from
January 18, 1982 has affected 60 Cotton
Textile Mills and 2.25 lakh workers.

(d) An un-recognised union 'has called
the strike over demands mainly relating to
a wage increase ranging from Rs. 250/-
to Rs. 400/- for every worker and regu-
larisation of all temporary workers in the
industry,
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Impact of Insat-iaa’s Failure on National™
Coverage of T.V.

310. SHRI G. NARSIMHA REDDY:
SHRIMATI KISHORI SINHA:

SHRIMATI PRAMILA
DANDAVATE:

SHRI SATYENDRA NARAYAN
SINHA:

SHRI KAMAL NATH:

SHR1 RASHEED MASOOD:
SHRI RAJESH KUMAR SINGH:
SHRI HARISH RAWAT:

Wil] the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether it is a fact that INSAT-
IA’s failure has affected adversely the pro-
grammes for National coverage of T.V.
programmes in the country;

(b) if so, the programmes that will
have to be shelved and the areas that will
be affected adversely;

(c) whether Government would tryto
arrange for the continuance of this pro-
gramme in a phased manner by other
measures; and

(d) if so, the decision taken in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI ARIF
MOHAMMAD KHAN): (a) to (d). A
statement is attached.

Statement

Due to INSAT-IA becoming inopera-
tive, 8 TV stations, viz. Pij, JYaipur, Raipur,
Gulbarga, Hyderabad, Sambalpur, Mu-
zaffarpur and Nagpur which were put on
the National circuit with the use of this
Satellite have now reverted to their earlier
telecast schedule based on the local and
taped programmes. A TV Transponder of
the Inter-national Telecommunication
Satellite (INTELSAT) is, however, being »
hired for National net working of all the ~
T.V. centres, existing as well as proposed,
which are not connected by the micro-
wave links, This will enable simultaneous
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-:clecm of the National Programme as
well as the Asian Games from all the 41
TV transmitters in the country including
the 21 coming up before the Asian Games.

2. Telecast of the Asian Games and
National Programme was also expected to
be provided in selected villages of Orissa
Andhra Pradesh and Maharashtra through
Direct Reception Sets with the use of
INSAT-IA. The service to these areas on
Direct Reception Sets will be possible only
after the raunch of INSAT-IB.

Meeting of Representatives of Press at
Delhi to Discuss Bihar Press Bill

311. SHRI G. NARSIMHA REDDY:

SHRI SUBHASH CHANDRA
BOSE ALLURI:

SHRI P. M. SAYEED:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government proposed to
convene a meeting of the representatives
of the Press at Delhi to discuss the Bihar
Press Bill;

(b) whether the meeting was called; and

(c) the grievances/apprehensions ex-
Pressed by the Press and Government's

reaction thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI N. K. P.
SALVE): (a) to (c). There is no such
proposal uander the consideration of the
Government at present. However, the
leading Press Associations in the country
have recently been requested to offer their
Views on certain aspects of the Indian
.i"enal Code and Criminal Procedure Code,
1973 (Bfar Amendment) Bill, 1982, No
replies have been received from the
Associations so far.
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Effect on Failure of Insat-IA on
Communications.

312. SHRI G. NARSIMHA REDDY:
SHRI KAMAL NATH:
SHRI N. E. HORO:
SHRI ARJUN SETHI:
SHRI NARSINH MAKWANA:

Will the Minister of COMMUNICA-
TIONS be pleased to state: *

(a) whether the INSAT-IA's failure has
affected the present  activities of his
Ministry;

(b) whether some programme started for
future have also been affected;

(c) whether any alternative arrangements
have been made; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRT YOGENDRA MAKWANA): (a)
The INSAT failure has affected (i) the
scheme of providing reliable telecommuni-
cation facilities to far flung places which
cannot be connected easily through ter-
restrial links, and (ii) ‘augmentation of
circuits between Main Trunk Traffic Cen-
tres in the country.

(b) Yes, Sir,

(c) Yes, Sir, Alternative arrangements
are made to meet some requirements.

(d) Communication from five earth
stations Aizwal, Port Blair, Car Nicobar,
Kavarathy and Leh with Delhi and Madras
through INTELSAT satellite has already
statjons Aizwal, Port Blair, Car Nicobar
capacity lease from INTELSAT to work
remaining earth stations set up under
INSAT scheme hts also been obtained.
Stations are required to be tested by
INTELSAT before we are permitted to
use their spacecraft. Testing of the sta-
tions is commencing soon, we are ready
for these tests and are awaiting the test
programme from INTELSAT.
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1979-80 ¥ AWT YT WrEwT I TP ALATT o« fagw S &7 W
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18 &EATE . ., wAtew FeATE 2X7.5
19 T . o AU AT ST AGT 4X 120
TORFIAAT J3X15
Ty TP l
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20 W . feose aoim 1X37.5 °
21 ﬁﬂzmﬂwniﬁn . figewo fade 3X1
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& yfasstiid 1980-85 %
&t (Ao ) A AW
1 2 3
IOl /A -
wfeorsft aAT 48 48
" 15 15
faa 6 -
T S . 2 2
Tal faeT 15 15
AR ATl 134 134
wfat : 207 90
o A9 fame . 50 50
e fam 330 330
o fae . . 120 120
HEY WOL-TF WA 140 140
A WTET TO0-TH 90 90
mgarer iR e 144 72
AT A-1 120 120
fuew 180 60
T 1601 1292
Airant oA
AT . 240 120
IwE 1T AT AT 5 5
F1TAT ¥o ToTwo 40 20
o 60 60
dqq . 12 12
Wraie W 80 80
Ty 160 160
11 4 597 467
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1 2 3
oot O
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vt . 25 25
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FHT 7L IO TH . . 910 775
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TAFE 50 50
wEATUE 400 400
qAATC . 20 20
L1t 4 2440 2205
qft s
i . . . . . . 130 - 65
Tarefy . . . . . . 100 100
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EECIED] . . . ) . ) 8 8
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T qLOT-ET . . . . . 50 50
e 568 503
IaT adt Aa
T AT qreY . . . ) 100 50
fawy . . . N . . 1 1
Wit ' : ‘ y . ‘ 150 150
ey faeme : ' : . . 5 5
Trwas . . . . . . 105 105
L1l ] 361 311

0¥ wfew @ . . . ) 5567 4768
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Toning up of Power Units

316, SHRI R. N. RAKESH: Will the
Minister of ENERGY be pleased to staie
whether Government have plans to tone
up power units all over the country many
of which ‘are not functioning?

THE MINISTER OF STATE IN THF
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): Continuous efforts are
being made to improve the performance of
thermal power slations in thc country.
Some of the mujor steps taken nre given
below:—

(i) For stablisation of 200/210 MW
units commissioned upto March, 1981,
action plang have already been drawn
for ‘all the units between C.E.A.
BHEL, ILK and respective  State
Electricity Boards.
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(ii) in casc of 110 MW uait, the PLF
level is proposed to be increased by
identifying the modifications neces-
sary in the equipmeny to burn inferior
quality of coal and give full output.
Action plans have been drawn for
identifying and rectifying defects.

(1ii) efforts are also being made to en-
sure that the units are taken for over-
haul when duc and reducing the down
time by identifying and eleminating
the causes prolonging the overhaul.

(iv) visits by the Loving Monitoring
Teams of C.E.A. to Thermal power
stationg to identify problems respon-
sible for poor performance,

(v) a task force comprising representa-
tives of C.E.A., Deptt, of Coal and
Railways has been constituted to
study the coal problem of the sta-
tions.

(vi) verious steps have been taken to
train the personne] for operation and
maintenance of stations. Power En-
gineers Training Society has started
various trainng programmes for power
station personnel at all levels,

Wastage of Account of Voltage
Fluctuations

317, SHR1 R, N. RAKESH: Will the
Minister of ENERGY be pleased to state:

(a) whether Government are aware that
during the last 2-3 months the voltage
in the capital in several areas has been
fluctuating from 150 volts to 240 volts;

th) whether Government are aware that
due to voltage fluctuations, there is a
national wastage in the form of Voltage
Stabilisers being puy up as a routing all
over the country: and

(¢) the total investment in Voltage Sta-
bilisers for the last 3 years due to  voltage
fluctuations and whether Government pro-
pose to protect the interests of consumers
from losses suffered due to fluctuations?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) During fae last
2-3 monthg voltage on 220 KV system
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had been varying from 170 to 220 KV
miginly on account of limited distributed
capability of DESU anq increased agricul-
tural power demand in Punjab, Haryana
and Rajasthan due to poor monsoon
thereby affecting Delhi system, which is
connected to the Northern Regional system
having wide voltage variatons.

(b) and (c). Voltage stabilisers are used
by the owners of electrical appliances as
an insurance for the safety of the electrical
appliance against voltag fluctuations. To
improve the voltage of the system, action
has already been initiated to inst. canaci-
tors in various states, Commissioning of
additional generatng capacity is also being
expedits to bridge the gap between demand
and requirement, These measures are
expected to improve the system voltage
which may to some extent reduce the need
the use of voltage stabilisers by consumers.

The estimated total investmeat in
Voltage Stabilisers during the last 3 years
was as follows:—

1979 — Rs. 30 crores.
1980 - Rs. 27 crores.
1981 — Rs. 25 crores.

Violation of fair labour practices by
employees

318. SHRI R. N. RAKESH: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state:

(a) the number of complaintg received
by the Labour Ministry during the cur-
rent financial year where allegations for
violating fair labour practices laid down
in the Industrial Disputes Act by the
employers were levelled;

(b) the action taken by Government in
cach dispute; and

(c) what further steps Government

propose to take for the speedy solution
of such labour disputes?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION - (SHRIMATI MOH-
SINA KIDWAI): (a) The Industrial
Disputes * (Amendment) Act, 1982, which
makes provision for Unfair Labour Prac-
tices, has not come into force.
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(b) and (c). Do not arise.

Study of advertisement-pews ratio in
dally newspaper

319, SHR1 K. RAMAMURTHY: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to refer to
the reply given to' Starred Question No.
350 on 3rd ‘August, 1982 regarding adver-
tisement news-ratio in Newspapers and
state the steps being taken to order a de-
tailed study of the advertisement news-
ratio in daily newspapers, particularly in
English dailies, in the light of recommen-
dations of the Second Press Commission?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI N. K. P
SALVE): The recommendations relating
to news—to advertisement ratio alongwith
other recommendations contained in the
Report submitted to the Government by
the Seconq Press Commission are propos-
ed to be placed, alongwith a Memoran-
dum of action taken thereon, before the
Parliament in this session.

Meeting of labour secertaries of States

320, SHR1 K. RAMAMURTHY: Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) the decisions taken at the meeting
of Labour Secretarigs of 10 States held
on 21st August, 1982 which considered
various problems arising out of the imple.
mentation of Inter State Migrant Labour
Act; and

(b) the action proposed to be taken
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMA VIR):
(a) The following decisions were taken
at the Labour Secretaries’ meeting held
on 21st August, 1982:—

(i) As migration is an economic ne-
cessity it cannot be completely arrested.
Avenues of better wage employment
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May be created so that they may serve
as disincentive to migration.

(ii) The States who have not yet
framed/notified the Rules under the
Inter-State Migrant Workmen (Regula-
tion of Employment and Conditions of

Service) Act, 1979 may do so  without
any further delay.

(ii) Two Joint Study Teams may be
constituted in consultation with the con-
cerned State Governments and their
visits arranged to the respective States
as early as possible, with a view to
redressing the grievances of the mig-
rant workers on the spot,

(iv) The proposal to add an explana-
tion to the Bonded Labour System
(Abolition) Act, 1976 to the effect that
the migrant workers fulfilling the in-
gredients of the Bonded Labour System
would be covered under the Act should
be examined in detail and, if necessary,
an explation be added to the Act.

(v) The proposal to constitute a Mig-
rant Labour Board at the National and
State level may be examined in the
Ministry of Labour and a final decision
taken after consulting the State Gov-
ernments in the matter.

(b) The State Governments have been
addressed wherever necessary.

Report by task force regarding utilisation
of natural gas

321. SHRI K. RAMAMURTHY: Will
the Minister of ENERGY be pleased to
state:

(a) the action taken on the first report
of the Task Force which has studied the
utilisation of off-shore natural gas year
by year for the next 20 years; and

(b) whether this Task Force is likely
to submit further reports on this subject?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) The Task
Force is to collect data on the projected
availability of gas in each oil and pas
field and to identify all possible uses of
gas in the areas concerned,
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The Task Force has submitted the above
data in respect to offshore natural gas
The different options of utilisation iden-
tified by the Task Force are being consi-
dered.

In regard to gas in onshore area, the
Task Force has submitteq preliminary
data and is collecting detailed data by
visits to each oil and gas field,

(b) Yes, Sir,
Inviting foreign compamies for oil explo-
ration

322. SHRI NAVIN RAVANI:

SHRI SANAT KUMAR MAN-
DAL:

SHRI G. Y. KRISHNAN;
SHR1I K. MALLANNA:

Will the Minister of ENERGY be pleas-
ed to state:

(a) whether Government have finalised
details for inviting offers from foreign
companies for taking up oil exploration
and exploitation in the Indian continen-
tul shelf;

(b) if so, what are the details and the
names of the foreign companies to whom
letters are being issued and what are the
terms and conditions; ang

(¢) have the financial implications been
worked out, if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) Yes, Sir.

(b) and (c). Letter of invitations have
been issued to 37 oil companies as per
Statement attached for taking up explora:
tion and exploitation of hydrocarbons in
50 blocks (42 offshore and 8 onshore), It
has been indicated to the companies that
the contract would on production sharing
basis. The companies have been asked
to indicate the minimum work program-
me and financial expenditure to be under-
laken by them on exploration in the block.
The question of working out financial
implications at this stage does not  arise.
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Statement

Names of the short listed firms for inviting
offers for oil exploration

1, Mobil Oil Corporation, USA.
2. Superior Oil Companies, USA.

3. Pctrobrgs International SA, Brazil.

4, Texco International Petroleum

Company, USA,

5. Amoco ‘International Oil Com-
pany, USA.

6, Marathon International Oil Com-
pany, USA.

7. Chevron Overseas Petroleum Inc.
USA.

8. Sunmark Exploration Company,
USA.

9., Amerada Hese Corporation, USA.

10. Shell Oil Company International,
USA.

11. Guif Oi] Exploration and Produc-
tion Company, USA.

12, Esso Exploration Inc. USA.

13, Shell Exploration B, V. Nether-
lands.

14, Comoco Inc. International Explora-
tion, USA,

15. Campaigne Francaise Du Petroles.
France.

16. A.GI.P. Spl. Italy.

17. Arco International Oil and Gas
Company, USA,

18. Getty Oil Company USA.

19. Union Oil Company of California,
USA.

20. Occidental Exploration and Produc-
tion Co.,, USA.

21, Societe Nationa] EIf Acquitaine.
France,

22. British Petroleum, UK.

23. Cities Service East Asia Inc., USA,
24. Phillips Petroleum Co., Far East,
Singapore.

25. PMEX, Mexico.
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26. Hudbay Oil International Ltd.,
USA.

27. Sedco Energy Corporation, USA,

28. Union Texas Petroleum Corpora-
tion, USA.

29. Deminex, Federal Republic of
Germany. . )

30. Hunt Oil Company, USA.
31. Rompetrol, Romania.
32. Hispanica De " Petroles SA, Spain,

33, Canadian Superior Oil Limited,
Canada,

34, Burmah Oil Company, U.K.

35. Bow-Valley  Exploration,  Singa-
pore.

36. AMINOIL, USA.

37, International Energy Develop-
ment Corporation, Geneva, Swilzer-
land,

Equipment to Telecas; Asiag

323. SHRI NAVIN RAVANIL: Will
the Minister of INFORMATION AND
BRAODCASTING be pleased to state:

(a) whether it is a fact that T. V.
relaying sytem for Asiad is likely to be
imported;

(b) if so, from which counatry and
the amount involved;

(c) whethed due to the failure of
INSAT-I this new relaying system will be
fully utilised; and

(d) what are the reasons for importing
these sets?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI ARIF
MOHAMMAD KHAN): (a) Yes, Sir,

(b) The retiroadcast equipment for
20 centres is being imported from U.S.A.
through Electronics Trade and Techno-
logy Development Corporation, a public
sector undertaking at a cost of Rs, 2.84
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crores with a foreign exchanae compo-
nent of Rs. 1.45 crores.

(c) With the failure of INSAT-IA, al-
ternative arangements have been made to
relay the programmes via INTELSAT.
Some . additional units are being procured
to modify the Receive equipment for use
with INTELSAT.

(d It was not possible to procure the
equipment from indigenous sources with-
in the time-frame of Asian Games.

Memorandum for President of Coal
Mines Officers’ Association

324. SHR1 SATYASADHAN CHA-
KRABORTY: Will the Minister of
ENERGY be pleased to state:

(a) whether Governmen; have recei-
ved a memorandum dated 23-8-1982
from the President of the Coal Mines
Officers’ Asociation of India regarding
certification of each coal mine by the
Director General of Mines Safety; and

(b) if so, the details thereof and the
action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI GAR-
GI SHANKAR MISHRA): (a) Yes, Sir.

(b) In the memorandum, the Officers’
Asociation requestey that instructions
may be issued to the D. G. M. S, to ins-
pect all mines and issue certificates of
safety status for each mine by 31-81982,
as the officers were concerned that the
unsafe mines may cause major disters,
They have also stated that the %rbblem
of genettil indiscipline in the Whrk-force
was fg:ﬁm- impeding -enforggment  of
safef. laws. They had, thesefote, decided
not to’¥ork in unsefe mitbks! om 1.9-82.
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It may be stated tha; when a mine or
any part of a mine is considered unsafe,
D.G.M.S. issues prohibitory order Ul/s.
22(3) of the Mines Act and mines so
declared unsafe are not worked till the
hazards are removed,

The officers did not finally cease work
on this issue.

Vacant Posts of Statjon Direcotors of ATIR

325. SHRI P. NAMGYAL: Will the
Minister of INFORMATION AND
BROADCASTING Wz pleased to state:

(a) total number of posts of Station
Directors of All India Radio of various
Stations in the gcountry that are lying
vacant, alongwith the dates on which the
posts fell vacant, with special reference to

LEH station of All India Radio;

(b) whether it is a fact that due to
absence of Station Directors, the work of
such Stations is suffering badly; and

(c) the reasons for not filling up the
posts, and when these posts will be filled
up? '

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI ARIF MOHA-
MMAD KHAN): (a) The information
is given in the statement attached.

(b) and (c). The work at these stations
is not affected. Other Senior Officers like
Station  Engineer,” Assistance Station
Directors etc. look after the work. More-
over at 10 statlona the vacancies arosc
only about P month ago. The Dggall-
mental Mﬁon Committee ig ljkgly to

mesg igqhe , middle of October,gP82 and
recommend a panel of officersror filling
the vacancies. ad M9
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Statement
Thirtesn posts of Station Directors of A.LR. Stations are presently vacant. mm:wcﬂmd
below : —

8. No, Name of the Station Date from which the Remarks
posts has been lying
vacant
1 AIR, Leh . 4-5-1982
e cumbent d; he
2 Kanpur 17-7-198 E:lyct tantn&.ga;ge.
g Mangalare 16-8-1982
4 Bhadravati . g0-8-1982
5 Bhagalpur 30-8-1982
6 Cuddapah go-8-1982
7 Jabalpur 30-8-1982 Newly created posts
8 Gulbarga 30-8-1982
9 Jodhpur 30-8-1982
10 Mysore . 30-8-1982
11 Tirunelveli 30-8-1982
12 Calcutta 1-9-1982
13 Gangtok . 1-9-1982 Incumbent posted; he

is yet to take charge.

Capacity Utilization of Thermal Plants

326. SHRI JAI NARAIN ROAT:
SHRI R. L. BHATIA:
SHRI E. BALANANDAN:

Will the Minister of ENERGY be pleas-
ed to state:

(a) whether Government propose to in-
crease the capacity utilization of existing
thermal power plants in the country; and

(b) if so, the details thereof and the
time by when it would be increased?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (b). Conti-
nuous efforts are being made to improve
the performance of thermal power stations
in the country. Some of the major steps
taken are given below:—

(i) for stabilisation of 200/210 MW
units, commissioned upto March, 1981,

" action plans have already been drawn
for all the units between C.E.A. BHEL,

TILK, and - respective State Electricity

Boards.

(ii) in case of 110 MW unit, the
PLF Tevel is proposed to be increased
by identifying the modifications meces-
sary in the equipment to burn infe-
rior quality of coal and give full out-
put. Time bound action plan has been
drawn up for identifying and rectifying
the problems.”

(iii) efforts are also being made to.
emsure that the. units are taken for over-
haul when due and reducing the down
time by identifying and eliminating the
causes prolonging the overhaul.

(iv) visits by the Roving Monitoring
Teams of C.E.A. to Thermal power
stations to identify problems mpoml—
ble for poor performance.

(v) a task force comprising repre-
sentatives of C.E.A., Department of Coal
and Railways has been constituted to
study the coal problems of the stations.

(vi) various steps have been taken to
train the personnel for operation and
maintenaace of the stations. Power En-
gineers Training Society has started va-
rious training programmes for power
station personnel at all levels,
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Finding of 0il/Gas in Rajasthan

327. SHRI JAI NARAIN ROAT: will
the Minister of ENERGY be pleased to
state the names of the places where oil
and gas has been struck this year in the
Rajasthan State?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): No oil and ga$
has been struck in the Rajastham State this

year.

Legal Minimum Wages for Agriculturaj
Labour

328. SHRI BHOGENDRA JHA: will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) whether the latest State-wise legal
minimum  wages fixed for agricultural
labourers;

(b) whether the minimum wages fixed
are being fully implemented;

(c) if so, the details thereabout;

(d) if not, the steps to enforce the same;
and

(e) what is the State-wise position?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRIMATI MOHSINA
KIDWAI): (a) Since July 1980, 23 State
Governments/Administrations have revis-
ed minimum wages for agricultural labour-
ers and six have either appointed Com-
mittees or issued notifications for thi¢ pur-
pose. One State does not consider it ne-
cessary to fix minimum wages, in another.
there are no agricultural labourers and in
the third the Minimum Wages Act has
not yet been extended.

(b) to (e). Most of the workers in em-
ployment in agriculture fall within the
jurisdiction of the State Governments. En-
forcement of minimum  wages is, there-
fore, the responsibility of the concerned
State Governments/Administrations which
have appointed Inspectors under the Mini-
mum Whages Act, In some States, separate
staff has been appointed for enforcement
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of minimum wages. Every effort is being
made by the State authorities to enforce
the minimum wages through their own
Inspectors  or officials of other Depart-
ments, namely, Revenue, Panchayat, etc.
depending upon the conditions in each
State, periodic inspections, prosecutions,
etc. In some States, Committees have been
set up at various levels to oversee imple-
mentation.

D.A. Demand by P & T Employees

329, SHRI BHOGENDRA JHA: will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether the Posts and Telegraphs
employees are demanding D.A. dus from
Ist April 1982, pay parity with public
sector undertakings, repeal of FR-17A etc.
and had observed protest day on 20th
July, 1982; and

(b) if so, the details thereabout and
Government's reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): (a)
and (b). The conditions of service includ-
ing those relating to scales of pay are de-
termined centrally for all Central Gov-
ernment employees. These are applicable
to Posts and Telegraphs employees also.
Hence the demamds for pay parity with
public sector undertakings and repeal of
FR 17A cannot be considered for Posts
and Telegraphs employees alone.

As regards D.A,, due from 1st April,
1982 this was released to all Central Gov-
ernment employees including those in the
Posts and Telegraphs Department in July
1982.

Minimum Wages of Labour-engaged
in Agriculture, Building and Construz.
tion Industry

330. SHR1 BHOGENDRA JHA: Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) whether recently Government have
increased the minimum wages for workers
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engaged in agriculture, building and com-
struction Industry in the Central sphere;

(b) it %o, the details; and

(c) steps suggested to popularise the
new rates and to see that they are imple-
mented?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRIMATI MOHSINA
KIDWAI): (a) Yes, Sir. Government in-
treased thy minimum wages for workers
engaged in agriculture, Building and Con-
struction Industry on the 21st August and
26th August, 1982 respectively.

(b) The range of minimum rates of
wages in agriculture, Building and Con-
struction Industry according to areas is as
follows:

Unskilled from Rs. 6.75 to Rs. 10/-
‘per day.

Semi-skilled from Rs. 8.50 to Rs. 12.50
per day.

Skilled from Rs. 10.75 to Rs. 16/-
per day.

_ Highly skilled from Rs. 13.75 to
Rs. 20/- per day.

Clerical from Rs. 10.75 to Rs. 16/-
per day.

(c) The increase in minimum rates of
wages for workers in Agriculture, Build-
ing and Construction Industry in the Cen-
tral Sphere has been notified in the Offi-
cial Gagetts, It has also been given vide
publicity through leading newspapers, an-
nouncement through All India Radio,
T.V., etc., Copies of the notifications have
been sent to the various Field Officers
through Regional Offices for strict com-
pliance,
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Topa ColHery Officers Suspended
331. SHRI BHOGENDRA JHA:

SHRI KAMLA MISHRA MA-
DHUKAR:

SHRI SURYA NARAYAN
SINGH:

Will the Minister of ENERGY be
pleased to state:

(a) whether it is a fact that two offi-
cerg of the Topa Colliery of Central Coal-
fields were suspended after an accident in
July this year;

(b) if so, the details;

(c) whether all officers of Coal India
had served a notice for continuing strike
from September 10, protesting against this
action; and

_(d) if o, the details?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI GARGI-
SHANKAR MISHRA): (a) Yes, Sir.

(b) 16 workers were killed on a result
of an accident im Topa Colliery on 16-7-82.
Consequent on this accident the Manager
and the Asstt. Manager of the Colliery
were suspended by the Company Manage-
ment.

(c) and (d). Representations were re-
ceived_ from Coal Mines Officers Associ-
ation of India stating that from 10-9-82
officers look after safety work would ab-
stain from work. However, they later
calied off the threatened strike. Ths sus-
pension orders on the two officers have '
since been revoked.

Wrong Billing by DESU

332. SHRI BHEEKHABHAI: Will the
Minister of ENERGY be' pleased to
state: '

(a) whether it & a fact that of late
ﬁthasbemnuaguurﬂmcdouou!hc
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part of Delhi Electric Supply Undertakiag
to make claims on the basis of wrong
billings; and

(b) the details/number of complaints
regarding wrong billing  received w.e.f.
1.1.82 and the action taken to correct the
billing system?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAIJAN): (a) DESU claims
its dues from the consumers in accordance
with the prescribed procedure. Provi-
sional bills are raised in cases of defective
meters or where the readings could not be
taken for one reason or the other with a
view to reducing the burden on the con-
SUMers.

(b) Complaints about billings as and
when received from the consumers, are
attended to at the respective District
Offices within a reasonable time. The
percentage of complaints based on 47
working days in a period of two months
(billing is done once in two months)
works out to 2.2 per cent into account
the number of consumers at about 10.5
lakhs,

Verification of Trade Unjons in FCI

333, SHRI BHEEKHABHALI: will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) whether it is a fact that the former
Labour Minister had passed orders scrap-
ping verification of membership of trade
unions of F.C.I. conducted as on 1-9-1977
and ordered fresh verification; if so, the
fresh reckoning dute for holding fresh veri-
fication; and

(b) whether it is also a fact that the
Labour Ministry has conveyed orders for
fresh verification of trade unions of F.C.L
in all the four Zones to Chief Labour
Commissioner (Central) and also the
Management of Food Corporation of India
about a month ago but both these autho-
rities have delayed the verification; if so,
the reasons thereof and, if not, the factual
position with full details alongwith the
date of orders to Chief Labour Commis-
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sioner and Food Corporation of India for
fresh verification?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRIMATI MOHSINA
KIDWAI): (a) and (b). Yes, the date of
reckoning s the first of the month in
which notices for production of records
are issued to the parties by the Industrial
Relations Machinery.

The feasibility of undertaking fresh
verification of the membership of unions in
Food Corporation of India governed by
the Food Corporation of India Staff regu-
lations is being examined in the back-
ground of a  split  in the  Food
Corporation of India Employces’ Union,
which is an important all Tndia Union
operating in the Corporation. One of the
factions of this Union has gome to a Court
of Law seeking legal remedy.

The management of Food Corporation
of India has been informed on 27th Sep-
tember, 1982 of the decision for fresh
verification of membership of staff unions
in all the four zones of Food Corporation
of India.

Housing loan to employees of C.E.A, and
Deptt. of Power

334, SHRT BHEEKHABHAIL: Will the
Minister of ENERGY be pleased to state:

(a) whether it is a fact that several em-
ployees of the Central Electricity Autho-
rity and the Department of Power are fac-
ing problem in the procurement of House
Building Advance due to small allocation;
and

(b) if so, the reasons of releasing small
funds to these organisations and the num-
ber of employees affected, together with
the total amount allocated for the House
Building Advance for the construction of
houses or purchase of house?

THE MINISTER OF STATE
IN THE MINISTRY OF
ENERGY (SHRI VIKRAM MAHA-

JAN): (a) and (b). The provision for the
grant of House Building Advances to the
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Central Government employees hag been
made under Grant No. 43 pertaining to
the Ministry of Finance. The allocatien
of the funds for the House Building Ad-
vances to the various Ministries|Depart-
ments is regulated by the Ministry of Works
& Housing. A sum of Rs. 15 lakhs, as
against the requirement of Rs. 28.68 lakhs,
has been allocated to the Depariment of
Power. This includes the sum of Rs, 12
lakhs allocated to the Central Electriclty
Authority which is not sufficient to cater
to the demands of 66 Government servants

who have applied for the Houss Building .

Advance and are working under the Cen-
tral Electricity Authority. Due to financial
constraints, it has not so far been possible
for the Ministry of Finance to meet the
requirement in full,
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Power shortage

336. SHRI RAVINDRA VERMA:
SHRI RASABEHARI BEHERA:

SHRI MOTIBHAI R. CHAUL-
HARY:

SHRI BAPUSAHEB PARULE-
KAR:

Will the Minister of ENERGY be pleas-
ed to state:

(a) whether there is acute shortage of
power supply in the country;

(b) if so, whether Government have
drawn up some new schemes to deal with
this problem; and

(c) if so, whether cooperaiion of State

Governments has also been sought in re-
gard to those schemes?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) to (c), The po-
wer position is much better this year as
compared to earlier years. At present only
a few States are suffering from power
shortage. The power shortage has decrens-
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ed during the months of July and Au-
gust, 82 as compared to the same period
of last year. To reduce power shortage
following attion are being taken:-

(i) Expediting the commissioning of

additional gemerating capacity.
(i) Maximising generation from the

existing thermal power stations in the
country.

(iii) Transfer of power from surplus
States to the deficit States. Further, the
cooperation of states is also being sought,

Demand for setting up Family Comts

337. SHRI MOHAMMAD ASRAR AH-
MAD: Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased to
state:

(a) whether the National Federation of
Indian Women has recently demanded the
setting of family courts for trying cases of
rape, molestation and marriage disputes;

(b) if so, full details thereof; and

(c) the reaction and decision of Govern-
ment thereon?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI JA-
GAN NATH KAUSHAL): (a) and (b). The
National Federation of Indian Women has
gent a letter with a memorandum urging
that:

(i) Family Court should be set up for
trying cases of rape, molestation and
marriage disputes;

(ii) There should be speedy trial of
rape cases; '

@il) In a rape case, the evidence of
the victim should be considered comolu-
sive and sufficient for awarding punish-
ment; and

(iv) When a2 woman dies within ten
years of her marriage post mortem by
two doctors should be compulsory;

(c) The question of establishment of
Family Courts for deciding family disputes
is engaging the attention of the Govern-
ment. It would not however, be uppro-
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priate to consider the establishment of fa-
mily courts for trying cases like rape.

The provisions of the Criminal Law
(Amendment) Bill 1980 introduced in the
Rajya Sabha seck to make certain changes
in the law relating to rape, This Bill is at
present under the consideration of the
Joint Committee of Parliament.

The State Governments have also been
asked to introduce the following mea-
sures:-

(i) Serious notice should ba taken by
police of all cases of attempted suicide
or death in suspicious circumstances of
young married women during the first
10 years of their marriage;

(ii) Such cases should be investigated
by officers not below the rank of Dy.
S.P.

(iii) Where postmortem is done, such
postmortem should be by a team of two
Doctors.

(iv) Disposal of dead body without *

postmortem should not be permitted ex-

ASVINA 1), 1904 (S4KA)
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cept with no objection certificate by
police;

{v) Police should not glve no’ object-
tion certificate unless dead body has
been seen by parents or guardians or
other close relatives from the bride'’s
side of the family.

It would, however, not be practicable to
make post-mortem by two doctors man-
datory by amending the law,

Man-dayg lost during 1979—82

338. SHRI MOHAMMAD ASRAR AH-
MAD: Will the Minister of LABOUR AND
REHABILITATION be pleased to state the
number of man-days lost due to strikes etc.
by workers in 1979-80, 1980-81, 1981-82
and 1982-83 (to date) (State-wise)?

THE DEPUTY MINISTER I® rHE
MINISTRY OF LABOUR AND REHIBI-
LITATION: (SHRI DHARMA VIR): Om
the basis of the information received in
the Labour Bureau, a statement showing
the state-wise number of mandays lost due
to strikes during 1979—82, is attached.

Statement
Statement showing the number of mandays lost due to strikes by wotkers during 1979— 1982, Siatewise

%{l. Name of the States/Union Territories
Q.

No. of mandays lost (in 000) during

1979. 1980 1981 j .9'?:] (‘ﬂ}y
1 2 3 4 5 6
1 Andhra Pradesh 597 538 776 664
2 Assam 31 83 44 1
3 Bihar I ce 947 401 1,299 109
4 Gujarat . . . . . . 416 694 405 215
5 Haryana . . . . . . 664 262 325 21
6 Himachal Pradesh . . . 12 20 37 .
7 Jammu & Kashmir . . . 2 58 10
8 Karnataka . . . e 358 797 3,213 105
9 Kerala 3,277 957 882 324
10 Madhya Pradesh 1,200 426 1,414 189
11 Maharashtra . . . . 1,747 1,685 2,706 2,350




" Written Answers

fo03 OCTOBER S, 1982 Written Answers 204
‘;f e 3 4 5 6
+12  Manipur . . . . - . 2 . 56
13 Meghalaya . . . . . . — - — —
14 Nagaland . . .‘ . . . . 5 — —
15 Orissa . . . . 87 157 807 68
16 Punjab . . 75 190 65 108
17 ’ Rajasthan . . . . 125 301 656 57
18 Sikkim . . . . . 5 2 — —
19 TamilNadu . . . . . 7,803 2,704 2,995 755
20" Tripura . . . . . . . 2 . -

21 Uttar Pradesh . . 634 617 B22 142
22 West Bengal . . . . . . 14,979 1,809 1,142 206
23 Andaman & Nicobar . . . . . 7 19 30 46
24 Arunchal Pradesh . . » . . _— - 1 -
a5 Chandigarh . . . . 16 3 7 2
26 * Dadra & Nagar Haveli . . . —_ — —_ —_
27 Delhi . . . . . . . 2,217 65 61 18
28 Goa, Daman & Diu . . . . . 157 64 310 88
29 Lakshdweep . . . —_ — o— —
80 Mizoram . . R - — — —
gi Pondicherry . o« o« o« " {33‘ 84 165 3

Total . . o+ o, 85804 12018 17,78 5,500

(.

.)=Not available.

N.B.=Totals may not necessarily tally due to rounding of figures.
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Strengthening of employment exchanges

339. SHRI MOHAMMAD ASRAR AH-
MAD: Will the Minister of LABOUR
AND REHABILITATION be pleased to
state:

(a) whether it is proposed to strengthen
the employment exchanges in the country
to enable them to guide job seekers into
self-employment avenues;

(b) if so, the details of plans drawn up
in the matter; and

(c) when the new scheme will be brought
into operation?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRIMATI MOHSINA
KIDWAI): (a) Yes, Sir.

(b) and (c) A scheme to strengthen Em-
ployment Exchanges to promote self-em-
ployment has been included in the Annual
Plan 1982-83, Details are being worked
out in consultation with different Ministries
concerned. For the last three years of the
Sixth Plan (1982-85), an allocation of Rs.
3.98 crores has been made for the scheme.

Boyctltuf.l'nﬁonlltrilmﬂehlkbymﬁo-
nal campaign committee of trade unions

340, SHRI SANAT KUMAR MAN-
DAL: Will the Minister of LABOUR AND!
REHABILITATION be pleased to state:

(a) whether the National Campaign
Committee .of Trade Unions had formally
conveyed to his Ministry that the decision
by its constituents to boycott the national
tripartite talks remained unchanged;

(b) whether despite this boycott he held
the tripartite meet on the 17th September,
1982, if so, the reasons therefor; ‘

(c) what transpired at this tripartite
meeting; and

(d)* whether he is going ahead with the
introduction of various changes in the
existing laws to the detriment of the in-
terests of the working class?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
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BILITATION
(a) Yes, Sir.

(b) The Labour Minister invited the
boycotting trade unions to a meeting on
10-9-82 wherein he made an appeal to
them to reconsider their decision and dis-
cuss all issues raised by them, in the Con-
ference itself. When they persisted with
their decision to boycott the Conference,
Labour Minister felt their decision was a
political one which should not deter Gov-
ernment from proceeding with the Confe-
rence.

(c) A statement indicating the agenda
items discussed in the National Labour
Conference and the main Conclusions|re-
commendations thereon is enclosed.

(SHRI DHARMAVIR):

(d) Government have noted the recom-
mendations of the Conference for appro-
priate action.

Statement

Agenda jtems for the National Labour
Counference held on 17th and 18th Septem~
ber, 1982, New Delhi

Agenda
1. Industrial Relations Situation.

2. Composition of the Indian Labour
Conference.

3. Vertification of membership of Cen-
tral Trade Union Organisation.

4, Imporant Industrial Relations issues—
further amendments yet to be intro-
duced in Parliament:—
(a) Industrial Disputes Act, 1947,
(b) Trade Unions Act, -1926.

5. Labour’s role in increased production
and productivity, including workers"
participation.

6. National Wage Policy.

MAIN RECOMMENDATIONS

The Conference unanimdusly recom-
mended a number of measures with a view
to promoting industrial peace. The recom-
mendations included, inter-alia, the selec-
tion of a negotiating agent for collective
bargaining, settlement of disputes by vol-
untary arbitration where conciliation failed,
setting up of an Industrial Relations Com-
mission at the Centre and at the States. It
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also resgmmendeq the procedure for veri-
fication of membership of trade unions as
well-as the criteria to be followed fur the
compasition of the Indian Labour Confe-

renc~. The Conference also recommended -
setting up of Tripartite Committee with ex- ~

perts on it to go into the question of Na-
tional Wage Policy.

Increase in number of deaths in mines and
quarries in Delhi

341. SHRI KAMLA MISHRA
MADHUKAR:
SHRI K. A. RAJAN:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether it is a fact that the number
of deaths has gone up due to accidents in
the mines and quarries after the Delhi
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State Industrial Development Corporation
took over the mines;

(b) if so, the number of accidents’ and
details of compensation paid in eath case;

(c) comparative figures before mines
were taken over and after;

(d) whether these mines hav: been de-
clared uncafe;

(e) whether the same old contractors are
operating the mines; and )

(f) the action being taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR): (a)
to (c) The mines in Union Territory of
Delhi were taken over by Delhi State In-
dustrial Development Corporation during
1975 and 1976. The following table gives
the comparative information:

Year No. of No. of
accidents persons
killed

1971 . . . . - . . . 2 5
1972 . 3 | 6
1973

1974 . 3 4
1975 . 2 5
1976 . ’ . . ' . . . . , 2 3
1977 . . . 3 4
1978 . i 6 6
1979 . 3 3
1980 o 6 9

1981 . 7 10
1982 {upta g0-9-82)
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According to the information furnished
by Delhi State Industrial Development
Corporation  (DSIDC), an ex-gratia pay-
ment of Rs, 5000]- is paid to the depen-
dantt of the deceased by the D.S.LD.C.

Compensation is payable under the Work-
men's Compensation Act which is admi-
nistered by the State Governments.

{d) Orders prohibiting employment of
workers for extraction of minerals have
been issued from time to time under Sec-
tion 22 of the Mines Act, 1952 in Bajri
Mines and two Stone Mines of Dethi State
Industrial Development Corporation by
the Directorate General of Mines Safety as
urgent and immediate danger to life or
safety of persons employed in the mines
was apprehended.

(¢) According 1o the information fur-
nished by DSILD.C.,, a few contractors
who were engaged in quarrying operativns
before take-over of the mines by D.S.I.D.C.
are still continuing the mining operatjons.

(f) Cases have been instituted in Courts
against the management of the Corpgra-
tion held responsible for the accidents and
for employing persons in contravention of
prohibitory orders. Besides, warning letters
have been issued to DSIDC by the Directo-
rate General of Mineg Safety from time to
time. The matter has also been brought
to the notice of Delhi Administration.

No-'pay-ont of requisite amount by trade
operators to DSIDC

342. SHRI KAMLA MISHRA MA-
DHUKAR:

SHRI K, A. RAJAN:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether private truck operalors are
not paying the requisite Rs. 15 per trip to
the Delhi State Industrial Development
Corporation; and

{b) if so, the details and the action being
1aken? ‘

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRIMATI MOHSINA
KIDWAI): (a) and (b). Information has
been called from the authorities coricern-
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ed in the matter. It will be laid on the
Table of the House in due course.

Unsafe Coal Mines

343. SHRI SUNIL MAITRA: Will the
Minister of ENERGY be pleased to state:

(a) whether he is aware that a majority
of the mines of Coal India Limited are
unsafe and there is every possibility of a
major disaster in some of them; and

(b) if so, when the production of unsafe
coal mines will be stopped and the officers
will be directed to concentrate in mines
safety only?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA); (a) No, Sir.

(b) Does not arise.

Loss incurred by Mathura and Koyal
Refineries

344. SHRI RASHEED MASOOD:
SHRI B. D. SINGH:
SHRI BALKRISHNA WASNIK:

Will the Minister of ENERGY be plea-
sod to state:

(a) whether Mathura and Koyali re-
fineries have been incurring losses;

(b) if so, what is the monthly average
loss incurred by these refineries since Jan-
vary, 1982 with the reasons therefor, and

(c) what measures have been taken by
Government to improve the situation and
to minimise the losses?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) to (c). Mathura refin-
ery was partially commissioned in January
1982. The refinery incurred a loss of Rs.
14,14 croreg during the period January to
March 1982 as the crude throughout was
lower during the initial operations. Fur-
ther, full year’s depreciation was charged
as per accounting practice whereas the
refinery operated for a period of three
months. From April 1982 onwardg the
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refinery js making profit. Koyali refinery
has not incurred any loss.

News-item ‘Doordarshan Banglar Samay
Chantal”

346. SHRI NARAYAN CHOUBEY:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether the attention of Govern-
ment has been drawn to the news-item in
the Ananda Bazar Patrika of 11-8-82
under the headling “Doordarshan Banglar
Sammay Chantai” meaning T.V. had cut
short Bengali programme scheduled for
15th August, 1982; and ’

_(b) if so, the reaction of Government

to.it? 1]

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI ARIF MOHA-
MMAD KHAN): (a) Yes, Sir. The arti-
cle contains comments on the reduction in
the programmes in Bengali from TV Cen-
tre, Calcutta after introduction of the Na-
tional Programme and preference given to
the National Programme for telecast dur-
ing prime viewing time.

(b) Total transmission time of Door-
darshan Kendras has been suitably increa-
sed to avoid reduction in the regional prog-
rammes after introduction of the National
Programmes. The timings of the National
Programme have also been shifted from
9.00 p.m to 9.30 p.m and 9.30 p.m to 10,00
p.m, in order that 1-1/2 hours is available
to regional programmes out of two hours
of prime viewing time (7.00 p.m. to 9.00
p.m.).

Code of Conduct for Journalist

347, SHRI ATAL BIHARI  VAIJ-

PAYEE:
SHRI SURAJ BHAN:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state whether the Press Council js being
asked to formulate a code of conduct for
the maintenance of high professional
standards by journalists and news-papers?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI ARIF MOH-
AMMAD KHAN): Yes, Sir. The Press
Council of India hag been addressed inm
August 1982 stating that the Government
feels that the Council should now evolve,
under section 13 (2) (b) of the Press
Council Act, 1978, a code of conduct for
the. guidance of newspaper, news agencies
and journalists and publish it at an early
date,

Bonded Labour and their Rehabiitation

348. SHRI ATAL BIHARI VAJ-
PAYEE:

SHRI SURAJ BHAN:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) estimated number of bonded labour
in each State and Union Territory;

(b) State-wise progress made in each
of the last three years in reducing their
number; and

(c) details of the plans to rehabilitate
them?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI DHARMAVIR): (a)
A Statement indicating the number of
bonded labourers identified, freed and re-
habilitated in different States as on
30.6.1982 is attached.

(b) and (c). Information is being col-
lected and will be laid on the Table of the
House,
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Statement
State Figures by the State
Gmmm on 30-6-1982)
Number of bonded labourers
Identified Rehabilitated
and freed
1. Andhra Pradesh 18,422 8,610
2. Bihar 7,651 4,503
3. Gujarat 63 62
4. Karnataka 62,699 31,189
5. Kerala 829 452
6. Madhya Pradesh 1,777 263
7. Orissa 15,632 1,328
8. Rajasthan 6,047 6,027
9. Tamil Nadu 27,874 26,964
10.Uttar Pradesh 8,644 4,584
11.Maharashtra 292 292
Total 1,44,930 84,269

Suggestion for two shifts for disposal of

courts cases

349. SHRI CHINTAMANI JENA:
Will the Minster of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to

state:

(a) whether any suggestions have been
made to Government in regard to have
two shifts system in the courts or to in=
crease the number of Judges to clear the

mounting arrears;

(b) if so, the detailg thereof and the
steps taken by Government in this regard;

and

(c) what other steps are being taken

to clear the arrears?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI JA-
GAN NATH KAUSHAL): (a) and (b)
A suggestion was received that in order to
chumcamarsofcasesinm-t_s a

two shifts system of working be introdu- .
ced in courts, These shifts would have
different sets of Judgeg and staff, use being
made of same building, furniture, etc.
It was also suggested that the Constitu-
tion should not limit the number of
Judges in the Supreme Court and the High
Courts and that the Chief Justices com~
cerned should b free to have any num-
ber of Judges.

Government consider that the sugges-
tion to have a two shift system is un-.
workable,

The number of Judges in the Supreme
Court has been fixed by Parliament by
legislation under Article 124(1) of the
Constitution of India, The number of
Judgeg in the High Courts is fixed by
the Union Government. The suggestion
that the Chief Jusitces concerned should
be free to have any number of Judges is
not considered practicable by Govern-
ment,
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(c) Steps being taken to clear the .

arrears are indicated in the statement
attached,

Statement
Steps taken to Reduce Pendency

The following steps have been taken to
yeduce pendency in High Courts and
Supreme Court:—

(1) The Code of Civil Proceduure
was amended in 1976 to abolish Letters
Patent Appeals from Judgment of
Single Judge of the High Court in
second appeal (vide Section 100A).

(2) The Code of Criminal Proced-
dure based on the recommendations of
the Law Commission was enacted in
1973 and amended in 1978 and 1980.

(3) The Judge strength of the Sup-
~ reme Court hag been raised from 13

to 17 excluding the Chief Justice with’

effect from 31-12-77 by amending the
Supreme Court (Number of Judges)
Act, 1956.

(4) The sanctioned gtrength of the
High Court Judgey; has been increased
from time to time,

(5) The Supreme Court rules have

“been amended to vest more powers in
the Registrarg and Judges in chambers
so that the time of the court iy not
wasted in petty miscellaneous matters.

(6) The Supreme Court have also
taken the following measures:

(i) Priority i$ given to certain matters.

(ii) Miscellaneous matterg are  fixed
daily.

(iii) Writ petitions with identical ques-
tions are grouped together and batches
running from 50 to 100 matters are list-
ed together for hearing, )

(iv) Other matters involving identical
questions are also identified from time to
time and put together and efforts are made
‘1o see that such groups are disposed of
~early.

(v) The Supreme Court Rules were
revised in 1966 providing for printing of
records under its own supervision. As
that was also taking quite some time the

court of late has started wherever possible
dispensing with the preparation of records

and hearing the appeals on special leave
paper-book itself after the parties have
filed their counter-affidavity and affidavits
in reply.

(7) Apart from the above certain High
Courts are taking the following steps for
ensuring” better disposal of cases;

(a) Cases involving common ques-
tiong are being grouped by several High
Courts;

(b) Matters fixed for hearing by giv-
ing short returnable date;

(c) Dispensing with printing of re-
cords;

(d) Expediting and giving priority to
matters under certain Acts,

(8) The Government have also addres-
sed the Chief Ministers of States and
Chief Justices of High Courts in which
there is a beavy pendency of Civil cases
over 5 years old to consider appointment
of retired judges under Article 224A  of
the Constitution,

(9) The Government have also app-
ointed Law Commission (10th Law Com-
mission) to keep under review the system
of Judicial administration in the country.
Among the terms of the refernece to the
Law Commission are:

(a) To keep under review the sys-
tem of judicial administration to ensure
that it is responsive to the reasonable
demands of the times and in particular
to secure —

(i) elimination of delays, speedy
clearance of arrears and reduction in
costs so as to secure quick and
economical disposal of cascs without
affecting the cardinal principle that

decisions should be just and fair;

(ii) simplification of procedure
to reduce and eliminate technicalities
and devices for delay so that it oper-
ates not as an end in itself but as a
meang of achieveing justice; and
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(iii) improvemen; of standards of
all concerned with the -administration
of Justice.

(b) To revise the Central Acts of gen-
era] importance 80 as to simplify them
and to remove anomalies, ambiguities and
inequities.

(¢) To recommend to the Government
measure for bringing the statute book up-
to-date by repealing obsolete laws and en-
actments or parts thereof which have out-
lived their utility,

Installation of Electronic Telephone
Exchanges

350. SHR1 CHINTAMANI JENA.
SHRI MOHAN LAL PATEL:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether any experiment has been
made in regard tp introducing electronic
telephone system in the couatry; and

(b) the number of telephone exchanges
likely to be imported and from which
country and where they are likely to be
installed?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): (a)
Yes Sir.

(b) (1) Fortyone—18 from Japan (in-
cluding four extensions) 23 from France
(including 4 tandem exchanges). These are
planned to be installed a; the following
places:

Bombay, Hyderabad, Calcutta, Kan-
pur, Ahmedabad, Sriganganagar, Madras,
Pathankot and Delhi.

(2) A proposal to import about 60,000
lires to containerised electronic exchanges
is also under consideration.

(3) Two meta conta exchanges are be-

ing imported from Norway, These will be
installed at Ujhani and Almora.
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(4) In addition about 100 rural Elec-
tronic Exchanges of 9 lines capacity
have been ordered on LT.I. (India) for
installation in rural areas.

Viewing of Asian Games in Kerala on T.V..
tiwough Microwave Channelg

351. SHRI V. S. VITJAYARAGHAVAN:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
State:

(a) whether there is any proposal be-
fore Government to allow the microwave
channels of Kerala to be used for viewing
the Asian games on TV in that Stafe;.
and

(b) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE’
MINISTRY OF INFORMATION AND
BROADCASTING  (SHRI ARIF MO-
HAMMED KHAN): (a) and'(b). A law--
power TV Receive-cum-Relay system is.
bping set up at Trivandrum which will
provide TV coverage of the Asian Games-
through the International Communication
Satellite (INTELSAT),

Rehabilitation of Pakistani and Bangla--
desh Refugees

352. DR. VASANT KUMAR PANDIT:
Will the Minister of LABOUR AND RE--
HABILITATION be pleased to state;

(a) whether the work of rehabilitation of
Pakistani and Bangladesh refogees in
various camps in India has been completed
over the last two decades;

(b) what is the number of refugees in-
each of the camps in various States;

(c) what is the scheme for rehabilitation -
of the refugees in transit camps, on farme,
small trades, shops and houses;

(d) what steps are being taken to re-
settle old, infirm, widows and girls in these
camps,

(e) what is the total valuation of the
transferred evacuee property and the
amount therefrom utilised for resettlement;.
and
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(f) what efforts are being made to
finally complete the backlog of evacuece
property settlement? .

THE DEPUTY MINISTER IN THE
‘MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI GIRIDHARI GOMAN-
GO): (a) The work relating to rchabili-
tation of persons who came from former
West Pakistan (now Pakistan) and Fast
Pakistan (now Bangladesh) in the wake of
partition of the country was by und large
completed by 1958-59 and 1960-61 respec-
tively, The work of rehabilitation of the per-
sons who came from East Pakistan between
1.1.1964 and 25.3.1971 und are called
“New Migrants™has almost been comple-
ted except for about 585 fumilies who are
awaiting resettlement in  Karmi Shibirs/
P. L. Homes in various States, As a result
of the Indo-Pak Conflict, 1971 a total num-
ber of 10.200 familics crossed over to
India from Sind (Pakistan) and sought
admission  in 32 relief camps sct up in
Rajasthan and  Gujarat. Of these 6,900
families have been settled and have left the
relief camps. The remaining families have
been ullotted land in the Rajasthan Canal
Project area for settlement. This Depart-
ment has released funds for grant of con-
veyance charges for travelling to the new
sites, grant for their lemporary shelter as
well as maintenance assistance for  six
months to these refugees.

(b) All the reclief camp set up for the
‘New Migrants’ in various Stales have since
been closed. There are, however, five P.L.
Homes in the States of Uttar Pradesh,
Bihar, Maharashtra, Assam and Tripura
with a population of 2461 families. The
Administrative control of these  Homes
stand (ransferred to the respective  State
Governments, All the camps set up for
the refugees from Sing (Pakistan) have
since been closed down in both the States
of Rajasthan and Gujarat,

(¢) All the 585 families of new mig-
rants who are awaiting rehabilitation in
Karmi Shibirs and P, L. Homes in various
States are likely to be settled during 1983-
84 cither in agricullure or non-agriculture
according to the approved pattern. The
‘pattern for rehabilitation in non- agricul-
‘tural occupations like small trades shops

OCTOBER 5, 1982

Written Answers 220

etc. include business loans upto Rs. 5,000/-
per family both in rura]l and urban areas
of settlement. Housing loans are also
riven upto Rs. 6,000/- per family in urban
areas and Rs, 3,000/-(including Rs. 700/-
as grant) per family in rural areas, The
ceiling of loan for business premises i
Rs. 1,000/-jn urban areas and Rs. 200/-
in rural areas. The settlers are also vligi-
ble for maintenance assistance for 3
months at the prescribed scale.

(d) A. P. L. family in a
Liability Home becomes rehabilitable
when an able-bodied male child attains
the age of 16 years. The rehabilitable fami-
lies are screencd and are recategorised and
settled in small trades or agriculture accor-
ding to the approved pattern,

Permanent

(e) No separate figuns in respect of the
viluation of the evacuee property and those
trunsferred 1o the displaced persons from
lormer East Pakistan are available, How-
cver, a sum of Rs. 192.00 crores has been
paid as compensation to 5,07.133 claimants
whose claims were verified in respect of
immovable properties left by them in
West Pakistan. This included Rs. 61.95
crores paid in cash.

(f) Except for a few disputed cases, all
cases pertaining to exacuee properties were
settled long back. The residuary work has
been transferred 10 the respective State
Governments for fipa] settlement. Action is
in hand to dispose of left over evacuee
properties in Delhi.

Introduction of Small Scale Rural Elec-
tronic Telephone Exchanges

353, SHR1 K. LAKKAPPA: Will the
Minister of COMMUNICATIONS  be
pleased to state:

(a) whether Government have recently
undertaken the crucial task of spreading
telecommunication network in the rural
areas and to introduce small scale rural
electronic telephone exchanges in the coun-

try;

(b) if so, which States are likely to be
covered under this crucial task; :
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(c) how many telephone exchanges are
likely to be opened under the proposed
task; and

(c.l) to what extent the services of the

electronic telephone exchanges will be
better for the subscribers?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR1 YOGENDRA™ MAKWANA) (a)
Yes, Sir.

(b) All States.

(c) The Sixth Five Year plan envisages
provision of 3500 new telephone exchanges.
Most of these will be in rural and semi-
urban areas, To start with conventional
small auto exchanges of strowger type are
provided. Plans are in hand for providing
about 100 new smal] electronic exchanges

of 10 lines capacity, also to provide about _

60 exchanges to be imported in the range
200/400/600 lines to convert existing man-
ual exchanges at Distt, headquarters. Deve-
]opmer_lf of integrated telecom. network is
planned to be taken up in eighteen districts
in the VI plan which will be extended to
‘more districts progressively in the future
Five Year Plans.

(d) Generally, electronic telephone ex-
changeés are expected to be more reliable
due to. absence of moving parts.

Division of Subsidiaries of Coal Indja Ltd.

354. SHRI KRISHNA  CHANDRA
HALDER: Will the Minister of ENERGY
be pleased to state:

(a) whether Government have decided
to divide the four coal producing subsi-
diariés of Coal India Ltd. into ten division;
and ’ '

(b) if so, the details thereof?

. THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA): (a) and (b). It
has been decided by the Government to
sub-divide the four coal producing subsi-
diaries of Coal India Limited, namely,
Bharat Coking Coal Ltd.,, Eastern Coal-
fields Ltd,, Central Coalfields Ltd. and
Western Coalfields Ltd. into 2, 2, 3 and 2
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Divisions respectively, Coal mines in Assam
will be under a separate Division under
the direct control of Coal India Ltd. Each
Division will be headed by a Director. -

Rehabilitation of Refugees at Umerkote In
Dandaksranya

355. SHRI KRISHNA CHANDRA HAL-
DER: Will the Minister of LABOUR AND
REHABILITATION be pleased to state
the reasons why even after 23 years of the
settlement of the refugees at Umerkote,
the Dandakaranya Development of the re-
fugees failed to complete the rehabilitation
scheme at Umerkote (QOrissa) and now the
Rehabilitation Department is going to be

‘handed over to the respective States even

before the completion of the resettlement
schemes by the Central Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI GIRDHARI GO-
MANGO): As the work relating to settle-
ment of displaced persons in Umerkote
Zone of Dandakaranya Project in Orissa
is, more or less, complete, Government
have decided to normalise the administra-
tion in Umerkote Zone amd transfer the

‘assets and institutions created by the Dan-

dakaranya Development Authority in this
Zone to the Government of Orissa free of
cost. Government have also agreed to bear
the expenditure on making up the deficien-
cies in these assets and institutions and
for the maintenance of such assets till such
period as may be agreed to.

Special Courts for Civil Rights, Dowry
Cases and unauthorised Occupatoin " of
Government land -

356. SHR1 JAGDISH TYTLER: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) whether Govemment are conside-
ring the setting up of special courts to try
cases under civil rights, dowry cases, umn-
authorised occupation of Governinent
lands, and such other types of cases in-the
Union Territory of Delhi; I
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(b) if so, when this will come into
effect; and

(¢) if not, the reasons for not taking -

this measure?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) to (c).
Information is being collected from the
concerned Ministries and the Delhi Ad-
ministration, and will be laid on the Table
of the House.

Burping of Production Material by Panipat
Fertilizey Plant

357. SHRI JAGDISH TYTLER: Will
the Minister of CREMICALS AND FER-
TILISERS be pleased to state:

(a) whether it i« a fact that the Ferti-
liser Plant at Panipat is compelled to
burn production material worth about
Rs. 12 crores annually;

(b) whether this huge waste of produc-
tion material can be stopped;

(c) whether this is being done to pre-
vent an explosion in the plant due to con-
stant trippings of voltage; and

(d) what steps are being iaken to en-
eure that the safety of the plant is maio-
teined and thai this huge wastage of
production material is stemmed?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) The Fertilizer Plant at Pani-
pat s based on furnace oil/LSHS as feed-
stock. In this type of plant, raw materials
are consumed during the stoppages and
start-ups till the plant is brought into pro-
duction. This 18 a norpnal feature of the
production process.

(b) Efforts are always made to reduce
the stoppagesistart-ups in order to keep
the conmsumption of raw _material during
these periods to the minimum.

(c) and (d), The plant is designed with
comprehensive inbuilt protective and safe-
ty measures/devices. All neccessary pre-
cautions are taken to aviod any accident
whenever the plant is affected by voliage
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dips and power trips etc. A Captive Power
Plant is being envisaged for stablising the
power supply to the plant and also various
shori-term measures have been taken up-
in consultation with State Electricity au-
thorities for minimising the voRage dips
and power strips. This will minimive the
stoppages/start ups of the plant and will
consequentially reduce the consumption of’
raw material during these periods.

New National wage policy to reduce imter-.
Industry and inter-Regional disparities

358. SHRI JAGDISH TYTLER: Will

. the Minister of LABOUR AND REHA-

BILITATION be pleased to state:

(a) whether Government have formulat-.
ed a new National Wage Policy in an effort
to rediice inter-industry and inter-regional
disparities in wages; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE.
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRIMATI MOHSINA
KIDWAI): (a) and (b). Government have:
not yet finalised any National Wage Policy.
Some issues relating to such a Policy were
discussed at the National Labour Con-
ference held on the 17th-18th September,
1982. The Conference recommended
that keeping in view the importance
of the subject and its complicated nature,
a tripartite committee with experts on it
be set up to go into the complex issues and’
make its recommendations early. Govern-
ment have noted this recommendation for
appropriate action.

Setting up New Telegraph engineering
Divisions at Hamirpur (H.P.) and Aiza-
wal (Mizoram)

359. PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of C‘OMMUNI
CATIONS be pleased to state:

(a) whether Government have coaside~
red the proposals for setting up new Tele-
graph Engineering Divisions at Hamirpur
in Himachal Pradesh and Aizawal in Mizo-
ram on a sub-standard basis for better
telocom-operations;
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(b) if so, the decision of Government
in this regard; and

(c) if not, the likely date by which a
decision would be takem along with the
reasons for delay?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): (a)
to (c). The proposals are under examina-
tion.

Shortage of telecommunication stores (in-
cluding stalks)

360. PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether Government have taken any
positive steps to overcome the shortage of
“STORES” in genera] and the ‘STALKS
in particular so as to maintain the speed
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of expamsion of telecom network in the .
country;

(b) if so, the nature of the steps taken
so far and the quantity of each item of
Stores and line material issued to each one
of the telecom. circles and districts in the
country during the first two quarters of
the financial year 1982-83 with special
reference to the release of ‘STALKS'; and

(c) the date by which the shortage
would be wiped out?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): (a)
to (c). There was substantial improvement
in the supply of line stores during, 1981-82
in respect of all the items except a few
like Stalks and U backs. Various measures
have been taken to improve their supplies.
The attached statement indicates that there
is continued improvement in the supply
of line store items.

Statement

Supply position of important line store items

1980-81 1981-82 1982-83
. (upt%g!-G
1. Hamilton Poles . 4,585,600 6,04,300 3,26,000
2. Socket 1,85,500 9,43,000 4,18,000
3. Brackets . . . . 6,61,500 0,20,000 8,42,000
4. Stalks 6,82,900 12,25,000  6,70,000
5. Iron wire in MT 19,800 43,500 21,550
6. ACSR wire in KM 24,800 92,100 36,690
7. U Back 6,10,000 6,57,500 2,45,000

New Scheme for electrification of villages
in Nadaon ang Sujanpur Blocks, Hamirpur
Distric¢

361, PROF, NARAIN CHAND PARA-
SHAR: Will the Minister of ENERGY
be pleased to state:

(a) whether the New Mini Scheme for
completing the electrification of left out
villages in  442-village Electrification

2173 L,S.-8

Scheme for the development Blocks of
Nadaun and Sujanpur Blocks of Hamirpur
Distt. has since been sanctioned by the
R.EC. after its submission by the Hima-
chal Pradesh State Electricity Board;

(b) if so, the date on which the scheme
was submitted by the Board to the Rural
Electrification Corporation and the date on
which it has been sanctioned; and
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(c) if not, the reasons for this delay
and the likely date by which this would
be sanctioned?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI' VIK-
RAM MAHAJAN): (a) to (c). Himachal
Pradesh State Electricity Board has sub-
mifted two area Schemes which cover 88
left-out villages in Nadaun Block and 61
left out villages in Sujanpur Block for loan
assistance of Rs. 70.789 lakhs and Rs.
53.887 lakhs respectively. The above
schemes were received in the corporation
on 28th August, 1982. They are under
examination. -
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States facing Energy shortage

363. SHRI N. K. SHEJWALKAR: Will
the Minister of ENERGY be pleased to
state:

(a) how many States are facing Esmergy
shortage amd to what extent, State-wise;
and

(b) what are the causes for the ener-
gy shertage and what is the prospective
remedy for ending shortage of Energy?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
KAM MAHAJAN): () The power sup-
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ply position in the couftry is much bét-
ter as compared (o the previous year. The
shortages have also come down. After the
momsoon, States of Punjab, Haryara,
Orissa, U.P., Tamil Nadu, Andhra Pra-
«desh, Karnataka and Kerala have become
self sufficient.

(b) While States of Madhya Pradesh
and Gujarat are having marginal shortage,
States of Maharashtra, Rajasthdn, West
Bengal and Bihar are having shortages of
more than 10 per cent.
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Committec constituted by Bengal Chemi-
cals and Pharmaceutical Works Limited to

Investigate production of spurious drugs

366. SHRI NARAYAN CHQUBEY:

SHR1 KAMALA MISHRA
MADHUKAR:

SHRI VIJAY KUMAR YADAV:

Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that the mana-
gement of Bengal Chemicals and Pharma-
ceutical Works Limited had constituted a
four Member Committee to investigate
into the cases of spurious and sub-standard
drugs manufactured in this units:

(b) if %o, the details thereof;

(c) whether the said committee has
submitted its report; and

(d) if so, the details of the findings
and the action taken thereon?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) and (b), Some complaints
regarding quality of a few items like Am-
picillin Dry Syrup etc., were received in
July, 1982, by the company and a Com-
mittee of Senior Officers was constituted to
investigate these complaints as well as for
the purpose of suggestmg measures for
tightening quality assirance procedures
wherever necessary.

(c) and (d). The Commijttee has sub-
mitted its report and it is under examina-
tion by the Company.

Recommendations of National Labour
Conference held in Delhi in September
1982

367. SHRI RAMAVATAR SHASTRI:
SHRI U. H. PATEL:
PROF. AJITKUMAR MEHTA:
SHRI R. P, YADAV:

Will the Minister of LABOUR AND-
REHABILITATION be pleased to state:

(a) whether a National Labour Confer-
ence was held on September 17 and 18,
1982; and

(b) if so, the names of organisalions
(with names of individuals) represented at
the conference?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRIMATI MOHSINA
KIDWAI): (a) Yes, Sir.

(b) A statement of the workers and
employers Organisations who attended the
Conference is given' il the attached stater
ment.



237 Written Answers ASVINA 13, 1904 (§4KA)

1. Shri Gopeshwar .
2. Shri Kanti Mchta
3. Shri G. Ramanujam
4. Shri N.K. Bhatt .

5. SImNM Adyanthaya ,

6. Shri B. Choudhury
7. Shri S.N. Rao
‘8. Shri Laxmi Nargin

9. Shri S.R. Kulkarani

19, Shri A. Subramaniam .

11. Shri Ngren Sen
12. Shri P.N. Bhargava

13. Shri A.N. Buch
14. Sbri D.K. Patel

1. Shri Naval H. Tata
2. Bhrj D.D. Puri .
3. Shri R.M. Bhandari
4. Shri M. Ghose .

5. Shri R. L.N. \_fijwmgat

6. Shrj N.M. Vakil

7. Bhri [P, Anand .
8. Shri Sudbir Jalan

9. Shri K.K. Poddar
10. Shri Y. K. Medi .
11, Sbei BM. Sethi .
12. Shri M. $on

.

.

.

.
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All India Manufacturers Organisation

13. ShriI.P. Poddar . . . .
14. Shri R. Viswanathan . . . .

15. Shii B.L. Wadhera . . . . .
16. Shri M.K. Garg . . . .
17. Shri M.R.R. Nair . . . .

Exemption to medium small newspapers
from imcreased Postal Tariff

368. SHRI SUDHIR KUMAR GIRI :
Will the Minister of COMMUNICATIONS
be pleased to state:

(a) whether the Central Government
have been requested by the Government!
of West Bengal to make efforts for exemp-
tion of medium and small newspapers
from the increased postal tariff; and

(b) if so, the reaction of Governmen!?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): (a)
Yes, Sir.

(b) As this service is already beavily
subsidised, it is not possible to give any
further concession to medium and small
newspapers,

Textile Labour strike in Bombay

369. SHRI K. T. KOSALRAM:

SHRI KRISHNA CHANDRA
PANDEY:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) the steps being taken to =et the
textile labour strike in Bombay called off;
and '

(b) the total number of man-days lost
both in manufacturing and non-maufac-
turing units during the past nine months
since the textile labour strike has been on
and the value of production loss during
this period

'

. AINO Delegate
. AIMO Adviser
SCOPE

. SCOrE Delegate
. SCOPE Delegate
« SCOPE Arlviser

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRIMATI MOHSINA
KIDWAI): (a) The Government of Ma-

harashtra have repeatedly made it known -

that the legitimate demands of the workers
would be resolved through legally consti-
tuted machinery on restoration of nor-
malcy in the industry and appealed to the
workers to come back to work. Govern-
ment of India have agreed with this view
of the State Government. Keeping the
larger interests of workers in view, Gov-
ernment have decided to set up 2 Tripar-
tite Committee to look into certaia speci-
fic problems of the Bombay Cotton Tex-
tile Industry. The Committee would re-
port, among other things, on the demands
of workmen for house rent allowance,
conveyance alowance and grant of addi-
tional wages. In appealing to the workers
to come back to duty, pending the receipt
of the recommendations of the Committee
on house rent allowance and conveyance
allowance, Government have also granted
an ad hoc amount of Rs. 30/- per month
to all workmen subject to adjustment and
a recoverable advance of Rs. 650/-.

(b) 'The continping textile strike 1n

Bombay was called from the 18th January,
1982. According to information reccived
from the of Maharashtra,
the total number of mandays lost in Maha-

Government

rashtra during the period January-June,
1982 was 39.6 million. Based on the ia-
formation received in the Labour Bureau,
Simla, the value of production loss in
Maharashtra during the same period was
38.01 crores.
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Complaints regarding inadequate move-
ment of coal to Thermal Stations

370. SHRI NAWAL KISHORE SHAR-
MA: Will the Minister of ENERGY be

pleased to state:

(a) whether Government have received
complaints from several States that the
movement of coal to thermal stations is
inadequate and that it contaimed high ash
content;

(b) if so, the names of such States and
whether inadequate movement of coal and
its high ash contént had affected the po-
wer production programme of these States
and if so, to what extent; and

(c) what steps have been taken to in-
quire into all aspects of coal supply to
power stations and what efforts have been
made to solve the problem of thermal
power stations in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) to (c). Govern-
ment are aware of the problems of high
ash content and movement of coal to va-
rious thermal power stations. The coal
supply position of thermal power stations
has been satisfactory for the last one year.
The thermal power stations received 41
million tonnes of coal and consumed 43.5
million tonnes of coal during the year
1981-B2 registering an increase of 20.20
per cent and 18.24 per cent respectively
over the year 1980-81. The coal receipts
have further gone up by 13.19 per cent
during the period April-August 1962 com-
pared to the corresponding period of the
previous year.

Some power stations have received coal
with high ash content during the last one
year. However, it is difficult to yuantify
the loss in generatiom due to high ach
conten; of coal supplied to therm power
stations.

The coal supplies in terms of quality
and quantity to variouws thermal power
stations, are being continuously rmonitor-
ed. The Govt., of India has reccatly
constituted a Committee upder the Chair-
manship of Mohd. Faal, Member Plann-
ing Commission to examine, inter-ajia, the
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requirement of the thermal power stations
in qualitative terms and recommend spe-
cific measures for improvement.

Coal India facing acute shortage of
Mining Engineers

371. SHRI GHUFRAN AZAM:

KUMARI PUSHPA DEVI
SINGH:

Will the Minister of ENERGY be
pleased to State:

(a) whether Coal India Limited iz fac-
ing an acute shortage of mining cngineers;

(b) whether a high level techmical team
is examining ways to tackle such acute
shortage; and

(c) if so, when the technmical team is
likely to submit its report to Government?

THE MINISTER OF STATE IN 1HE
MINISTRY OF ENERGY (SHRI GAR-
GI SHANKAR MISHRA): (a) Yes, Sir.

(b) and (c). The information is being
collected and will be laid on the [Iable
of the House.

mad FEW ¥ w@Ezw W Afy
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Slippage in Plans for more power
generation

373. SHR1 B, D. SINGH: Will the
Minister of ENERGY be pleased 10 State:

(a) whether there have been serious ship-
pages in the implementation of plans for
more electricity geperation capacity by tve
Centre and the States and that there bas
been serious crisis in the heavy electrica’
industry as a consequence thersof;

(b) if so, the details thereof stating the
reasons for the serious slippages in Lhe im-
plementation of plans for generating more
electricity capacity; and

{(c) what remedial measyres have been
taken by Government to improve the siua-
tion?

THE MINISTER OF STAT¥ IN THE
MINISTRY OF ENERGY (SiIR: VIK-
RAM MAHAJAN): (a) Comparcd to
1979-80, the slippages are less. Howeyer,
during 1980-81 and 1981-82 as agauyt thu
programme of 2687 MW and 3212 MW
respectively, the achievement was; 1823 MW
and 2175 MW respectively. Further, no
cisis has been noticed in the heavy elec-
trical industry in the country as a conse-
quence of slippages in the additiwnil gene-
rating capacity.

(b) Slippages in commissioning of po-
wer projects occur because of one or more
of the following reasoms:

Delay in land acquisition, inadequate
site investigation; delay in finalisation of
engineering specifications for the projects;
delay in placement of orders for auxilliary
equipment/award of contracts; delsy in
supply of equipment by various supgliers;
delay in civil works and shortage pf re-
sources.

(c) Steps are being taken to ensure ex-
peditious completion of projects. Thus,
monitoring of the projects has been consi-
derable stepped up. Constructian Monitor-
ing Dirgctorates have beep set up in the
Central Electricity Authority (CEA) o
closely monitor the varipus gctivities of the
projects, Coordinatipp and sgview meetings
are regylarly Reld in the CEA with $he pre-
jefts authorities, equipment suppliers, ma-
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manufactures, construction agencies ectc. »A
close watch s kept on all const':aimts for
corrective action. CEA's sepior officers
visit project sites and take up the matter
with the appropriate authorities for re-
moving the bottlenecks. Review meelings
are 'also held in the Department of Power
for appropriate action with the State Gov-
ernments as well as at the level of
Union Government. Meetings of Power
Ministers of States at the level of the
Minister of Emergy, have also been held
at National level at which the commis-
sioning of on-going power projects was
revieweq for taking remedial action. For
improving the management at the project
level, detailed guidelings were ‘ssued to
the SEBs in July, 1980. These guidelines
inter-alin include varipys networks and
formats for keeping various activities of
the projects under a close watch, For the
effective coordmation in the timely receipt
of the equipment from the mai1 ~uppliers
namely BHEL & ILK and the availability
of various other inputs from the project
authorities and other suppliers, 1 system
of harmomograms has been introduced
this year. The future commissioning pro-
grammes will be coordinated by the pro-
ject muthority according to these harmono-
grams,

Death insjde coal gasification plant of
Tajcher Fertiliser Project

374. DR. A. U. AZMI: Will the Minis-
ter of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether it is a fact that two per-
sons, a labourer and a project engineer,
were killed on 14 August, 1982 dus to
laking valve inside the coal gasification
plant of Talcher Fertilizer Project;

(b) if so, what are the reasons for
the leaking of carbon monoxide who are
responsible for that apd 'what action has
been taken for non-rzcurrence of tbe same
in future; and

(c) the details of the compensation
paid to the members of bereaved familiss?

A:HE MINISTER OF CHEMICALS
D FERTHAZERS (SHRI VASANT
SATHE): (a) gad (b) Yes, Sir. A con-
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tract labourer and a Project Engineer died
on account of gas exposure when the eloc-
trostatic precipitator in coal gasification
section of Talcher Plant was being purged
through its vent line. The accident occur-
red when the vent line of electrostatic pre-
cipitator was being opened. The Fertilizer
Corporation of India will take necessary
remedial action in the light of the recom-
mendations of the Enquiry Commiltee
which has been constituted to look into
the causes of this account,

(c) A sum of Rs. 18,000 is payable by
the contractor to the family cof the con-
tract labourer under the Workmens Com-
pensation Act.

The family of the Project Engineer Is
entitled to get Rs. 1,20,000 agaipst the
Group Personal Accident Insurance Sche-
me and is also entitled to yet gratuity,
provident fund dues and leave encash-
ment.

The Corporation has taken steps to ep-
sure that these claims are settled expedi-
tiously, '

Loss suffered at Talcher and Rama.
gundum Fertilizer Plants

375. DR. A. U. AZMI: Will the Minis-
ter of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether it is a fact that the two
fertiliser plants at Talcher and Ramagun-
dum are Jossing Rs, 73 crores a year;

(b) if so, reasons thereof; and

(c) steps takep to make them viable?
THE MINISTER OF CHEMICALS

AND FERTILIZERS (SHRI VASANT
SATHE): (a) The two coal basad fertili-

" zer plants at Talcher and Ramagundam

suffered the following losses during 1980-
81 and 1981-82:
|

Rs. lakhs

1g80—B1 1g81—82

Talcher (-)1g8s  (—)gT4x
Ramagundam  (—)r402  (—)2509
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(b) The main reasons for the losses are
frequent equipment failures, noor quality
of coal, imadequate/irregular power sup-
ply. :

(c) A technical study group was ap-
pointed to carry out a thorough survey of
these plants to identify the deficiencies
and suggest remedial measurss. The re-
commendations of the Committee had been
received and are being processed.

Causes of TOPA Mine disaster

376. DR, A, U. AZMI: Will the Minis-
‘ter of ENERGY be pleased io state:

(a) are Government aware that the total

* TOPA Mine disaster which accounted for

16 lives on July, 1982, is the consequence

of gross violation of mines safety regula-

tions as laid down by the Director Gene-
ral Mines Safety;

(b) is it a fact that while Coal India
Ltd. has been spending cross of rupees rn
the purchase of timber to bs used as
prop to hold on the roof, not a ‘single prop
was found at the place of the accident;
and

(c) if so, where did the timber go and
why were the safety regulations not ad-
hered to and who are responsible or the
same, together with details of action taken
against them?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA): (a) to (¢). A
domestic Board of Enquiry appiinted by
the Chairman, Central Coaifields Lid./
Coal India Ltd. has found that the acci-
dent was on account of fall of the imme-
diate shale roof above the coal seam mea-
suring in hickness from 2”.to 10” in the
goaf area.

It may also be stated that Govern-
ment have decided 'to set up a Court of
Enquiry under the Mines Act ‘o be pre-
sided over by a retired or serving Judge
of High Court. The cause of the acci-
dent amd the responsibility of the officers
and staff in the matter can be known after
the Court of Enquiry submuts iis report.
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Chandrapur Power Project

377. DR. A. U. AZMI:
SHRI RAJESH KUMAR SINGH:

Will the Minister of ENERGY be pleas-
ed to State:

(a) whether it is a fact that Chandrapur
Power Project was sanctioned by the
Centre in 1981 and that the State Gov-
ernment concerned has not issued any kind
of tender so far for the project;

(b) whether it is also a fact that on
the recommendation of the State Govern-
ment concerned a deal is now beng fina-
lised by the Centre with a Swiss firm who
had made unsolicited quotations for the
project prior to the sanctioning of the pro-
ject by the Centre; and

(c) if so, what are the reasons for fina-
lising the deal without inviting global ten-
ders?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHR1 VIK-
RAM MAHAJAN): (a) to (c). The pro-
posal of the Maharashtra State Electricity
Board (MSEB) for extension of the Chand-
rapur Therma] Power Station by one
unit of 500 MW (Unit No, 5) was app-
roved in June, 1981, The investment ap-
proval for Unit No. 6 is y=t to be ac:
corded, MSEB received threc offers for
supply of equipment for this project from
(1) Swiss—West German consortinom;
(2) West German—Italian voosortium;
and (3) budgetary offer from BHEL. The
Govt. of Maharashtra submitted a propo-
sal to import two units of 500 MW each
from the consortium comprising Swiss anrd
West German manufacturers. No decision
has been takem in regard to the import of
equipment for this project.

" Oil and Gas from Porto Novo strueture

ture

378. SHRI RAJESH KUMAR SINGH:
SHRI SUBHASH YADAYV:

SWAMI INDERVESH:
Will the Minister of ENERGY be
pleased to state:

(a) whether Government's attention bas
been drawn to the press reports published
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in the ‘Hindustan Times' dated 10th Sep-
tember, 1982 wherein it has been stated
that oil has been struck for the first time
in Porto Novo structure, 40 KM. from
Pondicherry coast;

(b) if 95, the details thereof;

(c) the total quantity of gas and oil
likely to be obtained from this well; and

(d) the time,by which it will start
functioning?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) Yes Sir,

(b) In the PY-1-4 well on Porto Novuo
structure, presently under testing, a I'me-
stone formation in the inteival 1445-48
metres indicated presence of oil and gas
on initial test, However, there was no
sustained flow from the formaiion on
continued testing,.

(c¢) and (d) The total quantity of gas
and oil if any available; and the time
frame, etc.,, can only be known after ex-
ploration, which is going on at present, is
completed.

Introduciion of national programmes in
Doordarshan

379. PROF, RUPCHAND PAL: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether programmes on the natio-
nal network have been introduced in
Doordarshan recently;

(b) if so, what is the reaction of vie-
wers to this changeover; and

(c) whether it is a fact that by new
timings, regional programmes have been
made to suffer in a very big way?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI ARIF MO-
HAMMAD KHAN): (a) Yes, Sir.

(b) Comments on various aspects of
the National Programme have been re-
ceived from common viewers, press, re-
presentatives of the people, etc. The
comments by and large pertain to the
quality and content of the National pro-
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gramme,  its  timing vis-a-vis the pro-
grammes from the regional centres, the
linguistic composition of the National
Programme, the timings of the Feature
films etc.

(c) No, Sir, The timings of the Natio-
nal Programme have been fixed at B.30
p.m. to 10.00 p.m. in order that out of
the peak viewing time of two hours (7.00
p.m. 9.00 pm.), 1-1/2 hours are made
available for the regional programmes.
The Doordarshan Kendras have been
advised to suitably increase transmission
time so that the total telecast time of re-
gional porgrammes is not curtailed.

Protection of freedom of press

380. PROF. RUPCHAND PAL: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) what steps Government propose to
take in view of the current spate of at-
tacks on the freedom of the Press in cer-
tain parts of the country; and

(b) whether Government’s attention has
been drawn to widespread demand ‘for
specific measures for the protection of
the freedom of the press?

THE DEPUTY MINISTER IN THE’
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI ARIF MO-
HAMMAD KHAN): (a) and (b). Gov-
ernment occasionally come across reports
alleging attacks on the freedom of the
Press in certain parts of the country and
suggesting measures for its protection.
The Government is fully aware of the vi-
tal role a free Press plays in the growth
and development of a country like ours.
The Gouvernment feels that the existing
constitutional and legal 'framework and
institutions including the functioning of
the Press Council of India, an autono-
mous statutory body, set up under the
Press Council Act, 1978, with the object,
inter alia. of preserving the freedom of
the Press, are sufficient to ensure the free-
dom of the Press.

Bonded labour in brick kilns and stone
quarries

381, PROF. RUPCHAND PAL: Will
the Minister of LABOUR AND REHA-
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BILITATION be pleased to state what
<oncrete steps Government propose to
take to idestify and rehabilitate bonded
labour in areas like stone quarries, brick
kilns, construction works, etc?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR):
“The State Governments have been re-
quested from time to time to take urgent
and effective steps including undertaking
of imensive surveys in suscepible areas
for securing early release and rehabilita-
tion of bonded labourers, Recently, the
State Governments of Haryana, Punjab,
Uttar Pradesh, West Bengal, Himachal
Pradesh, Jammu & Kashmir and Tripura
have been requested to conduct pilot stu-
dies in the stone quarries and brick kilng
10 ascertain the extent of bondage in the
employment’s in these industries and w0
take urgent steps 1o release and 1ehabi-
litate the bonded labourers, wherzver
-identified.
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Five million slaves in India

383. SHRI E. BALANANDAN: Wil
the Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) whether Government are aware
that according to a U.N. Survey, India is
having 5 million slaves; and

(b) if so, the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR): (a)
The U.N. have not conducted any such
Survey.

(b) Does not arise.

Flow of oil and gas in well at Porto Nove
offshore structure

384, SHRI E. BALANANDAN: Will
the Minister of ENERGY be pleased to
state what is the flow rate of oil and gas
in the fourth well at Porto Novo off-
shore structure?

THE MINISTER OF STATE IN THF
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): In the PY-1-4 well on the
Porto Novo structure presently under
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testing, a limestone fofmmtion in  the
interval 144548 metreg indicated presence
of oil and gas on initial test. However,
there was no sustained flow from the
formation on continued testing,

Telephone  operators working on daily
wages in Delhi  Telephone Department

385. SHRI SUBHASH YADAV:
SHRI SWAMI INDERVESH:

Will the Minister of COMMUNICA-
TIONS be pleased to sfate:

(a) whether a number of girls working
as Telephone Operators in Delhi Tele-
phones Department have been working on
daily wages continuously for the last 2-3
years;

(b) if so, the reasons for not regularis-
ing their services; and

(c) whether Government propose lo
make all Telephone Operators as Regu-
lar and if so, by when and if not, the
reasons thereof?

THE MINISTER OF STATE IN THE-

MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): (a)
to (¢). 'The information is being collect-
ed and will be laid on the table of the
House,

Fire at Bombay High well

386. SHRI ANANTHA RAMULU
MALLU:

DR. KRUPASINDHU BHOI:

SHRI BAPUSAHEB PARUL-
KAR:

SHRI MOTIBHAI R. CHOU-
DHRI:

DR. VASANT KUMAR
PANDIT:

Will the Minister of ENERGY be
pleased to state:

(a) whether it is a fact that the SJ-§
oil well in Bombay High whers fire broke
out on 2nd August, 1982 following a
blow-out on July, 30 was capped on 11th
September, 1982; and
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() if so, the details regamding the
estimated loss and the daring efforts in
the most trying weather conditions?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) and (b). No, Sir. The
well caught fire on the 2nd August, but
it was capped on the 12th September,
1982, The details regarding the estimat-
ed loss, etc., will be known only  after
the report of the survey, which is being
conducted, has been received.

Effects of Bembay High Blow-out on
ONGC Expansion Programme

387. SHRI A. T, PATIL: Will the Minis-
ter of ENERGY be pleased to state:

(a) effect of Bombay High blow-out on
the programmes of ONGC for expansion
towards growth and self-sufficiency;

(b) total financial loss, with detajls there-
of, caused to ONGC|Government; and

(c) measures proposed to be taken to
salvage the programmes?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) Inspite of the blow-out
ONGC expects to achieve the target of pro-
duction of oil for the year 1982-83, Action
is also being taken to commence produc-
tion from the SJ platform by the end of
this year.

(b) This will be known only after the
survey, which is being conducted, has been
completed.

(c) Among the measures to be taken to
salvage the programmes are (i) hiring of
another jack up rig to replace Sagar Vikas,
and (ii) Re-deployment of existing rigs for
completion of wells at the SJ platform so
as to be able to produce from this plat-
form by the end of this year.

Nationsl wage Polcy

388. SHRT A. T. PATIL: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state the progress
made in the formulation of National Wage
Policy and linkage of productivity to wages
thereunder?
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THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRIMATI  MOHSINA
KIDWAI): Some issues concerning the
National Wage Policy were discussad at
the National Labour Conference held on
the 17th—18th September, 1982. The
Conference recommended that keeping in
view the importance of the subject and its
¢omplicated nature, a tripartite committee
with experts on it be set up to go into the
complex issues and make its recommenda-
tions early. Government have noted this
recommendation for appropriate action.

Cause for Disaster at Bombay-High well

389, SHRI A. T. PATIL: Will the
Minister of ENERGY be pleased to state:

(a) the nature of indiscipline which caus-
ed the disaster of Bombay-High Blow-out
(whether sabotage, negligence, rashness,
error of judgement or anything else);

(b) circumstances which. led to this col-
lective indiscipline; and

(c) causes of lack of possession of exper-
tise, if any, or unpreparedness to meet such
an eventuality?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) to (c). A Committee set
up by Chairman, Oil and Natural Gas
Commission is investigating the causes of
the Blow-out that took place on S5J Well
Platform.

The causes, etc,, of the Blow-cut can
be known only when the Committee sub-
mits its report.
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Panel to -examine Coal Supply to Power
, Plants

392, SHRI NIREN GHQSH: Will the
Minister of ENERGY be pleased to state:

(8) whether n pancl has been formed
to examine coal supply to power plants;

{b) -have the State Power Miaisters com-
plained of repetitive supply of inferior
coal hampering power production;

{c) for how long this has continued;

(d) has the Officers’ Association of Coal

Mlneaproumdanimthepemmelof
the ‘panel; and

2173 L8~9
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{e) if s0, on what grounds?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA): (a) A Committee
has been constituted by the Department of
Caal on 30th August, 1982 with Shri
Mohd. Fazal, Member, Planning Com-
mission as Chairman to study the problems
of coal supply to thermal power stations.

(b) and (c¢). Complaints have been made
from time to time on the quality of coal
supplied to the thermal power plants.

(d) No, Sir. .
(e) Does not arise.

Newspapers Strike

393, SHRI AMAR ROYPRADHAN:
Will the Minister of INFORMATION
AND BROADCASTING be pleased td
state:

(a) whether there was a strike of news-
papers on the 3rd September, 1982 in the
eountry;

(b) if so, the details “thereof and the
reasons therefor; and

(c) if not, the names of the newspapers
which were published on that day?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI ARIF MOHAM-
MAD KHAN): (a) to (b). Accarding to
the Press reports, a number of newspaper
establishments observed a strike on the 3rd
September, 1982, pressing for withdrawal
of the “Bihar Press Bill",

(c) The names ‘have not been complied.

Cuts in Programmes of Calcutta Television

394, SHRI AMAR ROYPRADHAN:
Will the Minister of INFORMATION
AND BROADCASTING be piessed  to
state:

(8) whether it is.a fact that the. program-
mes of Calcutta Television were drastically
cut down to telecast 70 per cent of the
Delhi programumes; and

{b) if s0, the details thereof and the
reasons therefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI ARIF
MOHAMMAD KHAN): {a) No, Sir. After
the introduction of the National Program-
me, the transmission time of the Door-
darshan Kenkra, Calcutta, has been suitab-
ly increased to avoid reduction in regional

Janguage programmes.
(b) Does not arise.
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Oil|Gas finds

398. SHRI S. M. KRISHNA: Will the
Minister of ENERGY be pleased to state:

" (a) the names of the places in the coun-
try where oil and gas has been struck in
the last six months;

(b) what is the commercial viability of
newly struck wells etc; and

(c) what is the worth of gas that could
not be used/harnessed and was just Jost in
Bombay High one or the other reasons
during this year?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) and (b). During the
last 6 months (April to September 1982)
oil was found at the following 4 places.
The commercial viability is also indicated
against each of the places:

(iy Jorajan structurc in Assam

(1)) Mohan mining lcase arcs in Assam
(iii) Ognej in Gujerat
(iv) Portonovo Structure (Offshore)

The commercial viability is established
as these ape proved structures,

Further detailed testing is required before
commercial viability is known.

(c) During the current year 1982-83
(upto August, 1982) a total of £25.946
MMm® gas was produced from Bombay
High. Out of this 391.656 MMm" was
utilized. The balance of 434290 MMm®
was flared.

Implementation of Palekar Award by
Lucknow-Based Newspapers Organisation

399. SHRI GHATURBHUJ: Will the
Misdister of LABOUR AND REHABILI-
TATION be pleased to state:

(a) whether certain  Lucknow-based
newspaper organisations have opened their
editions in other State capitals;

(b) whether Government have cnsured
that these newspapers have implemented
Palekar Award; and -

(c) if not, which are the newspaper-esta-
blishments involved in this?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRIMATI MOHSINA KID-
WAI): (a) This information is not avail-
able,
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(b) and (¢) The responsibility for the
implementation of the Central Government
orders on Palekar Tribunal's recommenda-
tions by news paper establishments in
Uttar Pradesh rests with the  State
Government of Uttar Pradesh
According to inforpation Supplied by the
State Government, out of 10 newspaper
establishments in Lucknow, 8 (namely,
National Herald, Navjeewan, Kaumi
Awaj, Northern India Patrika, Dainik Luc-
know Mail, Dainik Swetantra Bharat, Pio-
neer and Amrit Prabhat) have -implement-
ed the orders, one (Dainik Jagran) has
gone to the Court and is paying 50 per
cent ‘of the increased amount according to
the Court’s ordérs, and one (Workers® He-
rald) is not covered.

Implementation of Palekar Award by
Newspapers in Delhi

400. SHRI CHATURBHUIJ: Will the
Minigter of LABOUR AND REHABILI-
TATION be pleased to state the newsps-
per establishments with their headguarters
of Branch Offices or institutions in Delhi.

(&) which have not yet implemeated the
Palekar Award; and

(b) which have not cleared their provi-
dent fund/ESI dues and what are the ar-
rears due from each one of them?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRIMATI MOHSINA KID-
WAI): (a) and (b). Information is being
collected and will be laid on the Table of
the Sabha.

Committee to Enquire into Issues Relating
to Supply of Coal to Thermal Plants

401. SHRI CHITTA BASU: Will the
Minister of ENERGY be pleased to
state:

(@) whether Government have recently
set up a high power Committee to inquire
into- issues relating (o he supply of coal
to Thermal Plants;

(b) if 'so, whether the Committee has
sin¢e submitted its feport; and

{c) if so, the finding thereof?

OCTOBER 5, 1982

Written Answers 264

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA): (a) Yes, Sir.

(b) No, Sir. )
(c) Does not arise.

Setting up Commission to Suggest Reforms
in Muslim Personal Law

402, SHRI CHITTA BASU: Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state:

(a) whether Government have under con-
sideration any proposal to set up a com-
mission to go into questions relfating
the reform of Muslim personal law,
mands for which are growing particularly
from Muslim women; and

(b) if not, the reasons therefor?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI JA-
GAN NATH KAUSHAL): (a) No, Sir.

(b) The policy of the Government has
been not to effect changes in the personal
law of any minority community unless the
initiative for such change comes from the
minority community itself and so far
such initiatives has not come from the
minority community.

Amending MRTP Act to provide for Sta-
tutory Modemnisation Fand

403, SHRI CHITTA BASU: Will e
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state:

(a) whether Govarnment have under con-
sideration any proposal to amend the
MRTP Act, to change the existiny defini-
tion of ‘inter-connection’ of comipanfes;

(b) whether Government contemplate to
provide for statutory modernisation fund;
and

(c) if so, the steps already taken in that
direction?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, FUSTICE AND
COMPANY AFFAIRS (SHRI GHULAM
NABI AZAD): (a) The Hon'ble Member
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is perhaps refering to the defisition of
‘inter-connected undertaking' referred to in
seetion 2(g) of the MRTP Act, 1969.
The Sachar ‘Committee’s recommendations
iit relation to the MRTP Act, 1969 which
also imclude suggestion on the subject of
inter~connected undertakings have been con-
sidered by Government and a comprehen-
sive Bill to amend MRTP Act ig likely to
be intnoduced in the Parliament shertly.

(b) No, Sir,

(c) Does not arise.

Rejection of Applications for Expansion of
MRTP Companjes

404, SHRI ERA ANBARASU: Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state:

(a) the names of MRTP companies
whose applications for expanmsion have
been rejected by the Department of Com-
pany Affairs, though the MRTP Com-
mission has recommended the approval of
such expansion during the past three years;
and "

(b) the reasons for rejecting the applica-
tions of such MRTP companies?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI GHULAM
NABI AZAD): (a) The Central Govern-
ment has not rejected any proposal of the
MRTP ocompanies for expamsion of its
aotivites or establishment of new under-
taking under Section 21 or Section 22 of
the M.R.T.P. Act respectively, which
had besn recommended for approval by
the M.R.T.P. Commission during the years
1979, 1980 and 1981. However some
recommendations of the Commission are
still under consideration of the Gmm‘n-
ment, 4

(k) Does not arise in view of reply to
part (a) of the Questiom,

Upgrading of cutack Radie Station

405, SHRIMATI JAYANTI PATNAIK:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to

mwwmm is
Proposesl to bo upgraded; :
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(b) if so, what are the additional facili-
ties proposed to we provided in  that
Station; and

€©) the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHR] ARIF MOHAM-
MAD KHAN): (a) No, Sir.  The Cuttack
Station is already equipped with a high
power 160 KW MW Transmitter.

(b) and (c). Do not arise.

Setting up T. V. centre at Bhubaneswar

406. SHRIMATI JAYANTI PATNAIK:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) Whether site has been selected for
the proposed T,V. station at Bhubaneswar;

(b) if so, the location of the proposed
T.V. station there;

(c) What are the facilities available in
the complex for setting up T. V, Centre;
and

(d) the progress made so far in imple-
menting the above proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI ARIF
MOHAMMAD KHAN): (a) to (d), For
Cuttack/Bhuvaneswar a 10 KW ransmitter
is being set up during the sixth Plan for
which the site is being acquired. This
transmitter is expected to come wp by
1984-85. For studio facilities at Bhubanes-
war the State Government have offered a
few sites which are being surveyed. In
the meantime, a low power TV peceive-
cum-relay system is being set up at Bhu-
baneswar to provide coverage at the Asian
Games.

Setting up T.V. Centre at Cuttack

407. SHRIMATI JAYANTI PATNAIK:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state;

(a) Whether Government have a propo-
sal to set up a television centre at Cuttack;
and

tb)ﬂw.thomomumduofulnm-
Plementing the above proposal?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI ARIF MOHAM-
MAD KHAN): (a) It is proposed to sel
up a 10 KW TV Relay Centre at Cuttack
during the 6th Plan period.

(b) Site for the above transmitter s
under acquisition by the State Government.
Order for the equipment for the trans-
mitter hag been placed with M/s, Bharat
Electronics Limited. The transmitter is
expected to come up by the end of 6th
Plan period

Energy Ministers Conference

408, SHRI BALASAHEB VIKHE
PATIL: Will the Minister of ENERGY
be pleased to siate:

(a) whether a Conference of the States’
Energy Ministers was held in New Delhi
towards the end of August, 1982; ~

(b) whether the Conference noted that
by the end of the Sixth Plan there will be
a shortfall of 5000 MW in the country;
and

(¢) whether the Centre had mooted a
proposal to expand its role in generation
and distribution of power and if so, the
precise suggestions that were made at the
Conference and the broad decisions taken
to ‘improve the working of the State Elec-
tricity Boards in particular and to augment
power production in the country in genera?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI  VIK-
RAM MAHAJAN): (a) and (b). Yes, Sir,

i

{c) Yes, Sir. Discussion were held at
the Power Ministers Conference rogard-
ing the need to provide greater powers to
the Centre for ensuring integrated opera-
tion of Regional Power Systems and the
eed to. sirenzthpn the organisational set-
up of the power supply indusiry at the
Regional level through creation of Regional
Electricity Authormes (REAs) wnh statu-
tory powen.

Broad declsions taken at thc ConIcrcncc
for, improvement in the working of  the
State Elocl:mity Boa.rds {SEBs) and fer
augmentation of power generation in"the
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country are given below;

(i) State Government and the SEBs
will bestow special attention to streamlin-
ing the financial management of the
SEBs and ensure that overall liquidity

. as well as level of generation of internal
resources is improved,

(ii) Improvement in performance of
thermal power stations with the aim of
achieving an All India Plant Load Factor
ot 49 per cent for the current year.

(iii) Commissioning of on-going Pro-
jects on schedule.

(iv) Identification and assessment of
the potential of all possible Micro-hydel
Schemes and submission of their feasi-
bility reports to CEA before 31st Decem-
ber, 1982 for incorporation in the Next
Anpnual Plan, in view emphasis laid on
these in the 20 Point Programme.

Drilling by “Chevron”

409. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of ENERGY
be pleaseq to state:

(a) whether it is a fact that “Chevron™,
an American firm, has completed survey of
the off-shore areas of India and it has
also pinpointed the spots where drilling
can be made;

" (b) if so, the names of the places which
have been declared as ‘pregnant areas’ by
this foreign firms;

* {(c) whether it is a fact that Govern-
ment propose to give to some foreign
companiés the task of drilling these pros-
pective areas and-if so, the number of
foreign firms to be given this assignment;
and

(d)- whether ONGC will have a fair share
out of these areas to drill and what would
be the terms of the agreement with the
foreign firms for exploiting the mineral oil
in these areas?

" THE MINISTER OF STATE IN THE
MINISTRY.OF ENERGY (SHRI DAL-
BIR SINGH): (a) and (b). Chevron has
completed seismic survey of the Sgurash-
tra offshore Bloék. II awardbq to them
and the data is being processéd.”” No loca:
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ﬁm-for drillin; have yet been identified.

%) and (d). Main terms of the a;reement
were placed on the Table of Lok Sabha
in reply to Unstarred Question No. 6019
answered on March 30, 1982. According
to the terms of the contract, it is for the
contractor to arrange for all activities T~
chuding drilling.
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?elm-Cbemlcals Complex at Hafirs,
Gujarat

412, SHRI R. P. GAEKWAD: Will the
Minister of ENERGY be pleased to state:

(a) how much provision has been made
for initiating preliminary steps for the set-
ting up Petro-chemicals Complex at Hajira
in Gujarat in the Central Sector of the
Sixth Plan; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) and (b). There is no
provision for this complex in the Central
Sector of the Sixth Five Year Plan. How-
ever, a provision of Rs. 25 crores is &x-
pected to be made for Aromatics Recovery
Unit and DMT|PTA project in Saleempur
(U.P,) and for.the proposed Petrochemi-
cals Complexes in Haldia and Gujarat, for
1aking some preliminary steps such as selec-
tion of technology and some basic and de-
tailed engineering for, the projects,

Reception of Asian Games Telecast on
couventional Television sets

"413. SHRI R. P, GAEKWAD: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to statc
whether Asian Games telecast would be re-
ceived on conventional television sets, in-
cluding the community viewing sets? _

THE DEPUTY MINISTER IN THE
MINISTRY OF' INFORMATION 'AND
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BROADCASTING (SHRI ARIF MOH-
AMMAD RHAN): The Asian Games tele-
cast would be received on cottventional
television sets' including the VHF commu-
nity viewing sets located within the ser-
vicé area of the respective transmitters.

Setting up new Telephone equipment pro-
fects

414. SHRI R. P. GAEKWAD: Will the
Minister of COMMUNICATIONS be plea-
sed 1o state:

(4) what are the various propasals for
setting up new telephone equipment pro-
jects; )

(b) what are the proposals uader con-
sideration for foreign collaboration for new
projects and expansion of the existing fac-
tories and capacity to be generated there-
from; and {

(c) whethrer Some of the telecommuni-
cation projects would be funded by the
World Bank and if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA MAKWANA): (a)
and (b). The various important proposals
for setting up mamufacturing capacity for
telecommunication equipment in the coun-
try, both by way of expansion of existing
units ag well ag seiting up new production
units are as under:

(i) Setting up capacity for manufac-
ture of ome million telephone instru-
ments and 1.5 million important com-
ponents thereof of contemporary design
at Naini and Bangalore Units of Mis.
Indian Telephone Industries Ltd. (ITI).
This project is to be set up with foreign
collaboration.

(ii) Setting up mamufacturing capa-
city for npew nnemlon chanmlinx/
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(iv) It has been decided by the Gov-
ernment to set up the large electronic
switching factorles with an annual pro-
duction capacity of S Iakh [ines each,
under the Ministry of Communications.
One. of the proposed electronic
ing factories will be set up under ITI
at Gonda in Uttar Pradesh with foreign
oollaboration.

(v) Augmenting the present manufac-
turing capacity of 10,000 lines per am-
num of small electronic exchange at the
Palghat Unit of ITI to 1.5 lakh lines
per annum by including manufacture of
electronic  trunk automatic exchamge,
rural auto exchanges and private asio-
matic branch exchanges with foreign
collaboration; and

(vi) Setting ‘'up manufacturing capa-
city for 8,000 electronic teleprinters per
annum in replacement of existing elec-
tro-mechanical version of teleprinters
by M|s  Hindustan Teleprinters Ltd.
(HTL), Madras, at Hosur in Tamil Nadu
with foreign collaboration,

b

(c) Of the projects mentioned above, the

following are proposed to be funded by the
World Bank:

(i) the augmentation of the manufac-
turing capacity of the Palghat Unit of ITL
from 10,000 lines to 1.5 lakh lines per
amnum, and

(i) Setting up manufacturing capacity
for 8,000 electronic teleprinters under
HAL, Madras.

Cost of Jack-up Rigs

415. SHRI BAJUBAN RIYAN: will
the Minister of ENFRGY be pleased to
tate:

(a) the cost of a jack-up rig for offshore
drilling;

(b) the number of jack-up rigs so far
purchased by the ONGC;

(c) the names of the supplisr countries;
and

(d) the total cost incurred for the rigs?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI DAL-
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BIR SINGH): (8) As per available infor-
mation the present cost of a jack-up rig
varies between Rs. 39 crores to Rs. 45
crores depending upon specifications and
source of sapply.

(b) The ONGC has so far purchased
six jack-up rigs, out of which two are ua-
der comsidesation and ons is on its way.

(c) The supplier countries are: —
1. Japan
2, France

3, Singapore

(d) The total cost incurred at different
times, on the purchase of six jack-up rigs
by the ONGC amoumts to Rs. 188.22
crores.

Recommendation of Conference of Labour
Ministers held in Delhi .

416. SHRI KAMAL NATH: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state:

(a) whether the Conference of Labour
Ministers of States held recently recom-
mended that ultimately the unresolved
labour disputes should be referred to arbi-
tration; and

(b) if so, the steps Government propose
to take in this direction?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRIMATI MOHSINA
KIDWAI): (a) and (b). At this Confe-
rence many suggestions were received for
speedier disposal of individual disputes in-
cluding resort to ‘compulsory arbitration.

Powers Generation and Requipment in
various States

417. SHRI KAMAL NATH: Will the
Minister of ENERGY be pleased to state:

(2) the present position of generation
and requirement of power in various
States; and

(b) how far the curreat momsoon will
beld in easing the acute emergy situation
in the country? °
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THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) A statement
showing the State-wise power sepply posi-
tion in the cowntry during April, 1982 to
August, 1982 is laid on the Table of the
House [Placed in Library. 'See No, LT-
5437/82].

(b) The power position in the country
is better as compared to previous year.
Further, the power supply position in the
country has improved after the monsoons
of 1982 and power cuts imposed in Kar-
nataka and Tamil Nadu have been com-
pletely withdrawn after the mopsoons, The
power supply position in U.P,, Punjab and
Haryana has also improved considerably.
The power cuts in Orissa also have been
removed.

This year the monsoons in the catchment
areas of some of the major reservoirs in
the country namely, Ukai and Tata Group
in the Western Region, Kuncal, Idukki,
Pamba-Kakki and Machkund in the sour-
ther Region and Balimela in the Eastern
Region were not satisfactory. However,
Madhya Pradesh, Maharashtra, Gujarat
and Rajasthan will continue to face energy
crisis.

Availsbility of Life Saving Drugs

418, SHRIMATI GEETA MUKHER-
JEE: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether Government are aware that
a number of life-saving drugs, Isoptin for
example, are not available in the market
in Calcutta and Delhi for quite some time;

(by if so0, what are the reasons; -and

(¢) what measures have been taken by
Government to sec that the life savipg
drugs do mot disappear from market?

THE MINISTER OQF CHEMICALS
AND FERTILIZERS
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tion of shortages with the concerned manu-
factorers. The meanufacturers have repor-
ted, inter alia, that the shortages were due
to {a) increased demand, (b) sudden
spurt in the incidence of certain diseases,
{c) restricted power supply and (d) indus-
trial unrest.

In all these cases, the concerned manu-
facturers as well as the manufacturers of
equivalent brands had been advised tele-
-graphically to rush their products to the
affected places and mosy of the manufac-
turers reported compliance of the advice.

" Better Treatment to A.LR. Artistes

419, DR. KRUPASINDHU BHOI: Will
ihe Minister of INFORMATION AND
BROADCASTING be pleased to state;

(a) whether there has been a demand for
a uniform cadre for all sections of A.LR.
employees {0 check discremination of AIR
artistes;

(b) if so, the reaction of Government
thereto; and

(¢) the steps taken to ensure a belter
4reatment for them and to ensure them
equal benefit available to other employees?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI ARIF
MOHAMMAD KHAN): (a) No, Sir.
There has been no demand for a uniform
cadre for all sections of AIR employees.
viz., those belonging to engincering, ad-
ministrative, programme and Staff Artists
«udres,

(b) Does not arise.

(c) Presently, the Staff Artists of AIR
are entitleq to almost all the major benefits
available to the regular Government ser-
vanis except pension. Goverament have
recently decided to group the Staff Artists
iato two categories viz., (i) Arists; and
(ii) other employees who perform func-
Yions similar to those which regular Gov-
érnmehj servants normally discharge in
Government offices,

The employees falling in category (ii)
above wijl be treated as Government ser-
varits “subject to their -exereising option and
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screeping. The termg and conditions for
the engagement of those in category (i) are
to be revised and made atrtactive though
they would continue to be on contractual
terms. After these new terms are finalised,
they will also be given an option to come
over to the new terms or to retain the
existing terms. Those coming over to the
new terms would also be entitled: to pen-
sion subject to formalities like screening
etc,

Agreement for supply of digital eleztronic
exchange system by French company

420, DR. KRUPASINDHU BHOI:
Will the Minister of CI)MMUNICATIONS
be pleased to state:

(a) whether India and France have sign-
ed a Memorandum of Undertstanding
covering agreements for the supply of
digital electronic exchange system by a
French company recently;

(b) if so, the salient features thereof
with terms and conditions of the agree-
ments signed; and

(¢) how far these agreements will go to
meet our requirements in the field and the
places selected for their installation, if any?

THE MINISTER OF COMMUNICA-
TIONS (SHRI A, P. SHARMA): (a) Yes,
Sir.

(b) The salient features of the agree-
ments are as under;

(i) Agreement betwcen M/s, Indian
Telephone Industries Ltd., and M|s, CIT
Alcatel, France for transfer of know-how
and for setting up an ESS factory with
a production capacity of 5 lakh lines per
annum of digital elec(romc exchange

- . equipment,

(ii) Agreement for import of a 2 lakh
equivalent lines of digital electronic ex
change equipment along with support ser-
vices to P & T from M/s. CIT Alcatel;

(iii) -Agreement for R & D .asistance
between P & T and M/s, CIT- Alestel;

(iv)- Agreement for provision of consul.

tancy services and fdr supply of mlsch
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cellaneous equipment between P and T
and the French Company SOFRECOM.

Two Memoranda of Understanding were
also signed. One Memorandum will cover
R & D collaboration between Telecom Re-
search Centre of P & T Department and
its counterpart. Organisation CNET of the
French Telecom Administatrion; the second
memorandum of Understanding was signed
by the Ministers of Communications of
India and France to cover all the above

agreements assuring the support of the -

French Government in the execution of
these agreements. The total financial com-
mitmen; at current prices is estimated at
870 million F.F,

(c) The imported equipment will partly
meet the shortfall in telephone exchange
equipment during the current Plan. The
setting up of the indigenous production
will help in substantial increase in the in-
digenous availability of telephone switch-
ing equipment to meet the
during the next plan,

requirements

The places selected for installation of
the directly imported exchanges are Bom-
biy. Calcutta, Madras, Delhi, Kanpur,
Hyderabad, Ahmedabad, Pathankot and
Sriganganagar.

Coal Production

421. SHRT AMAL DUTTA: Will the
Minister of ENERGY be pleased to state
the State-wise break-up of coal production
during the last five years and how much of
it has been used for thermal power stations
{State-wise break-up)?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA); The information
is being collected and will be laid on the
Table of the House.
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Safety measures in coal mines

422, SHRI SUSHIL BHATTACHAR-
YA: Will the Minister of ENERGY be
pleased to state:

(a) whether iy is a fact that unsafe coal
mines—the number being as large 99—are
being operated without taking proper safety
measures;

(b) if so, wha| steps the Ministry have
so far taken to avert disaster in such mincs;
and

(c) if not, what measures Government
propose to take in making the erring com-
panies conform to the prescribed safety
devices in future?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA). (a) No unsafe
mine under Coal India Ltd. is being worked
in the country. However, when a mine or
any part of the mine is considered unsafe,
a prohibitory order under Sec, 22(3) of
Mines Act 1952 is imposed immediately
by DGMS and the work is stopped. The
mine so declared unsafe is not worked unti]
the hazards are rempved.

(b) and (c). Does not arise.

Unemployment Allowance

423. SHR1 R. N. RAKESH: Will the
Minister of LABOUR AND RHABILITA-
TION be pleased to state the names of
States which give unemployment allowance
together with the. amount and period for

" which it is given in each’ case?

. i
THE MINISTER OF STATE IN THE
MINISTRY OF ‘LABOUR AND REHA-

.BILITATION ~(SHRIMATI MOHSINA

KIDWAID); Tbé availabls infordation is
given in the attached statement.
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Press releases issued Ly  information
officers
424, SHRIMATI KISHORI SINHA:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(2) whether the Information Officers
attached to the various Ministries frequent-
ly issue press releases and distribute them
to select few correspondents;

(b) whether Government are aware
that these activities of the Information
Officers are “discriminatory”; and

(¢) if so, what arangements are being
made to provide all official news and
press releases to all concgrned correspon-
dents? '

THE DEPUTY MINISTER IN THE-
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI ARIF MO-
HAMMAD KHAN): (a) and )b). The
press release put out by the Press Infor-
mation Bureau are supplied without any
discrimination o all the correspondents|
pressmen who are on the mailing list of
the Bureau.

(c) Does not arise.

Circular to Information Officers for hold-
ing Press Coriference

' 425. SHRIMATI KISHORI SINHA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state: '

(a) whether it is a fact that, his Minis.
try has issued . circulars to the respective
Information Officers to hold the  Press
Conferences of their Ministries in the Press
Room in the Shastri Hall;

(b) if so, whether the Infarmation
Officers have been following these instruc-
tions; and .

(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND

BROADCASTING) SHRI N. K. P.
SALVE): (d) No, Sir. T,

ASVINA 18, 1904 (SAKA)

Written Arswers 286

(b) and (c). Do not arise,

Electrification of villages in Assam

426, SHRI SONTOSH MOHAN DEV:
Will the Minister of ENERGY be pleased
to state:

(a) the total number of villages in
Assam which have been electrified during
the last 32 years;

(b) the total numbler of villages which
are without electricity in Assam;

(c) year-wise plan made by the Centre
and State to electrify the villages of the
State in the next tem years; and

(d) tota] demand for funds made by the
State in the last three years and the alloca-
tion made by the Centre? .

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) Out of the total
number of 21,995 villages in the State of
Assam, 6765 villages have been electrified
upto the end of August, 1982.

(b) In Assam 15,230 villages remained
to be electrified as on 31st August, 1982,

(c) At the commencement of the Sixth
‘Plan-viz 1-4-1980, 4,226  villages were
electrified in the State. The Sixth Plan
proposals  contemplate electrification of
6,000 additional villages in the State invol-
ving an outlay ‘of Rs. 57.86 crores, How-
ever, the precise activities of programme
are being drawn on Annual basis after
discussions of the Working Group on
Power held in the Planning Commission
taking into account the resource position
and the progress of implementaiton of
various schemes etc.

(d) The outlays proposed by the Stale
of Assam for Rural Electrification and ap-
proved by Planning Commission during the
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three year period 1980 to 1983 are given below:—
(Rs. in lakhs)
1980-81 1981-B2 1 L
-TF-_—Appr- aved Appraved Appreved
by Ty Ay gyl A
State Planning State  Planning State  Planning
Commis- - Commis- Commis-
sian sion tion
State Plan 101 100 101 100 100 100
MNP 423°0 362 1992 700 1704 700
REC 273-0 203 254 322 81 354
ToTAL 797 755 1747 122 1975 1154

Allotment of Newsprint in Assam

427, SHRI SONTOSH MOHAN DEV:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) the total quantity of newsprint al-
lotted in Assam to each category ef follew-
ing types of newspapers—(a) large news-
papers, (b) Medium-size newspapers, (c)
small newspapers in 1980-81 and 1981-82;

(b) whether any complaint has been re-
ocived by the Ministry about the misuse
of mewsprint by some allottees; and

(c) if so, the steps taken against them?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING): (SHRI N. K, P.
SALVE): (a) The requisite information is
as under:

(in MT)
Category of
News paper 198081  1981-82
Big . . . . . 536 ' 618
Medium . ' 761 847
Small . . . . ., .. e 437 398
ToraL 1734 1863

(b) No such complaimt has been recei-
ved in the recent past.

(c) Does not arise,
Arrangement to cover Asisn Games
through T.V, for N.E. Region

428. SHRI SONTOSH MOHAN DEV:
Will the Minister of INFORMATION

AND BROADCASTING be pleased to
state:

(a) whether with the failure of TNSATAL,
the wide publicise T.V. coverage of N.E,
Region will be discontinved during the
coming Asiad;

(b) if so, what alternative arrangement,
has been made'to cover flie garhes throngh
T.V. for N.E. region; and
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('c) whether Bangladesh Government
and Pakistan Government have applied for
any right to telecast the Asian Games?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI ARIF
MOHAMMAD KHAN): (a) and (b).
No, Sir, With INSAT-IA becoming non-
operational, alternative arrangements have
been made to relay the programmes via
INTELSAT, Action is being taken to ins-
tal, before 15th November, 1982, receive-
com-relay centres in North East Region
at Agartala, Kohima, Itanagar, Aizawal,
Imphal, Shillong and Gauhati for telecas-
ting the Asian Games.

(c) Specia] Organising Committee of
Asian Games are the sole right owners for
providing TV coverage facilities to the’
members of Asian Broadcasting Union of
which Bangladesh and Pakistan are also
members. As such, they will within the
framework of the ABU contract with
S.0.C. provide coverage of Asian Games
over their network.

Power Generation in West Bengal

429. SHRI SONTOSH MOHAN DEV:
Will the Minister of ENERGY be pleased
to state:

ASVINA 13, 1004 (SAKA)
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(a) what has been the short-fall of elec-
tricity production in West Bengal State in
the last one year;

(b) what is the generation of power. by
various State Government Power Plants as
against  their unstalled capacity;

(c) if below the installed capacity
what are the reasons therefore; and

(d) what remedial steps are being taken
by the State and Centre to improve the
Power Gene:ation in West Bengal?” -

THE  MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) There was
energy shortfall of the order of 22.2 per
cent during 1981-82 in West Bengal.

(b) A statement showing the station-
wise installed capacity and generation of
power during 1981-82 in respect of West
Bengal State Government Power Plants is
given below:—

Name of the Station Installed capacity Generation
(MW) (MU)
1. Bandel 820 1215
2. Santaldih . 480 1347
3. D.P. L. 280 745

() The performance of the Santaldih
and D.P.L, is much below the desired level.
Santaldih utisare of indigenous make and
the’ automatic control and instrumentation
system of the station has not been fully ins-
talled. However, in recent months some
marginal improvement in the performmce
of DP.L, has occured.

{c.) ROVugleannofCEA have visited
&epomuaﬁomquthngﬂ and
lelbnplanshﬂebmdnwnupmlm-
Prove the performance of these stations:

2173 L8—10.

Manufacture and Import of Saccharin

430, DR. VASANT KUMAR PAN-
DIT: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) the total amount of Saccharin manu-
factured ip India during the last thn’
years; - -

(b) the total amount of Saccharin im.
ported into India during the last three
years; ¢ : BT
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(c) whether it is a fact thit raw

hﬂmmdm&
manufactured in India, and that these
nufacturing units are facing crisis due

stock-piling;

BEEE

" (@) if 0, what is the decision taken
by Government; and

(e) whether the manufacturers of raw
materials for Saccharin have made repre-
sentation to Government in August 1982
‘it 's6, the decision taken fheréon?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI1 VASAg
smm) (a) Producion figures
durin in th:\)ormlzed sector for ‘the last
" Ythrtee years sre as follows:

*Year Production in tonnes
979 82.25
1980 92.31
1981 78.17

(b) .Import figures for Saccharin guring
last three years are not available. How-
ever Saccharin had been included in Ap-
pendM (Absolute Banned Items) in the

import Polity for the years 1979-80,"1980-
81 and 1981-82. It continGes to remain

included in Appendix-4 under (he current
import policy.

(¢) to (¢). Raw materials required for
the manufacture of Saccharin are being
produced in the country, Thesec raw ma-
mharealwrequimdforimother

received

thgn Saccharin, representaiton r
(ﬁsm?motuehttnl has been sent to
Ministry of Industry for necessary action.

deﬂ,hwdtﬁ;

431. SHRI B. R. NAHATA: Will the
Minister of ENERGY be pleased to wtite:

{a) wivither methods of drilling of coal
Bave bees supplemented by new techniques;

THEMNWOFxrmmm
MINISTRY OF ENERGY (SHRI GARG
SHANKAR MISHRA): (a) to {c) The
information is being collected and will be
laid@ on the Table of the House.

Establishment of Bjo-gas plants In Sixth
Plan s

432. SHRI B. R. NAHATA: Witl the
Minister of ENERGY be pleased to uﬂS:

(a) whut was the provision for ‘emtab-
lishment of bip-gas plants in the Sixth Five
Year Plan? What was its break-up yes-
wise and what has been the year-wise
achievement; ang

(b) what was the total amount provided
for the establishment of Bio-gas In the
Sixth Five Year Plan, State-wise and what
was the yearly provision mmde, with

achievement?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ELECTRONICS, OCE-
AN DEVELOPMENT AND DEPARY-
MENT OF NON CONVENTIGNAL
ENERGY SOURCES IN THE MNP~
TRY OF ENERGY (SHRIC. P W
SINGH):

(@) and (b). Rs. SO crores have been
provided in  the Sixth Five-Year
Plin for ipplemeptition of the Nationg!
Project for Bio-gas Devalopment which
was mtarted in the yesr 195182, The bud.
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Year Budget provision " Actual Expenditure
' (Rs, in lakhs)
198182 300 337.65 )
1982-83 500 4a2.74 (upto Sept-
ember, 1982 '

Year-wise physical targets and achievements in terms of bio-gas units sct up are as under :

Tp—

Year Targets _ Achievements
1981-82 $5,000 25,369
1982-83 75,000 9,77 (up® Juiy-
Aw,'tﬂ
1983-84 1,25,000 \
1984-85 1,65,000
Total 4,00,000

State-wise number of bio-gas umits set- 1982 when it was transferred to the new-
+ Ap is given in Statement attached. This ly established department of Non-conve-

f small i bio-
I oo Sl nd“l:;""by"'; g ational Energy Source under the Minis-
try of Agriculture until  September .., try of Energy.

Statement
":Sl.'l Name of State[U.T. ) No. of bio-gas units set up -
No.
B : - Juiy"’i"’w
: - - : - — ..’, - 3. e
1. Andhra Pndah . . . . . ' L183 w30 v
. 4. Assaith . . . . . . . 23 . b
4. Bihar . . . . . . . .m 1264 "
; “M . . . . . . . . 1807 1001 ‘
§. Harjana . . . . . . . 27 28
#. Himachel Pradesh . s e s 1] 33
« y. Jatoitty & Kadgmir . ., ., 3
S Enroatake . . . ., ., 1282 K'Y
'.Keu']a . . . . N . 26a 136 .
do. Mplays Prallst . . . . o [
Z ey

[
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o . s 8
‘13« Maharashtra gobi 1898
2. Meghalaya . : -
3. Nagaland . . . . . . 8 2

1.4. Orissa . . . . . . 2Bo 237

15. Punjab . . . 505 650
.16, Rahasthan . . . . . 1220 486
‘1%, Tamil Nadu . e 1215 1103

18. Tripura . . . . ’ . 4 1

:9'. Uttar Pradesh . o« e . 12188 1052

g0. West Bengal . . . . . 274 112
,sl: Dadra & Nagar Haveli . . 9 -
22. Delhi . . . . . . 5 1

23. Goa . . . . . . 46 77

_ 24, Mizorzm . . . . . . 2 -
25. Pondicharry . . . . . 10 2
26, Chandigarh . . — 7

TotAL : 25369 9774

Programme to improve quality of coal by
B.CC.L.

433. SHRI RAVINDRA VARMA:
Will the Minister of ENERGY be pleas-
ed to state:

. (a) whether Bharat Coking Coal has
worked out a programme to improve the
quality of coal and to end our dependence
on foreign coal;

(b) what are the salient features of the
programme; and

_(¢) whether Government have approved
the same and its implementaiton has com-
menced?

' THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI GARGI-
SHANKAR MISHRA): (a) to (c). The
information is being collected and would
h'_laidonthetahleofthel-louac.

Loss due to fire in Sagar Vikas in Bombay

434, SHRI RAVINDRA VARMA: Will
the Minister of ENERGY be pleased to
state:

(a) what is the financial loss suffered
due to the recent fire in Sagar Vikas in
Bombay by way of loss of production and
loss of equipment; and

(b) how soon it is expected to resume
its normal operation after replacement of
the burnt up equipment?

THE MINISTER OF STATE IN THRE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) The excat amount
of the financial less suffered due to the re-
cent fire in the Sagar Vikas in Bombay Highj
can only be known after the completion
of the survey which is being conducted at
present by the Marine Surveyors.

(b) Uormal operations are expected te
be resumed by the end of this year,
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Decision to invite foreign oil companies for
exploration

435. SHRI TARIQ ANWAR,;
SHRI INDRAJIT GUPTA:

Will the Minister of ENERGY be pleas-
ed {o state:

(a) whether it is a fact that the Union
Government have decided to invite foreign
oil companies having sound technical and
financial capabilities to take up oil explo-
ration and production in 42 offshore and
8 oanshore blocks;

(b) whether the invitation to foreign
companies have been given due to the lack
of requisite technology to the ONGC and
O1;

(d) if yes, then name the Internaticnal
Oil Companies and what will be the crite-
ria and point of agreement regarding this?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) Yes, Sir,

(b) The foreign oi] companies have
been invited in order to supplement the
maximum efforts of ONGC and OIL in
the search for oil.

(c) The lagt date for submitting bids is
Jaauary 15 1983 and so far no bids have
* been received.

(d) Does not arise,
Distribution of newsprint

436. SHRI P, M. SAYEED: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government have taken a
decision to distribute newsprint to news-
papers through the State Governments in-
stead of State Trading Corporation;

(b) if so, the main reasons for the same;

(c) whether State agencies like civil sup-
plies and public undertakings will take the
delivery, of the newsprint, arrange for its
stocking and distribution of the newspaper;

(d) when a final decision in this regard
is likely to' be taken? ]

ASVINA 18, 1004 (SAKA)
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THE MINISTER OF STATE IN THB
MINISTRY OF INFORMATION AND
BROADCASTING (SHR N. K, P. SAL-
VE): (a) to (d)., Imported pewspriat
will continue to be distributed through the
State Trading Corporation. The indige-
nous newsprint will also continue to be
distributed under the distribution system
of the concerned mills. As the number of
depots, through which newsprint is distri-
buted is limited, it was proposed to aug-
ment the facilities for distribution of news-
print to the newspapers through coopera-
tives, State Governments’ distribution agea-
cies. It is envisaged that the newspapers
will be free to take deliveries either direct
from the State Trading Corporation and
the concerned indigenous mills, or through
the cooperatives or the State Government
distribution agencies. The proposal is be-
ing pursued with the State Governments.

Stepping up Centre’s Share in Power
Generation

437. SHR1 GHULAM RASOOL
KOCHAK:

SHRI AMAR ROY PRADHAN:

Will the Minister of ENERGY be
pleased to state:

(a) whether a decision was taken to
gradually step up the Centre's share im
power generation;

(b) if so, whether thy proposed scheme
for creation of additional capacity includes
the setting up of five Regioral Electricity
Authorities under the Central Ewtddty
Authority;

() if so, what will be the main purpose
of this; and

(d) whether all the States have accepted .
this decision of Union Government?

THE MINISTER OF STATE IN
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" Conting years.

, (b) to(d). The need to strengthen the
pcganisational set up of the power supply
industry a; the regional level, through

tion of Regional Blectricity Authori-

M)Mumlgo;mhodtyw
discussed at the annual er Minister's
Coanference held during August 26-27,
1982, Creation of RBAs as statutory
bodies under the administrative control of
Central Electricity Authority (CEA) will
facilitate integrated operaton of the re-
glonal power systems, Many States have
expressed their reservation on this pro-
posal. 1t is considered essentlal to comsult
and évolve & consensus among th, States
before any further action can be taken on
this,

12,00 h "

ot T frere v (g e) :
werw wgRa : fage W9 feday &
gig ¥ —

wsrR  WET : 99 e Ay fegawa
natE
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qry gt w § fagre K7 fadagw &
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T NogFAdr grefoar §
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wuT wC o
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12.01 brs. ‘
PAPERS LAID ON THE TABLE

N,agmm UNDER COMPANIES ACT,
1

THE MINISTER OF LAW, msnm
AND COMPANY AFFAIRS (SHR‘!
JAGAN NATH KAUSHAL) I beg to
lay on the - Table a copy each of
following Notifications (Hindi and Eng
versions) under gub-section (3) of. section
642 of the Companies Act, 1956:—

(1) The Cost Audit (Report) Amend-
ment Rules, 1982 published in Notifica-
tion No. G.S.R. 681 in Gazette of India
dated the 14th August 1982,

(2) The Companies (Central Govern-
ment) General Rules and Forms,
(Amendment) Rules, 1982 published in
Notification No, G.S.R. 555 (B) in
Gazette of India dated the 4th Septem-
ber, 1982, '

(3) The Companies Unpaid Diviiend
(Transfer to General Reveimue Account
of the Central Government (Amend-
ment) Rules, 1982 published in Notifica-
fion No. G.8R. 556 (E) in Gazette of
India dated the 3rd September, 1982,

(awave)

[Placed in Library....Ses. Wo. LT-
$422/82).

DR. SUBRAMANIAM SWAMY
(Bombay North East): 8ir, Dr.

Ambedkar is one of the framers of our
Constitution, The people want a Univer-
sity to be named ater him, but the Maha~
rashtra Government is doing nothing. s
there no way for us in Parliament to do
something about it? Dr. Ambedkar is & -
revered name in this counntry,

MR. SPEAKER: If there is any wayout,
let me know.

ﬁﬂﬁﬁw}#mfwm&
Tl svwr ¢ forw aw oy o
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ot TraTeaTe wreslt : gAY arfr
Lot 7€ Afwa gaar s av = a1

(vawarx) . . .
PROE, MADHU  DANDAVATE
(RAJAPUR): Complete control of this

Parliament "House is with you, I have
already ‘written a letter to you pointing

MR, SPEAKER: I have taken action,

T3 oqrak arad f g F fogqr ar
PROF. MADHU DANDAVATE: We

had requested you that you ghould enquire
inlq-h matter,

wrw AT : H R W E
without, any delay.

PROF. MADHU DANDAVATE: That
is all We only wanted you to enquire
into the matter. It is s0 serfous that
tomorrow while entering the Chamber,
they may like to use it in our case.

MNIFPTAYY (TLAYL) @ #frFe
argg  AF qren) faer 1 gRrad
¥ ¥ awraw wFt ¢ Hfew e

? = 703 T I 1@ A rfgd

werA W@ ¢ 7 wIX e
qAT WL !
s e qqy . g% TBT TEAE

Fana ¥, 0 gH HEw IR H W%
famr roaT
wead WHRw ' wr§ qraAw gy

@ vt mge ;T @ Y
werm wivew ¢ F7 fear e
T At R

SHRI GEORGE -
(Muzaffagpor) » Sic,
cussion on the Dellpi Llniyersity, where the
control hasg been taken by the police, The
Vice-Chancellor is behaving like an Inspec-

)

FERNANDES
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we want' a  dis~
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tor Gemeral of Police. The studeats,
teachery and the karamchariy—all three of
them are agitated about the situation. Will
you permit a discussion on this....(Is-

terruptions), ' Ll

WS wgvd 1 w9y Jiew faan
§ @ we sfadwr 1 A W
@ ot ferr §1 e oy v
A zrew Y § 1w W oar @
g ¥ guw A gl amr

SHRI SATYASADHAN CHAKRA-
BORTY  (Calcutia South): Deld"
University has been converted into a police

station.” Kindly accépt our request for a
discussion. Where can we discuss it?

iDrugs (Prices Control) (fomrth Amend
menf) order, 1982.

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): 1 beg to lay on the Table a copy
of the Drugs (Prices Control) (Fourth
Amendment) Order, 1982 (Hin#i and
English versions) published in Notifica-
tion No. S:Q. 610 (E) in  Gazette of
India dated the 17th Aungust, 1982, under
sub-section (6) of section 3 of the Eisen-
tial Commodities Act, 1955. [Placed in
Library. See No. LT-5423[82].

12,03 hrs.
ASSENT TO BILLS

SECRETARY: Sir, I lay on the Table
following ‘five Bills 'passed by the Houses
of Parliament during the last session and
w-mm;mwhnmd.u
the' House on the 16th Augmst, 1983:—

1. The Assam Appropriation (Ne.- 2)

Bill, 1982,
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[Secretary]

2. The Payment of Wages (Amend-
ment) Bill, 1982.

3. The Public Wakfs (Extension of Li-

mitation) (Delhi Amendment) Bill, _

1982,
4. The Chit Funds Bill, 1982,

5. The Iron Ore Mines and Manganese
Ore Mines Labour Welfare Cess (Am-
mendment) Bill, 1982.

2. Sir, I also lay on the Table copies, duty
autheaticated by the Secretary-General of
Rajya Sabha of the following thirteen Bills
pased by the Houses of Parliament dur-
ing the last session and assented to since
a report was last made to the House on
the 16th August, 1982:-

1. The Prevenion of Cruelty to Animals
(Amendment) Bills, 1982.

2. The Ear Drums and Ear Bones (Au-
thority for Use for Therapeutic Pur-
., poses) Bill, 1982,

3. The Eyes (Authority for use for The-
rapeutic Purposes) Bill, 1982.

4, The Monopolies and Restrictive
Trade Practices (Amendment) Bill,
1982,

5. The Special Courts (Repeal) Bill,
1982,

6. The Sarlafy, Allowances and Pension
of Members of Parliament (Ameénd-
ment) Bill, 1982,

7. The Chaparmukh-Silghat Railway
Ling and the Katakhal-Lalabazer
Railway Line (Nationalisation) Bill,
1982. .

8. The Metro Rallways (Construction of
works) Amendment Bill, 1982,

9. The East.Punjab Urban Rent Res-
triction (Chandigarh Amendment)
Bill, 1982.

10. The Governors (Emoluments Allo-
wances and Privileges) Bill, 1982,

11. The Jron Ore Mines and Manganese
Ore Mines Labour Welfare Fund
(Amendment) Bill, 1982.

OCTOBER S, 1983

Comm, on Welf.

of SC & ST Rep. 404

12. The Industrial Disputes (Amendment)
Bill, 1982. g’

13. The Motor Vehicles (Amendment)
Bill, 1982.

12.04 hrs.

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND
SCHEDULED TRIBES
Twenty-sixth Report.

SHRI A. C. DAS (Jaipur): I beg to
present the Twenty-sixth Report (Hindi
and English versions) of the Commitiee
on the Welfare of Scheduled Castes and
Scheduled Tribes on Action taken by Gov-
ernment on the recommendations contain-
ed in the Fourteenth Report of the Com-
mittee on the Ministry of Finance, De-
partment of Ecomomic Affairs (Banking
Division)—Credit facilities for Scheduled
Castes and Scheduled Tribes.

ot wme fag : weae wERY
FNYT & T (SwEe)

weaw wgeE ¢ AW AT T ar
FF I WE ) -

(Interruptions) **

MR SPEAKER: No,

SHRI HARIKESH BAHADUR (Gora-
khpur): Sir, I have given an adjournment
motion that reporters are not only beaten
up, but even their offices are being raided.
It is a continuous coercion and intimida-
tion of press. It indicates that the freedom
of press is in danger. It is an important
issue. ... .

(Interruptions)

WETW WRWW : W qET FT AT
Pt wrar wrc@ § 1

it gdwm gaT T () ¢
areaaT feeelt § oY for WA faeaw
TAT ¥ IER o N A gwWraaT
o€ & 1 feord o arg #Y ¥w7. .,
(wrwer)

**Not recorded.

- T
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(saam)

MR. SPEAKER: I do not know the logic
of saying it here. You have given the
notice and it is under my consideration. I
will see when it can be done. What is the
fur. of it?

SHRI HARIKESH BAHADUR: Sir, can
you direct the Government?
(Interruptions)
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I am available to you all the time.
(Interruptions)**

SHRI JAGPAL SINGH:
wSTR WRE ¢ FIE S Jg
Ll o

ASVINA 13 1904 (SAKA)

Discontentment among
police personnel gtc. (CA)

Nothing is going .on record without may
(Interruptions)**

MR. SPEAKER: Whatever this gentle-
man is saying is not going on record be-
cause he is speaking without my permis-
sion. .
(Interruptions)**

MR. SPEAKER: There is no question of
Privilege. Sit Down.

(Interruptions)**

MR. SPEAKER: Nothing goes on re-

cord. I have not allowed him.

w17 79 q1a 7E G5d § | AT QT W1
T T FT Ffog

He is unnecessarily trying to take the
time of the House. It is too much. Every-
thing is being taken out of context and
out of limits, It has crossed the decency,

12.09 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
¢ Reported discontentment among
police personnel in various Siates and
action taken by Government
SHRI RAVINDRA VARMA (Bombay
North): I call the attention of the Minister
of Home Affairs to the following matter
of urgent public importance and request
that he may make a statement thereon:

“Reported discontentment among Po-
lice Personnel in various States and ac-
tion taken by Government.”

SHRI RAM VILAS PASWAN: But
where is the Home Minister?

(Interruptions)**

MR. SPEAKER: &% ffreec it
g

The Home Minister is replying in the
Upper House.

SHRI GEORGE FERNANDES (Gora-
khpur): How did the Minister choose to be
in the Upper House and not in the Lower
House?

MR. SPEAKER: ¥l T8¥ q¥ @
T |

*#Not recorded.
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[Me. Speaker] -
They are equally important. Why are
yontmn;tocremdﬂemﬂ.ﬂon?

ot v feerem qraav @ (gTaR)
WFEST  ®1F gwT A whoseT 8
frcr & wfew & W wwe-
wow ¥ @ifme fafrex @ Wit
lﬂutmﬁaifu

.. (vmEeva).

SPEAKER: Please don't try to

SHRI GEORGE FERNANDES: This
is 100 gerious a matter,

MR. SPEAKER:
it....

I don’t want to put

(Interruptions)

SHRI GEORGE ‘FERNANDES: You
made the statement, Sir, that the Minister
is. in the Upper House, ‘ Between the
Upper House and the Lower House, he
chose the Upper House, when here it is
a matter of such great public importance.

wsTw WRd ¢ W19 w5y fek-
fomdrwm dar T T §, wEAdE
s MUY g BT Fogw quae
L)
SHRI GEORGE FERNANDES: We ate
no¢ discussing the Constitution. We are dis-
zﬁuuﬂﬁn-mvmﬁmunﬁnmdi-

MR SPEAKER: No conventions...

SHRI GEROGE FERNANDES: When
a matter of grave public importance, in
your view, is being discussed, the Minister
must _be here. After all, he is-the one
who is in the Cabinet. This Minister does
not «it in the Cabinet.

oft o faorg qreaey @ qrfedy
* ¥ g, @ T e g
MR SPI'AKER: Ho is in the Upper

House.
oo (cqwEmy . .

WSIW WP 1 WY W ST
Tq T v §

THE MINISTER OF STATE INTE%
MINISTRY OF HOME AFFAIRS (SH ’
NIHAR RANJAN LASKAR): Sir, Gov-
ernment is fully conscious of the need to
maintain discipline in the police forces of
the country and is constantly paying close
attention to the affairs of the police in the
different States. In 1979, there was wide~
spread police unrest and indiscipline in
Punjab, Madhya Pradesh, Orissa, Gujarat,
Tamil Nadu, Jammu & Kashmir and Raj-
asthan, Since then the position has consi-
derably improved and despite the recent
developments in Maharashtra and Haryana
police and some stray incidents in one or’
two other States, the overall police discip-
line could be considered satisfactory.

The situation in Maharashtra and Har-
yana during August, 1982 resulted from
the action taken against the recalcitrant
elements in the force in the interest of

A few instances of discomtent among
policemen have also been reported from
the States of Bihar, Himachal Pradesh,
Gujarat and Orissa, These mainly relate
to individual grievances of policemen. The
local anthorities have been able to deal
with the situation satisfactory and there
is no ecvidence of any unrest or wide-
spread discontemt among the police force
in ‘these or other States.

The Ceatral Government is closely mo-
nitoring the sitvation within the police
forces in different States and is conscious
of the need to meet their real grievances:
At the same time, it is determined to
maintain the high standards of discipline
in the forces in the interests of the coun-
try’s requirements,

SHRI RAVINDRA VARMA: Mr. .
Speaker, Sir: I must say that the hon.
Minister’s statement in answer to this
Notice is an exemplary and deplorable
essay in evasion. It scems that my hon
friend has oot cared to lgok af the wopds
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empibyed in the Call Attention Motion.

, The Motion does not refer to discipline

or indiscipline, but it refers to discontent-
ment; and my hon. friends answer to the
House is singularly silent about the causes
of discontent, and about the widespread
nature of the discontent. All that he has
done iz again to wave a baton before thiy
House and to say: “I have a big baton
with me; and, therefore, I shall ensure
discipline in the Police forces of the co-
untry’. -

In ali humility, T would like to submit
that he bas put the cart miles before the
horse amd treated the House to an
essay in irrelevance, He has emulated the
example of the ostrich and he believes
that by hiding his head in the sand, he
can deny the howling storms to which
ﬂlismlmtzyhubeena witness in the
last few months.

It is most unfortunate that he has gons
mto history, and talked about 1979. 1 can
go back to history and talk about 1953
aond 1960s and 1970s, when the Ministry
beaded by my distinguished friend. ...

.MR. SPEAKER: Mr. Verma, please
excuse me for a minute. I think I will
postpone this till § O’clock. I would like

- the Minister to be here.

- SHRI GEORGE FERNANDES: I think
you could have done this, when I raised

the point.
™ fewt® AKX : WEIH W, QT
Rl Sl DAL

. oft gl g i (i) o
WY 7 & ¥F @37 9 fenfw) @ §,
TF g a1 A ST

SHRI RATANSINH RAJDA (Bombay

South): You have maintained the dignmity
#f the House.

12.15 hrs.

BUSINESS ADVISORY COMMITTEE

THE MINISTER OF PARLIAMEN-

TARY AFFAIRS AND WORKS AND -

HOUSING (SHRI BHISHMA NARAIN
SINGH): I beg to move:

“That this House da agree with the'
Thirty-fifth Report of the Business Advi
ory Gommittee presented to the House
ga the 4th October, 1982." :

MR. SPEAKER: The question is:

“That this House do agree with the
Thirty-fifth Report of the Business Ad- -
visory Committec presented to the House
on the 4th October, 1982.”

.The motion was adopted.

MR. SPEAKER: Now matters under

Rule 377.

SHRI K. RAMAMURTHY (Krishna-
giri): Before, you start it, ] want
make a suggestion. Since the Calling At-
tention has been poatponed to 5 O'clock,
I would suggest that this should be ad-
justed accordingly, because all the mem-
bers who have given notice under Rule
377 may not be available at this time;
they might be thinking that this will be
taken up after the calling attention B

O¥eL.
| m——

12.16 hrs.

MATTERS UNDER RULE 377
(i) DROWNING OF CHILDREN IN NANGAL

REsERVOR

‘St WM tm W (fgeiT)
I gy g FaOT [ A § e

1y

A AW A I (Srea)
 wid (9) @ (%) A ww
g g (sTm) y

g & Wy el 0, woer
s foorr aff @ 1 o W
ot v ¥ &1 Fa ote
tgrtn’k.w‘uwrrﬁmmtr L1
g (=)

L nﬁw zoﬁmm,szv‘t
MR ane, abw ¥ qw e ¥ 1314
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& 7 g fr 3w figmw o=
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e otw F o Ot o ol
IR wer @ & o W) gl
afcardl # g sgrpyfer st s
& s | .

(ii) NEED FOR RE-ROUTING OF CHRTAIN
INTERNATIONAL AIR SERVICE THROUGH
CALCUTTA BY GIVING THEM TRAFPIC
LANDING RIGHTS. s

SHRI NIREN GHOSH (Dum Dum):
Calcutta Airport is the best airport am-
omgst the 4 Metropolitan Cities both tech-
nically and from the point of view of the
maintenance certified as such by the Inter-
national Air Transport Authority. At ome
time it was the busiest airport, now it
wears a deserted look because we firmly
believe foreign airlines have been asked to
quit Calcutta and come to Delhi. But if
you say that they went to Delhi volunta-
rily for traffic landing rights, the questien
arises why did you give them berth at
Delhi; you should not have refused them,
thus encouraging desertion from Calcutta.
Now certain foreign lines are asking for
traffic landing rights—for example KLM,
Air Canada and Cathay Pacific. This is
not being settled.

CCPU recommended that Delhi and
Bombay are bursting at the seams and
cannot handle the traffic and recommend-
ed diversion of flights to Calcutta and
Madras, No heed has so far been paid
to this recommendation. Delhi and Bom-
bay are common-rated as regards passen-
ger fare but Calcutta is not. As a result,
passengers from eastern region have to
incur additional expenditure to go to Delhi
or Bombay to catch west bound flights. If
you make your own rules? Further, all
east bound flights should originate from
IATA, does not permit this why do not
Calcutta has to the far east and Australia
and terminate at Calcutta., Calcutta has
oot a proper aircraft base though it has
the most skilled technical personnel.

It is a base for Dakota and Fokker
Friendships which are being rapidly phas-
ed out. Avros are based at Hydemabad,
Bocings at Delhi and Airbus at Bombay.
Short of complete overhauling capacity
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why should you not make all other ar-
rangement of repair for Alrbus, Boeings
etc. at Calcutta? Heavy Government
moneys are being wasted because if they
are stranded at Calcutta, they have to go
to Delhi or Bombay to get spare parts
and engineers. It must not be forgotten
that Calcutta is the Gateway for the far
cast. So, it is clear that so many issues
are involved which would require a full
‘dress debate but these examples are suffi-
cient to prove that Calcutta airport has
been systematically downgraded. T want
the Minister to rectify this position imme-
diately and make a statement before the
House,

12.25 hrs.
[MR. DEPUTY-SPEAKER in the Chairy.

(iii') NEED TO IMPROVE WATER SUPPLY
+ IN DeLHL

st AT qlenr  (eAT)
"JUITEAW WEIEd, T o T §%e faeet

ASVINA 13, 1904 (SAKA)
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qt & TWE & W auer
uR gEfrm wfesfal &1 s
T &fer Tm@r o gaer @ T
W A §og ¥ Fore WX qrEw Gl o
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wfewifa &1 s ot w8 arc i
mar | feafe & gare W@ F AT
ft fer ¥, qog @2 ¥t aw ¢ fw
feafr % war av w1 ga T J/w@
W W] | Y #T TwE ST T

g
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(iv) NEED TO RELEASE ADEQUATE CREDIT TO
FARMERS FOR PURCHASE OF AGRICUL-
TURAL PUMP SETS,

SHRIMATI JAYANTI PATNAIK (Cut-
tack): T wish to raise the following mat-
ter of wurgent public importance under
Rule 377.

The electric motor industry is facing
demand recession, The slump in the motor
industry was mainly due to credit restric-
tions for agricultural pumps. Manufactur-
ers of electric motors have been cutting
down their production since January, 1982,
The production of the industry has beem
reduced at 50 per cent subsequently,

The situation is unlikely to improve un-
less the Government initiate definite action
plans to reverse this downward trend in
production. Jn view of this, I demand that
the Government of India should release
adequate credit for purchase of agricultu-
ral pump sets to pull the electric motor
industry out of recession.

(v) NEED TO INCREASE GUARANTEED PRICE

oF CotToN UNDER THE CoTTON MON-
POLY PURCHASE SCHEME.

SHRI UTTAM RATHOD (Hingoli):
The guaranteed prices of different varie-
ties' of cotton monopoly purchase scheme
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[Shri Uttam Rathod]
in Maharashtra i3 being reduced by Rs. 50
por quintal. This statement has upset the
optton growers throughout the State of

" Maharashtra,

During the last one and & half years
the prices of fertilisers and insecticides
Bave gone up by 20 per cent, but the guar-

* smteed prices of cotton hawe been kept

at the same level. Even the APC did not
bother to increawe the prices of cotton
though they knew that the prices of ferti-
liser and insecticides had been increased
substantially. The Government of India
is urged to see that the guaranteed pri-
ces prevailing last year under the Cotton
Monopoly Purchase Scheme in Maharash-
tra thould be increased by at least 20 per
chnt than that of the last year.

(vi) NBED TO RESTORE THE WORKING OF
PosTs ANpD TELEGRAPHS QOFFICES ON
SUNDAYS AND OTHER PUBLIC HOLIDAYS.

*SHRI D. 8. A. SIVAPRAKASAM
(Tirunelveli): In the P & T Department
there are 20 public holidays. Till recent-
ly, only on a few Sundays in a year the
Post offices nsed 1o be closed .completely.
On public holidays the Post Offices used
to work for two ° hours. On such days,
there “used to be one delivery and ome
despatch.

Some months ago, an order was passed
to close the post offices on all Sundays
and on @il holidays completely. On Sun-
days there is no working of post offices
& all. The employees of P & T Depart-
ment working on holidays used to z
overtime, Now there is no overtime
tham, singe they do not work on holidays.
It is felt that to avoid overtime payment
to the employees, the post offices are now
sot working on holidays and Sundays.

Department, the P & T Department s
also an essential utility eervice for the
pecple. On Sundays the trains rup. Qp

ys there is no stoppage of power
supply. Whether it is for avoiding over-
time payment or for some other reason,
the post offices are not working on hdli-

OCTOBER 3, 1982

Rule ¥ g6

Now there is no Expréss Delivery -
tem. The amenities to the pubie 8-
ting depleted. There is a gradual
in the P & T Service to the people.

‘In the interest of service to the commisn
people, 1 demndt!mthnymmofm*-
ing Post Offices work on Sundays and

. other public holidays for limited hours

should be restored.

(vii) RasTorATION OF PrcMY Drrossr
SCHEME,

SHRI T. R, SHAMANNA (Bangalore
South): Sir, for a long time the banks are
having a scheme to collect money for sav-
ings from the poor and middle class peo-
ple, who will mot normally oosn a depposit
account in a bank. Unlike F.D.A, Cur
rent Account and S. B. Account, where
depositors have to go to the bank to pay
money into their account, in the case of
Pigmy account for mmall depositors, the
banker (through authorised agents) will go
to the ¢ itors and collect Re. 1/-, B».
2|-, Rs. 5]- and Rs. 10- daily or weekly
and credit it to their Account. A smihll
interest will be paid on the .deposit. Fhe
agent (Pigmy Collector), will get a com-
mission on the basis of the deposits col
locted. !

The merits of the Pigmy Deposit are:

1. The money collected to Pigmy, if
not collected, it would have been spemt
for non-productive purposes.

which will go a loag way to mpke »
living in these hard days.

3. The Banks will have deposit, Jt
may not be a big amount, but a targe
pumber of smal accounts will give &

4. The Pigmy depositor will get a big
mm after one or w. He cap e
_ this for his b or it miay help him
to i
.

*Fhe originel speech was delivered in Tamil,
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is kind of deposits, evem they
¢ got be Heavy, the m#hw
30/ ceTheP:gmyDepdtaﬂo

The

lnrmd,tn some ment,thedepoa!mr.
The Pigmy Collectors, who are more than
6,000 to 8,000 in Karnataka alone, will be
rendered jobless and will have to starve.
The bankers will lase an opportunity to
serve the weaker sections.

On hehalf of a large number of unfor-
tunate Pigmy Collectors, I am making this
demand, because they have requested me
to get them relief at an
Pigmy Deposit will help the sicocess of the

'~ 20-Point Pregramme of the hen. Prime

'li-iuter

. (viil) NEep TO .\mommlm
AND SUPPLY OF LEVY/NON-LEVY

' (;u.iam-rm THE COMPANY AND
FACTORY AT KYMORE.

SHRI GULSHER AHMED (Satna) :

.. Asbestos Cement Limited has a factory at
Kymore, Tehsil Murwara, Distt. Jabalpur,
"M.P.,, & notified backward area of Madhya

. Fnduh where it has been manufacturiag
" tsbestos cement building products, since
1934. It employs more than 1000 wor-

¥

~+ Qrdinary Portland Cement (OPC) js one
.,Qlthamwnwmmlmmd for

Ruje 3T1 818

moblipuomo!mpphumlhelwym
and does not have OPC availabie for sup-
2y 0 pon-levy consumers or the market.

The Company bas been increasing its
activities in Kymore to belp in the dqwslop-
ment of this backward area. loitially im
1934 the Company started omd.ions with
one machine. In 1957 it doubled its.gapa-
city by commissioning a second machine.
It also progressively imtroduced the ma-
nufacture of pipes. ;

To overcome the problem the Hon. Min-
ister % requested to authorise the release
and supply of levy or mom-levy cemert for
the Company's factory at Kymore.

This measure will enable the
to lift the lay off and to recommence pro-
duction.

(ix) COMPLETION OF MAHATMA 'GANDHI-
BRIDGE IN BIHAR.

@t T fata et (o) -
ew W@, g ®
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Amritsar Oil Works

12.38 hms.

AMRITSAR OIL WORKS (AOQUISI-
TION AND TRANSFER OF UNDER-
TAKINGS) BILL

THE MINISTER OF STATE IN THE
MINISTRIES OF CIVIL AVIATION
AND CIVIL SUPPLIES (SHRI BHAG-
WAT JHA AZAD): Sir, I beg to move®:

“That the Bill to provide for the ac-
quisition and transfer of the right, title
and interest of the undertakings of the
Amritsar Sugar Mills Company in rela-
tion to the Amritsar Oil Works with a
view to sustaining and strengthening the
sucleus of public owned or controlled
units required for ensuring supply of
wholesome vanaspati and refined edible
oils to the public at reasonable prices
and thereby to give effect to the policy
of the State towards Securing the prin-
ciples specified in clauses (b) and (¢)
of article 39 of the Constitution, be
taken into comsideration.”

Sir, the Bill provides for acquisition
and transfer of-the right, title and interest
in Amritsar Oil Works, a vanaspati manu-
facturing unit of the Amritsar Sugar Mills
Company Limited, on payment of an am-
ount of Rs. 6559 lakhs in lieu of com-
penkation.

The Amritsar Oil Works, Amritsar, is
an undertaking of Amritsar Sugar Mills
Company Limited. The management of
this undertaking was taken over by the
Central Government under Section 18A
(A) of the Industries (Development and
Regulation) Act, 1951, with effect from
13th September, 1974. On account of finan-
tial irregularities and mismanagement, the
undertaking suffered huge losses from 1971
opwards leading to its closure for about
18 months, On the request of the Punjab
Government and the State Bank of India
the management of Amritsar Oil Works
was taken over by the Central Government
Initially for a period of five years. The
period of take-over was extended from
time to time and the last extension was
up to 12th September, 1982. On 3rd
September 1982, the Delhi Hogh Court in

OCTOBER 5, 1982

(Acqu, & Transfer of
Undertakings) Bill’
Civil Writ Petition No. 1410 of 1979 filed
by one of the Directors of the Amritsar
Sugar Mills Company held that the orders
issued by the Central Government under
the Industries (Development and Regula-
tion) Act 1951, for extending the period
of take-over of the management of this
undertaking from time to time were void
and that the management of the umder-
taking should be handed-over to the origi-

nal owners by 15th October, 1982.

The Central Government is of the opi-
nion that handing over of the management
of the undertaking to the original owners
will not be in public interest. It is, there-
fare, proposed that the Central Govern-
ment may acquire Right, Title and Interest
in the undertaking by cnacting a legisla-
tion before 15th October, 1982.

‘At the time of teke-over of the mana-
gement of the undertaking in September,
1974, the net worth of this unit was nega-
tive to the extent of Rs. 85 lakhs. Dur-
ing the period of the Government mana-

g0

_gement, industrial Reconstruction Corpo-

ration of India provided a loan of Rs. 65
lakhs and the State Bank of India gave
cash credit limit for working capital re-
quirement to the extent of Rs. 200 lakhs.
Immediately after take-over of the unit by
the Central Government a moratorium
was imposed on the past liabilities. With
the financial assistance and induction of
professional management by the Central
Government, the unit made progress from
year to year. From the third year on-
wards of the take-over, the undertaking.
has been making profits consistently. The
profits earned were ploughed back for ex-
panding the capacity and the turn-over of
the uvmnit, All the accumulated losses have
been wiped out and secured loans to the
extent of Rs. 1.12 crores have been ré-
paid.

"SHRI SOMNATH CHATTERJEE: To
whom?

 SHRI BHAGWAT JHA AZAD:' To
those wha had given the loan.

SHRI SOMNATH CHATTERIEE:
Andbody other fhan the bank?

*Moved with the recommendation of the President.
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SHR1 BHAGWAT JHA AZAD: The
loan that we had taken from the bank,
that we have repaid.

The unit has built up huge reserves,

This unit and the units of Ganesh Flour
Mills Company Limited, tae management
of which has also been taken-over by the
Central Government, are being utilised by
the Central Government as an important
instrument for implementing its oil policy
The refining of imported crude oil for
supply to consumers through the network
of fair price shops under the public distri-
bution system is being almost eatirely done
by these twp undertakings. In addition,
they togetoer account for nearly one-sixth
of the total vamaspati production in the
country.

In the context of the Government’s
edible oil policy aimed at giving an
effective role to the public sector units in
the regulation of the oil and vanaspati
market and ensuring supply of vanaspati
and edible oils to consumers at reasonable
prices, it is felt thay sufficient production
capacity under the management of Govern-
ment ought to be buil; up and that the
Amritsar Oil Works and the Ganesh Flour
Mills together provide a strong nucleus for
this purpose.

The present healthy state of Amritsar
Oil Works, Amritsar, is the cumulative
result of the various steps taken by the
Central Government since its take-over in
1974, If the unit is pot nationalised and
handed over back to the original owners,
there is comsiderable risk of its again be-
coming sick, Thus, e results achieved
duriag the period of Government manage-
ment would 'be washed away. Tt will also
. impede the management of supply of im-
ported edible oils through the public dis-
tribution system. Therefore, the nation-
alisation of the Amritsar Oil Works is
necessary in public inserest.

The Bill provides for payment of
Rs. 65.29 lakhs as an amount in lieu of
compensation, This includes the manage-
ment compensation @ Rs. 10,000 per

. umom for M period the wnit has been
under Govermment managemeat. The Bill
pn:mdes for appointment of a Commis-
sioner of Payments to whom this amount
n liew of compensation will be entrusted.
2173 LS—~-11

~ Undertakings) Bill

It is proposed that unsecured loans and
current liabilities which were covered by
the moratotium after the take-gver amd
have not so far been pald shoudd be Liqui-
dated out of this amownt in liew of com-
pensation. The balance amourt is proposed
to be paid to the original owners.

It i proposed to incorporate a mew
company for runfing this ondertaking.
The Company will be a whoily owned
Government Company.

The Bill also provides for contimuance
of employment of all employees of the
undertaking in the proposed new company.

I am sure, the proposed Bill will have
the support of the entire House. With
these introductory remarks, I beg to move
that the Bill to acquire the undertaking of
Amritsar Oil  Works be taken into

consideration.
MR. DEPUTY-SPEAKER: Motion
maoved:
“That the Bill to provide for the

acquisition and transfer of the right,
title and interest of the undertakihgs of
the Amritsar Sugar Mills Company im
relation to the Amritsar Ol Works with
a view to stbstaining and strengthening
the nucleus of puoblic owned orf com-

trolled umits required for eénvuring
supply of wholésome van and re-
fined edible oils to the public a¢ reason-

able piices and thereby to give efféct to
the policy of the State towards secuting
the principles specified in clauses ()
and (¢) of article 39 of the Comstittition,
‘- be taken into consideration.”

Shri T. R. Shamanna.

SHRI T. R. SHAMANNA (Bangalore
South): Sir, 1 beg to move:

“That the Bill be circuiated for the pur-
pose of cliciting opinion thereon by the
10th Novemtber, 1982, (4)

SHRI SUNIL MAITRA (Calcuitta
Morth East): Mr. Deputy-Speaker, Sir, I
rise to support thé mein fhrusy of the Bill.
that is, the act of naetiomalisstion. But, at
the same time I showld mwke myseM very
clear snambiguously that T do mot suppest
the boustiful dispensation thet has bedn
meted out to the erstiwhile proptistors of
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“[Shri Sunil Maitra]

this particular concern. If not directly but
by imiplitations and through the statement
of the Minister made just now, the Minis-
tér has stated tha; the concern was ine-
fficient "and incomipetent,

Sir, we support the measure of nation-
alisation mot because of any illusory con-
cept that it is going to lead us to socialism
but because when the means of production
is nationalised and comes to the control of
the State, it also acquires an element of
public accountability, Therefore, from
that point of view, we support the measure
of nationalisation. I the Statement of
Objects and Reasons of this Bill, the Min-
ister has said:

“It "has also been producing whole.
some vanaspati for sale at reasonable
prices in the, open market.”

May I ask the question when the com-
"sern has beem taken over.by,the Govern-
ment and has been run by the Government
and- is being run by fhe Govemmcr_ll for
the-last 7 or 8 years and in the process of
running efficiently and competently this
particular firm, are you selling its product
cheaper? -The firm has not only wiped out
-thé losses but year after year, it is making
profit. But are you selling your products
at a rate cheaper than that of the gther
private sectar’s concerns which are selling
Yaese products in the market? So, what
exactly you mean- by “sals at reasonable
prices in the open market”? Is it chegper
than the prices that -are being charged by
the privats sector companiaa?

Secondly, you said, by nationalising this
‘concern, you want to have a commanding
role in the public sector as far as edible oil
-is gopcerned: Thag is what you have stated
48 your.statement. In the public sector, at
the moment, as far as edible oil is con-
cerned, it has accounted for 16 per cent.
“What are you going to do about the foreign
‘monopoly concerns who are already in the
edible section of the private sector? The
‘Mindustan Lever is operating and the other
‘private monopoly concerns are also -operat-
“ing in this industry. Therefore, are you
+geing 1o take any conérete step so that
‘xhuvhﬁioommdity,gdihhml.onuldllm
8 commanding height in the public sector
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and thereby the price-can be regulated,
production increased and people can take
the benefit? Will you also see to it that
the production that comes out of the pub-
lic sector units is distributed through the
public distributon system?

SHRI SOMNATH CHATTERJEE
(Jadavpur): You must make that commit-
ment, (Interruptions).

SHRI SUNIL MAITRA: I am sorry to
state that while nationalising this company,
a reference has been made to article 39
(b) and (c) of the Constitution. Now,
article 39 (s) says:

“(b) that the ownership and control
of the material resources of the com-
munity are sp distributed as best to
subserve the common good;”

Article—39 (c) says, preveat concentration
of we'lth and means of production.

Now, while taking over this concern for
which you ‘are giving a compensation of
Rs. 65 lakhs, which by itself does not
account for more than 16 per cent of the
total production, are you really serving the
cause of article 39(b) and (c), that Is,
Directive Principles of the Constitution?
What about Tatas, Birlas, Singhanias and
others—that is the real crux of the pro-
blem—who today occupy only the com-
manding heights of the industral sector but
also today they have their clutches on the
throats of the entire economy of this coun-
try? So far as these big people are con-
cerned, the Directive Principles of the
Constitution are not being applied, When
this small undertaking is being taken
over—it is not bad; we support the mea-
sure of nationalising it—at the same time,
while taking over these small undertakings
or medium undertakings, such cvmical ex-
ploitation of the Directive Princples of the
Constitution should not be resorted to.
This is nothing but cynical exploitation.’
When the Opposition tells you about the
Directive Principles of the Constitution,
you say, “We are conforming,”

SHRT SOMNATH CHATTERJEE: .
That is mentioned to gel the benefit of
Article 31C.

SHRI BHAGWAT JHA AZAD: You
know better why it has been given,
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SHRI SOMNATH CHATTERJEE:
Therefore, you restrict it to that.

SHRI SIJNIL MAITRA: That is only
cynical exploitation.

SHRI SOMNATH CHATTERIEE: To
avoid a challenge in the court,

SHRI BHAGWAT JHA AZAD: It is
not a question of exploitation; it is only
to defend myself that 1 have done that.

SHRI SUUNIL MAITRA: 1In the State-
ment of Objects and Reasons, it has been
stated that the company was mot being
managed in a manner befitting its size and
position. Just now, the hon, Minister said
that the company had ‘accumulated a loss
of Rs. 85 lakhs. If I heard him correct-
ly, when the company was taken over, he
said that it was “minus” Rs. 85 lakhs. That
means, T tike it, that the loss was to the
extent of Rs. 85 rakhs when the company
was taken over. The compiny is now be-
ing nationalised. In between the date of
taking over of the company and the date
of natonalising the company, when the Bill
has been preseated to the Lok Sabha today,
the management has been vested in the
Government; the losses have been wiped
out and toduy this company is making
profits. What for are you then giving the
compensation of Rs. 65 lakhs? Is it for
mismanagement or for inefficiency or for
incompetent running of the company? In-
stead of prosecuting these thieves and
cheats who have defratided not only the
consumers but ‘alsp the country and the
public at large, you are doing out a
handsome compensation of Rs. 65 lakhs:

Not only that. In Clause 7(1), you are
proposing a compensation of Rs. 65 lakhs
ang in Clause 7(2), you are proposing that
Rs. 10,000 per annum should be paid to
the erstwhile management of this con-
cern for the deprivation of management. T
do not remember to have gone through
such provisions in other Bills.

SHRI SOMNATH CHATTERJEE: A
similar charity of public money has been
made.

SHRI SUNIL MAITRA: Why are you
paying Rs. 10,000 per annum? TIs it be-

cause these people have been deprived of
management? They should have been

Prosecuted. But instead of prosecuting
them, instead of putting them in the lock,
You are paying them as reward Rs. 10,000

Undertakings) Bill

per annum from the date of taking over
till the payment of money. Again, apart
from paying Rs. 10,000 per annum ‘and
Rs, 65 lakhs as compensation, till the
money is not paid you are paying interest
at fhe rate of 4 per cent.

So, this nationalising of the company, I
think, does not conform to the Directive
Principles of the Constitution, to article 39
(b) and (c), as enunicated in the Constitu-
tion of India.

In Section 16(2)(b), it ig stated:

“All amounts due in respect of any com-

_pensation or liability for compensation
under the Workmen's Compensation Act,
1923 in respect of the death or disable-
ment of any employee of the Amritsar
Sugar Mills Company in relation to the
Amritsar Oil Works, unless the said
Company has, under such a coatract
with insurers as is mentioned in Section
14 of the said Act, rights capable of
being transferred to, and vested in, the
workman.”

It is good that you have made provi-
sion for this, but T would like to know why
a provision in respect of the outstanding
wages or dues of the workers apart from
what you mentioned in the above Section,
has not been made, I think it would be
better if this provision is also incor-
portted here.

In Section 16 (2) (c), it is stated:—

“All sums deducted by the Amritsar
Sugar Mills Company from the salary
or wages of any employee of the Am-
ritsar Sugar Milly Company in relation
to the Amritsar Ol] Works for credit
to any provident fund or any other
fund established for the welfare of the
employees but not deposited to the cre-
dit of such funds”

In other words, it means that if the
management has deducted from the wages
of the workerg and has not credited to the
provident Fund Accouny of the workers,
it will come as a firsy charge on the liabi-
lities. It is good that you are paying. Why
this thing Was happened? Why shoukd it
not be recovered from the persons who
heve been managing this Company? I
assume that this is a case where there must
have been some money which is payable
to the workers by the management.
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MR. DLEPUTY-SPEAKER: You can
suggest thay when compensation is paid by
the Government, these can be deducted.

SHRI SUNIL MAITRA: Yes, That is
all right. You credit to the workers’ ac-
count in (lic Provident Fund. I agree. Tt
is all right. 1 support it.

MR. DEPUTY SPEAKER: When they
'ave alreacy recovered this Account from
the employees and they have noy paid it,
compensation is paid by the Government.

SHR1 SUNIL MAITRA: My question
is. at the sume time, why these persons
should not be prosecuted. "When you say
thai there is no such law for prosecution
may I beg to draw your attention to the
fact that v'en there js no law to deprive
the workess of their legitimate wages, a
new law is being enacted by this Parlia-
ment, that is the very 7th Lok Sabha  in
order to deprive the Life Insurance Corpora-
tion employees of their due wagesfl It is
because there is no law and the law that
was i existence was struck down by the
Supieme Court. says tnat existing laws do
nol give any protection to the Life In-
surance Corporation management of the
Government of India. On  (he contrary.
enisting lawy do help the employees. In
thut case. it was possible for you to pro-
mulgate, formulate and enacy a legislation
to protect the interests of the employers.

Now . in this case, if you argue that there
is no such law 1o prosecute the erstwhile
owners who mismanaged or embezzled the
workers’ money. if really the Government
is in favour of protecting the interests of
the workers, which they have proclaimed
loudly time ang again. them Jet the Go-
vernment come ouf With a piece of lekis-
lation that in such cases they would be
prosecuting erstwhile proprictors of such
congerns.

I is good that the Government today is
bringing this Bill for nationalisation.

But. T would bring to the notice of the
Government that there are umpteen num-
ber of cases pending that is, companies and
factories and mills whose management has
been taken over by the Government. For
cxample in the city of Calcutta from
where T hail, INCHECK, National
Rubber, steel and Alloy Produgts, Bengal
Potteries and so miny companies are there
whose mamagements have been taken over
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by the Government and the Goveramnt
of India has been assuring us, again and
again,, that all these Companies would be
nationalised. Already, the Government has
poured in amountg to the tune of Rs. 30-
50 crores in these concerns. But as yet the
Government hag not nationalised these
concernsy, :

1 would request the Hon, Minister—of
course, the Minister is not responsible for
nationalisation  of these concerns—but
tarouzh the Minister, the Government of
India that in the cases of the concerns
where you have taken over the manage-
ment, please do come out with the Bills
to nationalise these concerns so that the
workers ag wel as the public and the peo-
ple at large feel assured that the
that the Government is really seized with
the good interests of the public.

13.00. hrs

The Lok Sabha then adjourneq for
lunch ill jourteen of rhe Clock

The Lok Sabha reassmbled after Lunch at
seven minutes past Fourteen of the Clock

(Mr. Deputy Speaker in the Chair)

Amritsar Oil works ( Acquisition und Trans-
fer of undertakings) Bill-—contd,

MR. DEPUTY SPEAKER: Now. Shri
G, 1. Dogra,
st fatard; &Te Sl (o)

T faqey e wmga, | s sy
T FAT E fF wrgy a8 a3 F1 917
faar | 7 awenfr oA fTA
G a@l 1 qCE FAA  fafrezz
RS FT FAe fremr Amwar g
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® aZfag, & qoF F AT Ga
gqq gy 9T Wr g | 36 wOF
S W F Ay @ E
T g ¥ fag q aw W &
faqg & & | @ FE@ w9
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a% oy Afadt § oaf  F9er
SITQAT, T AF I HT FAT TG AT
T®ar | Sifast qTa ¥ @™ W
N A& Fr fqEEr a7 awar g oo

SHRI R. L. BHATIA (Amritsar): Mr.
Deputy-Speaker, Sir, perhaps Shri Jagpal
Singh thought that he was speaking on the
Finance Bill and he could express his views
on all types of matters. In fact, the Bill
before the House is very simple. The
Amritsar Qil Works are being nationalised
and the only relevant point was about the
compensation being paid to the people con-
cerned. This poiny was also raised by the
earlier speaker, Shri Maitra and he said that
no compensation should be paid to the
peaple whose property we acquire, Now,
ji is the cardinal principle and policy of
our Government that on the basis of equily
and justice we must pay compensation for
any property that we take and we are jol-

lowing tha; policy.

With regard to the Amritsar Sugar Mill,
this company was incorporated in 1924 as
a public limited company, But after some

-time this uni; became sick not becanse it

was not profit bearing, not because there
was something wrong with the machinery,
but because there was a rift amonz the
directors, there was misappropriation of
money and the result was that the factory
was closed.

1 represent Amritsar and at that time I
represented to the Goverrment that the
management of this concern should be
taken over because a very large number of
workers were unemployed and then efforts
with the owners to settle the affairs, my
intervention as well as the intervention of
the district authorities with an idea that
this company may run properly were not
successful, I approached the Government
of India in the year 1974 while Shri B. P.
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Maurya was the Minister incharge. 1 am
grateful to him that he took an immediate
decision and took over the management of
this compay.

S M~ -

When this company was taken over, the
owners took away some important machi-
nery and for 18 months, this factory was
closed. Therefore, a good deal of labour
and hard work was to be done to enable
this factory to run. The credit goes 10
those workers who were idle and who
were keen that this company should be
nationalised, And the moment this com-
pany was pationalised, without bothering
about their past remuperation, without
bothering about their gratuity, about non-
payment of bonug etc., they worked day
and night to get this company going, and
this company started working in the shor-
test possible time. Therefore, I must say
that the credit again goes to the workers
and the management appointed by the
Government of India, that they produced
quality goods. We were short of edible
oil ang vanaspati ghee and the other pri-

vate factories were making . huge profits,

since this factory was closed,
When this factory was opemed and
it started functioning, the

prices of these commodities began to sta-
blise. The Government of India also
thought of increasing its capacity. At that
time it was only producing 50 tonnes a
day, then the capacity was raised to 80
tonnes, 100 tonnes and now they are
producing 150 tonnes per day and cate-
ring to the needs of the local people.

As 1 said after the management of this
company was taken over, the prices of
vanaspati in Punjab were stabilised. This
is because this company became a pace-
setter. This company was not nationalis-
ed for want of profitability, it had only
two objectives in view! one to provide
work to the labour, which had been idle,
and wto, to provide this essential com-
modity at a reasonable price.

At a time when there was ao control
of vanaspati, this company of their own
had imposed eelf-discipline, With the
minimum margin, they fixed the price, and
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the result was that all the private compa-
nies in Punjab had to follow suit and Pun-
jab has thus been a beneficiary to a great
deal because of the nationalisation of
this company. 1 congratulate Shri Jha.
Now, they are acquiring and nationalising
this Company, Formaly, the management
was taken over. Shri Jha is a progressive
man and he has a great love for the labour
and he is motivated by this reason. I con-
gratulate him that he is taking over this
concern,

Another objective for the taking over
of this concern is that we want to ensure
the essential supplies to the Public at rea-
sonable prices. And the third objective for
which we are nationdlising this concern is
that we are committed for the public ’
undertaking. We want that the public un-
dertaking should have a commanding
position in our economy, because the pri-
vate sector is an unbridled one. With the
control of its factories, the Government
will be able to increase its capacity, sell
its products at reasonable prices and en-
sure this essential commeodity to the
public,

While 1 congratulate the Hon. Minister
for this, I have some points to raise.

According to this Bill he has appointed
a Commissioner who will pay compensa-
tion. I would like to know whether those
workers who started this factory im the
year 1974 and had lying idle for eighteen
months, will be paid their wages, their
gratuity, their bonus that have got accu-
mulated? And if so, who will pay? Then
who will be held responsible for this? I
would like to know whether the Govern-
ment is going to fix this responsibility on
somebody and ensure that they are paid
their dues? Sir, the Governmen; is going
to pay about Rs. 84 lakhs as compensa-
tion to the Company, 1 would like to
know whether the Government will under-
take to deduct that amount to be paid as
workers dues from the amount that it is
going to pay as compensation to the Com-
pany. I would request the Hon. Minister
kindly to look into the matter because it
is a very vital issue facing us,

The second poing that I want to raise is
that a fire had taken place in this concern



341 Amritsar Oil Works ASVINA 13, 1904 (SAKA) (Acqu. & Transfer of  g42

some months back and there has been a
loss of Rs. 2/- crores. 1 would like to
know whether the Government will fix
this liability on somebody? I would also
like to know whether those people who
werc the owners of Amritsar Sugar Mills,
from whom the Government has taken
over, are responsible in setting fire to this
mill? '

SHRI SUNIL MAITRA: Was it not
insured?

SHRI R, L. BHATIA: It was insurcd.
‘but who is responsible? The Government
must fix responsibility on somebody. And
I would like that some outside agency
should inquiry ‘mto the matter as to why
this has happened.

The other point is that there is no con-
trol on the prices of Vanaspati at present
and this Company is fixing a reasonable
price on its own and is selling it. I would
not like that the Government should lose
or make unnecessary profits, But Gov-
emmment has also taken over some other
Vanaspati Mills like the Ganesh Flour
Mills in Delhi, there should be some ra-
tional pricing policy since the prices of
Vanaspati are fluctuating because of fluc-
tuation of oil prices, Therefore, some
kind of stability should be provided in this
concern also.

I would also not like that the distribu-
tion of this product is left to a single man
the Manager of this Company, It is the
Manager of this Comnay who is issuing
100 tins a day to somebody and much
less to others. It is more or less a favour.
1 think the State Government has not
taken over its distribution to itself. I would
like the distribution process to be systemis-
-ed in & manner that you have a special
advisory committee which should form a
policy on the basis of which this distribu-
tion should take place. The Punjab Govern-
ment is not undertaking the distribution of
this essential commodity, sp that the Gov-
ernment does not get a bad name but it
is necessary a fair and equitable distribu-
tion is done,

With these words 1 comgratulate the
Hon. Minister for bringing this progressive
measure and I hope that the points which

Undertakings) Bill

I have raised will receive his due consi-
deration.
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(Shri Somnath Chatterjee in the Chair)
SHRI T. R. SHAMANNA (Bangalore

South): Mr. Chairman, in the first instance,
I want to congratulate the Government
that at least this concern, which is on ths
verge of liquidation, has becn taken over.
The result is that a company, which is
about to be liguidated, has become pro-
sperous and is able to earn profits. It
is a very good instance to show that the
entreprencurs take over concerns like this,
just to transfer money from one concern
to another. Particularly, in this case, a
sugar company has taken over an oil com-
pany. It is a very strange case because
there is nothing in common between a
. sugar company and oil company. Just
because a sugar company wanted to have
control over another company (o make
some financial adjustments, this was done,

In the case of Government-managed
undertakings one of the main problems
has been that they do ' not have enough
of requisite staff to manage the aflairs of
the company. One of the causes for
liquidation is the want of new modern
machinery. Nowadays machiery becom:
obsolete very fast because of the advance
of science, and they will have o be 1e-
placed immediately. In many cases, the
concerns are not able to replace them
because of financial difficulties.  Another
reason is dispute between management and
laboar. Because of these two reasons,
many concerns are in a very bad position
and on the verge of liquidation. So, I
suggest to Government that they should
have somwe: proper machinery to have con-
trol over the mamagement. It would be
better to have a cadre of officials, who
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have experience in industrial and business
management. H one IAS officer is put
in charge ofa big concern, especially when
he is not going to be there permanently,
he will not take persomal interest in the
successful working of that undertaking.
Therefore, my suggestion to the Govern-
ment is to have a band of irained officers,
who have enough experience in industrial
and business management.

This is a very simple Bill. Most of
the clause of this Bill rciate jo manage-
ment, payment to the workers, payment of
other liabilities etc.  There is not much
to comment, so far as these chauses are
concerned,

It is difficult for Government to take
over a concern, which is on the verge of
liquidation.  Every joint stock company
is required to file with the Registrar of
Joint Stock Companies a copy of the
profit and loss account and balance
sheet every year. If only a watch is
kept over such returns, especially in
the case of those condgrns which ase en-
gaged in the production or distribution of
essential commodities, Goverffment will be
able to know well in advancq which com-
pany is doing well or not daing well. Thoss
concerns which are not doing well should
be given a warning. If they do not pay
heed to that warning, then those concerms
should be taken over. Because, if the
concern is already in a very bad position,
it would be very difficult for the Govern-
ment to see that it is set rightt So, a
technical cell should be appointed in the
office of the Registrar of Joint Stock Cam-
panies to peruse the balance sheet and the
profit and loss accounts of all the concerns.
Now what happens is that these retums
are simply filed withoul any usc being
made of them. If only a proper study
is made by competent people of these
returns and preveative action is taken, it
is possible to bring back to working con-
dition many of the undertakings which are
now on the brink of liquidafion. And
therefore, the Government should take
some steps; it should have a strong waich
over the concerns with particular atten-
tion paid to the production of cssemtial
cemmodities. In the case of Amritsar Oil
Works of course it is appreciable to find
that the Government has done a very good
job in managing the concern and it II‘IS
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liquidated most of the liabilities. It has
arranged to pay Rs, 65 lakhs being the
cost of the assets taken over and it has
aleo paid interest. Also the Governmeaf
bhas given a profit at the rate of Rs
10,000 per year from the time of take.
over. Therefore, it is clearly a maitter
of giving credit to the Government for
having done such a good job. Similarly,
there will be many such concerns which
will be on the verge of liquidation and the
Government should see that those concerns
are set right in time. The biggest pro-
blem that we have is finance because whea
a concern is already in a bad condition,
money will be required for replacement
of obsolete machinery and also for pay-
ment of immediate liabilities and for the
purchase of raw materials.  Therefore,
the Government must make some arrange-
ments whereby those concerns are brought
into a good shape in time, and finance
should not stand in the way particularly
when a concern requires money fir re-
construction.

Sir, now-days in some cases the Gov-
ernment is making an outright purchase.
1 wish to know what is the policy of the
Government in this regard. In some
cases they take it as outright purchase and
in some other cases they take it only for
management. So, I would like to ask
the Minister what ia the policy involved
here, that is, when are they going to pur-
chase and when arc they going to take it
for management only. Of course, it is
good if a technical cell isa appointed to
make a study of the working of such con-
cerns. .

1 once again request the Governmens
to sco that proper persone are put in
charge of the management, If persons
who have no knowledge of industrial
management and business management are

put in charge of the management, they’

will not be able to do a good job. There-
fare, if such concerns are to be managed
well, the Government have to see that pro-
per men at the helm of affairs are put
in charge of them.

When I moved my amendment, I had
Do idea as to what is ‘the part played by
the Government. Now, I am very happy
to find that the Government has done a
8ood job and therefore, I am satisfied and

2173 LT—12.
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I will withdraw my amendment. I am
happy that Amritsar Oil Works have been
put on a sound besis and so I am satls
fied that the Government has done a good
job. Therefore, I withdraw my amend-
meat, - .
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“The Central Government shall, for

_ the purpose of disbursing the amounts
payable under Section 7 to the Amritsar
Sugar Mills Company, by notification,
appoint a Commissioner of Payments™,

Appoint a Commissioner within what
period?
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W w Wb vk @ Ton fed
fdwr 7 ag g sravee § e oo
goe A gfae ¥, A SEH IEA
wof, Wi WX wfew Rl o
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W foqmo R AW @ g, W
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& welt wgew T fE w9
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SHRI NARAYAN CHOUBEY (Midna-
pore): Mr. Chairman, Sir, actually our
Government is following a peculiar policy
and trying to pose the State capitalism as
socialism. And, of course, we find the
samething here also. The Government
themselves have stated that the manage-
ment of this company had failed to run
this company properly and they incurred
losses. They did not pay salary to the
workers for three months, They even
took away the money which the workers
paid for the Provident Fund. They did
not pay the amount in the ESI Fund.
Such is our condition, such is our State,
such is our policy and such is the condi-
tion of India—I mean, capitalism,  Still,

the Government, instead of punishing this

management, are going to pay rupees sixty
four lakhs and some thousands. It has
been already mentioned.« Not only that
an amount of Rs, 10,000 is paid annually
and the maximum amount is Rs. 81,000
and the interest will also have to be paid.

My hon, friend Shri Vyasji expressed
wory honest sentiments to the common
toiling people of our country, India, and
he expects that the Government will be
and should be doing something,

no rules and no provision to arrest such
persons. The Government do have the
provision to break the sirike. The Gov-
crpment do have the prqvision to spagch
away the right of the struggling Kisans.
The Goverament do have the
%réhmwﬁam ﬁ?; ;

ve right to beat
the peace murchers who had come yesiar-

But even:

after 35 years of independenos, there are'

Undertakings) Bill w
day te attend the march, at the ruilway
platforms of Lucknow, Allahabad  and
Hanpur. Mr. Vyas expects that this Gov-
crament should do- something for the war-
kers. But even il the Minister wants to
do something, he cannot do so long as
this system of capitalism remains in this
country. So, we may bewail or weep or
whatever it may be, that will happen.

w, we oppose itt. We do not
want that this heavy amount of compensa-
tion should be given to these gentlemen,
I, there is any specjal lying with
the hon. Minister, he should make use of
it' so that this heavy amount, of compensa,
tign can be checked. We are against mak-
itig payment of any compensation. If he
has any power to minimise it, he should
use it. At least why should not the 18
mnoths' payment which is to be made to
the workers or the provident fund amoupt
which has to be paid by the Government
after taking over be taken from these gen-
tlemen, from this management? Why
should this not be deducted from  the
amount of compensation to be paid to
them? I do not know whether there is
any special rule or any provision which he
can make use of so that some punishment
can be given to this management which
has eaten up and bungled everything,

Secondly, regarding oil, you know that
our country is facing a severe edible oil
crisis and the Governmeent has been com-
pelled to import it. I am not blaming
it. So long as there will be crisis it will
‘be compelled to do it.  Naturally, this
company itself depends upon the imported
oil. How long will this import continue?
Although it is not your Department but
stil you are in a Ministry, in a Cabinet,
and I want to know whether efforts will
he made to produce oil seeds in sufficient
quantity so.that we can save our money,
our foreign exchange and our country can
become self-reliant in the matter of edible
oil.
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whatever oil is being imported, The Gov-
ernment should intervene and seo that dis-
tribution is done properly.

You know very well that we are for
public distribution system. Now, only
opening fair price shops does not bring
public distribution system into being. This
is"a khichri that we are contnuing to have.
Some very small units and oil producing
mills are under Government control. Al-
most the entire kingdom of oil producing
mills is in the private sector. Naturally,
it is impossible for the Government to
control anything.  Similarly, in textiles
sector, some textile mills are under the
control of Government and that too there
is total mismanagement. A vast number
of textile mills are in the private sector,
So, whatever sector you are entering, we
urge upon you and we request you to
nationalise the entire scctor, not one mill,
if you are to supply edible oil to our
countrymen at a proper rate. If you
want to intervene in this sector of oil, you
are to nationalise the entire sector and you
are to enter into the wholesale trade in
oilseeds also.  Otherwise, with all your
good wishes you cannot help the poor
people from getting oil at a proper rate,

Lastly, as stated by the Congress (i)
M.P,, it is the manager who produces and
it is he who distributes. So, knowingly
or unknowingly, overtly or covertly, you
are allowing corruption to creep in and
allowing corruption to continue, I would
suggest that this thing should be looked
into and proper arrangements should be
made for proper distribution of whatever
production is made there.

Regarding the management also, I would
like to say one thing. Today, we had
met our hon. Minister, Shri N.D. Tiwari.

You know in Bengal, there are National
Rubber and other factories. You are
giving lumps and lumps of money to them
but that is being misused. Thia ia the
result of your taking over,

Kindly see that in an oil factory produc-
ing edible oil, you do not put a man who
brings out kerosene. In a factory which
produces shoes, do not put a man who

(Acgu. & Transfer of 360
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knows only how to weight wheat Pro-
per management is essential.  Kindly
look to this point also.

No doubt, since it is a question of
nationalisation, we are not against it. W
do support it. ;

But we hope that you will kindly see
that these things are looked into,
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FHE MINISTER OF STATE IN .FHE
MINISEERIES OF .CWIL AVIATION
AND CIVIL SUPPLIES (SHRI BHAG-
WAT JHA AZAD): Sir, 1 am really
sgratefyl to the ‘hon. Members all .of whom
thave supported  this Bill,

{Of course, some of :them have their re-
servations and those .reservations flows out
-of .the policies.that they follow.in their par-
‘ties. The .complaints of some of them who
+have eriticised .this .Bill .are .that .we .are
Mot \going in very fast and ,that ithey .are
mot .opposed 1o .what should be nationa-
lised rbut .some of them feel that the .en-
tire oil Wndustry should be nationalised.

The main points that have come out of
these is dbout the oil price, its produc-
tion and its distribution. Fhat is one as-
pect. Another aspect of ‘it is about “the
compensation, The third is about the pay-
ment to workers. The fault is about the

proper management. If I can divide their

eriticisms, they .are four. There is a fifth
category .also. A couple of them have
spoken about everything on earth—about
the farmer, irrigation,. electricity as well as
nationalisation and abou! so many things.

-But they did,not take the nams of Amrit-

sar _0il Works. That is the fifth cate-

«&ory. Naturully, all of them have given

their good comments, the longest ones,
ible.- Thase .1 have not to angwer, As
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been very conmstructive and they have also

supported this Bill. So, I am grateful to
them,

About the production of Oil and its
distribution in the country, to-day, we
have a gap. That gap is between 12 to 14
lakhs tonnes. From time to time, we have
to import that. But the facts should be
appreciated. In this country, a farmer has
got quite a few choice. In spite of Gov-
ernment’s giving incentives for the pro-
duction of oil seeds, they have not been
able to bring them from production of
other crops to the production of oil crops
since they have got much more profits in
them. So, by way of incentives, we are
trying to make the farmers to produce
this. To-day, with the increase in popula-
tion in the country, the consumption of
oil has also increased. It had almost gone
up—a record production was in 1975-76.
We have not been able to go up after
this. That is because, the farmers have got
many alternatives. They have the alterna-
tive to produce the other crops from which
they get more than what they get from
oil seeds. Our difficulty T want to share
frankly with this House, We are trying to
give incentives to the farmers. For exam-
ple, we give incentives to produce ground-
nuts so that we can get oil. The other
thing that we are doing is this. We are
trying to have oil from mon-conventio-
nal things also. What we are now doing is
to get rice bran. We should have it from
the cotton seeds as also from sal seeds.
That is one way of how Govemment are
trying to do this. In due course I hope
a8 and when we go forward, we may be
able to have increased production for this
gap that we have to-day in the country.

The other and most important thing
which the hon. Members said was about
the price and distribution of it. Shri
Dogra, Shri Moitra and other friends have
said that whatever we bring, that must be
properly distributed. That is true. At pre-
sent, there is a gap between the demand
and supply. So, we have to import it from
the foreign countries. According to the
demands from different States, on a cer-
tain principle, we give that to the States.
State Governments and Union Territories
are respomsible for the distribution of oil.

OCTOBER 5, 1982
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We always try to meet them and also
give our advice and opinion. In the light
of the discussion and criticism that we get
in the House I certainly write and add-
ress them that this is the feeling of - the
House and that we should try to amend
our distribution in such a way that it
may give maximum satisfaction. We will
do that again.

Sir, the most important criticism has
been about the compensation. You are an
expert on this and also other friends and
you know that this compensation of Rs.
65 lakhs is the book value of assets on
the day when it was taken over. This we
have to pay under the law of compensa-
tion as it stands today which has been
amended quite a few times starting from
the first amendment, second amendment,
third amendment and fourth amendment.
Hon. Members should know that we also
would not like in cases where they have
so much mis-managed but their book value
was Rs. 65 lakhs. Possibly we might not
have given the compensation but as on
today under the law national compensation
has to be given. Now, Sir, in this case
they may again challenge and say il
should be on the basis of today's assels
value. But we have got the opinion of
the Solicitor General who has said that it
should be on the basis of book value of
assets on the day of take over.

MR. CHAIRMAN: But it should not be
an arbitrary amount.

SHRI BHAGWAT JHA AZAD: This
is the book value, It is not an arbitrary
value, It is book value plus this amount
which has been provided,

Sir, the hon. Members will appreciate
that in this case the mill became sick.
We took it over. We took loan from the
State Bank and managed it. Year after
year we made profits. We paid off the
secured loans. One of the Directors of
the Company went to the court and the
Delhi High Court said, give over this un-
dertaking before 15th October. This was
the decision of the court. We are manag-
ing and we are managing well.

Sir, it is very important for us as the
hon, Members have also shown anxiety.

(Acqu. & Transfer of 368
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In the light of the Oil Policy of this co-
untry ome-sixth of Vanaspati today in the
country and also refined rapeseed oil we
are getting from these two units, namely,
Amritsar Oil Works and Ganesh Flour Oil
Mills which is distributed through 2.85
lakh fair price shops in the country. If
this is given over then it will be a great
set-back to the public distribution policy
and that is why we have taken this
course, My friend, Shri Sumil Maitra, said
why have we taken recourse to clauses
(b) and (c) of Article 39.

(Interruptions)

SHRI SUNIL MAITRA: I want enacl-
ment of legislation to  prosecute these
swindlers,

SHRI BHAGWAT JHA AZAD: I am
in full agreement with my friend that
swindlers must be prosecuted under some
law. In this particular case we have taken
re-course to cluses (b) (c) of Arti-
cle 39 because we apprehend this gentle-
man who has mis-managed may again go
to the court. Therefore, for the implemen-
tation of our national policy, we are tak-

ing over because our oil
policy is an  imporant  policy.
It ig an essential commodity
which we will have: to take over

and we have done that. Regarding rtheir
wages, the workers have suffered for 18
months. We have the Compensation Com-
missioner. The amount that we fix as
compensation will not be paid to the
owner but the amount will be placed at
the disposal of the Compensation Com-
missioner, These unsecured loans are not
much. Regarding workers’ dues, they will
have to apply to the Compensation Com-
missioner, and they will get these from
him. We do hope that they will be able
to get their dues from him without diffi-
culty,

About proper management, it is true, it
is not enough that we take over sick
mills, it is not enough that we nationalise,
it is not enoughthat we form Govern-
ment-owned company as in this case, —
but the most important thing is, we must
have proper personnel, we must have pro-
per managers to run it. In this case we
have shown an example. Hon Members

have spoken about public sector policy,

(Aecqu. & Transfer of 370
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about nationalisation policy and all that;
about various aspects they have spoken.
Here is an example of a Government-
owned management which has given a
clean ang clear profit. From a turn over
of Rs, 8 crores in 1975-76 we have now
come to gz turn of Rs., 42.51 crores, It is &
good example. We hope that after we take
over the management this will be able to
do much better. We started almost with a
scratch, It was minus Rs. 85 lakhs. Now
today we have Rs, 795 lakhs worth of as-
sets, Per day we are having 125 M. T.
of Vanaspati production and refining of
25 MT of repeaseed oil of the Amritsar
Unit. From Rs. 626 lakhs in 1974.75 the
turn over has gone up to Rs. 3743 lakhs

in 1980-81 and Rs. 4251 lakhs
upto July, 82. Here is an example.
It may be a  small example,

but it is an example where the manage-
ment has been doing well under the Gov-
ernment. When we take over and form a
public owned company we hope that it
will be able to do much better and it will
be a good example to others to know
how management can b& run in the pub-
lic sector. Because, it is not only the pri-
vate sector, but the public sector can also
run them well,

Many other points were also raised by
hon, Members. 1 amv greatful to Maitra Ji
and other friends who have given us their
valuable support.

Of course, about nationalisation policy
and all that T cannot reply to all the
points raised at this moment. I am great-
ful to Mr. R. L. Bhatia and Vyas Ji who
have seen this legislation in its proper i
perspective and given us their support,
There were one or two criticisms about
fire, about the management there, about
future planning etc, I assure them that we
will look into all these things. We will
see how it happened. About fire, Mr.

Bhatia and Mr. Daga raised some points.
We will look into these. But here is an
example where an undertaking has done
very well in the past few years, We hope
that after nationalisation when Govern-
ment takes over, they will be able to do
much better and it will mark another mile-
stone in the oil policy of this country be-
cause both Amritsar Oil works and Ganesh
Flour Mill will go a long way in suppor-
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‘ting our ‘oil ‘production ‘and «distribution in
‘this country.

With these words 1 once again ‘express
‘my profound thanks to hon. Members ‘who
‘have given their unanimous ‘support (0
this piece of legislation. Thank you.

IR, (CHAIRMAN: Are you withdraw-
‘ing your ‘amendment for -Circulation of the
Bill, Mr, Shamganna?

SHRI T. R, SHAMANNA: Yes. I seck
Jeave of the House to withdraw it

Amendment No. 4 was, by leave, with-
drawn,

MR. CHAIRMAN: The gquestion is :

“That the Bill to provide for ‘the ac-
quisition .and transfer of the right, ftitle
.and interest of the undertdkings of the
Amritsar Sugar Mills Company in rela-
tion to the Amritsar Oil ‘Works with a
view .to sustaining and strengthening the
nucleus of public owned or controlied
units required for ensuring supply of
wholesome vanaspati and refined edible
oils to the public at reasonmable prices
and thereby to give cffect to the policy
of the State towards securing the princi-
ples ‘specified in clavse (b) ‘ang (c) of
article 39 of ‘the 'Constitation 'be taken
into consideration”,

The motion was adopted

MR. SHAIRMAN: The House will mow
take up clause by clause consideration ‘of

“* the Bill.

The ‘question is:

“That .Clauses 2 to 9 stand part of
the .Bill.”

The motion was adopted.
Clauses 2 to 9 were added to the Bill.

Clause 10-—~Duwuty . of persons (o _account
Jor assets. elc.

Amendment made
"“Page 6, line 26,—

Jor “belong” substitute “bélongs™ " (F)
(Shri Bhagwat JTha Azad) '

MR. CHAIRMAN: The question is:

(4 T
fmareyr

“That Clause 10, ‘4s amended, ‘Stantl
part of the Bill".
The -Motion was adapted.
Clause 10, .ay amended, was added to the
Bill,
'Clauses—11 and 12 were added to the Bill.
Clause 13 Providemt Fund and _.other

fands.
-Amendment ‘made

“Page 7, 'line 34—

for “funds’ substitute ‘fund (2)
(Shri Bhagwat Tha Azad)

MR. CHAIRMAN: The question is:

“That Clause 13, as amended, “stand
part ‘éf the Bill".

The Motion wag adopted.

Clause 13, cas -amended, .added .to .ihe
Bill.

Clause 14 was aded to the Bill.

Clause 15 Payment ‘by the Central ‘Gov-
‘ernmen: ‘to “the 'Commissioner.

Amendment made

“Page 8, lino '16,—
for ‘the .amount™ substitute “the
amounts’ (3)

(Shri -Bhagwat' Jha Azad)
MR. CHAIMAN. “The question ‘s :
“That 'Clause .15, .as amended, stand
part of .the Bill.”
The motion \was adopted.
Clanse 15, as amentled was added 'to ' the
Bill. d
Clauses 16 to 28 were added to the Bill.
Clause 1, the Enacting Formula,.the Prea-
amble and the Title were added to .the
Bill,
‘SHRI BHAGWAT JHA AZAD: I beg
‘o move: i
“That the Bill, ‘ag amended , 'be*pass-
ed”.
MR. CHAIRMAN: The question is :
“That .the .Bill, .as Jmended, be . pas—
sed.” on
' The Motion ‘was ‘adopred. :
shes 4 glai g
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CUSTOMS TARIFF (SECOND
AMANDMENT) BILL
MR. CHAIRMAN. We will now go to
‘the néxy item, that is, Item No. 9 'in the
List of Business, Shri Paftabhai Rama 'Rao
would move the Bill further to amend the
‘Customs Tariff Act, 1975,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO): On ‘behalf of Shri
Prandb Mikherjee, I beg to move

“Phat the ‘Bill, further 'to amend the
Customs Tariff Act, 1975 be taken into
‘consideration”.

The Bill seeks to ‘amend Section 9 of
the Customs Tariff Aet, 1975 in order both
1o bring ‘the provisions -of this section rin
line ‘with the inter.national obligations as-
sumed by iIndia under (the General Agree-
ment on Tariffs and Trade (GATT) and
to ‘provide legitimate “protection to domes-
tic ‘industries in ‘India fating wifair com-
petition from subsidisation or ‘dumping
causing muaterial injury to -established ‘do-
mestic industries in India.

India is ‘a signalory to .the General
Agreement on Tariffs and Trade (GATT)
and is a contracting party 1o the two madti-
lateral agreements on Subsidies :and Coun-
tervailing Measures and  Aati-dumping
which 'have been mnegotiated during -the
Tokyo Round of the ‘Maultilateral ‘Trade

Negotiations held at Geneva during
1973—79.

[SHRI CHINTAMANI PANIGRAHI in the
Chair)

These agreemen; réquire that each 'Gov-
ernment aceepting it -shall talce all aeces-
ntupu 1o ‘ensure the mufemuy of rits

‘domestic Iaws. rules, regaaﬂons ‘and #d-
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ministrative procedures with «the iprovisions.
of these Agreements.

At present, the Customs Tariff Act .pro-
vide for the levy of additional duty en
bounty-fed or subsidised imports. There I8
no 'provision for the levy of additional duty
on dumped imports. The ‘basic distinction
between ‘the two is that @ product is con-
sidered 'to be bounty-fed when the Govern-
ument of -an -exporting -country ;grants sub-
sidies -on its 'exports ‘in su¢h a manner a8
to confer an unfair trade -advantage -on
the exports ‘of that country. A produect sis
deemed to be dumped in an importing
country when an individual firm in an .ex-
porting country, whether or not it is recei--
ing subsidies ‘from 'its ‘government, exports
its products at a price below the price at
which it sells the same product in its own
domestic ‘niarket, “Sinice a situation .of du-
mping may arise for a variety of reasons,
ineluding the “provision of subsidies “by
foreign 'governments, it is ‘proposed 'to am-
end ‘the Customs Taric Act 'to provide for
the 'levy ‘of additional duties in “Situation
of both sabsidisdtion and dumping.

Ouy éxisting legislation in this area also-
provides for the levy of -additional duty
on those items which are otherwise duti-
able on entry into India. However, since
the GATT as well as the Codes on Sub-
sidies and .Countervailing Measures and
Anti-dumping do not .make any distinc-
tion between dutiable and duty-free articles.
for the purposés of ‘lévying additional
duties on dumped on subsidised imports,
it'is proposed 1o amend. our domestic legis-
lation so as to provide for the possible
levy of such duties on duty free articles
also,

The uaderlying philosophy of both the
Code on Subsidies and Countervailing Me-
asures, and the 'Anli-dumping Code to
both of which India is a signatory, is that,
while subsidisation or dumping of .ex
ports can take place in.a variety of situa-
tions, such trade practices, are to be econ-
demned and action taken agains; them
only ‘after it is established ‘that ' the “subsi-
dised or dumped imports auset;dltyb
an ‘established iddustry in the ‘importing
country, ormninymfu'mm
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ment of such an industry, The Customs
Traiff Act has so far not provided for this
criterion of injury to be applied before the
levy of additional duties on subsidised or
‘dumped imports, Accordingly, the amend-
ing Bill containg provision with regard to
an injury tesy on such imports. Naturally,
we would extend the injury test only 1o
such countries who in turn extend the in-
jury tes; to our products before levying
such duties. The Bill, therefore, provides
that the injury test would be extended
only on a reciprocal basis by India

The Bill seeks to achieve the above ob-
jects. :

MR. CHAIRMAN: Motion moved:

“That the Bill further to amend the
Customs Tariff Act, 1975, be taken into
consideration.”

SHRI E. BALANANDAN (Mukunda-
puram). Mr. Chairman, Sir, this Bill seeks
to amend Section 9 of the Customs
Tariff Act in order to bring the provisions
of this Section in line with the interna-
tional obligations, because India is a
signatory to the General Agreement on
Tariff and Trade and we are duty bound
to meet the obligations cast on ug as per
the Agreement. As indicated in the
Statement of Objects and Reasons, this
Bill has been brought forward to make
our law at par with the provisions of the
General Agreement on Tariff and Trade.

Before 1 comment on the various pro-
visions of the Bill T would like to have
a look at the present position, This
bAeg:eement on Tariffs and Trade is in sick

PROF. N. G. RANGA:
dead.

SHRI E. BALANANDAN: I don't say
it is almost dead, but it can also be said.
Nobody cares
ment and its group. Now, we are bring-
ing in the Amending Bill as per our
commitments. Four years back we had
certain commitments. What happened in
four years has to be looked into closely.

It is almost

Everybody now knows that the capita-
list system the world over is in crisis.
Just before a month or two, there was an
‘econonsic summit of Buropean countries”
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for that GAAT Agree-
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attended by no less a person than [Presi-
dent Reagen, In that meeting many
things wera discussed and everyone of
them sermonised that begger they neigh-
beur' policy should not be adoptew, If
that kind of policy is adopted, the crisis
like the greatest crisis of the 30s may
come. In the so-called ‘economic sum-
mit of EEC countries’ Mr. Reagen told
the European countries: ‘friends, you
don't supply oil pipes to the Soviet
Union, even though you are contractually
bound to do it And some of them
asked: ‘In that case why do you carry on
your wheat trade with the Soviet Union?'
This way they were quarrelling with
each other and the result today is that
every country-who are Members of
GATT is continuing the ‘begger they nei-
ghour’  policy, Therefore, today there
is no guarantee for this Agree-
ment. There is no force in the GATT
Agreement now - of policing that this
should be done this way and that way.
And every country is trying to dump its
goods on another country. They also
may say that they will examine. What is
the American position? To America, Ja-
pan and European countries are dumping
steel and USA is now imposing big tariff
hikes. And to meet that the Enropean
countries are thinking of limiting the
American wheat exports to their country
as a counter move.

Now what is happening in Amcrica?
The biggest automobile industry in Am-
erica is in a crisis. One lakh of its wor-
kers are laid off and the industry has
been forced to cut back its production.
They have also banned imports of small
and best cars from Japan, They have
imposed ceiling on its import. We were
talking of America as one of the biggest
and strongest countries from the point of
view of its economic position. But there,
the Manhattan Bank, the 40th biggest
bank in America has crashed. In ano-
ther economically stroug country, West
Germany, A.E.G. Telefunkun, has now
crashed. Ninetysix thousand workers of
the Company have been thrown out.
About Japan we always are talking that
it is a country a model which has to be
adopted. But now there the production is
slowing down and they also propose fo
cut back their production. That wly,_,sq.
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ail these countries are doing things like
that. And our Finance Minister, Mr.
Franab Mukherjee went to the Common-
weuith Finance Ministerss Conference,
where he had to declare two things, His
first point was that to-day all the indus-
rialized countries al':: facing a big reces-
sion. Secondly, he said that all the deve-
loping countries were having huge trade
deficits. 1 only want to say that if that
is the situation, what is our country doing
to-day— in India?

Mr Pranab Mukherjee could say, in
that meeting, that all the big, industria-
lized countries were facing a recession,
and that they were trying to export so
many goods to other countries.  And
that is why all these developing coun-
tries are having big deficits in their trade
balances. But what are we doing in our
country?

I will not quote much,. But this is a
Bill whith is intended to put a stop to
this dumping. What were you doing all
along? Last year, we had a good fertili-
zer production. Our fertilizer consump-
tion was not up to the mark. But we
have imported 2 million tonnes of ferti-
lizers in 1981-82. We are having a stock

of 12.5 lakh tonnes of nitrogenous and
phosphatic fertilizers.  Still we are going
to import more this year. Our country

is going on importing these.

About steel, I told you that Germany,
Japan and all other countries are Jump-
ing steel at subsidized prices to other
countries; and India is importing steel,
while we are having 1.2 million ton.
nes of steel in stock, 8.12 lakh tonnes
of steel were imported in 1981-82. And
for the last five months of 1982-83,
further imports are being contemplated.
And SAIL is finding it very difficult to
carry on. That is the position of steel
and fertilizers.

Coming to aluminium, it is a big story,
I don’t want to tell you that, Aluminium
is also being imtpored.

. MR, CHAIRMAN: Kindly cut short, be-

.cause there is only one hour allotted for
this Bill.

- ASVINA 13, 1904 (SAKA)
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SHRI E. BALANANDAN: That is
not the point. This is a Bill which has
got a very important bearing on the
economic policy of the country.

MR. CHAIRMAN: In that case, you
should have asked for 4 hours for this,
in the BAC meeting.

" SHRI E, BALANANDAN: But when
you are in the Chair, you should see
that some points are made about this
Bill,

SHRI SATISH AGARWAL (Jaipur):
The Chairman is conscious that I am
waiting for the next Bill.

SHRI E. BALANANDAN:
not come today.

That will

I will come to the point. Coming
to aluminium, 1.18 lakh tonnes of it
have been imported by Government
in 1980-81, and another 1 lakh tonnes
this year. We are having a stock of
30,000 tonnes of it with MMTC. I say
this because Government is now saying
that they are going to take some steps to
stop this dumping. From 1975-76 nego-
tiations were there in Japan. Now in
1982, you are bringing this Bill. What
were vyou doing for the last 4 years?
As per the editorial in The Times of
India, there are people in the Ministries
who are very much enamoured of im-
port only, Who are they? They are
the financialleconomic advisors to the Gov-
ernment, the big people like Shri L. K.
Jha. I do not want to name others be-
cause you may say something else to me.
But this kind of people are advising the
Government. For whom are they advis-
ing?

Today, everywhere in the world, the
capital system is in a crisis; and every
country in the world is trying to impose
its crisis on others. So, if you want to
prosper and be a country which cas
withstand all the on slaughts from
abroad, you have to do something about
it. T agree with your proposals. I have
nothing to say -against the Bill as such;
but you are only late.

Coming to the Bill and its provisions,
three things are being attempted: (1)
anti-dumping duty; (2) counter-vailing
duty;- (3) and an exemption clause, All
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the clauses are good, 1 have no objec-

tion against them. But how & this being
done?  As per the Act, it is contemplated

that in. case of any goads being dumped
in/ our, country, we will have a temporary
assessment and we will impose a duty and
‘the goods imported will be sold; and at
the same time, the authority who has to
assess this amount may come after two
months saying that the duty imposed was
in excess and, therefore, they are refund-
ing it. To whom do they refund? The
goods imported have already been sold. on

the basis of a duty imposed by our Gov-
-ernment; and our Government is going to
refund a portion of the amount imposed
finding that the amount jmposed was hig-
her. Who will get this money? Our con-
sumers will not get this money. It will
go to the exporters and those people who
are promoting exports in the Ministries.

Today, the theory and prescription of
Lord Kaynes have gone to dogs; and the
prescription now followed by Jha and
others will not save you. Therefore, 1
request you to adopt a diferent policy. You
cannot escape from the world’s recession.
Last time, Shri Pranab Mukherjee, our Fi-
nance Minister, took an objection when
comrade Samar Mukherjee said that
India is in the thick of recession. I do
not what to prove it now. If I get a chance
I will do this. But Mr. Pranab Mukherjee
and others should know that they cannot
live in an isolated place. The imternational
recessionary pressure will be on you. You
cannot resist it very easily. Therefore, by
implementing this Act, you should not al-
low any official to take an undue advan-
tage of imposing something which is un-
wanted and try to give back the importers
the. money pocketed by him, That kind of
caution you should exercise. With these
words, 1 support the Bill.

o Uwg wRi {9y (fRdaER) ¢
gumfy w@eg, ToOE Iw W T
Tgdl & fe 9u% 3w & fawm 2
H sqarT 73 | 5 fade ey fader
W & W ah el ok
age wfaw § 1+ ol aw sl s

‘Further, the section also does not per-
mit any exemption from the duty on
bounty-fed articles in cases where the im-
ports of such articles do not cause or
threatgn material injury to an established
industry or materially retard the establesh-
ment of such industry in India, The Act
does not contain any provision for the levy
of anti-dumping duty on goods found to
have been dumped by exporting countries.’

¥ 412 IHH 5¢ FET AT & -

‘The section is also being amended to
provide for the imposition thereunder of
provisional duty and of the refund of ex-
cess amount where the final duty as deter-
mind under the section is found to be less
than the provisional duty.
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‘Clause 2 of the Bill seeks to amend sub-
section (2) of section 9 of the primcipal
Act to empower the Central Government
to make rules thereunder for the purpose
also of identification of bounty-fed articles
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whicht are otherwise: liable: to, duty. and
far. the assessment and collection. of coun-
tervailing duty upon the importation there-
of in accordance with the provisions of
sub-section (1) of the section as proposed
to be amended by sub-clause (a) of clause
2 of the Bill’

TEA 9T AT WE FEW WU |
e ®e frm @ s & WK
ﬁltq_sm}wma 17
- w Femy Efw e ¥ oqw-
foar war & | FWC  FEAR

%4 997 [F95Y a307ET wa @)
g AL AL TFL| wars S |
wT3qi a9 g9 ai ffé\'if ﬁ. |
gAT A2 § #41 §F A, T AR
97 fa=e s Tz

SHRI BHOGENDRA JHA (Madhu-
bani): Sir, with regard to the Customs
Tariff Amendment Bill, first I would like
to draw the attention of the House, the
Minister and of the Government to one
aspect of the problem which had been
troubling us very much. At no stage, si
the advent of freedom, could we be in a
position to say that we are able to effec-
tively implement the customs tariff. Not
only there are loopholes, but there are also
malpractices at the policy level and at the
implementation level. At both these levels
the country had been the sufferer. Our
national interests have suffering and
some persons inside the administration and
Government or outside have been profiting
at the cost of the nation. We know very
much about customs laws on our shores.
Seldom this problem is talked about in this
House. On our northern borders we have
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der. They do not omly dis-service to the
country but also strain our relations with
our fraternal neighbour, Nepal, by indul-
ging in smuggling activities. We Have got
a. treaty with: Nepal that whatever is pro-
duced. in Nepal can be brought te India.
But these elements do not help Nepal in
any way—neither in setting up any industry
there nor doing any help in the industrial
development, of Nepal. They import goods
from outside countries like Japan, U.K.
and even China and then smuggle the
goods into our country. Because of their
activities our relations with our meighbour
are getting strained. Our machinery has
been totally ineffective in tackling the pro-
blem. Whenever the people take the law
into their own hands, they are not pena-
lised. When officers resort to smuggling for
their personal use or family use om a big
scale—I do not say that many of the offi-
cers do it for business sake—this slackness
is bound to be there.

MR. CHAIRMAN: This Bill relates to
dumping of goods. .

SHRI BHOGENDRA JHA: I am giving
some background.

That is why, I say that we must go into
the heart of the problem so that the law
is made more effective. Otherwise, mere
technicalities do not take us too far. Simi-
lar things are happening on the other side
of the border, on the sea side. Very often
the matter has been talked about in this
House. In such a situation, the present
Bill simply touches the fringe of the prob-
lem relating to GATT etc. and the basic
problem or the policy issue is not touched
at all, So, I am neither in -a position to
oppose it mor support it. After going
through the Bill, 1 feel that no real work
has been undertaken regarding its imple-
mentation. That is why, I am neither in &
position to oppose it mor support it. It is
neither harmful nor helpful. Through this
Bill the Government cannot go into the
heart of the problem. This Bill does not
help serve our national interest. By passing
this Bill, the smuggling of goods frem
abroad, from Arab countries, will not be
stopped. They have to be dealt with firmly
for the good of the country. I will not go
into the clause, because the aims and
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objectives of this Bill are limited, to deal
with the GATT problem, But that is in-
sufficient. So, I would request the Minister
that at least on a future occasion he should
80 into the heart of the problem and come
forward with a Bill, which is effective,
which will serve the objectives the House

has in view.
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MR. CHAIRMAN: Mr. Gangwar, this
is abbut dumping.

SHRI HARISH KUMAR GANGWAR:
Yes, but 1 have taken this opportunity
only for saying this. 1 know that limita-
tion.

SHRI SATISH AGARWAL: He is tak-
ing the liberty of your being in the Chair—
a more liberal Chairman.

qi oW BRI gl ;346 gH67T
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o oo @ st wfie & @
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W oW & a9 @ faw
F FHIT FLAT I |
MR. CHAIRMAN: Now, the Minister
may reply.

SHRI SATYASADHAN  CHAKRA-
BORTY (Calcutta South): Sir, the Treasury
Benchés are already deserfed. What is hap-
pening there? Are they boycotting the
Parliament? . ..
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SHRI PATTABHI RAMA RAO: No,
6. Wheh you aré standing there, they
thought better they stand aloof.

MR. CHAIRMAN: You kindly go
ahead.

SHR1 PATTABHI RAMA RAO: Mr.
Chairman, Sir, I am thankful to all the
four Members. .

SHRI SATISH AGARWAL: You
should bg thankful to those who have not

spoken.

SHRI PATTABHI
special thanks to you.

[ am thankful to Mr. Balanandan, Mr.
Rajesh Kumar Singh, Mr. Bhogendra Jha
and Mr. Harish Kumar Ganguar, who have
spokén on this subject and supported the
Bill quite strongly. But they have made
certa’m suggestions, I may tell Mr. Bala-
nandan that GATT is the only agency
implementing the international trade rules.
These rules are most important for deve-
loping countries like India. It is essential
for us to strengthen the GATT, we should
not go and weaken it ourselves. There is
a need for providing protection to our
indigenous industry against unfair trade
practices and GATT provides the authority
for such an action. In respect of particular
commodities such as you have mentioned,
like fertilizers, aluminium and steel, we
should say that the Bill has the very object
which the hein. Meémber is referring to, that
is, prescribing the procedure to stop
foreign commodities from being dumped
at low prices in India and thus injuring
our domestic industry. Tt was pointed out
by Mr. Balanandon that there was delay
in bringing this legislation. We have am
import policy which enables us to afford
legitimate protection to our industry. How-
ever, as we are liberalising our import
policy, we afe now to énisure that the ptice
undercuting dogs not také place. Thi§ is
what the Bill seeks to achieve. The GATT
rules in this area are themselves in a pro-
cess of evolution and we did not want to
change our domestic legislation in ways
which would be unfavourable to us. We
are not late. On the other hand, we are one
of the few countfies: who have got in this
legislation in fulfilling our 'lnermtpngl ]
obligations. i '

RAMA RAO: My
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The last speaker Shri Harish Kumar
Gangwar has said about smuggling. That
does not come under this Bill. 1 can
asure him that we are taking all proper
care 10 see that proper officers are posted
there, very able officers are posted there,
honest officers are posted there so that
such things do not happen. Always there
is good and bad in life. Probably, there
may be one bad officer somewhere might
might bring discredit. Even that we shall
try to....

SHRI SUNIL MAITRA: Officers
should not themselves become smugglers.

SHRI SOMNATH CHATTERJEE:
Smugglers should not be made officers.

SHRI PATTABHI RAMA RAO: One
thing I can assure my hon. friend who
spoke last that we are taking proper pre-
cautions to see that smuggling js brought
to the lowest ebb possible. As I have said
we are posting honest officers. I lived
myself honest all my life, 1 shall see
how best we could do. (Interuptions).

MR. CHAIRMAN: Kindly conclude,

SHRI PATTABHI RAMA RAO: We
will try to safeguard their interest,

SHRI SATISH AGARWAL: You do
not worry about the officers. They are
being 'taken care of in the Department.
They are taking care of themselves. You

take care of the politicians who are indulg-

ing in smuggling activities,

SHRI PATTABHI RAMA RAO:
Politiciang are from all parties, What can
1 do?

SHRI SATISH AGRWAL: Why help-
lessness? You have to do that evem
though to whatever party they may belong.

SHRI PATTABHI RAMA RAO: I
shall set my foot very hard in that matter
as 1 have said, ;
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SHRI K. P. UNNIKRISHNAN (Bada-
gara): 1 would invite your attention to
the three articles which had been publish-
ed in the Indian Express last week on
Porbander. What is going on at the
haloed place where Mahatma Gandhi was
born? 1 would request through you that
the Minister should go through these arti-
cles.

SHRI PATTABHI RAMA RAO: I
can assure you that we shall take proper
care of that. Now that the articles have
coms, it will strengthen our hands in
taking action provided there is truth in the
articles. That is most important. As a
matter of fact, some-times, we cannot go
by mere newspaper reports. We shall get
them verified and certainly we would do
our best,

SHRI SATISH AGARWAL: You will
have our full suport.

SHRI PATTABHI RAMA RAO: I
thank you all and I request you to support
the Customs Tariff (Seconq Amendment)
Bill. (Interruptions).

SHRI SATYASADHAN CHAKRA-
BORTY: The Minister has said that the
criticism strengthens the Government.

SHRI  PATTABHI RAMA RAO:
Please do not put words in my mouth,
We shall certainly take mnote of this.
(Interruptions).

MR. CHAIRMAN: The question is:

“That the Bill further to amend the
Customs Tariff Act, 1975. be taken into
consideration”, :

The motion was adopted.,

MR. CHAIRMAN: Now the House
will take up clause by clause considera-
tion of the Bill,

There is no amendment to Clauses 2
and 3.

The question is:

“That clauses 2 and 3 gtand part of
the Bill.” :

TMM‘O“WM‘. i T
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Clauses 2 and 3 were added to the Bill-

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI PATTABHI RAMA RAO: T beg
fo move:

“That the Bill be passed.”
MR. CHAIRMAN: The question is:

“That the Bill be passed.”
The motion was adopted.

16.45 hrs.

INTERNATIONAL MONETARY FUND
AND BANK (AMENDMENT) BILL

MR, CHAIRMAN: Now, we shall go
to next ilem, International Monetary
Fund and Bank (Amendment) Bill. A
Bill further to amend the IMF and Bank
Act, 1945,

SHRI SATISH AGARWAL (Jaipur):
T rise on a point of order. So far as
item No. 10 is concerned, with regard to
the consideration and passing of this In-
ternational Monetary Fund and Bank
(Amendment) Bill, I had written a letter
as back as...(Interruptions)

SHRI K. P, UNNIKRISHNAN (Bada-
gara): Where is the Finance Minister?

SHRI SATISH AGARWAL: He is

not concerned with thig Bill,

SHRI K. P. UNNIKRISHNAN: You
can go. You are not concerned with this
Bill.  (Interruptions).

"SOME HON. MEMBSERS: Who is

piloting the Bill?

CSHRI ‘K. P. UNNIKRISHNAN: You
cannot pilot this Bill,

_MR. CHAIRMAN:
patience, !

* SHRI SATISH AGARWAL: We are
takin exception to the Finance Minister’s
absence. :

SHRI K. P. UNNIKRISHNAN: An
international (reaty is involveg in this Bill,

Please, have

MR. CHAIRMAN: Order please.

Fund and Bank
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SHRI SATISH AGARWAL: It is the
Finance Minister who is concerned with
this Bill. It is the Finance Minister who
is piloting this Bill, (Interruptions).

MR. CHAIRMAN: There is an

announcement,
(Interruptiong).

SHRI SATISH AGARWAL: Sir. I
am on a point of order,

MR. CHAIRMAN:
health of the President.

SHRI SATISH AGARWAL: That has
not been circulated to the Members.

AN HON. MEMBER: Thig should not
be a controversial thing.

It is about the

16.47 hrs,

STATEMENT  RE:  PRESIDENT'S
MEDICAL CHECK-UP AT HOUSTON
(USA.)

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): Mr. Chairman, Sir, I
informed the House yesterday regarding
the President’s medical check-up in US.A.
According to the latest information avail-
able, the Specialists at the Texas Heart
Institute U.S.A. have advised on the basis
of investigation, that the President should
undergo surgery which is scheduled for
tomorrow, I am sure the House will join
me in wishing him speedy and complete
recovery

16-48 hrs,

INTERNATIONAL MONETARY FUND
AND BANK (AMENDMENT) BILL—
Contd,

MR. CHAIRMAN: Now,
your point of order?

SHRI SATISH AGARWAL (Jaipur):
Mr. Chairman, Sir....(Interruptions).

AN HON, MEMBER: Who is pilot-
ing the Bill? '

.SHRI SATISH AGARWAL: This is
the International Monetary Fund and Bank

what is
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(Amendment) Bill. 1982 (Bill No. 85 of
1982). Mr. Pranab Kumar Mukherjee
is t0 pilot the Bill. Mr. Mukherjee is not
present here,

MR, CHAIRMAN: On his behalf, he
can pilot.

SHRI K. P, UNNIKRISHNA: No, no.
There is no question of ‘on his behalf’
because we are raising certain fundamental
questions, He cannot be and he is not
in-charge of this Bill,

SHRI SATISH AGARWAL: It was
circulated that Shri Pranab Kumar
Mukherjee would move the Bill for con-
sideration,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): Please, hear
me. He is coming here just now. He is
busy in the other House, (Interruptions).

MR. CHAIRFMAN:
ter of State for Finance.

He ig the Minis-

SHRI SOMNATH CHATTERJEE
(Jadanpur) : He does not know what
the Bill is about. (Interruptions). There *
are certain Constitutional issnes, There
are certain fundamental questions involv-
ed in thig Bill. He cannot reply.

SHRi PATTABHI RAMA RAO: He
is coming, -

MR, CHAIRMAN: Mr. Poojary has
come,
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MR. CHAIRMAN: Mr. Janardhanay

-Poojary ig there. ... (Interuptions).

SHRI SATYASADHAN CHAKRA-
BORTY: I am on a point of order, Sir.
SHRI SOMNATH CHATTERJEE:

Has notice been given by the Finance
Minister, Mr. Pranab Mukherje that he
will not pilot the Bill and that somebody
else will do it? Where is that notice?
This has to be given, There should be a.
proper procedure followed, Under the
rules, it cannot be done,

SHRI SONTOSH MOHAN DEV
(Silchar) : Under what rules? Any
Minister can do it. (Interruptions).

SHRI SATYASADHAN CHAKRA-
BORTY: 1In today’s List of Business,

item No. 710 says Shri Pranab Mukherjee
to move that the Bill further to amend the
International Monetary Fund and Bank
Act, 1945, be taken into consideration.
That is in the name of Shri Pranab

Mukherjee.

MR, CHAIRMAN: Mr. Janardhana
Poojary has come.

SHRI SATISH AGARWAL: 1t is not

hig subject. That is the Finance Minis~
ter’s subject, Thig iy being brought for
the first time before the House. (In-

terruptions).

16.51 hrs.

[Mr. DEPUTY SPEAKER in the Chairl.

MR. DEPUTY SPEAKER:
Government explain,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND:
HOUSING (SHRI BHISHMA NARAIN
SINGH): I have to make one request.
Due to unavoidable circumstances, the
Finance Minister is held up in another
meeting. But the Deputy Minister is
here. ... (Interruptions) 1 have seen that
the Opposition has cooperated and I seek
their cooperation,

- MR: DEPUTY SPEAKER: It is_.i'
request from the Government. I think,
you must ‘also cooperate with the Govern-
ment,

Let the
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SHRI K. R, UNNIKRISHNAN: Please
listen to us, There are fundamental issues
involved here. The constifutional points
have been raised regarding its validity.....
{Interruptions).

MR. DEPUTY-SPEAKER: You can
always oppose it,

SHRI SATISH AGARWAL: I do not
%know how Mr. Janardhana Poojary will
be able to reply to the points which I had
raised in a letter written to the Finance
Minister. 1 have addressed a letter to the
Finance Minister as far back as on 21st
July, 1982 in which I had raised certain
very fundamental and basic guestions,

MR. DEPUTY-SPEAKER: Mr.
Pranab Mukherjee has come. The pro-
‘blem is solved.

SHRI SATYASADHAN CHAKRA-
BORTY: Sir. the Finance Minister should
express his regret for wasting the valu-
able time of the House because of his
absence. He should at least express his
Tegret,

THE MINISTER OF FINANCE

{SHRI PRANAB MUKHERJEE): I
did not expect that the business will
collapse.

SHRI SOMNATH  CHATTERIJEE:

That is no regret,

SHRI PRANAB MUKHERIJEE: I
regret,

MR. DEPUTY-SPEAKER: Shri
Pranab Mukherjee to move the Bill.

SHRI SATISH AGARWAL: Sir, this
particular amending Bill was introduced
in the Lok Sabha on 20th July, 1982, I
had written a Jetter as far back as on 21st
July, 1982 to the Finance Minister, Mr,
Pranab Mukherjee to which T received a
reply 2-1/2 months later that is, on 4th
October, 1982, just yesterday. T am
thankful to him for providing me certain
copies of articles of Agreement which are
there on the IMF record. For that I
pay my compliments to him, But the
reply was received 2-1/2 monthg later,
that is, just yesterday.

Fund and Bank
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In that letter he hag mentioned to me
that regarding latest amendments carried
by the IMF in its Agreement in 1976,
“You can please refer to the Library
where a copy has been placed.” So, I
went to the Library today morning and I
goy a copy of those articles which have
been completely overhauled and changed,
of course, the number practically remain-
ing the same. There are a lot of changes
in that, So, 1 could get it just today
morning. 1 could not get sufficient time.
Even then, whatever very little prepara-
tions are to be done, 1 have done. The
most important thing is this that I had
raised a fundamental question in that. I
is a 1945 Act which is being amended
today. It was a war-time measure. It was
colonial rule. It was enacted through an
Ordimance in 1945 into an Act and not
discussed in the Central Legislative As-
sembly then and, after 1945, jt was never
discussed in the House excepting in 1959
when the word “Ordinance” was replaced
by the word “Act.” That is all.  After
1959, certain amendments have been car-
ried out by the IMF in its regulations and
agreements in 1969 and, much wider
modifications were carried out in 1976
which have come into force and now,
this particular amending Bill is trying to
incorporate all those modifications and
amendments in the present Bill. I raised
the question that under this Section 4
which was a colonial Ordinance, a pro-
vision was made with regard to furnish-
ing of jnformation by the citizens of this
country to the IMF as required by IMF.
Now the question is, in 1945 the Consti-
tution of India was not enforced. It came
into force on 26th January, 1950. So,
that provision could be there in 1945,
The question is whether the Government
of India has examined the implications of
Chapier 111 of our Constitution with re-
gard to Fundamental Rights, with regard
to furnishing of imformation to the IMF
as required under the Ordinance of 1945
and, to that particular basic question, my
able friend and dear friend Mr. Pranab
Mukherjee has replied to me on 30th Sep-
tember, 1982, in the following words, in
the concluding paragraph of his letter:—

“You have also made certain obser-
vations regarding Article 292 of the



a o

" g5 International Monetary Fund OCTOBER 5, 1982 and Bank (Amdt) Bill 396

[Shri Satish Agarwal]

Constitution and the legal implications
of Section 4 of the 1945 Act
makes a provision for furnishing cer-
tain information to the IMF as requir-
ed by the IME.”

And then you say:

“l am having these aspects examined.”;
It is a very good thing that you are gett-
ing these provisions examined. Unless
the examination is complete, unless the
Government comes to a conclusion, may
be within 10 days or a week, under sec-
tion 4 which was a part of an Ordinance
in 1945 which was a war-time measure,
which was enacted by the Governor-Gene-
ral or Viceroy in Council here in India
without any debate and without any dis-
cussion, whether that Section 4 of 1945
Act which was enacted through an Ordi-
nance, prior to coming into force of the
Constitution, whether it infringes and vio-
lates the Fundamental Rights guaranteed
under our Constitution to our citizens be-
cause under Section 4 they are required
to fumish certain information to the IMF
as required by them. I am thankful to
the Hon. Finance Minister that on this
point, he has agreed to get the matter
examined,

But my humble submission is that we
would like to hear the Attorney-General
on this point. We would like to have his
opinion on this particular point.

This is a peculiar measure enacted in
1945, a war-time measure which was
brought about during British colonial law,
through an Ordinance, without a discus-
sion, now made a permanent part of the
statute in the Indian laws.

It is very essential before we proceed
with the debate on this question because
the amendments that are being incorpora-
ted in this amending Bill relate to the
year 1976 modifications already carried

~out by IMF. The Finance Minister or
the Government is not going to lose amy-
thing. 1t is not a revenue measure. I
would have agreed to that had it been a
" revenue measure, 1 would have agreed to
* that had it -been Customs, Excise, Income-
tax, Validation etc.

which’

. But this particular measure ‘when it has
been brought after such long lapse of

_ time, I think it is right to postpone in
view of what I have mentioned.

MR. DEPUTY-SPEAKER: You can
continue tomorrow. We are going to
take up at 5 O'Clock the Calling Atten-

tion.

SHRI SUNIL MAITRA:
you give him time tomorrow.

In that case,

SHRI SATISH AGARWAL: 1 have
already addressed a letter to the Hon,
Finance Minister today and  requested

that the debate may be postponed as all
these aspectg are being examined,

MR. DEPUTY-SPEAKER: We are

going to continue the discussion tomor-
row also.
These points you can reply as men-

tioned while participating also.

SHRI K. P, UNNIKRISHNAN: To-
morrow we are all going to Meerut,

SHRI PRANAB MUKHERJEE: If
he agrees, we can take it up on Monday.

SHRI K. P, UNNIKRISHNAN: Yes.

SHRI PRANAB MUKHERJEE: Sir,
I beg to move :

“That the Bill further to amend the
Internationa] Monetary Fund and Bank
Act, 1945, be taken into consideration.”

17.00 hrs.

MR, DEPUTY-SPEAKER: Now we
take up the Call-Attention., Mr. Ravindra
Varma.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) . Has the
leave been granted?

SHRI SATISH AGARWAL (Jaipur) :
Not yet. No leave has been granted.
Only the motion has been moved. It has

not been put to vote at all, This will be
pursued on Monday.
MR. DEPUTY-SPEAKER : Why are

you so very technical, Mr. Agarwal?
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SHRI SATISH AGARWAL: No ques-
tion of being technical.

17.01 hss.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCL
£ —CONTD.

REPORTED DISCONTENTMENT
AMONG POLICE PERSONNEL
INVARIOUS STATES AND
ACTION LATER BY GOV-
ERNMENT

MR. DEPUTY-SPEAKER : Mr.
Ravindra Varma.

SHRI RAVINDRA VARMA (Bombay
North) :  Mr. Deputy-Speaker, Sir, this
morning when my hon. friend made his
statement I described it ag an  exemp-
lary deplorable essay in evasion. 1 had
pointed out that 1 had called his atten-
tion o discontent, but he had answered
about discipline and assured the House
that he had a mighty baton and that he
would maintain the highest standards of
discipline in the police force. I agree
with my hon, friend that the - police
force should be a model of discipline,
that the guardians of law and order
should not become an example of law-
lessness. But my hon, friend should
not put the cart before the horse. A
force will be disciplined when it is con-
tented. If there is discontent, it is a
time-bomh for indiscip™ne. There will be
no discipline if there is discontent, If
there is disruption or destruction of the
chain of command, if there is injection
of the poison of politica] and partisan
psychosi and if attempts are made to
use the police force ag a pawn in the
game of inter-party or intra-party power
politics, all these can destroy discipline
in the police force.

The police has a very difficult task
today. After nearly a hundred years, a
National Police Commission was appoin-
teq when the Janata Party was in power.
Perhaps it was unfortumate that it was
appointed by the Janata Party, Its
recommendationg would have received the
attention they deserved, and been consi-
dered with the urgency that they deser-
-ved, perhaps. if it had not been appoin-
‘ted by the Janata Party. The Commis-

-sion said: .
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“The constable of the present day
has moved far from the predominantly
mechanic role assigned to him by the
1902 Commission and hag now to im=
teract with the public in large numbers
in a variety of situations where he has
to apply his mind, exercise his judg-
ment, use his powers of persuasion and
appeal and enforce law with public
understanding and cooperation.”

The Police Act, as my hon, friend will
agree, came into force four years after
the great Indian Mutiny, in 1861, when
the objective was to create a police force
which would be distinct from the people,
which would be anti-people, which would
serve the purposes of the imperialist ad-
minisiration. Therefore, it is essential
that there should be a change, Many
thingg have happened in the meanwhile.
The population hag increased. There
are changes in the composition of the
population. Variants of crimes have ap-
peared, Situations of public unrest have
changed. Fxpectations from the police
in terms of efficiency, in terms of public
relations, in termg of the methods they
employ to deal with situations of agita-
tions and unrest have all changed, On
the one hand you find that those who
are enemies of low and order, those who
indulge in crimes, have access to im-
proved instruments, improved systems of
communication and mobility, and they
are able to make use of the slums and
the situations in towns, and the situations
in far-flung rural areas which are tucked
away from the lime-light of publicity, to
create centres, or hot-beds or nurseries
of crime. In such a situation it is essen-
tial to ensure that there is a commensu-
rate increase in the efficiency of the
police, in the qualifications of the police-
men, changes in the standards for rec-
ruitment and trainings, in the method of
transport, in what you equip him with,
in mobility, in comunication, in means
of mob control; ag well as means of
dealing with individual crimeg and - crimes
l.ikc bootlegging, drug-peddling, smuggl-
ing, etc. But it ig very difficult for my
hon. friend to claim that there has been
such a commensurate increase in efliciency.
I agree with him that the Police system
should be efficient, disciplineq and con-
tented. But i can be efficient only Iif
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you identify the endemic areas and if
you bave anticipation, intelligence and
the improvements in equipment and mobi-
lity that I referred to.

Discipline involves observance of the
need for a chain of command, If those
who are in charge of administration
themselves disrupt the chain of com-
mand, then no discipline can be expec-
ted. If there is political intervention in
promotions, creating discontent in the
trankg of the officers as well ag the cons-
tabulary, if there ig political intervention
which determines transfers, if political
demands of partisan cadre, determine
whether there should be transfers, espe-
cially of persong who are trying to en-
force law and order and fighy against
crimes against society, and if there are
double standards adopted towards the
citizen—one to  prosecute and harass
those who disagree with you and the
other to provide immunity even to con-
firmed criminals and culprits if they
tecite the kalma and say that they accept
your political leadership, —then the
result will be emasculation of the Police
and destruction of the role of the Police
as an agent for the protection of the
citizen and the enforcement of the rights
of the citizens enshrined in the Constitu-
tion. The Police will then be victims of
brutality. There will be an inbuilt pro-
neness for corruption, bribery, coarseness
and brutality, sanctioned and sanctified
by the normg of conduct that are adopted
by the rulers.

We talk of contentment, The service
conditiong of the Police are atrocious,
The hours and conditiong of work, pay,
housing, immunisation from the effects
of increase in the cost of living, the
sysiem of orderlies, etc. are all known
1o everybody, Now, the National Police
‘Commission warned the Government and
the country against the possibility of an
impending explosion. They said that
these complaints these grievances had
been simmering ang they were likely to
explode and, therefore, they recommen-
<led a course of action, and the report
of thy Commission was laid before this
House, 1 wonder why the hon. Minis-

ter's statement makeg no reference what-
soever either to the grievances that this
Commission identified, or the proposals
thay this Commission put forward for
the redressal of these grievances. The
Commission identified that 80 per cent of
the forces are in the constabulary, Their
conditionsg of work are atrocious, they
have to work under grave provocation,
under suspicion, under hostility, and often
times without the support of the people
who should support thegg. There are no
limitations on their hours of work, They
are supposed to be on duty 24 hours of
the day. You should thank the Govern-
ment that it has not legislated for a 25
hour day for them. And the Police
Commission hag computed that on an
average they work for 13 hours a day.
When the nature of work is such that
there is a tremendous strain on their
nerves like the strain on your nerves
during the Zero Hour, and when they
have to face such a ......

MR DEPUTY-SPEAKER : You may
say ‘Chair’,

SHRI RAVINDRA VARMA: 1 know
you sit here in the sanctvary at that
hour, and you personally are not expos-
ed, I mean the Chair.

PROF MADHU DANDAVATE
(Rajapur): Well, Sir, the Chair on
which you sit,

SHRI RAVINDRA VARMA : 13
hours of work under such trying and
provocative  circumstances where some-
times you are stoned and you bleed, and
no overtime allowanceg as in the case of
other workers, The effect of the strain
can be imagined on the nerves, on the
emoluments, and on their health, A
report hag shown that most of them are
prone to TB because of the strain that
they undergo. I do not want to talk of
their irritability and what the citizens
have to face because of their irritability...

SHRI K. P. UNNIKRISHNAN: Youn
mean the Ministers?

SHRI RAVINDRA VARMA: Then
there is the question of housing. In 1861
the State said that the State would take

]
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the responsibility for providing 100 per
cent freg accommodation to the Police-
Jogs.

Hundred years have passed. And what is
the situation to-day? Not even fifty per
cent of the police forces, the Constabulary,
has got Government accommodation, After
hundred years, not even fifty per cemt,
even for those who should have got family
accommodation there is no accommoda-
tion. Only to a small per centage of them,
has it been made available. In Bihar,
family accommodation is available to unly
4 per cent of them; in Punjab the figure
is 103 per cemt and in U.P, it is only
14,9 per cent. When they are away from
their families, there is a coarsening of
the fibre.

Sir, high rents prevent them from ac-
quiring private accommodation. There is
no full neutralisation of their rents. Ac-
tually, 89 per cent of those who are without
accommodation belong to the constabulary
to-day. The Commission had recommend-
ed financial aid from the Centre, from
the HUDCO, and recommended that aid
should be made available to police hous-
ing cooperative societies. They talked about
the difficulties that constables are experi-
encing in finding essentinl commodities.
‘They recommended a scheme which is in
operation in West Bengal for providing
essential commodities to the policemen at
subsidised and steady rates. They talked
about wages. Constables have been classi-
fied as Class IV Gowt. servants, and they
are treated as unskilled labour. The Com-
mission recommended that they should at
Jeast be treated as skilled labour. They
wanted the abolition of the orderly sys-
tem. Orderlies are often used for  the
menial jobs like cleaning pots and cook-
ing. They said that this system should be
‘immediately abolished in the name of the
dignity of en officer of the State. They
suggested a machinery for redressal of
grievances like the J.CM., to which my
hon. friend from Jadhavpur made a ref-
<rence.

SHRI SOMNATH CHATTERJEE: Why
not name him?

SHRI RAYJNDRA VARMA: He is

Mr. Somnath Chatterjee. 1 do pot want
to pame him. They also said that con-
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veyance and washing allowance were not
realistic, and these should be raised by
about Rs. 10 per month, which was a
paltry increase. 1 ask: what has the Gov-
ernment done? Have they taken action on
these recommendations? Have they mken
any action op any one of the recommen-
dations? Since these relate to problems
which affect the whole country, the Cen-
tral Government has a special responsibi-
lity. My hon. friend has made-a state-
ment this morning which Says that there
have been some stray incidents. I concede
that the word ‘stray’ has a special place in
the catechism of the party sitting Opposite,
stray thought's at Bangalore, stray inci-
dents now. I want to ask this question.
When you had similar incidents in Maha-
rashtra, Haryana, Punjab and other Sta~
tes, does it remain a matter for the Sta-
tes? Why is it that there is an all-India
character? Why is it is that the grievances
are common? In the light of the recom=
mendations of the Police Commission,
what action has the Central Government
taken to  bring together the Chief Min-
isters of the States and the IGP's to dis-
cuss these recommendations and imple-
ment them even.in a phased manner? Un-
less you do so, there is mo poimt in
saying that you are conscious of their in-
dividual grievances. What are their collec-
tive grievances? If you do not address
yourself to the collective grievances, will
there not be discontent? If there is dis-
content, will there be discipline? You
talk of discipline. You yourself have crea-
ted a vacuum. I shall come to Maharash-
tra and Haryana. My friend says that ac-
tion was taken against the recalcitrant
elements, What were the reasons for this
discontent and recalcitrance? Why were
they recalcitrant? Who encouraged indis-
cipline? Why undermined discipline in the
police force in Maharashtra? Was it a sur-
prise to them that such an action took
place in Maharashtra? Was there no in-
dication? Were there no warnings? I say
they are emulating the example of the
ostrich. 1 shall take a few more minutes
because T have to pose some questions
on this very important issue,

MR. DEPUTY-SPEAKER: For your
information, you have taken alseady fif-
teen minutes.
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PROF. MADHU DANDAVATE: My
time may be given to him.

MR. DEPUTY-SPEAKER: There is no
time. This is a calling attemtion and this
. & not a general discussion,

SHRI RAVINDRA VARMA: I know
you exercise your powers with great wis-
dom and with great restraint: I do not
want this occasion to be an exception in
this case.

MR. DEPUTY-SPEAKER: Very nicely
put. Shri Ravindra Varma only can do
that.

SHRI RAVINDRA VARMA: Il was a

- culmination of neglect of warnings, of
procrastination, of permissiveneds, and a
dangerous design to use the police for
personal and intra-party aggrandisement.
The Maharashtra Police Karamchari Sangh
Sangathana was encouraged to take defi-
ant stances. The militant section was en-
couraged to fiout discipline with impunity.
Officers were transferred on their demand.
On B8th September the Police in Maha-
rashtra took it to the streets, They de-
flated the tyres of police vans, They ob-
sructed the magistrate, There was an as-
sault on the Deputy Commissioner of
Police. What did the Government do? The
Government decided to become Christian,
to forget and forgive. The ignored the
warnings of the policemen, they ignored
the warnings of the officers, and they
entered into a psychosis of forgetting and
forgiving. We decided that they should be
forgiven? Was it a political decision? Then
- on December 27th the court ruled that
the militants were not legally elected. Be-
fore the 29th there was a warning and
the warning was given to the journalists
by ths leaders of th: Sangathana and it
appeared in the newspapers—saying that
you will see we come out om the streets
if the court decides against us. On Dec-
ember 29th there was an attack on the
Matunga police station. The Inspector was
- roughed up. The officers demanded ac-
tion. Government did not take action.
According to Government statistics there

.created this interrugnum?

were seventy-seven acts of  indiscipline:
between June and December 1981, the:
Govt. encourage constables to believe
that officers ~were redundant and that
they should, therefore, talk only to the-
Minister.

Sir, the then illustrious Mr. Antulay, the
Chief Minister of Maharashtra gave Rs.
70,000/- to the Samgathana after  he
had resigned after the judgement  of
the court, and when he was a care-taker
Chief Minister between 12th and  18th
January. Was it an exercise in fire fight-
ing or was it an exercise in incitement. It
is for my hon. friend to answer and I
hope he will be [ree to answer nof because
Mr. Antulay is no longer in power.

Sir, then on August 15th, they wore
black badges. You accuse the Assam
students for wearing black badges but the
policemen wore black badges and boycotted
the bara khana on the 15th of August in
Haryana and Maharashtra, Then on
August 16th Government decided ro toke
action. Did they not anticipate resistance
when They decided to take action? Did
they not anticipate non-cooperation and
defiance?

Sir, Bombay city is in the grip of
textile strike.  Everybody knows that
there is an air of unrest in the city of
Bombay.  Then, Sir, to take this action
without thinking of the consequences is a
very strange way of dealing with such a
situation.  The Chief Minister of Maha-
rashtra was not in Bombay. He was in
Delhi feathering his nest, or currying favour
to protect his crown. Sir, one Chief Minis-
ter stoked the fires of dis-content, and
another Chief Minister fled away from
the flaures when the fire became apparent.
There were hours of chaos and turmoil in
the city of Bombay. The city was im
flames. Anti-social elements ruled the
roost.  Citizens were held to ransom.
Why?  Because the policemen were off
the streets, The Army was not inducted
or other para-military forces were not
there. Who created this vaccuum? Who
The Govern~
ment itself created the interrugnum, The
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Government itself created a vaccuum to
_enable—I am very sorry to use this word
—the recalcitrant policemen to create dis-
turbances in the city and to give a free
hand to hoodlums and  anti-social ele-
ments to  burm down  property worth
crores of rupees. Who is responsible for
this?  Who is responsible  for
the injection of considerations  of
power politics and party politics in deal-
ing with the police? Who made use of
the police to encourage the recaleitrants to
add to his political sinews within the party?

I don't want to go into the happenings
of Haryana at length. The sume deve-
lopments took place in Maharashtra, in
Haryvana and Punjab, Therefore, the
question of what the Centre did or did no
do, arises, My hon. friend has not ans-
wered this question. (Interruptions) 1
am just concluding. Sir.

MR. DEPUTY SPEAKER: My difficulty
is this: If another hon. Member asks for
20 minutes, I will have to give him, You
will have to sit for ‘another 1% to 2
hours.  That is what it comes to. Having
given 20 minutes to Mr. Varma, I cannot
refuse to Mr. Mehta.
culty.  That is the difficulty of many per-
sons in the Chair.

(Interruptions)

MR. DEPUTY SPEAKER: Are you pre-
pared to give all the time to him?

AN HON MEMBER: No.

SHRI RAVINDRA VARMA: I  will
finish in two or three minutes. I know
you are an artist; you know how to silence
me. (Interruptions) There are many forms
of art, my friend, There was almost
synchronous action in the country which
the Government dismisses as stray incidents.
Now, I want to ask the Government a
few questions.

MR. DEPUP SPAEKER: Now only you
come,

SHRI RAVINDRA VARMA: Was not
the revolt in Bombay and Haryana symp-
toms of the deep-rooted discontent which
has been simmering for long? Are not
the basic reasons for the discontent the
same all over India? I referred to the
reasons; I don't want to repeat  them.

ASVINA 13. 1904 (SAKA)

That is my diff-
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What action has the Government then

taken to deal with these long-standing com-

plaints?

Sir, is it mot a fact that the Police Com-
mission, in its first report, had warned the
Government that discontent was reaching
a flash point of explosion, and immediate
action should be taken to increase emolu-
ments to approximately Rs. 600 per month,
to treat constables on par with skilled
workers, to have a phased and expeditious
plan to build houses and barracks to en-
sure the fulfilmemt of the commitments
of the Government which date; back to
1861; to provide Central assistance to build
houses; to compensate the constables for
overtime work with a 30 per cent over-
time allowance; to introduce a scheme to
provide essential commodities at subsidised
and steady prices, to increase washing al-
lowance and conveyance allowamce by 10
rupees per month, to abolish the orderly
system and to set up a JCM? What has
the Government done in regard to any of
these things? Now, Sir, 1 want to ask a
question, there has been a failure of in-
telligence.

SHRI SOMNATH CHATTERJEE: How
mamny have they dismissed without inquiry?

SHRI RAVINDRA VARMA: This is a
very important question, about Intelligen-
ce. I am not denying that it is there.
Perhaps it is not used. Did the Central
Government receive Intelligence  Reports
about the possibility of acts of indiscipline
and definance? When did it receive such
reports? Number one. At what level were
these reports assessed? What action was
taken to pre-empt these acts of defiance?
Is it not true that there were adequate
and repeated warnings, but that those in-
authority themselves promoted factiona-
lism, and encouraged  militancy, and
made use of  their position in
the administration to use the police
for partisan and intra-party
purposes? Is it not a fact that many
policemen in Bombay have to live in slums
because of lack of accommodation slums
where there are also anti-social eclements
and bottleggers and smugglers? Is it not
a fact that hutment dwellers from these
slums took a prominent part in the arson:
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-and loot which took place in Bombay on

18th of August? Is it not a fact that on
the day of action when policemen were
arrested, the C. M. was else where? Sir, 1
have raised many other questions, 1
would like the Government to answer why
they paved the way for the interregnum.
What action are they taking to deal with
discontent which is the seed of indiscip-
line? There is no wse of your talking of
indiscipline, if you don't want to remove
the time-bomb for indiscipline which is
discontent. What action are you takimg on
this count?

THE MINISTER OF HOME AFFAIRS
(Shri P. C. Sethi): 1 would request the
hon. Member to recollect that in 1979
there was widespread police unrest and
indiscipline in many parts of the States,—
Punjab, Madhya Pradesh, Haryana, Guja-
rat, Tamilnadu, Jammu and Kashmir and
Rajasthan....(Interruptions).

AN HON. MEMBER: In 1974, in UP.
PROF. MADHU DANDAVATE: In
1953, in Madras.

SHRI P. C. SETHI: The Government
appointed a Commission to go into the
entire  problem of the policemen,
The first report of the Commission was
received. It was submitted on the 7th
February 1979 and the last report on
31-5-1981. The first report was consider-
ed at a Conference of Chief Ministers
beld on the 6th June, 1979 itself,

In the Conference of the Chief Minis-
ters, matters covered by the Report relat-
ing to Police Association, Machinery for
the redressal of grievances, misuse  of
orderlies pay: status and allowances of
constabulary, working conditions of the
constabulary, compensation for the police-
men on duly on the holidays, housing,
modalities for enquiring into the compla-
ints against the Police were considered.

The main conclusions reached in the

* Conference of the Chief Ministers in June
1979 were passed on to the State Govern-
ments for speedy implementation. Most
- of these conclusions have cither been im-

plemented or are at various stages of con-
sideration and implementation by the vari-
ous State Governments and the Union
Territories. The steps have led 1o  the
improvement in  the morale and
state  of discipline in the State Police
Force and also to some extent the con-
tentment as far as the Police force was
concerned. Therefore, it is wrong to say
that Government was not aware of this
richt from 1979 whatever recommenda-
tions were made.

With regard to housing, I would like to
point out that Mr. Ravindra Varma has
given the figure of 3 per cent or 4 per
cent, But according to my information,
the overall satisfaction of housing as far
as the Police Force is concerned, is com-
paratively much  better as compared to
other services.

SHRI RAVINDRA VARMA: 1 am
sorry to interrupt. I said about family
accommodation.

SHRI P. C. SETHI: Sir, according to
my information, about 58 per cent satis-
faction is there as far as Police Force
is concerned and in the Sixth Five Year
Plan, more money has been provided to
improve conditions of the housing and the
State Governments have taken action in-
cluding Maharashtra and Haryana. For
example, in Maharashtra more than 1300
quarters were added in 1980 to give more
accommodation to Policemen. Then the
pay-scales of Policemen were revised in
1976. Orderly system was abolished from
1-10-1979. One day off every week was
granted. Additional 15 days leave a year
to compensate for gazetted holidays were
granted. This leave will be eligible for
surrender for encashment, Similary, im
Haryana, Welfare Committees were %et up
at the District, Range and Headquarters
level to solve the problems and grievances
quickly. Orderly system was pot to  be
used for any private work. One month
salary in lieu of gaZetted holidays was
granted and some schemes were decided
upon to undertake construction of houses,
in 1979-80 Rs. forty lakhs and in 1980- |
81 Rs. 80 lakhs were spent.

The pay-scales were revised for police-
men and other concessions which were
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were revision of kit maintenatice
allowance, conveyance allowance for head-
constables and constables and paymmts of
compensation in lieu of rent free acco-
mmodation, Therefore, it is not correct
to say that these various Governments are
not aware of the discontentment of the
Policemen with regard to these various
grievances and from time to time they
have taken action. As far as the Central
Government Police force is concerned, we
have set up a machinery to go into their
grievances and in the Joint Consultative
Committee itself we are having negotia-
tions with them for redressal and from
time to time they also have been meeting
my previous colleagues and they have
been given a patient hearing and whatever
was possible has been done. Therefore, it
is mot correct to say that Government is
not aware of the hardship.

Sir, T would not agree with the hon.
Memer, Shri Ravindra Varma's accusa-
tion that the Government is taking an atti-
tude where Police is being used for party
purposes and for intra-party  purposes.
This has never been done and we do not
want to do it because we are aware of the
difficult duties which the policemen have
to perform and we would not indulge in
such actions which would further demora-
lise the police.

Similarly, as far as the promotions
and  other things are concerned, they
have not been done on persomal conside-
rations, but on the basis of seniority and
their character rolls, Therefore, it is not
correct to say that the promotions are
being done on some other basis or with
other motives.

As a matter of fact, | would like to say
that most of these problems have arisen
because police associations were recognised
(interruptions), and they started function-
ing in a trade union manner. We have
certainly no objection, if these associations
function for the welfare of the policemen
and they put up their demands properly.
and the demands are redressed through the
grievance machinery., That is why, we
have addressed the various State Goyern-
ments to go into their grievances, and also
proper redressal of the grievances should
Since then many of the State Governments
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have revised their payscales to the extent
possible. Payscales of policemen’ in some
of the States like Punjab and Haryana are
higher than even the Central Police Force..
Therefore, we are also under great pres-
sure as far as the revision of the pay-
scales is concerned. This matter is also
under our comsideration and we have to
bear with this till we get the finances to
meet with the situation,

Even during the Janata regime, the Gov--
ernment was alive to the situation and the
problems, and thereafter also the Govern-
ment has been alive to ‘the problems. We
have been trying our best to solve  the.
problems.

410

Discipline is very important for the-
police force. A question was posed as to
why this agitation started in Haryana as
also in Maharashtra. This started there
because some action was taken against the
police officials.

Now, it is in the knowledge of the
hon. Members that the Maharashtra Chief
Minister at that time was not there. He
was here, but as soom as he heard of
it, he immediately rushed to Bombay and
reached there. Other officers of the Central
Government also reached there in time
and the situation was controlled in a very
short time. There might have been some
interregnum and during that period mis-
chief did happen and properties were burnt,
Evem the public buses were burnt and
there was a lot of damage to the private
and public propertics both. But, thereafter
the situation came under control.

We are happy about the condut of the
CR.PF. and the BSF, wherever they
have been sent. We do not want to use
armed and para-military forces of the-
country to tackle this type of disturbances
in the civil areas. We have been trying to
refrain from this. But as far as CRPF
and BSF are concerned, wherever the nec-
essity arises, we do use them and I am
happy to say that they have been con-
ducting their affairs in a fashion which
does not invite any criticism. Even in the-
recent times, wherever there have been
disturbances, there has been a demand for
CRPF and BSF, to the extent possible, we-
try to make it available.
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We are aware of the problems of the
policemen, It is not as if we are not aware
of their problems. We will try to see that
the various reports are gone into hurri-
edly and some decision is taken on them.
As far as the previous report is concern-
«ed, 1 can again assure the hon. Mem-
bers that we will try to do our best in
order to implement the decisions of the
Chief Ministers which were arrived in
1979.

ST, Aot FAre Fear (FHER) -
qTAAYT  TUTERE HETEA, . . |

MR. DEPUTY-SPEAKER: You put
questions. Mr. Ravindra Varma has been
very elaborate.

PROF. AJIT KUMAR MEHTA: T will
not take more time, Sir. I have to make
one or two observations only.

gt WEtEw  #T WA W
X A T AR & AT | TA07 Fq19-
SiF ATAR FET T2T | wead g R e
et & awr gfan wEEw z@
FTH OFT OWE FL W OE, qfeA
ol % TAN A%AAT A3 fAq
LT

1973 # &7 3% 930 # gfeaw
faztg gor 3@ wzAr w1 0w T
g OTT | ITR AR AT HAT "EEA

HETvE, Ifad a7 FT qA4H AL
11975 ¥ HqrEFTT FT HIGOT
F AR T aEmHl ®1 4€ f@A oaw
T W &1 qvEr faem, adifs Sw
T ¥ gfem T wY i
¥ ATREE ¥ FAE T OFIW T
wt wter faar, feeg saar ot @
ET WA & AR wigAEmwAe @

g9 ¥ ¥ wArm & fao

fafowr = o¢ s a% fear T
“gidT w1 wew W fwar
T | IF AW A Jiw F G

Famr f& oF gfrm w40 &1 Jarar
% W H 67 WAaT FH WA
faas & Far gzar 2, faad o
FH X OFA ATH UL AT IX FT &
FEA AT AT AT g | gAfAQ
gt F1 wmg gt fe o fawmes
#F w7 § g favrafoi & g9
Faar wrw | faa foewerfon v
quem gfewmaw 7 A1 wdr g, S
faergft & sa%1 @aE@ FUA
F fau saar sro A IT1 Fam
I51aT war !

UF FAAN F RAAR QAT IA %
FH O F7 20 TANT AW 997 FAA
FT AT FIA T AT AT W TA
237 & a1 Aqw aﬁrg RE 1]
o JAT H FATEAT ¥ OHEAT AT
MW E 1 TA oA W F AT
H IAFT qa94 FE AT T AT FIRET
g Wit Fr g freeht, wg T, W,
IO WaW gifs F@  ASAT H OF

-

R T s R—
gA AN T S od & 1 IR
saw ¥ 1973 ¥ aqmmAd A gEAT
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¥ UF F@ AR FA FEaT g F
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IR ] ARAT F | q T OF
W "z gE, fmw owmo  frsm
M & gEwd. gAwE 9 |
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FT TET |
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F@ET & ama W@ ! oImw fay
At #me gEr ATfEr Hie
frr s s s gl
wfgwTe 3 37 a1 wOR v
Ffears & 1

IT AHAGl F WE UT ¥ T
FW F A7 W FAT FAT FTAATET
FT W@ § 7 AtA F GHART "N
1 faerfea 1 97 F7 TF AW AT
N qotedwr 7 FE T gei A
sard & @At St & wm@ar g

A

-

Y SETN oW ¥t HIEAY,
AAAT Hgar ST A F1E Agd A% A
TE ST E | FHT AT F AT A
qEAE FaT KT q FET 47 TH FT
IR AT fF 74 g% gaae w1
i TEN I FT 9T E ) T ;A

T g% e ¥ wE ™ & ;
fowmat #1 32 # F fag @
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urad Hfaara # frar gur &
gq fizhqar, sada w qATFAE,
g v2vg IfAq F fewm & arw
FT far s & «@fagm #r3Ter

FT HEOT AT FT AIT qT 04T
#t e & fa7 g3 A FAET e
fear & 1+ za% fa7 @ faerae

o W grar ag & fR gfae &
FHarr ¥ fower ¥ fgrg waaAm
& ATH 9T TT WL B2 F AW 97
Jqar wdr af ¥ oar AT T4 II9A
¥ FOTTATT FAFT RS 2 |

aar feafy 7 917 fF wgard ag4r
AT W@ & AT AT gfea & o
€T AT FT a<E & TTF | WA
afqq & FAIrdr Isw  wigerfa,
qfqe & o7 q1., T THo Gl HIT
LA F oG T IAFr s G
H @0 @A 3w Te«i A1 f@Ar
&, SAET O9AT FT OAET 417 F WX
T [IRATAT GaMF FF & | AT
q wfgFr{oat 1 qaaEr FIE Fq
2 a9 @ 955 A4 T & HIT T
fadta w77 & a1 wAFr AT
FAAT STAT 2 1 gW W@y & fF o
oMY TH AT FI AT FALT FOIA
afasfeat & st gfaa #r wag
TN AT AT E, ST IAFT FAAT
A SET #1 Ffeq ®T fagr arar
g ag g7 w3 § 5 9z sAar ¥
% € 7 oag 00 gar & 7

oAl ZAT FY AT G wrR
FTLW T | F A1 amr @y
wifs f=zrare, arensgars  qafars,
IAF a9 ¢ wify g1, qarv faew
|I=IT57473 AZATS faar 41 | gATR
aF qv ot wify frar gur 4
e ot 37% aaa 7 7df =rar O
wifs #ar & 1| g g% o ¥ fo
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HIT AT FA AT W OF ! AW
garzy f& faa gofwq =1 wifs w=2
T SAEFE T FL, FZ AT T
aFqr § ? 77 EW X & AAMAT
ar WX F@ FLT 7 ATIA IARC
T747 71 WiEa frgr g, 997 wTas
qfrargi @t MEaar 78 fFa g

qu agar g7 7z 2 fF oaar
e gfaq sa=afen &1 Isarfa-
Fifcat &1 qATH, TAL F AT
FOF AT T & 41 & | WA wEAA
TH AR H 75T IAT 3

gfqq #1 SAafaq fearza fasgw
TEr HEOT F QU FA F O fag
qCFTC #7T FIF I3 1 G 87
qFL FT ATF § Fgr qrar g fF
gfaq &1 oafqoas g4 F 39 F
fagtg gar 21 sy Hgmi AF
FFAr &, AHE AT TAST FF IFAT

g?
17.51 hrs.
[MR. SPEAKER in the Chair]

qar qewre 7 gfes wfaat #r feafy
§ g A F fan F1f Az
SETH aTAT & 7 AT IAF AAAAA
grefam, fost 2 zqrare afs &
FACIAT FT T FA 4 fAw wIE
Frarafa wdr wf g7

ore QfFART w18 gEifgeas
5T a9 g, a7 #I47 g 39
Areaar 39 & fao qare & ar 4@
#qT qZ TA ATAAT IFT ARSI
AN F q1 AT FT F T GERCATHL
F gA F & fAC  qre § ar Ag ?
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st s W A3 wewE wEE
#7 wgw & AT £ fF 1979 W
wea dfaat Y &% ¥ aw wAF
T ¥ wgr w2 fF oIz dEfaw
q39« FAET T IF AT AT
g9 HET T 9T 1980 WX 1981
¥ Agaar &1 ga Fmad & wfa
ST qEeqmHi F fAowTr w9 F
TEA T E 1 .

AT 35 T Fg & fF sar
¥ A Oft AR wEW UF FOdv
gfe® FT IR gAT ¥\ WS FA
uF w4 fagaar 2 f& s wowr o
wraan, a6 gfqa & o g as
g FFAr| (smIEna)

g aF AETA w0 Fw F, A
Famr 2 f& @ w9 & fod &
qeET A Hed wfagi & St 9=t
g &, S9% 9w ¥F AT AT A
€ aX  Ieaaew few qu § f&
gferm #wEEd w1 oW oA AT OFE
fezma gt =ifen f& § gfwaas
 AET FIFW T A A FgAAT
g & afusw osai 7 e oA
fear 31 o & Tl A @A
qraq &l fear gom, ar gl @
Ffoer goir fw ... L. L.

st wwan faw quwe o sar wmw
gfqq &1 ft 37 & 51 @ F ar
g fyg ¥ wfeg Ggafow Eqaa
e diofasy &1 aEast 739
gaar garfag g1 7?

ot s wE ADY : gfem wr A
wweE g WAl w0 IAW gATA AN
Fiforer A 9T W g1 TET A6 @
wifasr &7 d9w 2 sEEw & fau
o g BE ¥ w9 ¥ #> "

qTo FAMET AT &, AGE TT TR AT
e & st 3 g U H WA
F gra ardr gfaaddi #1 o feama
@t wf % 5 3F wAar ¥ a9 agA-
qfa &1 =mage Fw wifgy, wAF
AT FIT MAZL AN FLAT AMRT |

LIEC o S S 1
fax foar & 1 wgt a5 &0 foord
2T 9qd fadt gFC A B FTITGE
FE1 gAT 21 (tmawrd) Aama dw
qrd wrfegds 21 mr W 9g
gferr  #1 dumar WX FoEar &
q37 2|

st A T oATM (9E)
werer Y, Ifd wEae T wae
%  ddg #  eAATHRST AEAI§ q7
AT WA St F 9 awasr frar
g 3z 731 faumget 2 = § feafa
F1 agr faaor #f fear mr & A%
TIFTC FTT FT TE FAAET FT AT
T IeA@ TR 2| FAT 1A AT
qur ¥ 7z F*Tew famr war e

21

uT WHa § ora fReET 2 wrard,
oqq T wfeqed 9T ATHAT graT @
2 Ay g @I BN F foy dg7¢
g T & wmdr AFAE IIEC O
UEHT WAL a9A &1 Ffwwr
Faar 21 uw gfaedw g oam W
7o T@ § FWar g fF wdw Ay
AT FT F H{EEET FE FIAOTH
FT ER—NE, A, F@EAR——
afea gad arg ot e 9g foer Jax
arEfaa g & a1 IEEr 64 9
2 & 593 e o wiie wRor
faemm & F<&T ®T 9 FTONT W
TRAA F A9 AT ATfEY | THAT
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aRArT #§ oy Fr Jexr gfes wedvoe
THE AT T g F AR [

AT WEAW W 1973 # HT

H':(, 56 qTo Ta Fﬁa %, 42%%
uiz 41 fafafaga 1 1979 7 &1 wres
fro @ Feza pefema  freaf
s § froaer fear 6 =Wl ge—
farsw, qadvae, 1w, FIAE, qET
oI ATAIT FEAT F W@ 25 WY,
23 AM®FAT F HIC 2 HIFST FeAl
¥ o4 141 939 gU | (ewAana)
feft & zrgw & o7 gar &1, WO
Tl A FT F ga A AW FA
wrT 7zl faor ¥ F@r) wAHw A7 @
¥ oW oA HTET FT F@E Al

g g fr a=d o gfamm &
gfre wdtew oF fadi foom
o wqkA wY F owg aF v R
g ¥ amy fdg wov 4 AfEA
W are v wen e, iy
AT qv gwa fEg, weraEr &
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Az qAT qZ-AZ OFT | HTRE F
1 IR AAmaT) 3z AT a|
frdft @ar #r wre akT woR B
wrr 7z g frer wr maw w@
¢ afex siawe foem &1 &1 W o6y
feafyr #at ot 3—zm% F§ FiAamr
Feowr #1 oy qfaw ® oame S2Ew
g, uw ar faqrdr, ®EEgw w0 @
3, UF ZaAA17 WIT ATETHET W
] 2, oy @z giqaw ¥ feEr
qufeeseza &1 ¢ 2 AT I9F q°
@Wﬂ‘ﬁoﬁanﬁa wm%u
T I O A VT WAL 2 OWIA
Eﬂ'{o qTo Q‘ﬂ'oﬁ BIS‘T(&!' a ufaw
AW FF oAl & oA # owg &
faarfeat # sgrgmae 9T JIFF
AT WA F | FAF TEA-AEA AWiAA ¥
FOF ¥ #T Frarfaw &7 W oaer
arir g @ SfF e JEY
wrar 21 wwge faarfgar ox ggea
FEAT 9027 £ 7 IS AEIAF A
FT AT § HE AL AAT AEA |
¥ faosew #r oF & aOw &
g fF aig as&% & @t § § €<
afaa #iw awrie dto mHe H wiaw
& wfaw «m fao o | W T@l
or g5 far qar a1 &
AT T g &1

wF ZE AFAATET FTOT HaAr A
W A FAT AET § A T
FaanT, IR fAafed, I9% gAML
IAF TATAALN | qg O A A%
wefrT & 1 W gfaE F 9T ° O g9T
qeTaTe € T &, AT WA § H
AN FOF & Wel o WTg IAEt
G faarsmar &
18.00 hrs.

feq A & A% & F FEIAT
gT & Wi TAE W EEE
eqrat ¥, sufeame eardl ¥ fvar sv
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[= Qa3 == 7]

2 | TEF TR AT ITT FAFC AGAT
2\ TF F0T H ATHTF, ITAH LI A
7T faeet #1 wraAT dar FAT JfET |
Fdeg F1 wrEar w7tz | gfagds
FY AFF AT qAF ZAE FAT qEAT 2 |
feadr o, feadr wra, #fFT Faq
Fa%1 fraar grer faaar 21

Weas WEYE : AT FATA AT |
HTT 1 ATIT FT TR 2 |

&t YT T AICA @ ATTT FHf FATT
g g, 7 Fraaa F 0 faawr A
2, IAF AT g & | |/ A A0 A
qean F7 fzar s 2 ) S A gEd
9T F 41 7E1 9, TAFT FLared 1 fzan
Smar 2 1. .. (cEew) L

ot waarw fag (gfemw) @ afc
grory 7 stz faaedr & ArR 9% A0 oA
qadE ww =<t frarmar g .. ..
(zmagna) .. ..

Y S TR W : H AE FE G
qr f& AFr THFT AFHAE F ATAT
aifgq | A Fafeaizart & qard &
fam F1& 37237 AR A8 2, 7 T-
&gTET 9% A4 2, 7 a5 9%, T A0
9 # A Aty gz £ 3| gy
g | AT FAA gAATE AT g 2, 9T
FE TALATAT FT, ATIIAT g, ATTAE
a1, femm 21, a7 9IFT AR AEEw
grar 8, wear A8 g1 g 1 g7 feafy
AT ALFE AT BN M5 2 | oA F Freoy
Feqra 1 S0 fareft 8, fgar #1 dier-
& fraar 2 1 #4if® @y Arsaras
JOF & g9 BT FE TE FA E
AP # Fg IO 9ar g o @ 2
& $9 soE #30, 93 gAarE g6 |
T TG FIT AT GATE TE EAA
AR I vgfaam ar & s #§

TLFET AT GG + .. . (uqewd) ..
T AT AT qIEAT 7 A wwa
F S gfaw F wwrt, a9a" HT 641-
MRAEHAT 927 g% &, 98 HCH F a1
H 9gA-9¢T F4 HIE AT AT FAOH
F fau wmw a7 3977 fRo E A 99 E
aqr qfeom weT go & 7

IR B B AR SRR AR
fewmaer a3w, TTa q41 ST TAT
g «ft gfeer s =ft § gaam F =afe-
a3 forsmat & s F, Afew g@r @
Tge T Ifeas wEAY g1 T | I9E
aE WA TAF ITATEAET dgd |l
AT FT A qqTE | IHE AR AN
AN & AT TFET USI1 H @ T7A
T &L 93 fagg gur ar | =
799 g & sAfaqed s 7 gEe
afew ST AFTE. ... (AT ...

=t gW cTwATT TIET AT AT
g1 TE, IF T F AvEe AEr g

oo (coFEw) L L

{1 ST W |TI ¢ HTTET #4T
AFATE 21 @I 2 | AT JI T8 AT
T |

gfera grar 3o § @7 =1 awf F
& TG FATCHIT FT TZATT T4 WS § |
faarondr #fzai 1 fage #i qame
F a3 9ure T Aid wre 1A # 1 gfae
fe<raa & @it #1 gardi F Avad,
A3 qFraa feam ardr qear # fAafe
AT F geard, gfa| a9 gT Has
SET 9T TTF HIX W1 F AZ TF geATHI
F araer gfes & gaad frafs 7 game
FIA & g4 79 3 § 1 77 TE T
feafa aar & | wiffa A S sa7en
&t Farg T@d #1 fodara gfas oo
g 2qF T 9T AT FEAAT AT
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aTfeda F1 FT F WA FTOU €
TAE ATF WIIH SAW ATAT FIE,
afea dar 98 7@ FwAr @ fF waww
WA FArGrATE 0 L. (SqawmE) |

WA WgEw . FE qAT g, Al
Ffro
oo (TmEETE) L L

wt | T AT | ATIH FETe
% wer 2 fr 3¢z aeai & faare sefad
#t 7€ | AfFF 7 3T AET F A9
famer e sty gfaasfagt i
mrafr wiv FEAwm g w1 a4
FROTE? T AR qT9 *#47 foqer AT |

AT AT THT0 | 48 W war 2
& za% awafar fowadt 71 77
F fao fasz & farodr @t o1 = 2
ar gg fawz ¥ Ao @y 5 W
| 7§ oFAT wra wqrfaa v &

®I9A ag 1 Far 2 5 waoram-
AT T F fau FOR 37T 2
T AFET FT 437 ATITT & AT #a1 437
2, TAF ATT F WAL ST AT FT F= F7 |

TAE wAAr gfaw s, gqde
FATMA AT 77T FE FTAfeAT F wq9q7
#1 7€ | g7 77 ¥ fawrfont 97 9 %
WY FrAATE 7T 3T W gfaw T
F GAET F ATET - WG #I7 TTL@T A7
@ & wiE =d o i 2, 9 &
AT wEET AT ¥ q9TH 57 w02
FT |

AT IHT F AT H qF 17 AT
2 f& g e & A gy fror-
fora &% aarar war & fw gfoamon, arad
9T wey Tl § gfee worifa, s,
HAWTEAG AT F1 TH@ FTCOT ITH7 3047
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Lebanon (Statt.)
ud wfaersa-ra aged B 711 F1 FAAC
IYeaT, wAgA Wi afaq a7 Fav gfow
SUTHA T ASAIfqw qeq et afaT-
w7 fafem wmat § geogm ok sfaa
gfera Fraf § geadT w1 aqarg | #40
T 9 9T9F oAA & 7 €9 97 q1al F/
I HAT AZAT 37 F FT F4 |

MR. SPEAKER: Before 1 call upon the
Minister to reply, Madam Prime Minister
will make a statement.

DR. SUBRAMANIAM SWAMY (Bom-
bay North East): Are you replying to
him or are you making a statement?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): T am in the hands
of the Hon. Speaker.

DR. SUBRAMANIAM SWAMY: O.K.
WhHatever he says, you will do.

SHRIMATI INDIRA GANDHI: That
is right,

18.08 hrs.

STATEMENT RE: ISRAELI INVASION
OF LEBANON

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): No event in
recent  years has pained and
shocked humankind as the Israeli
invasion Lebanon, the atrocities
committed there and the brutal, heartless
and merciless massacre of the civilian po-
pulation.

A matter of even greater shame is the
state of helplessness of the international
community in dealing with a Member of
the United Nations who has unabashedly
invaded another Member State. The Secu-
rity Council has passed unanimous resolu-
tions calling for a ceasefire and withdraw-
al. These have been arrogantly ignored.
World leaders have condemned these ac-
tions. This has had no impact on Israel.
While withdrawing its military presence
from West Beirut, the PLO was guaran-
teed protection of the Palestinian civilian
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population. Nevertheless, over 1000 def-
enceless men, women and children were
massacred in a manner reminiscent of the
atrocities committed during World War II.
Even those who have been sympathetic to
Israel and people in Israel itself are pro-
testing against such deeds, We have heard
“of PLO prisoners being tortured in Is-
rael,

As hon. Members are well aware, there
has been massive public sympathy in India
for the unimaginable sufferings of the
Palestinian people. Our hearts and sym-
pathies go out to them. Their lands were
forcibly occupied. They are homeless, hav-
ing been driven out of their hearths and
homes. For over three decades theirs has
been a life of humiliation, misery  and
suffering.

We view this Israeli aggression and
their acts of genocide with abhorrence. We
have made our views known in public, at
the United Nations, and in many chan-
celleries of the world. T have written to
sevefal world leaders. 1 have personally
spoken to others whom | have met since
the lIsraeli aggression. If universally ac-
cepted norms of international law and
behaviour are to be observed and respect-
ed, as they must be, then due value must
be placed on human life and property
whether in Europe, America, Africa or
Asia, and global peace, stability and secu-
rity must not be further jeopardised. We
have to work collectively for a just, equit-
able and durable solution.

A sense of urgency is essential. A very
heavy price has been paid in the form of
military destruction, loss of human lives,
and sufferings of hundreds of thousands of
helpless human beings. Even today the
atmosphere in West Asia is increasingly
surcharged with emotions of anger and
hatred, of revenge and reprisals. All this
must be ended. The use of force has never
brought any lasting solution. Destruction
and Kkilling is self-defeating, The interest
of all peoples is to live in an atmosphere
of co-operation and friendship. We cannot
covef or retain what does not belong to
us. We must not deny to others their rights
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and what is theirs. Lands forcibly occupied
must, therefore, be vacated. People who
have been uprooted and rendered homeless
must be rehabilitated and provided a State
of their own. Countries in the region must
be assured of their security within inter-
nationally recognised fromtiers.

Therefore we appeal to all, par-
ticularly those in a  position to
influence Isreal, to spare no effort in pre-
vailing upon Isreal to withdraw from
Lebanon without delay. This must be the
first step in a long process of finding a
solution to the larger problem. Our fore-
most priority must be to work collectively
in initiating a new peace process towards
a comprehensive and final settlement.

The tragedy of Lebanon has been graf-
ted on the tragedy of Palestine. The UN
Peace Keeping Forces and others are
there. There exist several resolutions of
the United Nations Security Council and
General Assembly, and lately there have
also been some noteworthy plants and pro-
posals. We welcome any efforts towards a
peaceful settlement, We have in initiate
and encourage trends of conciliation
and negotiations. The parties direc-
tly involved, which must include the
PLO, need to play a major role and these
efforts should also have the full involve-
ment and support of the supar powers, 1
should like to assure Hon'ble Members
that India will not be found wanting in
this regard.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): The Americans
guaranteed security to P.L.O. Why do you
not condemn the Americans? Philip Habib
guaranteed security to Palestinians there.
On that condition they were there.

MR, SPEAKER: Please sit down,

SHR1 SATYASADHAN CHAKRA-
BORTY: There is mo mention of that
thing that there was guarantee by the
Americans.

PROF. RUP CHAND PAL: There
should be discussion.

MR. SPEAKER: Rules do not allow.
So simple it is.

(Interruptions)
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MR. SPEAKER: Professor, you are an
educated person. You know what the rulgs
are, What is the fun? You can give notice.
Because rules do not permit I canmot
“allow. 1 go by the book.

SHRI SUNIL MAITRA
North East): Is
«discussion?

(Calcutta
there any objection for

(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY: There was guarantee by the
Americans. (Interruptions)

MR. SPEAKER:  Professor, you are
un-necessarily doing all this. What is the
fun of it? You are transgressing the rules.
1 camnot allow.

SHRI SATYASADHAN CHAKRA-
BORTY: I want to draw your attention.
Why is the Government of India not....
(Interruptions)

MR. SPEAKER: If
like this, what can I do?
(Interruptions)

MR. SPEAKER: You must dictated by
the sense of the rules.

a Professor does

18.13 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANT—
CONTD.

REPORTED DISCONTENTMENT AMONG POLICE
PERSONNEL IN VARIOUS STATES AND ACTION
TAKEN BY GOVERNMENT,

DR. SUBRAMANIAM SWAMY: Is
he making a statement on Israel?

SHRI P. C. SETHI: 1 am replying to
Shri Saran.

S ¥ fawifer wer Al ¥
FEeq W Ay F7 % 4 IO qe A

ASVINA 13

. 1904 (SAKA) police personnel

etc. (CA)
7 ofr SR fr & HiR 99
faE & ot s fa% faar ag
A7 FEm@r | aEr w5 foR
1981 # 517 g€ AT AW F
21X A% T A
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74

T2 fFar ST @ A st w6 Ifae
& faars = wFre @ fowrag wEr
8, S S Fr ol & 13 Arew
2 5 ozm daw § w afuwrd
e fau w § AR s faems
FEATET AT TE

s wgea s gfrw agige
=it ghedm @grge ;. wegw wEnEy,

(zmaEns)

it s fag (zfer) : wow
wgrd, § uF Hiw FEgAr Wngar g

MR. SPEAKER: No. You cannot
raise. The Rule does not allow. Why are
you violating the rules?

- (emEeW)
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woa@ W€y : wEE ™3
IqFT ?

(Interruptions) ™

MR. SPEAKER: Nothing is going on

record. WY & 71 AfFR T @E |

(Interruptions)*

MR. SPEAKER: Not allowed.

THFET T TN F WL qIE 7

(Interruptions)*

MR. SPEAKER: Disallowed

AT AEl Fg G, “FEA AT
fafe & =maa A& F7 aFa, M@
diqd & WY

Shri Harikesh Bahadur.

i gtma ITH FEW (9E) ¢

HeqE WElEd, WA WWA  gwTA-
q@t F A H §AM qer 49T,

weq wEiaW o gfohw agrg

st e TR =W g9F UfE-
afem # #iw wqa feorforai # ama
ot § 39 §ag ¥ WET A% qOME-
FTO AET AT

weg WEvEm AT gfEw 7EgT

st giadwm agEe  (TE) ¢
weael WEd, WAl "EAE JEAT ST
¥ Y g famn, sw ¥ os=E
w31 & 1979 ¥ dwra, weg waw,
I, oI, afgaarg, 9w HIT
FIOAC q4T AGEAE H AOF

43%
gfere swifs @ WX wRETEAEAT
g9t waar & fF ag aEey | OF
W gL Mg WA WO
F WA FT AT A F | OEEET
wEHT 1979 ¥ EN g€ AT

AT WEATE 6 I, 1953
w1 oW T & F5 fadi § gfaw
AR 7 g% 41 AT 3% 9% 48
TS TN TSN & Fe3T qAare
gAT W AAEE, 1957 § FE9S
faor #r g & fEmg o @
AR & goaage & Frow faEw
AT 91| IR SEFHTD AT HAT
WErET F1 @A ATET 14 ;i
1967 #1 freeft gfra & wanfat
q wawa fFar o 680 Ifwd FH-
arfat #t feware fFar mr oar
qTATT RET A1 FT gg AT @13 wEAr
afgr fFf 1974 ¥ SO 93w F
a7 ¥g IfAd weEEA 9o To #lo
fasle & &7 H 9%, 9@ 9%
AT T BqT9E TEAATA 39 fage
gam & fav fFar v 7@t aw
3T
F1

3 Y PH

FET FAar v, Afwa w9
A gTFTe 7 ¥g @ A fd 1974
& gger St qfew ;R gur o4,
I " FewT At o oafawr e
aifgn. A7\ IEF AT GTEIT AT
gfrq ®EAT F AEAIT w T AE
For o#7 fEum ®HOoswr waw @R
aifen 41 ar=fawar @8 4 fF
T WM qgd 9 T qw
g, dffT TR F IA 9T %
1979 WX 1982 ¥ +f gf %)
gofae Faw fedy ol o fer
@R 99 1 agH Fd q FE
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*Not recorded
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#1 gfws gro Heaw Z, gfeEw
T FARFR A wzAmw | fagwr
FE, 77 gaw ¥ foagdr #§ S
FARERX FT FIE A, IFOqT & AN

b 1
NN
3313

g =T 92
T AT ST TS W gy £ fe
TF =W aa % fon wfade & f
ag gfww #1 wamfas @
HIC AYH X wAared T@ar g
ar mwt Tt gfew wdeiEy

T SR A & oWt gf
FHATA HOT 4, AW AT IW
qT FIE FAAEN AG AT w4 | Ty
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=it #fewn awmae) T FEEEl 9C | Ag

gFa & fF e F1 @nma AT g &1 @ W S
g&q?ﬁfmﬁ'ﬂmmg g & a1 o sEal gfe ¥

. fr w7 mfeqwr @1 ¥ qEwr wwr
7 wOEr fa

ﬁmr&mamw%wﬁmf;im’? SR T E A1 oA AT ¥ g

& fau ofe a1 wEwE STE-ag fedt @ A ag o wmod @ gere

gT 21 ammE FiT a1 IEET OF T e ¥ T W ST W Aw

R & @& & am e FT FqA IIET 21 TE ATT AT

N gl “We felt very much distressed and

EFGTWTT W WEEE & ANTH W‘T deeply concerned about the increasing
: T w7 intensity of public complaints of op-

e prcf,swe behaviour and excesses by

police. Is was appdrent to us that pub-

FH lic were fast losing confidence in the

FTTH g A1 AeEE F oA SR existing arrangements for checking gross
) abuse of powers by police and also in:

m_ 3 ‘II iﬂl T ATE F “él :‘ﬁ the ability of the police to deal effec-
TE F4, HifeT IHE AR AT HAT tively with the law and order and crime
- cocs % T ql—;ﬁ- ﬁl situation in the country,”

ag am a1 gfaw s 7 &
e & w7 & o g o

g f5 wrmft gfes sl an 7 fader 27
o7 dem 3 W@ OF :
- ® g g fF g gfew -
gfas &1 FH WIS FA T E 0 wifi & o ags ot A e
At ®w & fAuw g oo @@ g fomer faw @@l ¥ fem &,
T G F TR A AW F wwd g famfgdt @ e
fasrs st @ wifs g IaEr gaT 21 Fw W dar wal # W
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TF FIE WA U AE gAT
a9 ¥ ae ¥ T FHwE A HqAr
foiiE & @y &, & #1e #CAT Aw@ar

g

“We feel that full justice has not been
done in the past to policemen in regard

to pay structure vis-a-vis other Services.”

qw@z F1 @ W aw "9 fav
g w awar & " faw oam
(sgaem)

49,00 Head Constables are there. Only

4 per cent to them have been given ac-

commodation %o far.

MR. SPEAKER: You verify  that
figure 49,000. 1s it Head Constable or

Discontentment among  ASVINA 13, 1904 (SAKA)

police personnel 438"
etc. (CA)

“For example,’in Bihar, which has
about 49,000 Head Constables and
Constables, accommodation has been
given to 4 per cent of them.”

WE A A wgA W@ g
wifirrer  FRifEdS A qwrd
Ak FAw % A FT TG
FHET T AoaF FO agl
| O W & WY aET
Tl H AL § AR FE WY
oraE  THAT  FIE gaew ARl
FOAT T # 1 qfww Fma &Y
gz 7 g uar fggmr & W

¥ % D

%
21

only Constables? Ao .ot 2
PROF. MADHU DANDAVATE: He sfer ofvsw Fwm A wE
has promoted them.
f/r 7@ & =9 & FT FT WE
SHRI HARIKESH BAHADUR: T am
sorry. It is 49,000 Head Constables and T 997 &% =9 ¥ HFEAIE g7
Constables, 80 per cent of the Police Cons- oA mg AT mgm f fm

tables retire as Police Constables. They
are- never promoted.

sHwe & & freme g owm # iq-&mq‘qgmqw
T FAEr Hqav wal § el oswe f& mgroe & www wWell, 77 Haww
w1 A g T fen ww, s ¥ oF WrA f@m A S fE e
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ﬁﬁﬁawm 3 ol 3 494 3 FENEE" w iy £
EEeks mwwWwﬂmﬁawwmm cEEES am«mm ErEst gnw
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FH ¥ 459 §, UF HeSr AT
g | gfew smaw & e faar @,
W 3§ g9q % foad gAw &
wer Afgdi & 3 a7 gooar A
gr, ™ W fmm = & fau
Wt wsg g F feET
swgi gfrm & FWarldEl Fv
A & &1 9 2 ¥ oo
foo #qr F ST @ | A T
FOFTI FT WGAT 2 4 IA% ATT
# dur favig #FT AR FT AEA
& | IEE WX FW AM &1 AR
FAT wTEA £ ar fwdr &1 @m0 @
g o Wt & o A7 fao o g
@ e "R T q% ¥ wEAE
8 Sy afew @y & fo o
18.33 hrs.
STATEMENT RE: VISIT OF ALL-

PARTY DELEGATION TO MEERUT

THE MINISTER OF HOME AFFAIRS
(SHRI P. C. SETHI): Before we adjourn,
I would like to say for the information of
the House that an  all-Party Goodwill
Delegation is going to visit Meerut Tomor-
roy, “the 6th October, 1982. I hope this
visit will help in restoring peace and har-
mony between all communities. The come
position of the Delegation, which has bzen
done on the basis of consultations with
hon. Leaders of the Opposition Parties, is
as follows:—

Congress(I) Shrimati Gurbinder  Kaur
SE:? l‘Gulshcr Ahmad
CPI(M) . Shri Sarma Mukherjee
Lok Dal Shri Rasheed Masood
B.J.P. . Shri Daya Ram Shakya
Janata . Prof. Madhu Dandavate
D.M.K. Shri C.T. Dhandapani
CPI. . Shri Indrajit Gupta
D.S.P. . Shri Asfaq Hussain
Congress(S) Shri K.P. Unnikrishnan
Lok Dal(K) Shri Ram Vilas Paswan
Congress(J) Shri Nihal Singh

Muslim Shri G.M. Banatwalla
League
Janwadi -
Party . Shri Chandrjit Yadav
Forward

Bloc . Shri Chitta Basu

RS.P. . Shri Tridib Chaudhuri

This Delegation would leave at 11.00 a.m.
from Parliament House and the convey-
ance would be available here.

MR. DEPUTY-SPEAKER: The House
stands adjourned to reassemble at 11.00
a.m. tommorrow,

18,34 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Wednesday, October 6,
1982/ Asvina 14, 1904 (Saka).
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